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LOK SABHA DEBATES

LOK SABHA

I'Friday, Mey 11, 1973/Vaisakha 21,
1895 (Saka)

The Lek Sabha met at Eleven of the
Clock

[Mr. SPeAkFr én the Chair)
‘ORAL ANSWERS TO QUESTIONS

Smuggling of Hallucinatory Drugs inio
India By Forcign Nationals

#1061. SHRI RANABAHADUR SINGH :
Will the Minister of FINANCE be pleased
to state:

(a) whether Government have noticed
that hallucinltor{‘ drugs are being smug-
gled intg India by foreign nationals; amd

fb) if s, the steps taken by Government
to prevent such smuggling and the suc
cess achieved so far?

‘THE MINISI'ER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The Government have not
reoeived anv report regarding smuggling
of hallucinatory drugs into India by fureign
mationals.

(h) Import of hallucinatory drugs such as
LSD, 18D-25, DMT, STP, DET, Mescaline
etg. .inte India has been prohibited except
for the limited purpose of their use in me-
dical or scientific research.

lmcll_ipmte is coHected regarding smug-
glers. he baggage of the persons suspect-
ed 10 carry contraband drugs is subjected
o examination by the Customs Officers.

SHRI RANABAHADUR SINGH: It is
often reported that though hallucimatory
drugs in their puribed form are definitely
not smuggled into this country, it is cum-
mon knowledge that these drugs in their

form are smuggled in substantial
amounts into the country from Nepal bor-
der. May [ ask the Governupent whether any
such information reached them and if o0,
what stops are being taken to counteract
- .

. bondor

2

SHRI K. R. GANESH: Sincc the ques-
tion referred to hallucinatory drugs, tech-
nically, the drugs which I have indicated
in part (b) of the question do not relate
to the general drugs which come under
the definition of parcotics. S0 we have given
this teply that we have received no infor-
mation. But, as far as the question of nar-
cotics i concerned Government is “aware
that from Nepal horder there has  been
some snuggling of it and various steps have
been taken 1o check this.

SHRI RANABAIADUR SINGH: What
steps are being taken 1o se¢ that such drugs
coming from Nepal are stopped?

SHRI K. R. GANESH: The whole Nepal
s tunelioning under 4 Preventive
Colledtorate and the Siate Government siafl
as well as the Customs and Fxceise staff have
been  strengthened  and | suflicient  equip-
ments frecessary. have been provided. There
is’ a regulir' Cheek, Help of €. R, P, s
heing -taken fer the purpose,

SHRI MUHAMMED KHUDA RUKSH:
Are Governmient aware or have they made
attempts 1o diseover the legitimate use of
these highlv suphisticated and hallucinatory
drugsr

MR. SPEAKER: Highly sophisticated?

SHRI MUHAMMAD KHUDA BUKHSH:
The question was asked by mv pr L
if smuggling s taking place, in the Napal
border which he admitted. He said it did
take place in Nepal border. But the drngs
thar he had named DMT. STP, etc. are
sophisticated drugs,

MR. SPEAKER: What if vour question?

SHRI MUFIAMMED KIIUDA BUKHSH :
Did Government know the legitimate uses
of these drugs? .

MR. SPEAKER: How duos it arise out
of this¢, The main quesiion is. about pre-
vention of smugghng. I you want w ask
ahoul soplisticated diugs, you mav give a
separate notice andd addres your guestion
W the Health Minister. . .

SHRI MOHANRA] KALINGARAYAXR:

Morc. than smuggling through the . byrder
ateps Jasge. wale o s mg‘ take -ilpne
as

- thfough. the sotrrnational aiwports sud

Calcutia, "‘Bombady, Delhi,.
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AN HON MEMBER: And Madras.

SHRI MOHANRA] KALINGARAYAR:

. .. and Madras Sorry for the omission.
Has the Minister got any complaints of
these regular drugs smuggling taking place?
How many has he caught? What action has
been taken against them?

SHRI K. R, GANESH: The question is no
longer confined to hallucinatory drugs. As
far as hallucinatory drugs are concerned, as
I have said, we have very few seizures of
them thereby. 1 have indicated that there is
no large-scalc smuggling of this thing. As far
as the general question of drugs and the ge-
neral question of narcotics are concerned, as
far as these airports are concerned, many
have been caught that is, in respect of
taking drugs outside the country etc. We
are the largest producer of opium and 80
per cent of world’s opium is produced in
our own country which is catering to medi-
cinal and other uses. Very strict watch is
being kept on various international airports.

MR. SPEAKER: You may
about hallucinatory drugs.

SHRI K. R. GANESH: 1 have got figures
of all dangerous drugs.

MR. SPEAKER: You see, that is the
reason. If the Minislerufou out of the
scope, 1 cannot get hold of the question,
and come back on the right track. The
uestion was asked about hallucinatory
rugs. If you have got information about
this drug only, you can say, this is the
information. . . . . .

SHRI K. R. GANESH: Sir, we have had
onti’ two seitures so far about these
hallucinatory drugs. We have had only two
seirures. There is no other information with
me.

SHRI S. B. GIRIL: Sir, the Minister has
stated that the smuggling on but still

eventive measures are taken. I want to
now what is the total amount of smug-
ing that takes place from Nepal border
in spite of the preventive measures?

SHRI K. R. GANESH: It is very difh-
cult to quantify the extent of smuggling
that takes place.

SHRI K. LAKKAPPA: Sir, smuggling of
ballucinatory drugs into India by foreign
nationals, mainly hippies, is creating a
situation which is spoiling the minds of the
youth of the country. Have any steps been
taken to stop smuggling by hippies in this

answer only

country and what are the preventive
measures which our government have
adopted?

SHRI K R. GANESH: Hippies will be
dealt with when they are nn\:fll going
against any law of the land including the
law of drug control.
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SHRI SURENDRA MOHANTY: Sir, has
it come to the notice of the government
that hallucinatory drugs in crude form are
sm:gglad from Nepal to Delhi and then re-
fined and distributed in university campuses?

SHRI K. R. GANESH: Since he has en-
tered into the realm of hallucination I have
no information on that. -

Decline in production of controlled cloth

*1066. SHRI M. RAM GOPAL REDDY:t
SHRI JAGANNATH MISHRA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the production of controlled
cloth during the first quarter of 1978 has
been below the target; angd

(b) if so, the reasons therefor and
steps proposed tu boost the production?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA): (a)
Yes, Sir.

(b) The shortfall in production is due to
the fact that the mills are required to sell
controlled cloth at May, 1968 prices, which
are said to be uneconomic and also because
of power cuts since October, 1972

The Indian Cotton Mills Federation have
issued instructions to individual mills to
make good their shortfall in the production
of controlled cloth during the period July,
1972 to December, 1972 and January, 1978
to March, 1973 by 30th June 1973, Non-
fulfilment of the shortfall would entail a
}vcnally of Re. |1 per 5q. metre. Out of the
unds collected by way of penalty, the mills
which offer to produce controlled cloth in
vxcess of their obligation will be paid an
incentive of 90 paise per sq. metre on the
controlled cloth produced by them in excess
of their obligation. It is expected that as a
result of these measures, production of con-

trolled cloth will improve significantly.

SHRI M. RAM GOPAL REDDY: Sir, the
minister has taken some steps to increase
roduction. I want to know what is the
increase in production month month
from December 1972 to this date? Has he
got any figures?

PROF. D. P. CHATTOPADHYAYA: 1
have some figures. In Janunrr, 1978, it was
14 million sq.m., in February, it was 15.4
million sq.m.; for March, the figure is not
available, but I may point out that the pro-
duction figure is lees than the target figure,
because according to our understanding
they are required to produce 30 million sq.
m, per quarter, that is, 200 million »q. m.
a year. Interms of that, they have failed
to fulfil the target. Between July, 1972
and December, 1972 they have produced
only 164 million sq. m. as against a target

the
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of 38 million sq. m., that is, they had
fulfilled only 82 per cent of the target.
Thereby, 1 would like to point out that the
mills have not fulfilled their obligations to
the extent required of them.

SHRI M. RAM. GOPAL REDDY: The
hem. Minister has said that he is going to
im nalty on those mills which have
not fulhlled there obligation. But if they
have not fulfilled their obligation because
of the power cut even then is he going
to impose the penalties on them?

PROF. D. P. CHATTOPADHYAYA : Yos,
Sir. It is not we who have imposed this
rnally. but it is the Federation of the
ndian Cloth Mills people themselves who
have decided in their wisdom 1o impose
this penalty, because even without Govern-
ment’s suggestion, they are persuaded to
feel that the shortfall and the non-fullil-
ment of the obligation is absolutely unjusti-
fied in relation to the power cut and the
reduction thereby. My answer to the hon.
Member’s question is ‘Yes’. The rate of
reduction in the matter of fulfilment of
the obligation is unjustificd by the rate of
the power cul.

oft wvrrw fooy ¢ et wERE R OowR
w § wg1 ¢ v qeo—freifa w0
ERA | qgA GIET-ATH WA T -G
o 1 fog fom v favw &7 s
o o= § 100 ¥=w woer fagr smAv
wif@d &, SE fa 73w e g ga &
o gt T qr AETE | FET OE WA
ToE T g FIm et § S| H
W ¥R G gWT § P oWer W A
w® w1 wren fads qEw fratoor @mam
wix sl fr 1068 Tt yewar, Ay
fwifa g Wit o fod S A
oo g geT | & Ty o g g
fo W gw w1 @6 W wTOT qe
frutor § a1 w8 WX it wTw & ; afz
UG IO G, NIFE AR
frr R s sA T H G
PROF. D. P. CHATTOPADHYAYA:
There are some causes, but no reasons for
non-fulilment of the stipulated obligations,
and the causes are unjustifiable. It is a
very interesting thing that they are paying
the penalty and they are very much “m
w pay the penalty for son-fulfilment of

tion rather than fulfil the obligation,
besause the comparative arithmetic i pro-
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fitable for them, and we know it, and, there
fore, we are going to take sicps about it.

wit gwt W wgETy : fag—mfael &
24 TARR A & AT F T T T A
#1 weEfa T8, Wi 3§ w7 qEEH
WX @ amwi & fo o fear mar ¢
W # amyg fre-mfes @ w9
qrEaTR W fTew aet & fod
gred § WX 39 F1 w9 IUW § awmR
2 | fam—mifas frafea sv8 £ @ a3
¢ 9 &, ifs Iw H R fe
AEY gAT ¢ | TH WY 7 T AR F q@v
deaT § gwE & WA whw s ey frifa
F¥T Fed TH1 O fAwan & 1 & ag v
arga g s #1 wius qrn § fafaa
wuer fad, qEEw AR §TEW Al w
fastt & ogieq wmaT # g7 fas @i fay
# qg FL IAT 92 g1, TF & A0 ¥

FT FTH ISHA AT GG |

PROF. D. ' CHATTOPADHYAYA, The
hon. member has asked 1wo questions, both
of which are important. Unc is  about
what we are doing W leed the handlooms
and other people, the poor weavers, About
that, we have said previously, and 1 do not
like o repeat it,

I'he other question, which is immediately
betore ws, is more important, what Govern-
ment are proposing 1o do about the short-
fall in supply of the coarser varieties of cloth
meant {for mass consumption. It is a very
important matter. Government are pretty
disturbed over the non-fulfilment of the sti-
pulated ublifalium of the mills responsible
tor the production. We have asked the
Hureau of Industrial Costs & Prices to go
intw the matter. They are doing so. They
are likely to come with their recommenda-
tions. Mcanwhile, because of the enormity
of the problem and the scriousness of the
issue, 1 have decided to set up a Committee
headed by the Secretary of the Commerce
Ministry with senior officials from the Plan-
the Ministries of Indus-

nin$ Commission,

trial Development and Finance and also the

Textile Commisioner. They will go into
abin  suggoest

the price structure and wil
actual justifiable prices. They will be re-
quested to submit their report in a couple
of days, that is, as early as powible, because
1 would not like to give a longer time be-
cause we are delermined to solve the prob-
lem, as the Finance Minfier has already
said before the House. We are in touch with
the Finance Ministry; on the basis of facts
and figures with us, the pricc structure iy
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unjustifiable and the quantity made avail-
able of the vavicties ol cloth to the people
is inadequate. We are guing tggremedy it in
quick time.

=} g¥R = wAE : WA 9OY AGS
faan 1 &3 qet T Ia & e a1 FrEarEr
T oA W@ E ! oagd § A A q
w9q @9 |/ A1 §, 5 fadi § w3 A ag
WAL FCRE ...

WA Rged ;. ag e & F9L A1
&€ F I § I A AT I F @A I
& § | qeT Wl wvA fam 4r A awy
W% waTq faar | ..,

sl gW W @A AT EAT A
e & f forw foii & fodt &7 qree gt
fawar S ST ATET & W9q gre A o @
FTHWAE TP AG AT @I g ar ST &
fQATE FTE FSIT FEATET F90 o @ §
qfﬂﬂ?

PROF. D, P. CHATTOPADHYAYA: 1
have already said that under the existing
rl.lll:S alll] cucumstances, they are l'll(.'ll'il'\
interested in Houting the rules; they aree
ready 1o pay the penalty because that is
more remunerative and protitable for them.
We are trying 1o plug the loophole,

MR, SPEAKER: s question was vers
categorical and very much justified; what
punishment you are going to give?

PROF. D, P, CHATTOPADHYAYA
The Houting of this obligation comes with-
in the purview of the Essential Commodi-
ties Act for implementing which the State
Governments are responsible. T hope  they
will take appropriate and firm measures in
this respect.

SHRI BHAGWAL JHA AZAD: Whatever
may be the causes and reasons and the diffe-
rentiatiom made by the Minister, the cause
adduced by the millowners is that the price
is unremunerative. Have Goveriment gone
into this and found out whether this is a
justiliable claim: Secondly, as for the penalty
with which the Minister 1s very rightly agree-
ing with us all the tume, we want to know
what Government suggest. Have they con-
veved 1o the State Governments that  the

nalty ‘should be enhanced? Thirdly—this
is the most important—those mills bungle in
a wav: they show short of target production
issucd from their mills, take lﬁrm back into
the mill and entirely change the whole cloth.

Have Government gome into this question

MAY 11, 1978
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alsor This is a serious thing in which thev
arc defaulting. How do Government pro-

puse to meet them? We want a definite and
concréele answer,

PROF. D. P. CHATTOPADHYAYA: &ir,
I have alrcady said that there are various
causes but not good enough to be regarded
as the reason for what they have done. We
have also asked the Bureau of Industrial
Costs and Prices to go into the mattef. But,
on top of that, without waiting for Hus
report, since this concerns very large awd
serious issues, we have set up a very high-
powered committee. Pending submission of
their report, which is expected svon-—be-
cause I have asked them to work vy
¢I|uit:kl , as quickly as possible—we will po
into the matier. .

SHRI BHAGWAT |JHA AZAD: What Jor
is this committee? Which are the issues 1e-
ferred to them, when we know they me
simply bungling these things? What for is
this committee? Is it to help the millow-
ners or the penple in this country?

PROF, D. P. CHATTOPADHYAYA: To
help the people.

SHRL R. 5. PANDEY: Sir, the very idea
ot introducing this controlled cloth is in
arder to make available sufficient cloth o
the weaker sections of the pupulas,icm. In
the textile mills, about 1,200 wvaricties of
cluth are being produced in our country.
May 1 know what prevents the Government
from increasing the target or the quota W
produce more and more of this controlled
cloth than the other varicties, and may 1
know whether the Government is thinking
precisely to reduce the variety of costlier
¢loth and increase the production of con-
trolled cloth in order to make it available
to the weaker sections among the pcuplc?

PROF. D. P. CHATTOPADHYAYA: This
suggestion is very constructive, and I can
assure the hon. House that this suggestion
will influence our proposed decision-making.
Mcanwhile, 1 may point out to the hon.
Member that in the budget, the hon. Finance
Minister has levied a 40 per cent duty on
that sort of long staple cotton imporicd
from Sudan and Egypt which is used for
the production of superfine variety of cloth,
thereby discouraging that sort of production,
and entailing the encouragement of the pro-
duction of the coarser variety. But about the
specific question, 1T would fikc to sav, ycs;
our attitude is to see that more of this sort
of cloth is produced for the consumption of
the poor people.

SHRI R. S. PANDEY: Sir, I seek your
protection. 200 million yards is the target
that we have fixed. May 1 know whethey the
Government has any idea of increasing - this
quantity and, if so, by how many millions
more?
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PROF. D. P. CHATTOPADHYAYA: 1
have alreadv said that his suggestion is cons-
tructive and that will inHuence the Govern-
ment's decision-making in the mater. The
implication is clear,

SEVERAL HON. MEMBERS rose—

MR. SUFAKER: | think we should pass
on to the next question. Two questions have
taken hall an hour.

SHRT DINEN BHATTACHARYYA: 1
have been deprived of asking questions,

MK. SPEAKER: No; not always. Only
somelimes,

Next question,
WITA WEITAT HAEA K ASF

*1067. =t mgrdrow fog v o w
R AR e s fF:

(%) #1 WA WETHAT AUSA FT dTF
A A AR A A e

(=) #mm W7 WIFC IR aTF A
st afafafa a&@fr ; A

(w) afzgr, a1 wiea 999 435 | w&pia
% fo@ ot yes g F . e e
s AT g !

THE MINISTER OF FINANCE (SHRI
YESHWAN TRAO CHAVAN): (a) to (¢). A
meeting of the Aid India Consortium will
be held in Paris on the 14th and 15th June,
1973, Representative of Government of India
will be attending the meeting. The meeting
woutld review the progress of economic deve-
lopment m India and consider India’s aid
reguiremnents in the fiscal year 1973-74. The
proposals will broadly cover both
non-project requirements  for  maintenance
imports and project requirements of the

programmes to be undertaken in the Fifth
Five Year Plan period.

5t wgrdrew fag wme @ weaw wEEE
# wAT wErEw & s A § 6w
aTIeT #wsw #r difen qge w | g
*1 4t | T AETEE A WA A3 H q@nar
gfFag 1a-1smR TG L A
faeedt difew it safrer g€ 97 w1 FTOw
g ?

0 am oz § fs g Aifer & s vk
gaMwWEM AR MTEE ! AW F ATH
qﬂi?

1895 (Suka) Oral Answers 10

SHR1 YESHWANTRAO CHAVAN; Not-
mally the cunsortium meeting takes place in
the month of June for India. The leader-
smip of the mecting 15 with the World Bank
and most of the developed countries do take
part in that meeting,

st wgraws  faz wem ;o wegs
WEIRA, AT WALEH T T 0 IAL G
1T | AF AT Y AT Ay wvdr
o, dfFa qdr wgeg ¥ IT R AW A
a7 =

SHRI YESHWANTRAO CHAVAN:. Aus
tria, Belgiom, Canada, Denmark, France,
Germany (West), lalv, Japan, Netherland,
Norway, Sweden, United Kingdom .and the
United States.

WU RERT : TS FAST ZHT 7

=1 mgrdies fag wmem a;am
EHT | 5T R WoA aFAeq § qwvav §
wifaT AgraaT 51T g7 AFTIAr FEE
SOTAFA g T & AOAT | F FAHAT A1
g & mies mgmar s==ft  soiwew
fm fm 39T 797 Feror Agraar qraedt
yoraea o e 3o & A @ smaa?
WA ATHRIL &1 ST AT 977 &1 #Y
qIATEAT &, ¥UT g A R o
yFTT # @A & foh & 0 wwend
A §, ¥ IW AgEAT €1 wE ® WG
w< faar s ar /o i wrg 8
®q tar g fF gw faar wid agrgar e
Far ?

SHRI YESHWANTRAOQO CHAVAN: 1
think we have got a delinite policy in this
matter. If we get proper conditions of credit
facilities without any political strings attach-
ed we normallt consider them.

SHRI NAWAIL KISHORE SINHA; May 1
know whether aid {rom the consortivm coin-
trics is tied to exports from those countries
or whether we are free to use the credit
anvwhere in the world?

SHRI YESHWANTRAO CHAVAMN: Most
of it is tied aid.

SHRI P. G. MAVALANKAR: May I know
whether the aid so received will be thrdugh
the agencv of the World Bank or will it
come directly from  individual courries
themselves? Secondlyv, may 1 know whether
this aid will be in the nature of Feduting
our dependence on forcign aid and wne‘um

o
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it will help us promote self-reliance pro-
grammes which the Minister of Planning and
others in the Government want to achieve
during the next Five Year Plan period.

SHR]1 YESHWANTRAO CHAVAN: As
far as the consortium commitments are con-
cerned, normally some pledges are made in
the course of the discussions but ultimately
when it comes to dishurscmenls or sanctions
it is done in a bilateral manner at Govern-
ment level; certain agreements are reached.
Of course the other part of the question re-
fers to our general strategy on taking foreign
aid. We have explained it before; our idea
is to see that our net aid reaches zero at
the end of the Fifth Plan and it is on that
basis that we will be proceeding this year.

amfor Iz daw (#Hro go ato)
® qaem 30 v oue ifemr & fazy
que feom fewe wfur sng & arfagd
w! I w1 W

*1068 oY firm gw wmwE ]
st wriiTa WA

w1 qieR W AT fawTAA w7 Ag a9
Lif il TURE N

(%) wr amfer szga qvedr (Hro
Yo dTo) % Wadw st 7 U gfvear 9T
g WA T ¢ fF S d-Fe v
@ gaw feaar fewe wins wg & &
sawg;

(w) war qux tfwn & fawg ag o
o § fie 9@ ST W OO & @i
wo # fedt o3 ez aw g O 39 &7

(7) o 7g w9 Faw quT wfewar
wf T g E

(w) afx g, & ae T w1 g
WY FOT & X HEW H AT FTHATEr A
T v o faame g 7

THE MINISTER OF TOURISM AND
L iiATION (R, EARAY e
mnr:indhaib}alle:rd that Air India infringed
in certain ticketing regulations and wrongly

agreed o pay some extra commission to a

aavel in order to persuade passen-
gen tolfyn?it India. The complaint itself,

MAY 11, 1973
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however, indicates that this extra commis-
sion was not in fact paid.

{c} The information is not available.
(dy Air India is preparing its repl& to the

complaint and its stand is that it has not
violated the Federal Aviation Act.

it fra T et A, frema ¥
&N & AT A g & f v T owwrg
F HLG-FATLT AFIH TSI H1 AT
g fafws fawm &m0 92 7md 9@ &0
4 qg SHAT STRAT g1 T g FT
o fFam wm € 5 w9 & Al oF awe
% fw fwifa 50 9 ol g Y
et faar el Adod Al di=mEET &
ST g1 79 ¢ afz v fear war oA
I\ &1 Tt af e fawar ?

o w9 fag : Mouet AEed, g1 OF qW
FY wot woet fafam ofsdve gafcde
g &, & 97 o7 "wwar § 5 froe v
IeAA GHT § AT T 99 F wfa woAr F4-
AT FAT F-0HT A #WR F AT -

AT TF BHA FT TG F-TATET TTH
& @ & 5 Gue § e F S guy
& 7 33 g1 st Ay swer ool o §

st o wwre W WY & IATH
UF W T AGT E1AT | ST F IW CAHT
%1 faw ® g0 €8 qOfee 99 & fag
ger {Far wan qi, Gar wgy feun, wow
AT FY AE o7 | afs A€ #¥ TE 97 &y
a1 ag ww o e gar ATiEd |

w8 aw # ag s W g o
w1 ¥ SFR 1 wfaeat § g9 & e
*Y oY rwar §, IaR vy w9 w faw o}
& 7 ofy 7 fawd oy foad w @ e
AR su T afa g g ?

Mo w9 fag : wemw wEIRy, 9g A OF
fadiw 3w & o1 fofaw oomitfem A
® arad § 1 owe gfowar w1 oW o
st e feda &, ag gwr T oy AR
* I W TG IR, T I
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FEF A THL A T g G W
a9R § Ag = | g7 faum &4 #rag
T g @ 5 su & fmmr @ R gu o
aw< §fegr F1 71X H9TT | 59 ARG 98T
T g

ot fra wwre weaht ¢ oA o e
% oF A § 100 ofq o w97 -0
FW 9T WY Fq7 IAR T ITER & A
e E AR g |

Ao
¥o Wi gf ot &, ®o wndy ardft &-
Tg FEAT TV AR § | TW AA ¥ §
e oy wiy g€ o |

SHRI PRABODH CHANDRA: Since the
hon. Minister has just now stated that the
Air India is now making its defence, was
it not very discourteous on the part of the
Association to go to the Press and vilify
Air India's great service when the case has
not been finalised by the competent Court?

DR. KARAN SINGH: I do not know who
went to the Press actually. But, indeed this
is one of the occupational hazards. When
the case is pending and when someone goes
to the press, 1 must, in order to set the re-
cord straight, say here that Air India has

got a very good image in the world.
W TF T 1% W4T -
Fw utg Wit wd & a1 g 93 W,
ag w1 T w3 § a1 =1 4 g

awt warfoat e s

*1069. vt viwy qure fay 1
st wrfweht v -
¥y few WY ag aEm A Fw
w4 fE
(%) = 7R & & feaiw 19
wfq, 1973 ® “mawrwm g &
geifos €6 WMy & §ErTc f7 6T
fearar war ¢ f& wrefm ofm dn
frr wor sl w1 frar A s
wife & g ¥ A awa g ; W)
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(=) afz g, & @@ sfoww #1 g
# o g Ty STy ST
rﬁuﬁmﬁmﬂ(nﬂaﬁgﬂm
gasit) : (F) stvgr

(@) fomr wwamat & weafuw shfew
qE gy &, 9§ Arfeat & wrEi ¥ foeea
qreft s el e e wfa s et
g avaf-ya ANfaqt F qma=] §1 e w3,
q ATAE] | draq v frmw, fR o
wfaHw g & wRetd e WY
gErE FAEE & AT fF F gE™
ARG T 9T AT F@T |

st wifeell ww o owww wgEw,
F arig Wl o ¥ wmeT WAy
g & gg dfaaa & a1 aAeumode #Y
feg aTO & weta fF 97 & wq gEr
feehifaame fear s, ot wfuw fow &
F0 &L F@T T K19 6, TG AT AT
qr ATEE EATOA  JeTA-IT HT HIAA
fewfet sam 7 &1 @mg ?

sfreret gufren Qgaeh: : AR, S fe
I ATz g fFmag N w1f faof-
faqma @iy W it gerf st
w1 37 Rved T2 v Ny o wHreE
faar Srar & | ST wgi sarer ofam
FF A ® AN &7 grew &, wwaTw
FAr &, ot wEdR A gt §, wgt g
® sare fd a1 § 1 A aef wretA
& g% At ox faviy adT o gt B,
gt a9 q9q < frftrer fear amar §
gt ag ot @ mor § fr foed o aot
¥ AL TR A wE o | péem
Tt g€ &, agi ofaw w1 ¥ R qT o
T THTCFT ®7E feeRfaams ot gur g,
T T 9T {orm ge g o

g o ATTAE wEET & v e gt
wTET Ftferw g § & agr A o g
7 3 amefr §
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wwat arfeet v geqw wEIEE,
AT st o A Afge £

T WA ¢ AT A AT Afger §

s wrfaet wamw ;ST Staw drar
AW A wed e qg ¢ &
qeai & Srad FY g g1 A | Ih
I ¥ faew avw g, 399 frar § fe st
. 7ga o TaTas & 9T 81 w7 Al
T & | AT & SAAT WY g ow Afgen
EM & Ara for fawrmr 13 3@ wr g, e
aAsgafe g e wara & 3
HOT T AT wATH won qur dfahi g
wraar @A & fad o 0F &y faeiw
& & fr wrd afeds o g afim
IaFT HY g FIF T G TG0 ?

ot g Qgan §

griT &7 frrare e § AR sEeEr
gz A g 5 wfadt & a7 A eman
g1 faam &

@ TR W A @ @ gew A
ST oy Fraw @ Faar § o adr arfey,
greed um § | fer ot T7 T wr 2@F
gu f o & oF aford ara § 3w '
wfst W1 Fwa ant & fawe gl
se Fon agd § | T e do
frre § v oo a6 ¥ wfod w5y FJ@i
O qge &1 9T, AT 6aaT, SfE FAr a%
wfafors ¥aT qgar a1 ST g2 famr €
o waT & wfgar g &1 fel s
T AR d =

wtoeh wifesht wm o gg & AT
g f& ooft ft faft aae }, o
w1 oo avrae § & i fragm § Wi
wird T Wi § fE ot s F FW
T ATAL T FETK AT EAT ARG |
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PROF. MADHU DANDAVATE: Is it not
a fact that a majority of safai karmacharis
belong to the scheduled castes and in view
of that, is it not a denial of cquality of
opportunity to the scheduled castes that
whien the issues like bonus come up, because
they happen to be so-called unproductive
workers, they are denied bonus and even
adquate insurance faciities are denied to
them because they -are vaulnerable to risks
and  discases?  Will Government take the
necessary sieps 1o correct Lhis position?

SHRIMATI SUSHILA ROHATGI: So far
as the first question about bonus is concern-
ed T do not know how far it is connected
with this. About the second part, 1 have
madde it absolutely clear tl:at unless there is
a particular hazard to life involved, the
standard rates are applicable. Even when
there are extra hazards involved, the ques-
tion is examined on merits and if it does
not  justify any special rate, they chaige
the normal rates even for them. In any case,
it is never more than Rs. 5 to Rs. 7.50 per
thousand.

PROF. MADHU DANDAVATE: Which
part ‘of my question is not relevant? I asked
whether gt s not a fact that a majority
of the safai kurmacharis are scheduled castes.
Is thar irrelevane?

SHRIMATI SUSHIILA ROHATGI: It s
true the majority of  these people  be-
long to the weaker sections of society and
therefore in keeping with our social objec-
tive, we have  vicwed this  matler ity
wider perspective and taken this decision.

SHRT PRIYA RANJAN DAS MUNSI: In
the silver jublee of independence, when this
Government as well as the ruling party have
accepted the policy of equalit fore law
and social ju n view ng Mahatma
Gandhi’s doctrine, when the minister las
admitted on the floor of the House that
when visks are involved, discrimination is
necessary, will the Government change the
Eu]iqf immediately and see that these salai

armacharis get the benchits of life
insurance?
SHRIMATI SUSHILA  ROHATGHE 1

have not said that there is any discr-mina-
tion. T do not know how he got that im-
prossion.

MR. SPEAKER: She said that there is no
discrimination

SHRIMATI M. GODFREY: Since Safai
Karamcharis are more prone to discases and,
cumuguentll‘. loss of life, I think thev
should bhe given more npsurmm'lles for in-
surance so that they could make some pro-
vision for their [amilics.

SHRIMATL SUSHILA ROHATGIL: U is
2 suggestion for acion .
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st Taw fEwie Wi o owenw WEew,
FA Ry I A aamr § f
TH A% KM FE @ ¢, A% g
feafy sdr g sl & o AT g Ay &
I AT WEAT g A @ g
frad @wiE FHIMGT T 99 % @7
gor & 7

wrae REIRY : 48 399 a1 g grar !
st qa= feme ot 3=y
$ ] B
WO W ;TN FATA R A

TR

MR. SPFAKER*
not avise oul of this.

SHRI PILOO AODY.: The latter part
of the question “‘what is the percentage in-
sured’ is relevant.

st W WREERl ¢ WA Tl AEE
AT INT R IET AW OWT AW R
f& 7 7wt & =g ar=Afaw g
T TATAT ¥\ R Ag 9V A%
FHarfeal 7 Arafaa & wafae s o€
HHTE ¥ =167 147 £ | F AT AT AT
wA At 7w S g A A
frmrm fomwr w17 7Y ag & & e A
#7 A1 ag =araifas # 5 & feer a4 2,
T QATH § "AGAT AT FT AAT T 257
T K7 § AYT AT XY HAT FIA § IAHY
Har &% qie  SrEA o fR g A
T IUAT K7 @7 2 9@y fF oW gwme @
ez ¢ | AT WIS ZTT ATEAT qEAT
g T 7S /e oA e F AT Ay
4% fa=wre #v% gg dvivgw ¥R & fAnw
dar & fr feft o woe W osifer w@
wreaad 1 frar o a7 fel o s
&1 w10 70 § ufy ag woAn w
wTEAT §AT AT AR ArAY qsh‘-tﬁam
T oAd owA Y0

s geiten Tt @ A9 ATAATR
mre Y A & agw. wdem qdw

1 am sorry this does
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g ¢ W Sraw @ fw oS
A Tl fagral # famm ov =g fai
foar & | & Aty @ & FEAT SR

f Y 391 gAT wEAM E, IAH ¥ 356
wErwe # ot dfmr fr g fadir
a7 F e, S gwer aFw faar smar ar
3au wfer o wf & wi foed s oo
sfra & fa T F @ 40, 50 WA -
FTTFAT T EraTd | 9vE & e 01
Ay maa srdmdgu v fomm
T OF FAMGGT TH G &, TG A% kS
FL AFM A I E |

SHRI N. K. I'". SALVE: May [ know
whether the 1.IC considers profit-earning
as its supreme objective? If not, may I know -
why they should not provide adequate facili-
ties for the insurance of the lives of those
who have occupational hazards so that the
other people in the city may have hygienic
life? Will the Government reconsider the
entire decision so far as safai karamcharis
are concerned?

SHRIMATI SUSHILA ROHATGE T want
to makc it categorically clear that the LIC |
does not decline to insure these people.
A majority of these people are covered by
insurance at the standard” rates. Only in
those case where the harzards arce great, be-
cause we have to cater to the social ob-
jectives, the premium, to be paid by them
cannot, be subsidised by others. Therefore,
it is on that basis that only those people
who are exposed 1o great harards, if they
are prepared to pay a premium not excoed-
ing Rs. 7.50 per  thousand, arc entitled
te that.

Performance of Private and Nationalised
Ranks

*072. SHRI SAMAR GUHA: Will the
Minister of FINANCE be pleased to state:

{a) whether the priv:t: banks showed
better performance in securing deposits and
providing advances than the nationalised
Ranks during the vears 1970-71 and 1971.72;

) if so the figures of comparative per-
formances in this regard and the reasons for
differential in their performances;

(c) whether due to unsatisfactory perfor-
mance. Government iy not to expand
branches of the nationalised Banks; and

{d¥ the steps 1aken or proposed to be taken
by Government to improve the working of
the mationalised Banks in this regard? .

THF MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (3) to (d) A
Statement 1s laid on the Table of the House.
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Statement

(a) and (b) The a cg_ate deposits and advances of the public sector and private

sector banks as on the last Fridays of March
below:

in the years 1870, 1971 and 1972 are given

(Re, in orores)

Deposits

A

Advanoes

" As on the last Fridsy of March ~ As on the last Fridsy of March
-

T 1em ez | o0 1em aer2

Public Bector Banks 4227 4,068 508 3,338 3,053 4,406
_ (84°1)  (B4:1)  (84-2)  (84'))  (B4-4)  (83-7)
Private Seotor Commercial 801 238 1126 632 731 868
Banks (5-9)  (15-9)  (16:8)  (16:8)  (16:6)  (16:3)
Total sll Scheduled Commer- 5,028 5806 7,006 3,070 4,684 5,268
cial Banks .. (100-0)  (100-0) (100-0)  (100-0)  (100-0)  (100-0)

Bank

As will be evident from these figures, the
share of the private sector banks improved
only in the year 1971-72 and that too only
in respect of advances. The change in the
relative shares of the two sectors being mar-
ginal no definite conclusions can be drawn
in regard to the relative performance of the
two sectors. In this connection it may be
mentioned that during the period ending
March, 1973 the share of the public sector
banks in aggregate advances has gone up to
84.3 per cent while that of the private sec-
tor banks has gone down to 15.7 per cent.

(c) Does not arise.

(d) The performance of the public sector
banks is constantly kept under review and
such directions, guidelines ele. as are consi-
dered necessary are issued from time to time.

SHRI SAMAR GUHA: In the statement,
the hon. Minister has said:

“the share of the private sector banks
improved only in the year 1971-72 and
that too only in respect of advances™.

He has also said:

“In 1978, the share of the public sector
banks in aggrcgate advances has gone up
to 84.3 per cent while that of the private
sector banks has gone down to 15.7 per
cent”’.

SHRI PILOO MODY: ‘That is because of
restrictive trade practices.

SHRI SAMAR GUHA: T want to know
from the Government how much advances
that have been made by the public sector
banks and also by the private sector banks
have gone to the small traders, small indus-
trialists and also to small self-employed en-
trepreneurs.

{F;gnm in brackets indicate percentage share to the total for all the scheduled Commeroial
..

SHRI YESHWANTRAO CHAVAN: So far
as the private sector banks are concerned, I
have not got the figures. About the public
sector banks, about their expansion of bank-
ing branches, etc., 1 have given many times
the figures on the floor of the House. If the
hon. Member takes care to see some of the
answers 1 have given in the course of 2-3
months, he will get the figures. Of course,
these figures are not with me here. The ex-

ansion of branches is extensive. Naturally,
in the beginning, when a bank goes to the
rural area, the unbanked area, it takes time
to consolidate its activity there. Certainly, it
does some deposit mobilisation. But efforts
to create conditions in getting advances and
ahsorbing advances take certain time. There-
fore. though there is an increase in the de-
posit_mobilisation_ there is not much pro-
gress in the advances as much. It is not due
to restrictive irade practices.

SIIRI SAMAR GUHA: In regard to both
deposits and advances, 1 want to know the
break-up in respect of the urban areas and
rural areas, Eaﬂicuhrlv after the nationalisa-
tion of hanks. Also, I want to know what
are the reasons why advances have gone up
to 4.3 per cent in the case of p_ubhc sector
banks while in the case of private sector
banks, it has gonc down to 15.7 per cent.

SHRI YESHWANTRAO CHAVAN: The
reason behind is that public sector banks
arc social-oriented. They have heen asked
1o go out and do some extensive work. That
really gives justification for public sector
banks to expand their activities.

SHRI SAMAR GUHA: What about the
break-up in respect of rural areas and pub-
lic areas?

SHRI YESHWANTRAO CHAVAN: T can-
not give the figures as such. 1 must say, as
far as my information goes, the way in
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which the public sector banks have gone
in the rural areas, that the advances of
the private sector banks are confined
mostly to urban arcas?

st gRAT SEIE HEA @ S SEedT w6
am ¢ & wdt ol ot § s 5
wdq cfom A @Y agde d9RT F aF FW
¥ W &% & | #47 LT Sff w1 oA §
fFdam 1ofm s Trmaddag ds
TR FL @ &, TAF O a1 qiAi 7§ ow
7% 9g TEY EE 4% §, Wi Iw? R F
®€ somaw § ol A% uF W 3F A AT
¥z fager gor wew &, a1 W o
smvaTEA 3 6 0% a4 § fAd T Ee A
x5 ®m fam @wam ?

SHRT YESHWANTRAQO CHAVAN: Fven
in north Bihar 1 must sav that banks have
“een given responsibilitics and a number of
new branches have been opened in orural
areas. The question of ten-mile radius s
constantly mentioned here. 1t is one of the
_guiding principles in the sense that if at
all one has to given loan to somcbody, the
bank must be in a position to properly
supervise the utilisation. “I'hey have indi-
cated it as onc of the guidclines, It is not a
very strict rule.

SHRI YAMUNA [I'RASAD MANDAL:
They follow it very strictly, to the letter.

SHRI YESHWANTRAO CHAVAN: T will
try to see that it is not made an excuse to
deny.

" &t wnimg o WA weas o, ¥
as &1 & wmand avfir f31 § A
w1 fawrz @, & ormr awar g f&
N IR FE @1 MESATTE AL E 7
wifs ¥ oF W s, 9F AEw ¢ fw agi
qge fafedz &% wm wvar ar, @1 &
AvAATEE AT §, 9g1 e % ¥ wEr
QA T | W FTH a7 § AT I A A
wTaT g qUfed 4, 7 fr w2 4% #7)
Tadrbz &w #1 fowraa & fe w22 &% &1
guTe faers W #7147 wawa § | zAfa
drrwr A fAw @ fr adf ? arard oY
WF 9gT WTE WA AT Ay Ay !
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SHRI YESHWANTRAO CHAVAN: There
is absolutely a very proper co-ordination
about it. No branch is allowed to be opened
without the permission of the Reserve Bank,
and the Reserve Bank takes into considera-
tion the cconomic and commercial capacity
of the area concerned to have more banks,
S50, 1 am sure that it must have been gone
into. It is not that anybody, as he likes, can
start a bank.

SHRI JAGANNATHRAOQ JOSHI: Already
one bank is functioning there. It could have
opened anather branch of its own. Why was
a State Bank opencd there?

SHRI YESHWANTRAO CHAVAN: There
is nothing wrong in that. Only because one
hank is there, it is not that another cannot
be opened. 1t is not necessary that only one
branch should be there. There is scope for
another branch.  (Interruption). This is
allowing a good compettion,

st frafa fx ;. wemer oft, W oAy

a7t & f o wrzAz & G A fawfy o i
g =, f9eT A frard Zawoan, Wk
¥ g A femrd T oar 1 @
Fiagadr g fr 491 & SFuiamawm
F FTI07 AT Arh AT wr o § 7w
ST FHT § AT AT H &% o7 s awedy
I 5 fraer a0 7 4 or =mard,
feam aur w7 T %Y ganr wATy &
Tzg 1 1

sit wvtae T wegror : ot gv
Remittames by 1.CA, and Union Carbide

*1075. SHR1 SHASHI BHUSHAN: Will
the Minister of FINANCE be pleased to

stale:

(a) the total amount of money repatriated
by ih LGOI and Union Carbide during
the Tast three vears, yearwise;

(b} the reasons for allowing them to remit
such a huge amount; and

(c) the wnal amount of money invested
by them in India which was brought from
forcign countries?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c) A
statement is laid on the Table of the Lok
Sabha.
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=iy Statement

ta) The following remiltances have been
approved by the Reserve Bank of India
in--the case of ICl (India) Pvt. Ltd. and
Union Carbide India ltd. during the year
l!?ﬁﬂ?o to 1971-72:—

(s, lakhs)

Divi-  Royal- Tech- Total
dend ty nical
. (net) know-
o how
ICI
(Lodia) -
. Lid,
196870 2416 Nil Nil 24-16
18071 2416  Nil Nil 24-18
197172 12:08  Nil Nil 12:08
Union
Carbide
FLd.”
l'ﬂ_ii?_-'m 43-260  1-92*  00-T4* 95-02
1970-71 71-68  Nil HO-43%e |52-01
1971.72 87-02 0-28  41-04 138-24

:‘Figun»a'rela.lt- to calendar year 1960,
“**Figures rolate to calendur year 1970,

."(-h} As  regards remittance  of  dividends,
thé: Government's policy has been to freely
permit the remittances thereol  subject to
payment of Indian taxes thereon. Royalty
and technical  know how fee remittances
arise from agreements specifically approved
by, Government.

(c) Since 1947 1C1 U.K, had remitted Rs.
84.50 lakhs for investing in ICI (India) Pvi.
Lid. In 1927 the entire capital of Rs. 15.50
lakhs of  the Iwdian company was owned
bw the U.K. principal company. Between
1927 1o0. 147 the amount brought for in-
vestment by the UK. company in the
Indian company is not available, as there
was nu. exchange control between UK. and
India.

Since 197 Union Carbide Corporation of
America had remitted Rs. 261.25 lakhs from
USA for making investments in Union Car-
bide (India) Ltd, in 1947 the entire capital
of, Rg. 57.85 lakhs of the Indian company
was held by the U.S parent company. It
is not known how much of the above
ampunt of Rs. 57.85 lakhs was made up of
refpittances made by the U.S. company.

ot wfw waw : o o7 wE@rw, § AAT
'ﬂ'l'gm # wiio o wrie s AfAea
FATX KT 1966 & 1927 A% —

MAY 11, 1973

Oral Answers

-~

FEATA A% AT A e rgr feaar
Tar &, feaar fagwi § & a1 9% §?
oo & wrEe f7 wFT UF WA
FeAT A & I wg aar afarT w
F1gT B A AT TR g F fA0
F1¢ w1y wRa fru g ?

SHRI YESHWANTRAO CHAVAN: If
the hon. Member looks to the statement
that is laid on the Table of the House, he -
will find that 1 have given the ligures in
respect of both 1.C.L and Union Carbide;
what was the dividend they got and what
was the royalty they got, the figures are
indicated there. As far as their future acti-
vities are concerned. as you know, there are

two ways: (1) when they come for expan-
sion, we have already laid down the ronles

about it and we can certainly ask them to -

reduce their equity.

Sccondly, the Bill which is  hefore the

House, viz I'ie Foreign Exchange Re-
gulations Bill . . .
SHRI JYOTIRMOY BOSU: Free remit-

tances-wonderful,

SHRI YESHWANTRAO CHAVAN: Free
rvemittances of course, that is the p'real.ni
policy. but, as far as the equity participa-
tion is concerned, all the forcign companics
which have more than 40 per cent, their
cases will be reviewed with a view o re-
strict  their activities,

it wfer spaw ;77 9 @9 & frag A
wfaar fam SEiAFm T EITAT
qAmIfTr § Wi WA SEeifas
AT 4 F wfewdem § a@ ww
g afFT o0 & aEae o1, g=ifE SR
far smoaY oo & a@ga q odmi o
neelew fRar & W9 A I &1 fewd
% gL &at 7 A Ay FWF.‘T?,‘?
g8 ®T w0 ;@ R?

SHRI YESHWANTRAQO CHAVAN: That
is why 1 waid that we will certainly take into -
consideration these other matters. Instead ut’
manulaciuring activities, if thev are guing
to do some trading activities, that will have
1o be taken note of.

SHRI JYOTIRMOY HOSU:
ment, they have shown the money remitied
under three heads viz., Dividend, Rovaliv *
anil Technical-know-how fees. With regacd .
o Union Carbide 1 want to knuw as 1o how
much has been allowed to e remitted s

In the slate-.7

2, .

*
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Head Office charges, interest, managing fees,
current dividends that accumulaied divi-
dends,

SHRI YESHWANTRAO CHAVAN: |
have given the total hgures. 1 have not got
the break-up of it

SHRI JYOTIRMOY BOSU: May I repcat
the question? 1 have given notice because
these are the outlets through which our
money goes abroad.

MR. SPEAKER: The
about the total amount an
been asked.,

SHRI JYOTIRMOY BOSU: They should
have the break-up also.

MR. SPEAKER: Now, the Question-FHout
is over.

Next yuestion is also yours, Mr. Jyotir-
oy Bosu.

SHRI JYOTIRMOY BOSU: Short Notice
Question No. 7.

-SHRI SAMAR GUHA: On a point of
erder, Sir. I have also tabled almost a simi-
lar question with various parts. . . .,

SHHRI BHAGWAT JHA AZAD: You wan
put a supplementary. What is wrong?

MR. SPEAKER: It is not very esscntial
that it must be in your name. You can ask
a supplementary question,

SHRI 8. M. BANER]JEE: When we re-
ferred to the matier under Rule 377, you
asked the Minister to make a statement,
Sir, 1 would only request you not to consi-
der only Bengal, but the country as a whole
. . . (Interruptions).

SHRI JYOTIRMOY BOSU: I have written
to the Minister to that cffect.

SHRI DINEN BHATTACHARYYA:
Shortage is there in Delhi also.

SHORT NOTICE QUESTION NO.7

Shortage of Kcrosene Qil in Rural Arcas
of South 24 Parganas, West Bengal

5.N.Q. 7. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether his attention has becn drawn
to the prevalence of acute shortage of
Kerosene oil in the rural areas of South
24 Parganas West Bengal; and

(b) if so, what steps are being taken to
ameet it?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI D. K. BOROOAH): (a)

and (b). Reports of sporadic shm'taﬁ: of
kerosene oil are being received since March
1978 from all parts of the country, includ-
ing the rural arcas of South 24-Parganas
of West Bengal. The basic reason for these
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shortages has been the deliberate decision
taken w0 reduce commencing from March,
1978, the indigenous production of kerosene
wil and to correspundingly increase the pro-
duction of dicsel oils, both i speed
diesel oil and light diesel oil, with a veiw
to meeting the sharply increased require-
ments ol diesel ovils due w0 widespread
drought conditions and extensive power cuts.
The increased production of diesel oils was
required initially for lift irrigation and for
standby power generation purposcs and is
piesently required for harvesting, thrashing
and the movement of crops and for power
generation. This decision had to be taken
onaccount of the prevailing  world-wide
shortage ol cude oil and refned oil pro-
ducts, Al pussible cHorts have been and
vontinue  to e made to  maximise the
imports of diesel oils and kerosene oil jointly
known s ddle distillates by deputing
teams ol o of the Indian Oil Corpora-
tion to fore countries. This measure has
cnubled the import or the finalisation of
import of 154,000 wnnes  of middle dis-
tillates since March 1973,  The position
is being reviewed constantly and the cut
in kerosene  production which is  being
presentdy of the order of 20 per cent is
proposed 1o be partially restored in June
and fully in July 1978,

SHRI JYOTIRMOY BOSU: I am glad
that ihe Minister has coverad a wide ground
and has taken guite a broad per tive, The
availubility of kerosene oil in 1971 was 85.94
lakh metric tonnes and the figures for 1972
and 197% are %, 47 and 39.01 lakh metric
tonnes vespectively. During the last  three
years how much oil was imported? Who
were the importers? How much was pro-
duced locallyd What is the maximum estimat-
ed demand in India? May | know whether
the sc(:ar{il)‘ is partl‘_r due 1w the dcpcndencc
on imporis?

SHRI D. K. BOROOAH: Sir, during 1978
the total demand of middle distillates under
normal condition would be 11.6 million ton-
s and as against this the total production
is estimated to be of the order of 10.3
million tonnes. There is the gap of 1.8
million tonnes proposedl to he covered by
resorting to imports. The gap has how-
cver been increased and iz now ex
1o be of the order of 2.1 million tonnes
on account of the following factors:

(a) Widespread drought  conditions
resulting in increased use of diesel oils for
lift irrigation:

(b) Extensive

layge scale use «

Rgencration.

Against this total deficit 2.1 million tonnes,
commitments for imports made so far add
up to 1.7 million tonnes. There is thus an
uncovered deficit of 0.4 million tennes.

‘Pou_'cn:ull necessilating
diesel oils for power
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SHR1 JYOTIRMOY BOSU: Who are the
iloporters?

SHRI D. K: BOROOAH: 10C is the main
importer, the principal importer.

SHRI JYOTIRMOY BOSU: Who are he
others?

SHRI . K. BOROOAIL: We have asked
some oil companies to import, but that will
be routed through the 10C.

sHR1 JYOTIRMOY BOSU: What por-
tion?

SHR1 D. K. BOROOAH: ESSO and
Burmah-Shell are there. Butr it is only
marginal. It is very small.  All will be

roused through 1OC.

SHRI JYOTIRMOY BOsU: Sir since Dr.
Dalbir Singh, the Deputy Minister tokl
us on 27-2-7% that the ‘wtal availability
of kerosene oil indigenous and imported is
adeguate’ and also that any quantity of
kerosene oil is available in the black market
and since one raid in Calcutta resulted in
seizure of 5,000 litves, will the hon. Minister
tell us how many raids have been conducted
for the past one yecar? What has been the
result achieved so far?

SHRI D. K., BOROOAH: This decision
w reduce the production of kerosene oil
and convert into diesel by 20 per cent was
taken only in March, So far as the distri-
bution is concerned, distribution is entirely
a matter for the State Government and the
State Governmenis are taking steps to see
that there is proper distribution.

SHRI JYOTIRMOY BOSU: You go to
State capitals and enjoy their hospitality . . .

SHRI D. K. BOROOAH: No. 1 ncver go
to State capitals cxcept Caleutta and in
Calentta 1 do not enjoy the hospitality ol
the Wesi Rengal Government.

SHRI A. K. M. ISHAQUE: The Minister
told us that one of the reasons for scarcity
of kerosene oil is its diversion for other
wees. Kerosene oil 18 being used for other
purposes, ‘The hon. Minister knows that
kerosene is used more in rural arcas. It
is as essential a commaodity as food. There-
fore, whv did the government take the
decision at the cost of the poor people
far production of diesel?

SHRI D. K. BOROOAH: Sir, it was a
very difhcult and a hard choice to make.
Out of the total procurcment of 80 lakh
tons 34 lakh tons have to be procured from
Punjab; 13 lakh tons from Haryana and
18 fakh tons from western U.P. These
three areas provide 65 lakh tons of the
total urement of B0 lakh tons. So, we
had to make a choice hetween procurement
of food and foregoing the use of kerosene
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in rural areas for the time being because
we thought procurement of food is a
matter of life and death and a matter of
survival for this country,

SHR1I BHAGWAT JHA A¥AD: While
supporting the decision of the government
that it is inevitable to reduce the production
of kerosene and increase diesel oil may 1
know how government proposed to have al-
ternative sources for wvillagers of whom 801
per cent are still using kerosene oil? May 1
also know whether this decision is a tem-
porary or a permanent one?

SHRI D. K. BOROOAH: At one time
the idea was it should be 25 per cent cut
but we made a general cut of 20 per cent.
We compensated that by telling the inter-
national air companics that they will not
get any oil in India and that they will
procure  from outside, We have curtailed
other uwses by the Indian Air Force. All
that has given us some relief with the re-
sult that instead of 25 per cent  cut we
have only imposed a 20 per cemt cut and
that 100 from the month of May.

Sir, we cannot buy kerosene or diesel oil
from anywhere. They ave not  available.
We entered into an agreement with Soviet
Union and they have given us six hundred
thousand tons bmt this is coming not in one
bulk but spread over four to EHve months.
We live also bought another three hundred
thousand 1ons from Kuwait. That is also
coming Lut they do not come all at a
time, In Japan due 10 anti-pollution laws
they are using kerosence instead of furnace
oil fuel for industrial development. Kerosene
does not contain any sulphur whereas fur-
nace oil contains 3.5 per cent  sulphur.
As the anti-pollution laws have been im-

posed in Japan they are using  kerosene
as fuel industry., That is also one
reason.

What we are doing now is we are im-
porting from June | million tons of crude
{rom Saudi Arabia and converting it into
diesel and kerosene. By this we will get
about half a million tons. With that the
position would be retrieved around July.
Also as soon as harvest scason is over pre-
ssure on diesel will get reduced and then
we can go back to keroscne.

SHRI 5. M. BANERJEE: I am glad to
know that the hon. Minister has taken
or is taking all steps to see that the short-

of kerosenc is met and the demand

the le is met. But 1 would like wo
know whether he is aware that apart from
high prices of keroseme oil at which it is

available, it is not available in some of
the very big cities. 1 am not talking only
of the 24-Parganas. but even in Delhi it
is not available anywhere. With great diffi-
culty, 1 was able to get two litres. If that
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was the case with me, you can understand
what the position of the common man is.
Instead ol the entirc responsibility being
shifted to the State Government, 1 would
like to know what mechanism is there to
sce that hoarding at least is stopped amd
proper distribution is made.

SHRI D. K. BOROOAH: I am gratcful to
my hon. iriend tor raising this point, be-
cause he has discussed this  point  about
shortage in Delhi in this Houwse betore. . . .

MR. SPEAKER : In spite of my vigilance,
I find that it is cscaping the rule of rele-
yancy.

SHRI S, M, BANERJEE: At that time, he
was sick and he could not make a state-
ment.

MR. SPEAKER: But what is the relevance
of that to the main guestion?

SHRI D. K. BOROOAH: | am willing
lo answer his question.

MR. SPEAKER: If somebody were to read
the proceedings tomorrow, he will ask ‘who
was the presiding otheer at that timer'

SHRI JOYLI'IRMOY BOSU: If they ask
me, 1 shall tell them that it was Dr. Gurdial
Singh  Dhillon,

SHRI 8. M. BANERJEE: Kindly allow
him to reply. He was sick at that ume and
he could not reply,

MR. SPEAKER: 1 am allowing cvery-
body, but it should have some relevance (o
the scope of the main question so that |
may not be judged as having sat here blind
and deaf.

SHRI D. k. BOROOAH: May I answer
Shri 8. M. Banerjec's question?

50 far as Delli is concerned, there is alwo
a cul imposed on Delhi, but Delhi is n a
very difficult position. Delhi is surrounded
on the one side by Haryana and on the
other side by Western UP, and in both
these areas, there is  great demand for
diesel oil and kerosene to be mixed with
diesel oil. Secondly, in Delhi, there is no
sales tax on kerosenc and diesel, but in
Haryana and UP there is a sales tax of 7
per cent on kerosene oil and diescl ol
Therefore, in Delhi, therc is a tendency
for both kerosene and diesel oil to slip into
these two territories . .

SHRI DINEN BHATTACHARYYA: It
should be the reverse,

SHRI D. K. BOROOAH: Thercfore, we
had a conference with  the Government
of Delhi, that is, the members of the Metro-
politan Council, Delhi and we came to cer-
tain conclusions. One of them is that all
companies’ dealers will be given permits by
the Civil Supplics Department of the Delhi
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Administration, and the oil companies will
give them kerosene only subject to  these
allocations of the Supplies Department. The
Supplies Department will then be able to
maintain better control over the disposal
of the supply by the dealers. Secondly, the
Suppies Department  will make special
checks of dealers’ trucks to  see  that mo
adulieration is done, that is, adulteration
of diesel with kerosene. The eil companies
will give whalever assistance is uired in
this direction to facilitate ufis. They will
paint the name of the products at the time
of loading in the truck, tank and lorry. IF
a tank carries diesel, it will be declared,
and it will be painted thay it carries dlesel,
and if it carries kerosene, it will be painved
that it carries herosene.

Then, we are distributing kerosene oil in
retail by tank wagons at 12 points in Delhi
in dillerent localities such as Gandhinagar,
Shahdara, Vinaynagar, Ramakrishnapuram,
Sarai Khalil, Jama Masjid, Basti Harphool-
singh, Sadar Bazar, Teliwara and Bara
Hindu Rau ete. These areas have been
hved in consultation with the Delhi ad-
ministration and tank wagons go every day
too these areas and sell oil in retail, and
every man is entitled o get only 2 litres.
That is how we are trving to make kero-
sene ol available w the common man,

wifem.
Crafieiced SR sl Ll L g
Tum wgvy fawre sy wfET

(Interruptions)
MR. SPEAKER: Mr. lakkappa will kindly
sit down . (Interruptions).  May 1
make it dlear to those members who are

not called, who sometimes stand and sart
speaking  simultaneously that they cannot
expect me o listen 1w them? How do they
expect me to do that? [ am not a super-
human with seven or cight ears 10 be ahle
1o listen to each one of you speaking at
one and the same time,

it wfm wowr: wemw wgnw,
=t w7 § weem wpm fe
At mimEm T faw w A dw F
Y § st % Tefva orfeedy g v P
7 it § 1 £° fawfast § 9 & 60
qTiEz AT &7 &7 £ TW w0 & o
¥ IqH FT 44T gAT AGRY TwAY e
v %a & o b g1, W
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(wama)., .7 KW, o AW
s AR s A dsg @ g1 &=
mfeat fadwr a8 R wd A ) A=
Frar @ & | 9@ OF wwer § ) gAfay
P @ ol @, 3w 9T W A
afe fadt #1 a9 Wi firow gu & &%, @
feafae AT AT FE T RE ...
(waam) ...

WEqE AEIET, T A5 ARG § | GE
FT TEAW gl € WX faw s
T F@ g |

SHR1 D. K. BOROOAH: The problem is
oot as simple as has been made out by my
hon, friend. For every million tonnes of
crude oil, one can produce, according to
our refinery pattern, only 48 per cent of
middle distillates which consist of kerosene,
LSD, HSD etc. Therefore, one cannot have
increased production of diesel oil or kervsene
at the cost of petrol.

SHRI PILOO MODY: You can,
cost of tar.

SHRI D. K. BOROOAH: 1 will come 1o
that also. If hon. members want a discussion,
1 am agrecable.

SHRI BHAGWAT JHA AZAD: We want
a discussion.

MR. SPEAKER: A dicussion is alrcady
fixed on this, on all essential commodities.

SHRI K. P. UNNIKRISHNAN: This vear
the Demands of the Ministry of Petroleum
and Chemicals were not discussed in the
House, At least we must have some time to
scrutinise the aspect of policy.

SHRI PRIYA 'RAN_[AN DAS MUNSI: As
Shri Unnikrishnan said, we have not dis-
cussed the Demands of the Ministry of
Petroleum and Chemicals. During the dis-
cussion on essential commodities, a lot of
things will be said in regard to many com-
modities. We have tabled a call attention
motion in this regard on  one important
point. Apatt from other things, a lot of
adulteration is taking place every day in

1, including aviation fule, including

erosene. 1 submit that there should be a
discussion on the scarcitv of kerosene and
petrol and also on adulteration. The whole
thing is linked.

ot wifin s : A AT W STEATE WA
wgEy X wgd § 1 A orarw e &
T 1 & A T W W E A
HIq ST R EGAT |

at the
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SHRI D. K. BOROOAH: As 1 have said,
there has been no shortage of petrol, but
there has been shortage of middie distillates
which consists of only 40 per cent of the
total production.

MR. SPEAKER: Please be brief in your
replies.

SHRI SAMAR GUHA: The hon. Minister
has attribured the reason 1o the diversion
of production to diesel oil. 1 think that
very recently, perhaps a week before, he
lias asked the international airlines not to
have aviation fuel from our country and
the Air Force also. 1 do not understand how
these are linked.

Secondly, 1 want w know from the hon.
Minister whether it is a fact that due to
certain _hostilities between the foreign oil
companies and certain vested interests they
are purposely creating a shortage of kerosene
oil Ly velusing to import more.

Thirdly, 1 want to know whether ration-
ing would be introduced for the distribu-
tion of Kerosene, particularly in the non-
elecirified areas, that means in the rural
areas?

SHRI D. K. BOROOAH: His first question
was whether the oil companies are not pro-
ducing envugh kevosene. It is not a tact.
'I'hc}- are producing according to the pattern.
So for as the import is concerned, as |
said carlier . . . (Iaterruption). . . .

MR. SPEAKER: Let the Minister give his
reply.

SHRI D. K. BOROOAH: Accorcing to the
pattern sel by the Govermment, that is to
say, produce 25 per cent more diesel oil
and 25 per cent less kerosene oil. That is
the pattern | have mentioned.

SHRI JYOTIRMOY BOSU: You are the
Lrovernment.

SHRI D. K. BOROOAH: In this case,
I happen to be so. The other question was
whctfler they are not importing. Marginally,
some diesel oil has been imported by them,
but it has been distributed by us and not
through them.

We have received a telegram from our
embassy in Japan regarding keroseme. They
say that the Japanese have regretted their
inability in effecting any supply of kerosene
due to increased local demand caused by
the switch-over by users of heavy oil for anti-
pollution control measures.

SHRI SAMAR GUHA: What about ration-
ing of petrol and kerosene and distribution
through fair price shops?

SHRI D. K. BOROOAH: This proposal
was also considered and it was thought
that because the shortage is going to be of
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a short duration it will be a very big strain
on the State administration. It is not going
to be there for quite a long time to come;
it will be for a couple of months.

SHRI K. D. MALAVIYA: Sir, while 1
fully agree with the Minister in his approach
and 1 fully support and appreciate the
steps that have been taken to divert from
one product to another, I do request you
to consider that some time might be allotied
for the discussion of the distribution and
production of petroleum products, apart
from the discussion that has been decided
upon about the price rise in essential com-
madities, If you set apart a separate time
for this, perhaps it will be doing justice to
this House.

MR. SPEARER: 1 think so. but it all
depends upon vou all.

SHRI D. K. BOROOAH: In fact. T m-
self was thinking that a discussion on this
subject will enable us 1o clucidate a lot of
facts. But 1 only want your indulgence to
point out to Mr. Jvotirmov Bosu. I have
to reply to the question that he raised- -that
so far as the kerosene supply in West Bengal
is concerned. in 1972—Januarv, Februar
and March--76,111.

MR. SPEAKER: 1 thought vou were re-

phing to Mr. Malaviya, hbecause Mr. Jvotir-
moy Bosu’s guestion was over,

st wy  femd o T wAET
HEIRY T AW §) qawad fF fage &9
wEE § g fafww o W femen
W #1 #1271 faar & AT 97 @gq W
i d A A FTARA &, 99 & fa
og WY 7540 § f& S &1 faeman e A
sl # fagr mar @ gg ard Serd
724 F araa wrAt wifgd o fagre F, fomw
AT TENE @ 9% §, ¥ TOar ae
I fas w21 & wafd s ag A
L s

= ¥ewrA aEm . AT qrA AE AAA
ot7 fagre & foerd w2

=it mg faad : oy ool & Ofad
wft trwrr wewt : A oAt ¥ fee
™ quq ¥ am A ) §, e fare
Fat & %

oerw wER @ X oy wg § fe IEE
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fr fgre # art § @ quy & A W
waTaE /i A §
ft FaeT TEwT: I fagre s WA
qTd A ¥ g 917 R @ awd—
1972 January—I15,274.
1972 February—12,831.
1972 March—-12,948.
1973 January—135,997.
1978 February—11,669.

1978 March-- 12,086,

For May last vear the figure is not avail-
able; for this vear it is 10,872 tonnes.

i} ST WY WTTE : gEAT AT QTR

wit awT AWM ¢ T 10 TTHE KT 9T,
fFT 20 TTEz Zwn, A7 & ford & 7w
TN g

SHR1 RAJA KULKARNIE: About kero-
sene shortage it is necessary that the hon.
Minister clarities the ition. To what ex-
tent is the shortage due to less imports of
crude and to what extent the dealers are

cxplnilinF the shourtage which is creating
more difficulties 1o the citiren?

SHRKI . K. BOROOAH: There is short-
age of crude and we are frying to get a
minimuwm of a million tonnes. We have ins-
tructed all the State Governments: we have
sent a message to all the oil companies and
10C that thev must produce more and dis-
tribution must be done judiciously of these
products.

=i FYH W ST WsaE Ry,
g wR ot A g9 AR I
Faammarfe 2w s amii ¥ @Y
frsrgd far o & fe A= oY =i -
IR A A & g 0 § e o A
o fam =T & 39 € o ww AR ot
frart 3T & f A wfuw gATED FHTT
STEA & | T 7 A 7T ER AT FT Ay
40 sz ar, 1971 7 50 &% frez g
otz 19727 60 4R fazv g T Y7 WA
¥1 Ty faz fan & 1 & wAT WA
¥ e & 91 wrr a3 & v @ wm o arfedt
® wAATT A § a1 9T & ave o e A
fraffrr #r % 7 afc wh @ & T
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Hifia & & a8 50 F71 S9@ W
§? = w1 &% o Al 97 adg S W
A #A 8, 92 I I a7 fad—
wq & forlt wre #Y oy sy w9 AR
27 sy wwy ag oY qar @ i ggm #
ot qgr 7 §, & aga aft A A G 7
fagy & &= frer @ &, T OF Forrr
st af g A gl A AW F
IRk § sy w1 forw w¢ faar d-wr zm
ey F o T w7

off XWETA FEGAT : T FT T FIRC AFET
‘- A Tw Al mmmn & S AW
o qE@T ®@ E, IR AW FFAr
g & O we mEdr fawae
¢, 37 %1 wiuw &, ag ©@ "vaw § F14-
AT W, g A AT S w1 aE fewn & g
wr—ag e & o ol fawred 7€ 8, aar
o wft & Amee g §- T § f97 we wom
gWT | AfET AN & FTow A1 FH g
¢, 99 &1 qu F & foF wrgesr &1 WAl
# gw wrfww F4G7 | dEE a@-TTT 7
O s g-% wwmar g 5 #Te-
WAH OHT T § WOAT F17 T GG AL
WO WA | SfeT ag 719 "y § 5 S
¥ #0dfw  weAwm femr @ @ oY
fawras &, 39 ® fag sarw wow =feq |
s @ g

oft e wvy woEy @ IfeA @i o A4
fudt ow ® fog FaT ST A AT AR E

weaw AErY RS § qETT agd aeal
g, AW T T AT A E E |

SHRI K. LAKKAPPA: Apart from the
shortage, the necessitien of life have been
completely paralysed due to the shortage of
kerosene oil. So far, millions of people are
using, it. But_ this scarcity has been pur-

selv created hv certain dealers in various
States. No action has been taken against the
dealers who are indulging in adulteration of
cement, petrol and diesel. Un the contrary,
the same draleis have been given Heences.
1 want to know from the Government as 1o
what action has becn taken by tham in re-
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gard to the fair distribution. What is the
action proposed to be taken by Government
for creating this artificial scarcity by the
dealers?

7t ® oo wreaty : qH 7o & fF gl
gTaT T # oft 7 @ gaaT aww
® @ yam g & gww fruaifa &mm

WA WEEA : A A FG T FE AT
fasrier CraTEd wRA F A gn |

ﬂioﬁo HTEET ; ﬁ'ﬁi_'i el a1 @1 ¥
ALY X 799 & |

MR. SPEAKER: You hetter ask the Minis-
ter to find time for the discussion.

SHRI K. D. MALAVIYA: I can ask him
only through you.

MR. SPEAKER: Your 1c
veying through me to the Minister to find
time. Mr. Lakkappa, will you Kkindly sit
down? Or do you want to reply it yourself?

SHRI D. K. BOROOAH: There is a re-
duction in production of kerosene according
to the policy laid down by the Govgrnment.
B, Sir, the reduction he mentions is at
the lower level—at the level of distributors,
We have asked the oil companies to see that
the distribution is done equitably. We have
also advised the State Governments to take
stringent measures which, they are authoris-
ed under the law.

MR. SPEAKER: Now, Mr. Piloo Mody
will be the last but, not the least.

SHRI PriLo0 MODY: 1 would like w0
know from the hon, Minister whether there
is or there is no excess production capacity
in the country for the petrolewn products.
If there is an excess production capacity in
the country, why the Government, in view
of the fact that the shortage was apparent
or has been apparcnt for some time, has
not made a strenuous effort, if necessary, 1o
have the necessary crude so that these com-
panies could work in full capacity and pro-
vide the goods that the people demand?

SHRI D. K. BOROOAH: There is a
shortage of petroleum products in, this coun-
try and this has been there for quite some
time. It is also a fact that crude is very
difficult to obtain. The price of crode has
gone up considerably. The price was Rs. 128
per harrel. Yesterday a message came from
Saudi Arahia stating that the crude is avail-
able only at Rs. 265 per barrel.

It is a question of availability of crude.
We are buving 1 million tonnes at fairlv
high price. We will convert it into diescl and
kerosene upto 48 per cent, which is the
production pattern. We are going o utilise
it in the excess capacity available in this
refinen,

uest, 1 am con-
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WRITTEN ANSWERS TO QUESTIONS

Decline  in Export of Tea in  January.
February, 1973
*1062. DR. RANEN SEN:

SHR1 RAJDEO SINGH:

Will the Minister of COMMERCE Ix
pleased 1o state:

(a) whether the tca export from India
during January-February this year recorded
a fall of 5.6 million kilograms:

(h) if so, the reasons therefor; and

(e} whether the production of tea during
1972 was 451.9 million Kilograms as agailml
4334 million Kilograms in 19717

THE DEPUTY MINISTER  IN THE
MINISTRY OF COMMERCFE (SHRI A, C
GEORGE): (a) Yow, .

(b) T'wo months period s 100 short for
making a proper assessment or to determine
mends inexports,

(©) Revised ligure of production of tea in
Tndia in 1972 works out to 452.5 Mn. Kpg..
as compared 1o 4331 Mn. Kgs. in 1971,

Extension of Credit Facilities by R.B.1. 10
Coal Industry

“lis. SHRI MUKHTIAR SINGH MALIK
Will the Minister of FINANCE be pleased
1 state:

(a) whether special evedit facilities have
heen extended by the Reserve Bank of India
1o the coal industry;

(b} if so. the date of such extension; and

() the reasons for extension of such faci-
lities 1o the non-coking coal mines?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and (b).
Yes, Si. On 19th December| 1972 the Re-
serve Bank of India issued a circular to the
scheduled commercial banks advising them
1o continue Ll the end of June, 197% the
relaxation in eredit limits 1o coal indusiry
made carlper on 19th Januvary, 1972,

{c) The extervion was given in view of
the continued strain on the financial re-
sources of the coal industry arising out of
the accumulation of coal at pit heads and
consequential cut back in production. In
view of the common problems faced by the
coal industry in gencral, the Rescrve Bank
ol India did not make anv distinction het
ween the coking coal and non coking ooal
mines in this matter.

Air Pact with Burma
*Iid4. SHR1 RAMSHFKHAR PRASAD
SINGH: Will the Minister of TOURISM
AND CIVII AVIATION be pleased to state:
fa) whether India and Burma have signed
an Air Pact: and

(b} if so, what are the main features of
the Pact?
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THE MINISTER OF 'TOURISM AND
CIVII. AVIATION (DR. KARAN SINGH):
(a) and (b). Consultations were held bet-
ween the delegations of the Governmenu of
India and the Government of the Union
of Burma in New Delhi from 9th to 18th
April 1978, 1w negotiate the text of an Air
Transport  Agreement  between  the  two
countries. The talks were inconclusive and
it was agreed to hold further talks on a
mutually  convenient  date  as  early as
possible.

Export of Mangoes to  Poland

1065, SHRI P. A, SAMINATHAN: Will
the Minister of COMMERCE be plel!i!-'d to
state:

(a) whether the Indian Mangoes are in
demand in Poland;

(b} whether the Union Government have

decided to export mawvgoes to that country;
and

(c) if s0, when?

THE DEPUTY MINISTER IN THE
MINISTRY  OF  COMMERCE  (SHRI
A. €. GEORGE): (a) Yos, Sir. It

(b) and (¢). Small guantities of mangoes
have been exported 1w Poland in the past
few  years,

Expansion Plan of Indian Airlines proposed
to be lisied in Fifth Plan
*1070. SHRIL G. Y. KRISHNAN: Wil
the Minister of TOURISM  AND  CIViL
AVIATION b pleased 1o state:

(a) the tvpes of aircraft which are under
u]n;raljrm in the Indian Airlines at present;
and

(b) the cxpamion plan of the lndian
Airlines proposed to be listed in the Fifth
Five Year Plan?

‘THE MINISTER OF TOURISM AND
CIVIl. AVIATION (DR. KARAN SINGH):
(a) The following types of aircraft are pre-
seitly in operation with Indian Airlines:

1. Bocing 737s
2. Caravcelles
3. Viscounts
4. HS-748s
5 F-20s
6. DC-%
!\ddilimnllly
wome  services

707s.

(b} Indian Airlines are examining their ex-

pamsion plans during the Fifth Plan period
taking into arcount the trafic require
ments, available aircalt tvpes and the deve-
lopment of airport [acilities.

Indian
with  Air-India‘’s

Alrlines  operate
Boeing
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US business community seeking equal
access to Indian Market

*1071. SHRI RAM PRAKASH:
SHRI R. V. SWAMINATHAN:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the U.S. business community
has lought equal access to the Indian mar-
ket; an

{b) if so, the
thereto?

reaction of Government

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA): (a)
The U.S. Ambassador to India, according
to a press report had stated in his speech
given at a reception held in his honour by
the Indo-American Chamber of Commmerce,
Bambay on April 9, 1973 that any bation
which enjoyed a surplus in its trade with
the U.S.A. must expect them now to be
actively and concretely concerned to obtain
equal access to their market, even as they
have equal access to theirs. In this context
he stated thar the U.S.A. asked for “equal
treatment and equal access” to the Indian
market.

]

(b) There are no special restrictions ap-
plied by Government of India exclusively
affecting imports from the USA. Under the
GATT both the USA and India are giving
each other ‘Most Facoured Nation' ireat-
ment.

Fimancial Aid by India to Neighboming

Countries

*1073. SHRI SARJOO PANDEY: Will

the Minister of FINANCE be pleased 10
state:

(a) whether India has given economic aid
to some of its neighbours: and

(b) if so, the names of the countries which
have received aid from India during the
Igsi three vears and the details of the aid
given?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Yes, Sir.

. (b) Two statements given the requisite
information_are placed nn the Table of the

House. [Placed in Library. Sc¢ No. 1T
5051 /78.]

Economic assistance has been provided for
a number of purposes, Broadly, the awis-
tance has heen provided for development
schemes in various fields. rehabilitation aned
relief purposes and procurement of indus-
trial gnods from India.
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Expoit of items manufactured by small
scale industries to Kuwait

*1076. SHRI K. MALLANNA:
SHRI D. B. CHANDRA GOWDA:

Will the Minister of COMMERCE be
pleased to state:

{(a) whether Kuwait recently imported a
large number of items manufactured by
small scale industries in India;

() if so, the names of the items. the
quantity purchased by Kuwait and the
amount of foreign exchange earned there.
from; and

(c) the steps taken to increase the exports
1o other Arab countries?

THE DEPUTY MINISTER IN THE
MINISTRY  OF COMMERCE  (SHRI
A. C. GEORGE): (a) and (b). Products
manufactured by our small scale sector
figured prominently in the items which
were recently exhibited in an Indian Exhi-
bition organised by us in Kuwait from 7th
to 17th February, 197%. As a result of this
Exhibition. Indian firms are now in the
process of receiving orders. The details of
wll these orders including those placed on
small scale sector, have not so.far heen
tabulated.

(¢) We are continuously endeavouring 1o
increase our exports to the Arab world.
Some of the concrete steps taken are:

(1) Signing of bilateral Trade Arrange-
ments along with connected Pavments
Arrangements with Arab Republic of
Egvpt and Sudan,

(2) Signing of an agreement on "‘Eco-
nomic and Technical Co-operation™ with
Traq on 6th April, 1978,

{3) Participation bv the Government
and private parties in exhibitions and
trade fair organised in the area. In
these participations special care is given
to project items of our non-traditional
exports and also those manufactured by
the small scale sector,
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(4) Particilpaliou by Indian frms in
international tenders with the help of our
Missoins in the area, and

(5) periodic visits of high level and
commercial delegations from both sides

Setting up of a scparate financial institu-
tion for modernisation of cotton textile
mills

*1077. SHR1 M. KATHAMUTHU: Will
the Minister of COMMERCE be pleased to
statle:

(a) whether the Indian Cotton Milly
Federation has suggested the setting up of
a separate financial institution for the mo-
dernisation of the cotton textile mills; and

(b} if so, what decision has been taken
thereon?

THE MINISTER OF COMMERCE
(PROF, D. P. CHATTOPADHYAYA): (a)
Yes, Sir.

(b) The matter is under consideration.

fagre wrew faew, e o faere
w7 & fog wedw

*1078. »it TrATAATC WTEA
arforen 7t 77 7R A FAOUEH

(%) 7 fagre wrev faew foafals,
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Export of Indian capital to developing
countrics in Asia and Africa
*1079. SHRI BHOGENDRA JHA: Will
the Minister of COMMERCE be pleased
lo state:

(a) whether Govermmment have encoura,
the export of Indian capital to foreign
countries especially developing countries in
Asia and Africa; and

(b) the reasons for encouraging such ex-
port of capital from India?

THFE. MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA: (a)
Government are encouraging Indian entre-
preneurs in a limited way to set up indus-
trial joint ventures abroad by contributin
towards thcir  share of  enquity-capital,
technical know-how_ and indigenous new
machinery and equipment for which there
is surplus production capacity and internal
tlemand is largely covered. Cash investment
is not normally permitted.

(b) Such Joint ventures have been adopt-

as an instrument of export promotion
and for promoting cconomic co-operation
among developing countries.

India's trade relatlons with newly indepen-
dent African countries

*1080. SHRI §. A. MIJRUGANANTHAM:
Will the Minister of COMMERCE be pleas-
ed to state:

(a) .what steps have been taken to streng-
then India’s trade relations with newly in-
depent African countries;

{b) whether as 2 result of these steps,
there has heen anv increase in India's trade
with these countries in the last two years;
and
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{c) if so, to what extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). The possibilities
of expanding India’s trade relations with
the countries in non-Arab Africa are cons-
tantly under review.

The steps taken include: participation in
trade fairs and exhibitions, exchange of
delegations, conclusion of trade a ments,
encouraging the cstablishment of joint ven-
tures coordination with the U.N. Economic
Commission for Africa, undertaking of spe-
cial regional studies, ctc.

As a result of export promotion measures,
India’s exports to non-Arab African coun-
tries have registered a considerable increase
during the last two vears. The exports dur.
ing 1970-71 were of the order of Rs. 39.81
crores. During  1971-72  cxports rose 10
Rs. 52.61 crores, an increase of about %29,
over the level of 1970-71.

Asault on Cashier of Department of Tca-
ching Aid

9990. SHR1 NARENDRA SINGH BISHT:
Will the Minister of FINANCE be pleased
1o state:

(a) whether a Cashier of the Department
of Teaching Aids (N.C.F.R.T.) was assaulted
by the staff working in the State Bank of
Indlia Branch in Indraprashtha Estate, New
Delhi on 1st February, 1978 and an attempt
was made by thom to relieve him of his
cash which was foiled by the Guards ac-
companving the Cashier; and

{b) what action has been taken to avoid
such untoward incidents in view of the re-
ports on the above happening which ap-
peared in Press ‘Patriot’. ‘Hindusian'
(Hindi) amd ‘Nav Bharat Times' (Hindi)
dated %rd February, 1973

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) State
Bank of India has stated that their enguiry
has revealed that the reported amault on the
Cashier of National Coimcil of Educationnl
Research &  Training took  place  ontside
the bank premises and that none of the
emplovees of the bank was involved in the

episode.

(b} The banks have always been endeav-
ouring 10 get the cooperation of their em.
plovees and the unions for extending the
utmost courtesy to their cusiomers. I have
also, during my meeting with the represen-
tatives of the officers and workmen of
public sector banks, been impressing upon
them the need for efficient and courteons
customer service.
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Decision on  Collaboration Agreements in-
volving management or  operation ol
a Hotel by Foreign Collaborators

9992, SHR1I BANAMALI PATNAIK :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state whe-
ther a decision has been taken that there
should he no collaboration agreements in-
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voling management or operation of a hotel
by foreign collaborators in future and if
su, the broad outlines thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
Yes, Sir, while foreign investment and colla-
boration are permitted in hotel  projects
planned for the 4-star and 5-star categories,
1t s the policy of Government that such
collaboration should be allowed to the ex-
tent that it provides specific benefits to the
projects by way of publicity abroad., and
veservations by the foreign collaborators
elc.

The board basis on which foreign invest-
ment and collaboration are permitted isi—
(i’ Investment by the foreign party
shenld be limited 1o 207, of the equily
ol the Indian Company;

(i) Reasonahle  remuneration to the
forcign party  may be permitied for the
specilic technical serviees that they pro
vider

(iii) Simikmnhv,  when the hotel starts
operation. an annual fee based on  the
number of roums or on a fixed percentage
of the revenues is pavable 1o the foreign
party for promotion, sales and reserva-
tions  [acilities;

{iv) The management of the hotel should
vest completely with the Indian party.

Collahoration  Agrement  with Hiltons and
Sheraton Hotels Corporation, U.S.A.
with D.L.F. Hotel, Dclhi

9993. SHRI  BANAMALI PATNAIK:
Will the Minister of TOURISM AND
CIVIL. AVIATION be plcased to rcfer to
the reply given to Unstarred q"cslintl No.
4188 on the Ist September, 1972 regarding
progress in the construction of a hotel in
Bombay in  collaboration with  Hiltons
Hotels Corporation of U.S.A. and stawe:

{a) whether collaboration arrangements
with Hillons approved manv vears ago are
still operative for the hotels to be built in
Bombay and Delhi: and

(b} the manner in which the agreement ol
Sheraton Mowls  Corporation.  US.A.
stands operative with D.LLF. Hotel, Delhiz

THE MINISTFR OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
{a) No Sir. The approval conveved for col.
laboration between  Metropolitan  Hotels
Lid. and Hilton International U.S.A. fer
the setting up of a hotel in Bombay, is nn
longer operative, and the terms approved
in that case. which included sharing of the
management by the [oreign collaboratiom.
are no longer applicable to  hotels amv-
where in India.
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(1) The collaboration proposed between
DLF Hotels Lid., New Delhi and Sheraton
Inwernational U.8.A. was not approved by
Governent.,

Hotel accommodation available in Delhi for

Tourists
9994, SHRI DBANAMALI PATNAIK:
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state:

(a) the total accommodation available at
present in hotels in  Delhi for  housing
lorcign tourists and the actual requirements
in this regard;

(b) the steps  proposed to be takgn to
allot more land to set up more three and
live star hotels in Delhi to meet the demand
ol increasing number of visiting tourists;
aned

(€) the number of tourists expected to
visit Delhi during the next three years?

THE MINISTER OF TOURISM AND
CIVIl. AVIATION (DR. KARAN SINGH):
fay The capacity in approved hotels in
Delhi is at present 2,511 rooms and it is
estimated that an additional 2,661 rooms
will be required by 1975,

(b} Procedures for the allotment of sites
in Delhi for hotel construction are being
finalised.

(c) On the basis of a sample survey indi-
cating that 609, of tourists coming to India
visit Delhi, it is estimated thar the number
of tourists visiting Delhi in 1974 and 1976
will be 276,000 517,000 and 865,000 respec-

tively.

Agreements  reached  for u'llinH up hotels
with Foreign Collabaration

99953, SHRI BANAMALLI PATNAIK:
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to refer to
the reply given to Unstarred Question No.
1672 on 2nd March, 1973 regarding pro-
pawals for construction of hotels with foreign
collaboration finalised during 1972 and state
the broad outlines of the agreements reach-
cd with the Holiday Inns, Inc. U.S.A, and
the two other foreign collaborators referred
to.in part (¢} of the aforesaid question for
seiting up hotels?

I'HE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN SINGH):
The two forcign collaboration agreements
approved during 1972 were between Advar
CGate Hotels Pyvi. Lid.. Madras and Holiday
Inns. Inc.,, U.S.A,, and between Uttar Pra-
desh Hotels & Restavrants Tid., Varanasi
and Ramada Inns Inc., USA. Thesw agree-
ments are on a membership  basis under
which the foreign collaborators make avail-
able 1o the Indian partics their professional,
architectural, engineering and decorating
scrvices in the planning, consiruction and
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equipping of a hotel and when the hotel
starts functioning, their advertising and
sales promotion services and the booking of
reservations for the hotel.  The actual
management of the hotel  vests with the
Indian party.

Appointment of Candidates belonging to
§. C, and §. T. in Public Sector
Undertakings

9996. SHRI A. S. KASTURE:
SHRI Y. 5. MAHAJAN:

Will the Minister of FINANCE be pleased
1o state:

(a) the number of posts grade-wise of
A. B, C. D schedule of top posts under
various Public Sector Undertakings of
Government of India;

{b) the number of posts held by Gene-
ral candidates and by Scheduled Castes/
Tribes candidates and their respective per-
centages 1o the sanctioned strength: and

(c) what specific measures and conces-
sions are given to Scheduled Castes/Tribes
candidates to come in the various sche-
dules at the time of empanelment to these
schedules and the postings in various under-
takings?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The number of top posts in
different schedules is as follows:

No. nf_

Sohedule Scale
posts
A Ra. 3,500—125—4,000 13
B Re. 3,000—126—3,500 5
C Re. 2,60—100—3,000 a2
n Re. 2,000—100—2,500 61
{hy and (). Appointments to the top

posts are made entirely on the basis of
suitability of the person considering his
qualifications, experience and backgronnd.
There is no reservation of posts for any
community in these categories.

In regard to other posis helow top level
in public enterprises, Government have
issued directives to the enterprises reserv-
ing the prescribed ntages of posts
helonging to class I, TI. IIT & TV for Sche.
duled Castes/Scheduled Tribes candidates.
Government have also emphasised the need
for imparting suitable training to officers
helonging to Scheduled Castes/Scheduled
Tribes so  as to equip them for higher
responsibility.
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Butiness completed by Life Insurance Cun-

poration of India

9998. SHRI RANABAHADUR SINGH:
Will the Minister of FINANCE be pleased
to state the amount of business completed
by the Life Insurance Corporation of India
including its foreign business dwing 1971-
2

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): The total new
business transacted by the Life Insurance
Corporation of India during the year
1971-72 amounted to Rs. 1639.89 crores of
which mnew business  written in foreign
countries! amounted to Rs. 10.67 crores.
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Rotational transfers of stafl and officers in
the Oitice of the Chief Controller of
Impois and Exports

10001. SHRI ISHAQUE SAMBHALL:
Will the Minister of COMMERCE be
pleased to state:

(a) whether there exist any orders for
the rotational transfers of ministerial staff,
Section Officers, Controllers, Deputy Chief
Controllers and other such Officers dealing
with the issue of import and export licen-
ces or having contacts with the public in
the Ministry or in the Office of the Chief
Controller of lmports and Exports and its
subordinate offices;

(b) if so. the broad outlines thereof and
if not, the reasons therefor; and

{c) the action taken or proposed to be
taken to shift such officers and staff who
have been working at one seat for the last
more than three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) to (¢). No specific ovders
have been issued for rotation or transfer
of Ministerial staff and officers dealing with
import and export licensing or occupying
sensitive  positions. However, the normal
practice in the organisation of the import
& Export Control is to rotate officers from
one desk to another if such officers and
Ministerial staff are in semsitive positions
for any comparatively long period.

Import of Cars
10002. SHRI ISHAQUE SAMBHALL
Will the Minister of COMMERCE be

pleased to state:

{a) the broad outlines of the rules and
regulations, if any, prescribed for the
import of cars by Officers of Central Gov-
ernment Public  Undertakings and -
rations cither on transfer or otherwise or
as gifts from the side of their foreign
wives;

(b) the particulars of applications receiv-
ed from such Officers during 1972-7% re-
questing for the isue of permuts for the
import of cars in their names or in the
names of their foreign wives: the make of
the car; the country of import and its
c.if. value;

(c) whether such applications were mude
to his Ministry/Chief Controller of lmports
direct or through the administrative
Ministry concerned; and

(d) the manner in which these applica-
tions were disposed of?

THE DEPUTY MINISTER 1IN THE
MINISIRY OF COMMERCE {SHRI A, C.
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GEORGE): {a) 1. Broad outlines of the
Rules & Regulations for the import of cars
by Indian Nationals (including OHicers of
Central Government, Public Undertakings
& Corporations) as baggage is given in
Appendix 27 of ITC Hand Book of Rules
& Procedures 1978-74.

Briclly these are:—

(i) c.if. value of Non-American cars
should not be exceed Rs, 38,000, The
upper limit for cars  manufactured in
American  Continent should not exceed
Rs. %2,000;

(ii) The car has been owned and used
abroad for a  minimum period of 8
monaths and the period of continuous
stay abroad is not less than one year;

(iii) The car has been purchased from
Applicant’s own earnings abroad and no
foreign exchange was drawn from India
within two years prior to his return o
India;

(iv) The Indian National/such officer
is returning to India for permanent set-
tlement but cases of such officers coming
on transfer are considered ad hoc; and

(v) The car is not allowed to be sold
for five yems from the date of its impor-
tation.

2. Import of cars by officer of Central
Government  Public Undertakings/Corpora-
tions &s gift from the side of their foreign
wives is  not allowed. However, Foreign
Ladies, including those of Indian origin,
murried to Indian Nationals, are allowed
lo import a car as gift from her parents

vided its value is within the limit of
£ 1170 f.o.b. and she is coming to India
for permanent settlement or is permanent-
ly settled in India as per para 3(4) of
Appendix 27 of LT.C. Hand Book of
Rules & Procedure 1973-74. The car is not
allowed to be sold for 5 years from the
date of importation,

{b) A statrment showing the particulars
of applications reccived from such officers
during 1972-7% is laid on the Thble of the
House, [Placed in  Library., See No, LT
5052/73.]. No application for import of
car by their forei wives as gift from
parents was received during the period.

(d) The applications are generally receiv-
ed direct by CCIKE. In certain cases, how-
ever, these were received through the
Indian Mimions abroad/Undertaking/Cor-
porations as shown in the statement.

{d) As will be seen from rhe statement,
out of 17 applications, CCPs were issued
in 16 cases and in one case. the applicant
was mked to make good the debciency in
the  application by furnishing necessary
documents finformation,
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Viulue of goods imported from West
Germany

10005. SHRI HUKAN CHAND KACH-
WAR: Will the Minister of COMMERCF.
be pleased to state:

(@) the value (in rupees) of the goods im-
ported from the West Germany duting the
??anci:ll years 1970-71, 1971-72 and 1972

. A

(b) the names of the main articles
ported?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A, C.

im-

GEARGE): (a) The value of guods im-
poried from West Germany:—

Year Value in Rs. Lakhs.
1970-71 10747
1971.72 12300
April-8ept. 197172 5828
April-Sept. 1972-73 7672

(Latest available)

(b) The names of the main article im-
ported from West Germany are:—

1. Synthetic & regenerated fibre,
2. Chemical elements & compounds.
3. Dycing tanning & colouring materials,

4. Medicinal & Pharmaceutical pro-
ducts.

5. Chemical materials & Products n.e.s.
6. Fertilisers manufactured.

7. Plastic materials, regenerated cellu-
lose & artificial resins.

8. Ingows & other primary forms of iron
k steel.

9 Iron & weel bars, rods, angl
shapes k sections in cl. sheet piling.

10. Universal plates & sheets of iron
and steel.

11. Hoops k strips of iron and steel.
12. Iron and wmeel wire in cl. wire rods.

15. Tubes pipes and Ktiings of iron
and steel.

I4. Iron and steel castings and Gitings
unworioed.

15. Copper.
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16. Nickel.
17. Aluminium.

18. Tools for use in the hand or in
machines,

19. Machinery other than electric.

20. Electrical machinery apparatus and
appliances.

2l. Transport equipmcnt,

22, Scientific, medical, optical, measuring
& controlling instruments & apparatus.

23, Photographic and cinematographic
supplies.

Payment of Central Taxes by Organisation
of Pharmaceutical Producers of India

10006. SHRI JYOTIRMOY BOSU: will
the Minister of FINANCE be plcastd to
state:

(a) whether he is aware of the exisience
of an Organisation, called the Organisation
of Pharmaccutical Producers of India
(OPPI) at Bombay with a Branch Office
at New Delhi, set up by the main pro-
ducers of Pharmaceuticals and Drugs to
promote their interests and those of he
Drug Industry mainly foreign drug manu-
facturing concerns;

(b) if so, whether this Organisation’s
income has been assessed for Income-Tax,
Expenditure and other Central Taxes during
the last threc ycars ending 1972-73;

(c) the total income assessed and the
amount of tax rccovered or pending re-
covery from this Organisation; amd

(d) if no assessment has been made the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (d). The information is
being collected and will be laid on the
Table of the Sabha as svon as powible.

Fresh Investment in Coal Industry
10007. SHRI BHALJIBHAL PARMAR:

Will the Minister FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 5405 on 22nd December, 1972 re-
garding fresh Investment in Coal Indusiry
and state:

(a) whether the information asked for
therein has since been collected; and

(b) whether the above informations in
respect of the year 1069-70 would also be
collected and made available?

THE {'MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANFSH): (a) and (b). Information is be-
ing collected and will be 1aid on the Table
of the House as soon as possible.
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Collaboratioti agreement with France for
sciting up Joint Comsultancy Services
in Third Countries

10008. DR. H. P. SHARMA: Will the

Minister of COMMERCE be pleased to
state:

(a) whether India and France have lately
entered into a collaboration agreement for
setting up  joint consultancy services in
third countries;

(b) if so, the broad outlines of the agree-
ment;

(c) the main objects of the agreement;
and

(4) in which specific third countries such

joint consultancy services are presently
proposed to be set up?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI1 A. C.
GEORGE): (a) to (d). No, Sir. No formal
Agreement between India and France for
seiting up joint consultancy services an
third countries has been entered into.
However, the ways and means of promot-
ing Indo-French Cooperation in third coun-
tries in l:onsu]lincy services generally were
discussed  in the meeting of 1he Indo-
French  Joint Commision held in  April,
73, in New Delhi. Specific proposals in this
regard would be examined and decided
upon as and when they are made.

Import of Aluminium Phosphide

10009. DR, LAXMINARAIN PANDE-
YA: Will the Minister of COMMERCE be
pleased to state:

(a) whether Aluminium phosphide is a
hanned item for import; and

(b) whether this item was imported
during 1971-72 by Rellicia India Ltd. while_
this item was banned for import?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) Yes, Sir.

() The information
and will be laid on the
House.

Voluntary Disclosures by Film People of
Tamil Nadu

10010. SHRI C. CHITTIBABU: Wwill
the Minister of FINANCE be pleased to
state:

(a) the broad lines of disclosures made
by each of the theatre-owners, producers
and studio-owpers of Tamil Nadu under
the voluntary disclosure scheme during the
period 1962 to 1972; and

is being collected
Table of the
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(b) the value of such disclosures assessed
by the Department of individual cases?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). The requisite in-
formation is being collected and will bLe
laid on the Table of the House as soon
as possible,

Seniority  List of U.D.Ca /L.L.Ls in the
Othce ol Director General Commercial
Intelligence and Statistics, Calcutta

10011, SHRI CHANDRA SHAILANI:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the Director General Com-
mercial Intelligence and Statistics, Calcutta
revised the seniority list of Upper/Lower
Division Clerks in the year 1968 and again
in 1972 downgrading cach time the ranks
ol the Scheduled Castesf Tribes candidates;

(L) il s, the hasiy thereol;

(u) whether  the Scheduled  Casief ribe
employees of that  Department aflter offi-
ciating leave vacancies as  Upper Division
Clerks for a year or more and subsequent-
ly absorbed against regular posts of Upper
Division Clerks  rendering more than 1§
years  continuous  service in that  grade
prior 1o 4th  January, 1972 were reverted
tw the pust of Lower Division Clerks; and

(d) it so. the reasons therefor?

THE DEPUTY MINISTER | IN THL
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) and (b). The seniority list
was revised in 1961 on the basis of the
Minisiry of Home Affairs O.M. No. 911/
55-RPS, dated 22-12-59 and in 1972 on the
basis of the Department of Personnel O.M.
No. 9:8/72-Esti{D) dated 22-7.72. In the
normal applicaton of rules the reversion
of some of the Scheduled Caste; Tribe per-
sonnel could not be helped.

(c) and (d). The reversion ok place fol-
lowing the revision of seniority on  the
basis of the Dcpartment of ~ Personnel
O.M. No. 9/5/72-Esu(Dy  dated 22.7.72.
The aficcied persons were promioted on a
provisional  basis without any D. P: C.
Assessment rendiug fixation of scniority of
two Scheduled Caste employees and hence
their reversion could not be helped.

Seniminy of Scheduled Caste U.D.Cs.  in
the Officc of Director General Comnmercal
Intelligence and Statisfios, Calcutta

10012. SHRI CHANDRA  SHAILANT
Will the M-nister of COMMERCE Ix
pleased 10 siate:

L/J(N)7L88—4
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(a) whether the case of semiority of some
Scheduled Caste Upper Division Clerks in
the Office of Direclor General cial
Intelligence and Statistits, Calcutta is pend-
ing with the Ministry for more than eight
vears resulting in the delay in their fur-
ther promotion to the post of Deputy
Superintendent; and

(by if so, the reasons therefor?

‘THE DEPUTY MINISTER OF COM-
MERCE (SHRI A. C. GEORGE): (a) No,
Sir.

(b) Docs not arise.

Resignation of Large number of Officers
of IMPEC during the last Three Years

10013, SHRI N. K. SANGHI: Will the
Minister of COMMERCE be pleased to
staie:

{a) whether a large number of Officers
including Managing  Directors, Directors,
Secrelaries, Managers, and Junior Officials
like the operators, stafl car drivers of the
mbian Motion Pictures Export Corporation
have resigned during the last three years;

() il so, the particulars of the officers
and officials who resigned and the reasons
given by them for their resignation; and

(¢) what sieps Governinent propose o
take 1o improve the present personnel
policy of IMPEC and whether Government
propose  to institute any inquiry lo find
out why such a large number of officialsf
oflicers were forced o resign their posts
amd il not, the reasons thercfor?

‘FHE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
CEORGE): (a) 1o (¢). The information is
being collected  and will be  laid om the
Table of the House.

News-item  entitled sevenly per cemt
Hungarian Credit Unutilised

SHRI M. RAM GOPAL REDDY:
SHRI JAGANNATH MISHRA:

Will the Minister of FINANCE he pleas-
ed to sate:

1101 4.

(a) whether Government's attention  has
heen drawn to the news item appearing in
the HMindustan Times dated the 8th April,
1973 under the heading ‘70 per cent Hun-
garian credit unutilized™; and

(b) il so,
thereto?

THE MINISTER OF FINANCE (SHRI
YFSHWANTRAO CHAVAN): (a) and (c).
Yeu. Sir. Ulnder an Agreemeni on Econo-
mit  Cooperation, the Hungarian Govern-
ment  has  extemled a  credit ~ Re. 25

the reaction of GCovernment
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tion of the credit is accounted for mainly
by the advance made by indigenous pro-
duction in areas where imports were anti-
cipated. 1t has now been possible to iden-
tify some possibilities for the further utili-
zation of the credit and expeditious action
is bing taken to conclude contracts.

Aid from U. K. for Fifth Plan

10015. SHRI C, T. DHANDAPANI: Will
the Minister of FINANCE he pleased to
slate:

(a) whether U.K. Government agreed to
aid India for Fifth plan: and

(b} if so whether they have asked India
to furnish schemes of the projects to them

for their consideration?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN): (a) No. Sir.
The aid provided by the U.K. Govern-
ment is announced and disbursed on a year
to  year basis. The UK. Government
announce their pledge at the Air India
Consortinin mecting held each  year.

(b)  Question does not arise.
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Preparation  of Fake Invitations by All
India Peace and Solidarity Organisation

10017. SHRI SAMAR GUHA: Will the
Minister of FINANCE be pleased 1o state:

{(a) whether  the Afro-Asian
aml All India Peace Council,
named as all India Peace and Solidarity
Organisation, undertook Maudulant means
to prepare fake invitations from many in-
ternational organisations;

. (b) whether on the basis of such fraudu-
lant documents this organisation received
help from the Government;

Solidarity
now re-

(€) whether a fraudulant document was
prepared by Shri Chitta Biswas, General
Secretary, All India Peace Council regard-
ing an invitation dated Rth December.
1969 extended to its President by Stock-
holm Conference on Victnam; and

{dy whether when the Reserve Bank
asked for the orginal copy  of the invi-
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tation letter Shri Biswas had immediatel
sent a cable to World Peace Council Hel-
sinki on 7th January 1970 as “'Please
cable immediately quote cordially invite
Mrs. Aruna Asaf Ali Stockholm Preparatory
Meeting on Vietnam 17th and 18th Jan-
uary, all expenses cnsured—Chitta Bis-
was’'?

THE MINISTER OF FINANCE (SHRI1
YESHWANTRAO CHAVAN): (a) to (d). All
India Peace Council sends proposals {rom
time to time sponsoring delegations to par-
ticipate  in International Conferences,
meetings etc. In all these cases ‘P’ form
clearance is given subject to the normal
scrutiny such as availability of institutio-
nal hospitality, etc, Enquiries made by the
Goverminent have not led to any informa-
tion to substantiate the allegation that the
All-India Pecace Council has been sending
delegations on the basis of fake invilations.

Kandla Free Trade Zone

MAVALANKAR:
COMMERCE  be

10018, SHR1 P, G,
Will  the Minister of
pleased o state:

(a) whether the purpose for which  the
Kandla Free 1rade Zone was created has
been achieved; and

(b) whether Government have hnalised
plans to strengthen the Kandla Free Trade
Zone by a suitable legislative measure?

THFE. DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GFORCE): (a) The purpose for which the
Zone was created has  been  partially
achieved; Government are making every
pussible effort 10 improve the performance
of the Zone.

(L) The high level Steering Board set
up under the Chairmanship of Deputy
Commerce  Minister is  expected to look
into  all soggestions, including suitable
legislative measures, if nced be, to streng-
then the Kandla Free Trade Zone,

Observation of Governor of Reserve Bank
of India Regarding State Financial Cor-
Poragion,’ Scrvice to Less Developed
Regions
10019. SHRI RAJDEO SINGH: Will the
Minister of FINANCE be pleased to state:

(a) whether Goverament are aware of
the obscervation df the Governor, Reserve
Bank of India while inaugurating the con-
ference of the representatives of the State
Financial Corporation that the efforts of
the State Financial Corporations to serve
the relatively less devclo) regions appears
to be “inadequate” and that the unsteady

L/J(N)TLSS 44

VAISAKHA 31, 1895 (Sa.:a)

Pritton Answers 03
wend in the assistance provided by them
causes concern; and

(b) if so, what steps Goveramenmt pro-
pose to take im the matter?

THE MINISTER OF FINANCE (SHRI

YESHWANTRAO CHAVAN): (az" Yes, Sir.
While  inaugurating the .onference,
Governor, Reserve Bank of India obsery-

ed that the efforts of State Financial Cor-
porations to serve relatively less developed
regions appeared on the whole particularly
inadequate, judging by the results achiev-
ed

The situation, therefore, called for
urgent remedial measures,
(b) The State Financial Corporations

Act was amended by Parliament in Decem-

ber, 1972 10 enable the Corporations to
play a more useful role in helping new
entrepreneurs and cover larger  categories

of industrial concerns. At the Conference,
and later on, the Courporations have been
asked by the Reserve Bank of India to
assess the assistance in each backward re-
gion wis- wis its untapped potential and
launch special development programmes
such as carrying out surveys, identification
of projects etc. as a first step towards ex-
tending  their financial assistance to these
backward arcas. The atiention of the Cor-
porations has also becn drawn to the
various incentives offered by the Central
and State Governmenis as also by the all-
India term lending institutions for en-
couraging units to set up in backward
areas. In the budget proposals of 1973-74
it has also been announced that there will
e a deduction equal to 20 cent of the
profits  derived by an indpu:ll:rial under-
taking set up in backward areas in com-
puting its taxable profits. This concession
will be available for a period of 10 years
from the establishment of the industry, The
ceiling on investment el‘gible for subsidy
from the Central Government is also rais-
ed from Rs. 50 lakhs to Rs. 1 erore and
the percenta¥e of subsidy raised from 10
per cent to 15 per cent of the investment.
The Corporations offer, in deserving case,
financial assistance by lowering of margin
from 15 per cent to 20 cent with lon-
ger amortisation period upto 15 years and
start-up period extending up to four year.
The effective rate of interest is also at
the concesslonal rate of 7 per cent for
units in the small and medium scale sec-
tor.

PROs appointed in Calcutta Office of
Tea Board
10020, SHRI B. K. DAS CHOWDHURY:
Will the MINISTER OF COMMERCE be
pleased to state the number of PROs
appointed  in  the Calcutta office of the
Tea Board from the vear 1970 up-tn-date
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and how many of them resigned and the
reasons for such resignations?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
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GEORGE): There is only one post of
Public Relations Officer in the Tea Board's
Office at Calcutta. The following incum-
bents held the post since 1969: —

Name

Date of Date of Reasons for lea-
joining leaving ving
Sm. Rita Bhimsni 15-2-60 30-11-71  To better prospects
Smt. Asha Sursiya 3-3-72 13-4.72  On personal grounds

Kumari Bishaka Bose

1-6-72 Still in service

Alleged  irregularities by State Government
in purchase of Cotton for Cotion
Corporation

10021, SHR1 P, M. MEHTA: Will the
Minister of COMMERCE be pleased to
state:

(a) whether in  Gujarat various leaders
have demanded an enguiry into the alleg-
ed irrcgularities in the purchase of cotton
for the Cotton Corporation;

(b) whether Guvernment propose o hold
an enquiry into the matter; and

{¢) if not, the reasons therefor?

THF. DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GFEORGE): (a) According o the State Gove
ernment of Gujarat, doubts and misgivings
have been expressed in regard o cotton
purchases by the Cotton Corporation  of
India during the last cotton season In
Gujarat.

(b) and (¢j. Government will look o
the specific cases of defanlt by Cotton Cor-
poration of India as and when such cases
are hrought to its notice,

Non-observance of  prescribed  procedure in
vegard to grant of loans by Branches of
Bank of Baroda, Jamnagar and Junagaih

10022, SHRL P. M. MEHTA: Will the
Minister of FINANCE be pleased 1o slate:

(a) the procedure followed by the Banks
in granting loans and advances to the far-
mers  and small  industrial units in  the
country;

(b) whether it lias come to the notice of
Government  that  the  proper  procedure
prescribed by the Reserve Banks of lndia
has ‘not  been  followed by the Bank  of
Baroda, Jamnagar and Junagarh branches
in granting advances;

() whether these banks have sanctioned

loans of Rs. cighty lakhs to one partnership
lirm  without prior sanction of Reserve
Bank of India and without consulting the
Central  Bank  during the  period  July,
1972 10 December, 1972;

(b) so, whether sancuoned lvans  have
not  been disbursed to those in  whose
niames loans were sanctioned; and

() if so, whether Government have made
any inquiry or are likely o inquire into
the alleged irregularities?

THE DEPUTY MINISTER IN
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The intending
borrowers apply to banks for leans in the
prescribed  form,  furnishing  the  essential
data reguired for assessment of the propo-
sals, wiv., land holding, purpose, crops
be grown, inputs/cquipment cte. After the
banks are  satistied about the economic
viability and technical feasibility of the
propusal, the loan is sanctioned. For faci-
litating speedy sanctions, the banks have
simplified  their  application  forms and
lending procedures and have granted ade-
quate discretionary powers to the branch

THE

managers. The Reserve  Bank of  India
have issued  guidelines for Iiuancin? agri-
culture and for strcamlining the lending

procedures.

(b) It has been reported by the bank
that the guidelines prescribed by the Re-
serve Bank of India for granting advan-
e, including  agricultural  loans,  have
bween followed by the bank's Jamnagar &
Junagarh branches.

{c) to {¢). The information relates to
the account of a constituent of the Bank.
In accordance with the practices and us-
ages customary among bankers and also in
conformity with the provision of Section
(IN1 of the Banking Companics (Acquisi-
tion and Transfer of Undertakings) Aal,
1970 such information is not divulged.
‘The contents of the allegation have been
however noted.
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Distortions in Report of Third Pay
Commission

10028, SHRI S, M. BANER JEE:
PROF. NARAIN CHAND PARA-
SHAR:

Will  the Minister  of FINANCE be

pleased to statet
{a) whether there are serious  distortions

in the Third Pav Commission’s Report and

% have been taken by

(b) il so. what .»m? c aken
Government to reetify these distortions?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) No, Sir.

(b) Does not arise.

Discord among the Members of Third Pay

Comnission regarding  Pay Commission’s

Report Presented to Parliament

1024, SHR1 H. M. PATEL:
PROF. NARAIN CHAND PARA-
SHAR:

Will the Minister of FINANCE be

pleased to state:

(a) whether the atiention of Government
has been invited 1o a report in the ‘States-
man' of the 6th April. 1973, stating that
even the unanimous sections of the Third
Pay Commission’s report as presented to
Parliament contained recommendations over
which there was discord among the Mem-

bers:

(b) whether it
the proess report
mendations  have been

final stage; and

(c) whethier Government have studied this
ort carefully and if so, their re-

has also heen  stated in
that many other recom-
distorted at  the

press re
action lﬁﬂ'clo?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.

GANESH): (a) to (). The Government is
aware of the report published in the States.
man. The Report of the Third Pay Com-
mission was signed by the Chairman and
all the Members of the Commission and
resented by them to the Finance Minister.
As explained by the Finance Minister on
the floor of the House on the 6th April,
1978, the question of making any enquiries
into the alleged distortions on_the basis of
the Press reports does mnot arise.

Decline in Area of Cultivation of Opium
in Mandsaur District of Madhya Pradesh
10025. SHRI RANABAHADUR SINGH:

Will the Minister of FINANCE be

pleased to state:
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(a) whether there has been decline in
the Opium  Cultivation of district Mand-
sawr in Madhya Pradesh;

() il so. what has been the production
ol opinm during last two years; and

(c) the steps Government have proposed
for inpmvcant in this regard? :

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH). (a) and (b). The area under
poppy  cultivation and the quantity of
opium  produced in the district of Mand-
saur in Madhya Pradesh during last two
vears are as under:—

) Area under  Quantity of
Year PPy opium produ.
enltivation ced at 700
consistence

(Hectares) K
1970-71 14,450 41(9.4!;1
1971-72 16,514 521,001

During the current  poppy season viz.,
1972-78 the arca under poppy cultivation
is about 14,220 hectares. The decline in
acreage during 1972.78 as compared to the
vear 1971-72 was  due to drought condi-
tions, Because of the scarcity of water the
poppy cultivators in Mandsaur district did
not come forward for cultivating more
area.

(c) Since the decline in the area under
poppy  cultivation in Mandsaur  District,
was duc to natural causes, no special mea-
sures are called for. However, the Gov-
crnment have taken the following steps to
improve the production of opium in elFrldia:

(i) The price of opium payable to a
poppy cultivator is  fixed on a sliding
scale depending on the yield of opium
tendered by him. A cultivator giving a
higher yield of opium per hectare is
paid at a higher rate.

(ii) Cash awards are given in each
Opium Division to the poppy cultivator
who tenders the highest yield of opium.

(iii) Demonstrations are arranged for
educating the cultivators in the use of
pesticides and fertilizers.

(iv) Experimental farms have been set
up in some of the growing areas for
conducting experiments on |]I:mp[,w' seeds,
soil and fertilizers etc.. with a view to
improve the vield and quality of opium.
Results obtained from these experiments
will be used for imparting guidance to
the poppy cultivators for increasing their
output of opium.

(v) The Government has also undertaken

a number of long-ierm rescarch schemes

on various aspects of poppy cultivation
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and production of opium. Results, when
available, would help the ﬁﬂppy culti-
vators in improving the yield and mor-
phine content of opium.

Production of Poppics

10026. SHR1 A. K. M. ISHAQUE: Wwill
the Minister of FINANCE be pleased to
slate:

(a) the total acreage of land under pop-
py cultivation State-wise and the output
thereof;

(b) whether Government have licensed
those farmers who are producing poppies
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there State-wise, and the acreage of land
under their control; and

(c) whether Government are exporting
hard narcotics like opium, hashish, etc.,
and if so, how much foreign exchange is
being earned therefrom annually?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCFE (SHRI K. R.
GANESH): (a) and (b). In India poppy can
be cultivated only by persons who have
been licensed by the Government for this
purpose. The total area under poppy cul-
tivation, quantity of opium produced and
the number of poppy cultivators, State-
wise during the last three vears are as

and if so, how many such farmers are under:—
Ares under  Quantity of ¢ Number of
YTeoar Name of State popy oulti- opium pro- »
vation duced at90*  cultivators
eonsistence
(Hectarea) (tona)
1969.70 .. Madhys Pradesh .. 18,750 437 68,072
Rajasthan 12,129 234 © 52,741
Utsar Pradesh | 6,851 123 ¥ 42,438
Total 37,630 794 1,683,251
1970-T1 Madhys Pradesh .. 18,020 +42 77,301
Rajasrhan 14,160 % 310 60,587
Uttar Pradesh 8,636 130 58,145
Total 40,828 882 2,05,038
1971.72 Madhya Pradesh .. 21,164 485 80,665 |
Rajassthan it 15,620 335 72,791
Uttar Pradesh 10,651 171 65,010
Total 47,325 291 2,28,3668
(¢) Production, export and import of the Minister of COMMERCE be pleased to

hashish (charas) is banned in India, The
Government is exporting opium to foreign
countries for medical and scientific purposes.
The foreign exchange earned on export of
opium during the last three years is as
under:-—

Yeoar Foreign ex-1
change earned

(in Rupees)

Crores
1060-70 .. g - 863
1970-71 .. . . ]
1971.72 12-76

Large Scale Adulteration of Tea
19027. SHRI A. K. M. ISBHAQUE: Wwill

state:

(a) whether Government are aware of the
fact that there is large scale adulteration of
tea; Rl

(b) whether any survey has been con-
ducted in factories producing tea for test-
ing the quality of tea:;

(c) if so, the results thereof; and

(d) the steps Government have taken to
prevent adulteration?

THE DFPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGEY: (a) Cases of adulterntion. of
tea are detected by the Health Authorities,
the Tea Board as also the Police. But

rlll;: unmbfl.‘r::d quantities invelved have
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(b) No, Sir.
(¢) Does not arise,

(d) Provisions of the "Prevention of Food
Adulicration Act 1954 and “Tea-Waste
(Control) Order, 1959" arc considered ade-
quate to prevent large scale adulteration of
tea.

Permission to Companics for Raising their
Capital

10028, SHRI D. B. CHANDRA GOWDA:

SHRI M. 8. PURTY:

Will  the Minister of FINANCFE bhe
pleased to state:

(a) whether Government have permitted
some companies to raise capital totalling
over Rs. 16 crores: and

(b) if so, the names of such companies
indicating the amount of capital cach has
been allowed 1o raise?

THE MINISTER OF STATFE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). According to the
Press Release issued by the Office of the
Controller of Capital Issues on 27th April,
1973 the “ollowing 13 companies were given
permission to raise capital amounting 10
Rs. 1649.91 lakhs under the Capital Issues
(Control) Act, 1947.

Name of the Company Amount ap-
roved

r
(Re. in lakhs)

1. Mfa. Mator In | ustries Co, 770-59
Ltd.
2. ,, TPolychem Ltd. ‘e 4000
3. ,, Delhi Engineering
Works Pvt, Ltd. .. 1-25
4. ,, OGodrej & Boyce Mfg
Co. Pvt. Ltd. 01 43
5. ., Tata Chemicals Ltd 10377
6. M/s. Nava Rharat Tobaooo
7. 5 Uni-Abex Alloy Pro-
duota Litd. B . 106000
8. ,. Maachinenfabrik Poly-
graph (Indis) Ltd, - 32-50
9. ,, Nava Bharat Enter-
prises Private Ltd. s 15:00
10. ,, Indis Woollen Textile
Mills (Pvt.) Ltd. .. 417
11.,, C. Prabhudas & (o.
. N .. 5-00
12. ,, Bharat Gearn Ltd, .. 10-00
18.,, Cheran Tranaport
Corp. Ltd. .. . 8-00
Total 183991
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Chemical Exporters demand for supply of
Raw-material at International Price

10029, SHRI
Will  the Minister
pleased 10 state:

JAGANNATH MISHRA:
of COMMERCE be

(a) whether chemical exporters have urg-
al Government Lo supply major raw mate-
rial at international Pril:ts and to increase
quantum of cash assistance; and

(b) if so, the decision taken by Govern-
ment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A, C.
GEORGE): (a) Ycs, Sir, therc have been
demands from the industry to make avail-
able major raw materials at international
prices or to increase the quantum of cash
assistance,

(b) The import Policy for Registered
Fxporters for the vear 1973-74 provides that
supplics of raw material made hy indige-
nous  producers 1o cxporters at Interna-
tional prices will be treated as exports for
the purpose of benefits under import
policy. namely grant of import replenish-
ment  licences, adjustment  against export
obligation, grant of cligibility certificates
on export houses and for priority treat-
ment as actual users hased  on  export
performance.  Further  with  the excep-
tion of certain  sensitive  items e.g.
steel including stainless  steel, mutton-tal-
low wool, ectc., the registered exporters
will be granted letters of authority in re-
gard to canalised items where such items
have heen used in the manufacture of
exported products. As regards increase in
quantum of cash assistance, proposals, as
and when received are examined on merit.

Form of payment to Iraq for Crude Oil

10080. SHRI RAM BHAGAT PASWAN:
Will the Minister of COMMERCE be
pleased o state:

(a) whether Iraq has agreed to accept
payment for the surply of crude in the
form of goods from India; and

(b) if so, the quantity and goods to be
supplied?

THF. DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGF) (a) and (b). Under the “Econo-
mic and Technical Agreement’ signed on
fith April. 197% between Indis and Iraq.
India for the first time :[“Ct:'ued op‘[mff ru;m\'
to pay for her imports e from Iraq
in !:ums of gomr.rpro]un and  services
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from here. Quantities of Crude to be im-
ported from Iraq and goods, projects and
services to be supplied to Iraq from India
would be deterimined from time to time in
the Trade Plans to be drawn up under
the Trade Agreement of 1971 and this re-
cently signed Economic and Technical Co-

operation Agrecment between the two
countries.

misfa fafme, ghoorm &' Gaeafi
qT T wrowT wr afa

10031. = TR A AW :
wqr  faer welt gg A A Far FGA fw
o wfEadt swafal & 9 Fa1 § forgi
wrefy fafads & aq gome wo ar 59 &

wigs goft &7 &t § Wi o 97w
Wt ofwasary ?

forer waerw W Tow Helt (s wo WTTo
worw) : gEAT qQFfaA # 9 @ g A
gorar Mg & @3 AT W &

ST |

State Undertakings reviewed by Pathak
Committee

10082. SHRI R. K. SINHA: Will the

Minister of FINANCE be pleased to state:

(a) which State Undertakings have been
revicwed by the Pathak Committece;

(b) the major recommendations of the

Committee in respect of each Undertaking
reviewed; and

(c) what is the follow up action in res-
pect of these recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). The Action Com-
mittee on  Public Enterprises under the
Chairmanship of Member, Planning Com-
mission, have made proposals for improve-
igg the performance of the enterprises,
examined by them, as follows:

1. Rourkela Steel Plant: Strengthening
of management decentralisation of main-
tenance activities, maintenance audit,
strengthening of the Technical Services De-
E:runem and R&D Unit, provision of

lancing facilities, substitution of coke

MAY 11, 1973

Written Answers 72

oven gas by fuel oil in the steel plant
and replacement of coke oven gas by
Naptha gasification  in  the fertilizer
plant,

2. Bhilai Steel Plant; Setting up Com-
mittee for preparing plan for coal mining
and distribution, rebuilding of old coke
oven baticries and commissioning of
cighth batiery, supply of better quality
r:'?ra(-lories by improving indigenous pro--.
duct as well as imports, introduction of
oxygen lam_'ing anfpmvisimr of fourth
oxygen plant,

3. Bharat Heavy Electricals Ltd. and
Heavy Electricals (§) Ltd.: Strengthening
of management, greater integration of
the activities of the two Companies,
changes in organisational structure at
plant and corporate levels, improvement
in materials management  motivation,
production planning and control and
multi-shift operation,

4. Heavy Enginecring  Corporaton:
Improvement in organisational structure
and manning, improvement of industrial
relations and motivation, phasing of
orders for new steel plants, multi-shift
working.

5. Fertilizer  Corporation of India
(Trombay Unit): Provision of debottle.
necking facilities, improvements in plant-
level management, introduction of main-
tenance audit, implementation of mana-
gement development programme.

6. Fertilizer Corporation of India (Or-
ganisational Aspects): Organisationa] res.
tructuring on a regional basis and con-
version of headquarters into a Holding
Company, separation of the FPlanning
and Development Group from the Re-
search and Development activities, eva-
luation of Planning and Development
Group on the basis of international
standards, appointment of full-time Chair-
man and Vice Chairman.

7. Cement Corporation of India (Or-
ganisational Aspects): Rationalisation of
the organisational structure at the corpo-
rate and plant levels and manning at
higher management levels.

8. Hindustan Copfrer  Ltd.: Raising
the mining rate, development of opera-
tional and p!anning skills, measures for
early commissioning of the Concentrator
and Smelter., development of Malanj-
khand project, improvement in manage-
ment development and motivation.
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9. Mining and Allied Machinery Cor.
poration: Organisational cIuInEI:s for in-
creasing output, filling up of key vacan-
cies, strengthening of  production plan-
ning and scheduling, recruitment and
training of skilled workmen and super-
visors, provision of balancing equipment,
improvement in industrial relations.

10. Bharat Heavy Plates and Vessels:
Improvement in organisational structurc
and manning of key posts installation of
additional facilities, strengthening  the
Sales Department, introduction of dou-
ble ftriple shifts,

11. Hindustan Paper Corporation Ltd.
(Organisational  Aspects):  Improvement
in organisational structure, appeointment
of Expert Committee to examinc DFPRs
and evaluate hitherto unused raw mate-
rials.

{¢) The Committee's recommendations are
finalised in close coordination and consul-
tation with the top management of the
enterprises and the Ministry. Follow up
action is taken almost as soun as the re-
commendations have been accepted in dis-
cussion, even before formal presentation of
the report. An "Implementation Cell'' has
been set up in the Bureau of Public En-
terprises to cnsure expeditious implemen-
tation of recommendations.
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Credit Tor Cashew Industry in Kerala

10035. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of FINANCE
he pleased to state:

(a) whether the attention of Government
lhave lieen drawn to the news appearing in
‘Hindustan Standard’ dated 3rd April, ?9?!
under  the heading  “"Casier credit
cashew';

for

(b) it so, Government's reaction thereto;

(c) how much loan Government have given
during the last three years in Kerala for
vashew industry under this scheme; and

(d) the nuuber of small owners of cashew
industry in Kerala?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes, Sir, the
Government has seen the news item.

(b) The news item summarises the recom-
mendations of the Study Group on Finance
for Cashew Industry set up by the Reserve
Bank of India and states the fact that Re-
serve Bank of India has drawn the atten-
tion of the banks to these recommendations.

(c) and (d) The information is being col-
lected to the extent possible and wﬁl be
laid on the Table of the House.

Complaint  againm  Thackersay Group of
panics for Evasion of Income-tax

10036. PROF. MADHU DANDAVATE:
Will the Minister of FINANCE be pleased
to state:

(a) whether a number of complaints have

been sent to Government against the Thac-
kersay Group of oompanius‘ having  their
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regisicred offices at 16, Apollo Street, Fort,
Bombay regarding evasion of income-tax and
maintaining fictitious accounts;

(b) whether Government have enquired
into these complaints;
(¢) il so, what action has been taken

against the concerned companies; and

(d) if not, the reasens for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Yes, Sir.

(b) to (d) Certain complaints have been
received. Investigations are in progress,

New System of Assistance evolved by STC
for Distribution of Raw Materials through
State Small Industries Corporations

10037. SHRI1 C. K. JAFFER SHARIEF:
SHRI M. RAM GOPAL REDDY:

will the Minister of COMMERCE be
pleased to state:

{a) whether the State Trading Corporation
has evolved a new systern of assistance for
distribution of imported raw materials and
exporl assistance through the State Small
Inslustrim Corporation; and if so, the broad
outlines thereof; and

(b) whether any Stale has suggested that
the investment should be on the lines of
STC's equity participation in other leadin?
State Sector bodies and if so, the reaction o
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) Yes, Sir. Under the new
scheme, the STC is distributing imported
raw materials to the Small Scale Unir
through the State Small Industries Corpora-
tions, if the individual units wish to ebtain
them through these corporations. Under
this scheme, the Small Industries Corpora-
tions collect Release orders from units in the
Small scale sector and take bulk deliveries
on the high seas which will result in con-
siderable savings to these units.

(b) The STC has participated in the equity
capital of Maharashtra Small Industries De-
vel’opmcm Corporation to the extent of
Rs. 10 lakhs. A similar proposal from the
Gujarat Small Scale Industries Corporation
is under consideration.
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Forcigners wrrested at Palam Airport for

Smuggling
10034, SHRI R. K. SINHA:
SHR1 SHASHI BHUSHAN:
Will  the Ministcr of FINANCE be

pleased to state:

(a) the total number of foreigners arrest-
cd at Palam Airport, Delhi du-ing last six
months on charges of smuggling of gold,
silver and narcotics;

(b) their hreak-up, country-wise; and
(c) the action taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to () In all 9 foreigners
(3 Britishers, 4 Americans, 1 Japanese and
1 Frenchman) were apprchended at Palam
Airport, Delhi during the last 6 months
(1-10-72 to 31-8.78) for smuggling Hashish.
All the TSONS  Were harﬁt‘d over to
Srccixl Police Establishment {Central Burcau
ol Investigations for further investigations
and necessary action under the Law.

No foreigner was apprchended at Palam

Airport for smuggling of gold and silver
during the above mentioned period.

Memorandum presented by Seniod Staff of
C.D.A.(P), Allahabad to C.G.D.A.

10040. SHRI VISHWANATH PRATAP

SINGH: Will the Minister of FINANCE be
plcased to state:

fa) whether the senior staff of the office of
Controller of Defence Accounts (Pensions),
Allahabad posted to the Office of the Joint
Controller of Defence Accounts (Funds)
Mcerut has presented a memorandum to the
Controller-General of Defence Accounts;

(b} if so. the decision of the Government
thereon; a

(c) on what principle Government intend
to fll up the vacancies in Allahabad.
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THE MINISIER OF STATE IN THE
MINISTRY OF FINANCE (SHRL K. R.
GANESH): (a) No written memorandum has
been received by Controller-General of De-
fence Accounts from the staff of Cuntroller
of Defence Accounts (Pensions), Allahabaid,
at present posted in the office of the Joint
Controller of Defence Accounts (Funds),
Meerut, However, some representatives of
the Meerut Branch of the All India Defence
Accounts Association met the Controller-
General of Defence Accounts in March, 1973
and repesented that as the clerks, who had
been transferred from Allahabad o Meerut,
had since served for more than a year al
the latter station, they may be transferred
back to Allahabad. Besides, Controller.
General of Defence Accounts also received a
copy of a letter addressed by Meerut Brauch
of the All India Defence Accounts Associa-
tion to their Headquarters Association, en-
closinq an unsigned printed copy of an
appeal purported to have emanated from the
staf at Mcerut requesting that the clerks
may be transferred back to C.D.A. (Pensions),
Allahabad in case the establishment was pro-

1 ro be re-organised with a view to post-
ing the staff to. or near to, their home
towns.

(b) The representatives of the Association,
who met the C.G.D.A., were informed
that the cases of clerks serving at Meerut
and desirous of posting back to Allahabad
will be examined, along with those of others.
on merils and that the individuals concern-
ed should apply for a transfer through pro-
per channel, in the normal course.

{c) No large scale vacancies of clerks are
at present available in the office of the Con.
troller of Defence Accounts (Pensions).
Allahabad. To the extent possible, vacancics
arising from time to time due to normal
wastage arc, as usual, filled by repatriation
of staff serving at other places and desirous
of being transferred to Allahabad.

Arrangements for Reception and send-off of
important Dignitarics at Palam Airport

10041. SHRI S§. C. SAMANTA: Wwill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the Airport authorities do not
take notice of important dignitaries who
visit Palam in connection with receptions
or send-offs of important persons;

(b) if »o, what are the reasons due to
which Chowkidar at the V.LP. lounge at
Palam did not opcn the lounge when the
distinguished people including Ambassadors
visited Palam to receive the External affairs
Minister on his return from Burma; and

(c) the steps being taken to see that such
things are not repeated in fulure?
THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH:(a)
Ne, Sir.
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(b) There was a regretable but uninten-
tivnal error on the part of the Authority
on the 9th April, 1973 when the Minister
of Extcrnal Affairs returned from HBurma.
This was due to some misunderstanding re-
garding the time of arrival.

(c) T'he International Airports Authority
arc maintaining close liaison with the
Ministry of External Affairs.

Import of Stainless Steel

1o042, SHRI G. Y. KRISHNAN: Will the
Minister of COMMERCE be pleased to state
the quantity of stainless steel imported and
the total allotment made to cach State dur-
ing the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE): A statement showing import of
certain items of stainless steel (which are
separately cassificd in the Revised Indian
Ivade Classitication) during the years 1970-
71, and 1971-72 and 1972-7% (upto Scptember
1972) is laid on the Table of the House.
[Placed in Library, See No LT-5073/73]
Import tigures beyond September, 1972 are
not yet available. Information relating te
import of other items of stainless steel is
nol separately available as the same are
vlubbed with the items of iron and steel.

2. Another statement indicating state-wise
allotment of stainless steel sheets (22 SWG
and 24 BG) imported in bulk by the Mine-
rals and Metals Trading Corporation durin}{
the years 1970-71, 1971-72 and 1972-78% is
laid on the Table of the Housc. |Placed
in Library. See No. I.T.5053/73]. Informa-
tion relating to state-wise allocation of other
items of stainless steel is not maintained.
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World Bank's Interest in Aid for Caleutta
Metropolitan Development Authority

10u45. DR. RANEN SEN: Will the Minis-
ter of FINANCE be pleased to state:

() whether the World Bank shows inlerest
in  Caleutta  Metropolitan  Development
Authority;

(b if so, the broad outlines of the pro-
pusal being comsidered by the Bank;

() whether World Bank had urged upon
the Central Governmert 1o streamline the
execution mechanism of the Calcutta Metro-
politan Development Authority programme
with a view to cnsuring greater coordina-
tion; and

(d) If so, whether Government have taken
any measure in that direction?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVANY: (a) and (b). A
proposal for an IDA Credit lor the Calcutta
Urban Development Project being executed
by the Calcutta Metropolitan Development
Authority is at an advanced stage of consi-
deration by the World Bank. When it mate-
rialises, the credit would cover sub-projects
for water supply and sewerage/drainage,
garbage, hvgiene, traffic and transportation
and housing/area development.

() and (d) CMDA, ihe State Planning
Board and the Government of India have
been continuously considering cerlain pro-
posals for streamlining of the execution
mechanism of the CMDA programme. These
proposals are under the consideration of the
State Government. The World Bank have
also generally supported these proposals.

Seizure of Cash and Jewellery by Caleutta
Intelligence Officials in Darbhanga
District
10046, SHRI RAMSHEKHAR PRASAD
SINGH: Will the Minister of FINANCE be

pleased to state:

(a) whether jewellery worth Rs. 7,00,000
and Rs. 6,000 in cash were recovered by
Calcutta Intelligence Officials. in Darbhanga
District of Bihar on the midnight of 4th
April, 1973,

(b) whether some foreigners were arrested
in this connection; and
(c) if so, the action taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCFE (SHR1 K. R.
GANESH): (a) Jewellery worth about Rs. 1
lakh and Rs. 5,760 in cash were recovered
bv the Police authorities of Caleutta from a
village Nanoor in District Darbhanga on 2nd
April, 1978, following a complaint of theft
of jewellery and cash.

(b) and (c) No forcigner was arrested in
this connection. However five persons
(Indians) have been arrested by the Police
and further investigations are in progress.
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faavit ol w1 WA 1
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() WEF FT TG qEGA: g
AT ST T A far o & 0

Export of Textiles and Handloom Fabrics
to Bangladesh

10052, SHRI G. Y. KRISHNAN: Will the
Minister of, COMMERCE be  pleased to
state: d

(a) the total quantity of textiles contem-
plated to be exported to Bangladesh during
1972-73, and the percentage of handloom
fabrics out of them; and

(b) the quantity of handloom ([abrics
agreed 1o be so exported and the value there-
of during 1973-742

THE DEPULY MINISTER IN ‘THFE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) The Limite Payments

Arrangement between the Government ol
Indlia and the Government of Bangladesh
for the vear 1972-78 provided for exports of
cotton varn and cotton textiles to the extent
of Rs. 1.50 crores and 0.25 crores respecti-
vely. The Arrangement does not contain any
separate provision for export of handloom
fahrics. However, exports of handloom fab-
rics and mill-made textiles have been cffect-
ed against free foreign exchange outside
Limited Pavment Arrangement.

(b) The Trade Agreement with Bangla.
desh for 1974-74 is under negoliations,

Financial Assistance to Mysore
10053. SHRI G. Y. KRISHNAN:

SHRI DHARAMRAO AFZALPUR-
KAR:

Will the Minister of FINANCE be pleased
o stale:

(a) whether the estimated deficit of My-
sorc State for five years—from 1974-75 10
1978-79 is rupees B40.50 crores;

(b) whether the State Government of
Mysore have requested the Central Govern.
ment for financial aid in this regard, if so,
with whar reswlt; and

(c) whether the Sixth Finance Commission
has also been told by the State Government
in this regard and if s0. the reaction of
Central Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCFE (SHRI K. R.
GANESH): (a) No amessment in this regard
has been made so far at the Government
of India level.

{b} No, Sir.

{¢) Under Rules of Procedure adopted by
the Sixth Finance Commission all commu-
nications received by the Commission, deal-
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ing with the matters on which they have
to make a report are treated by them as
confidential.

Complimentary Comcessional Tickews or Frec
Passage to Personnel of various Organi-
sations by Indian Airlines or Air
India during 1970-71, 1971-72
and 1972-73

10054. SHRI SAMAR GUHA: Will the
Minister of TOURISM AND CIVIL AVIA.
TION be pleased 1o state:

ia) Whether persunnel belonging to many
cultural,atheletic, social and other voluntary
organisations were issued (i) complimentary
tichets (i) cuncessional tickets or (iii) free
passage by Indian Airlines or Air India;

(b) if so, the number of such cases durmg
the years 1970-71, 1971-72 and 1972-75; am

(c) whether members of any political party
who visited abroad for medical check-up
were permitted 1o travel by Indian Airlines
of Air India during the above period, and
if so. the facts thereof?

THE MINISTER OF ‘TOURISM AND
CIVIL. AVIATION (DR, KARAN SINGH):
(a) to (¢) The requisite information is being
collected.

Directions to Nationalised Banks to Provide
Fimancial Asistance to Small Scale Units

10055, SHR1 SHASHI BHUSHAN:
SHRI PRABODH CHANDRA:

Will the Minister of FINANCE be pleased
to state:

{a) Whether, with a view to accelerating
the pace of industrial development, Govern-
ment propose 1o direct the nmior_lalisui
banks 1o give proper financial assistance
to greater numbier of small scale_units than
at present casting away the security oriented
complex and also exempt the industries in

. backward arcas from Central Excise; and

(b if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN: (a) and [.b)'
One of the objectives of bank natiulllalisat!nn
is to cncourage small horrowers including
¢mall scale industrial units and  other
hitherto neglected sectors to avail of credit
facilities, For indusirial units including
«mall scale units located in hackward arcas
\here are refinancing facilities offered by
the Industrial Development Bank of India
to the banks granting term loans. Banks
are progressively simplitying their froms and_
procedures 1o encourage smaller units. As
regards 'exemption from Central Excise. 1t
has not heen found feasible to do so.
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Wages and Service Conditions of General
Insurance Employecs

10056, SHR]1 SHASHI BHUSHAN: Will

the Minister of FINANCE' be pleased to
state:

(a) Whether the wages and service coudi-
tions of the employees of the General In-
surance Business, mow nationalised, arc yet
to be standardised on a uniform basis;

(by Whether the services of

lemporary
cmployees” are  yet w be

regularised,

{¢) if 50, the reasons for the delay in tak-
ing action on these matters; and

(d) Whether any bilateral negotiations in
this regards are being conducted with the
cmployees' representatives?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATG): (a) Yes, Sir.

(h) Yes, Sir in some cases.

(¢} As for rationalisation, the Report of
the "Mathrani Committee’ sel up to examine
the matter and to submit its recommenda-
tions has just been received and is being
examined.

As lor temporary employees a study is
being made of the magnitude of the pro-
blem and suitable steps will be taken,

(d) No, Sir.

The wage negotiations with the employees
Association will start soon. However, the
position regarding (a) and (b) has been ex-
plained to the Unions from Lime Lo time.

Livence for Manufacture of Staple Fibie to
Birla Mills, .\'agda

1057.5HRI sSHASHI BHUSHAN:  Will
th eMinister of COMMERCE be pleased to
state:

(a) Whether the Birla Mills at Nagda
have been given licence for manufacturing
20 tonnes daily of staple fibre of wood pulp;

(b) When the licence for manufacturing
this fibre was given to them;

(c) Whether Government are aware that
they are producing this fibre much more
than their licensed capacity which some times
goes upto 180 tonnes per day:

(d) Whether they have sought expansion
licence: and if so, when and whether they
have been allowed expansion, and if so,
when; and

(e) the action taken or proposed to be
taken by Government in lhif regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.

GEORGE): (a) No, Sir. Their licensed
capacity is 60 tons per day.

(b) 27.9.1958.

(c): Yes, Sir.

(dy and () Yes, Sir in 1965. As then

cases are under investigation by Sarkar Com-
mission,
license¢ for expansion of capacity will be
taken on receipt of the report of the
Commission.

Factorics Manufacturing Staple fibre

10058, SHRI SHASHI -BHUSHAN: Wwill
the Minister of COMMERCE be pleased to
state: .

(@) Whether the durability of staple tibre
made of wood pulp is almost nil and certain
foreign countries have discarded this type
of -fibre;

(b) “the number and names of factories
in India producing this type of fibre and
their locations;

(c) if ithe reply to part (a) above be in
the affirmative the rcasons for giving licences
for the manufacture of this tvpe of fibre
and who were the expcrts who were con-
sulted in this regard;

(d) whether it is ragoscd to giv
tion above durabilir_\- f this i
cloth made of that fibre; and

(e) further steps proposed to be taken in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE}: (a) No Sir.

Name of the firn

1. M/s, Gwalior 1. (i) Birls
lwrnn Silk 2. N (MP)
(Wvg.) Co. Ltd. (ii) Mavoor (Kerala)

2. Mfs. Bouth India 2. Sirumunghai, P.O.
Viscose Ltd.2 Coimbatore  (Tamil
Nadu)

e indica-
on the

Looation

Gram,

(c) to (¢). Do not arise.

Functions of Banking Department in the
Minlstry .of 'Fibance vis-a-vik ‘Reverve
Bank of ‘India

10050. SHRI K. MALIANNA:
SHRI BIRENDER SINGH RAOQ:

Will the Minister of FINANCE be pleased
to state:

(a) the functions of the Banking Depart-
ment in the Ministry;

(b) whether the Reserve Bank of lndia
and the Banking Department overlap each

L/8(N)7L88—5
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the dedision on the request for

other’s functions and there s a lack of co-
urdination between these two agencies super-
visiwg. bamking in the countsy; and

(c) if so, the steps taken to improve the
situatjon?

‘THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): ({a) to (c) The
statules rc.latmg to Reserve Bank and the
banking institutions lay down specific func-
tions and responsibilities on the Reserve
Bank and the Central Govermment in the
matter of *u ervision of hanklrlg institu-
tions and functioning in the publict
interest, Ln pam(.uur in. matters. of policy
involving public interest, the relevant sla-
tutes vest the Centval Government  with
powers to issue directions to the Reserve
Bank and to the public sector banks. How-
cver, the working relationship between
ihe Rewerve Baph and the central bank-
ing awthority of the country, and the
Departmsent - of Banking, as the concern-
ed  Departnent  responsible in the Gov
ernment for all matters relating to hank.
amdl financial institutions, is one of close
and continual cantact and consultation at
different ‘levels and this  ensures effective
cnordination,

Establishment of Asian Clearigg Union and
Asian Reserve Bank .

10060. SHRI K. MALILANNA:
SHRI §. N. MISRA:

Will the Minister .of COMMERCE: be
pleased to state:

(a) whether E.C.AF.E’S Tokyo session
discussed the question of the establishment
of an Asian c:arinf Union and an Asian
Reserve Bank to allow maonetary transac-
tians  within region without relating
them to the currencies of the developed
conntries; and

(b) what other measures have been pro-
posed to conserve foreign exchange by the
Asian coungries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) The questions of the estab-
lishment of .an Asian Clearing Union and
an Asian Reserve Bank were discussed at
the Tokvo Session -of 'FE.C.A.FE.

(b) A number of measures were proposed.
especially by the de;elopmg countries, at

that Session which goukl
have the effect of streﬂgﬂlem fnrclgn ex-
ch reserves -of the Asian

counfries, These included deh: r¢-u eduling
and re-financi establishment of a link
between Special auvmg Rights (SDRs) and
development finance, improvement in the
quantumt  and ' quality of foreign aid,
building indigenous scienlfic and 1echoo-
logical capacity and promotion of intra.
regional trade.

90 '
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Talks Held Between Nylon  Spinners,
Weavers and STC regarding Production
of Nylon Yam.

10063. SHR1 BHOGENDERA JHA: Will
the Minister of COMMERCE be pleased to
statc:

(a) whether talks were held recently bet-
ween the nylon spinners, weavers and State
Trading Corporation r(;farding the produc-
tion of nylon yarn; an

(b) if so, what was the outcome of the
talks?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GFORGE): (a) Yes Sir.

(b) At the talks the supply and contract
position together with expected shipments
was cxplained. It was noted that out of
8,000 tonnes of caprolactum contracted for
by the Staic Trading Corporation in ad-
vance, a total of 2,200 metric tonnes would
arrive in May/June, 1973, The spinners
stated that they would endeavour to main-
1ain their production and delivery of Nylon
yarn at last year's level.  Spinners also
agreed to make available their production
lii;um to the Weavers' Association. It was
also noted that State Trading Co‘r,r:ratmn
had already placed at the disposal of indivi-
dual spinners letters of Authority valued
at Rs. 1.%0 lakhs covering about 3,400
tonnes.

Memorandum from Indian Nationals Work.
ing in the Asian Development Bank

10064. SHRI BHOGENDERA JHA: Will
the Minister of FINANCE be pleased to
state:

{a) whether some members of the Indian
Staff, working in the Asian Developing Bank,
Manila, have submitted a memorandum to
Government on the working of the Bank
and particularly on the role of the Indian
representatives in the Director’s Board of
the Bank;
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(b) if so, what are the main poinis men-
tioned in the memorandum; and

{¢) what decisions have been taken on
these points?

THE MINISTER OF FINAMNCFE (SHRI
YESHWANTRAO CHAVAN): (a) An
anonymous memorandum on  the role of
Indian representatives in the Asian Develop-
ment Bank has been received by  Govern-
ment. :

(b) The main points in this memorandum
are (i) that the Indian representatives have
not helped India in  obtaining a larger
volume of orders placed under the ADB
loans; (ii) that they have been occupied
with minor matiers like tenure of Govern-
ment servants; and (iii) that they have been
trying to lill the places available to Indians
with people of their own choice.

(c) (i) Indian’s share in the volume of
orders under the ADB loan is and will be
determined by the competitiveness of Indian
exports. Efforts are being made continuously
1o make the Indian goods more competi-
tive by appropriate I('x_'l'mrt Ipulir.ies. This
is outside the responsibility of the Execu-
tive Director and the Alternate Fxecutive
Director who represent us on the Board of
Directors of the Asian Development Bank.

(ii) The policy to govern the tenure of
Government servants on deputation to the
Asian Development Bank has been determin-
ed by the Government of India and is be-
ing implemented under the directions of
the Department of Economic Affairs. Our
representatives arce only concerned with the
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THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN SINGH):
{a) and (b) According to *he revised deli-
very schedule, the 10 aircraft orderd by
Indian Airlines were to have been deli-
vered between April, 1972 and April, 1973,
So far only three have Dbeen received.

(c) No firm dates have been indicated by
Hindustan Acronautics Lid,

Trade Agreement with EEC

10066. SHRI 5. A. MURUGANATHAM:
SHRI D. D. DESAI:

Will the Minister of COMMERCE be
pleased to stale:

(a) whether the European Economic
Community proposals regarding a five-year
irade agreement with India have been ex-
amined by Government; and

(b) if so, Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) and (b). The terms of the
Agreement are still under negotiations.

AR.C. Recommendations Regarding the
Working of Rescrve Bank of India

10067. SHRI BHAGIRATH BHANVAR:
Will the Minister of FINANCE be pleased
10 state:

(a) whether the Adiministrative Reforms

communications to the Asian Develop "
RBank following the policy laid down hy
the Government of India.

(iiiy Similarly, the selection of persons
to fill the places available to the Indians
in the Asian Development Bank is done Iw
the Government in accordance with the seitl-
ed procedures which apply not only to
the Asian Development Bank but also to
other international institutions.

The Government have considered the
points made in the Memorandum and
have found them to he without adequate
grounds,

Order placed for mare Avron by Indian
Airlines

10065. SHRI S. A. MURUGANANTHAM:
‘Will the Minister of TOURISM AND CIVIL
AVIATION he pleased to state:

(a) whether the Indian  Airlines has
ordered some more Avros for its fleet;

(b) if so, the number of plancs ordered;
and

(c) when these planes are expected 1o be
delivered?

L{8(N)TLRA 84

; 1 had made certain recommenda-
tions about the working of the Rescrve
Bank of ludia;

(b) whether it is proposed to set up a
cell in the Reserve Bank of  India to pur-
sue its developmental activities effectively;
amd

(c) if so, the broad outlines thereof?

THE MINISTER OF FINANCE (SHRI
YFSHWANTRAQO CHAVAN): (a) Yes Sir
(b) and () In a developing economy the
central hanking institution is predominantly
development oriented in its functions. while
no special cell as such has been constituted
in the Reserve Bank for the pur of
pursuing its  development  activities, the
specialised departments of the Bank such
as those relating to agricultural credit and
industrial credit, which already exist in the
Bank, have expanded their functions and
also opened regional offices to ensure that
cvery region gels adequate attention. Fur.
ther, the credit planning cell of the Bank,
condituted in 1970, is specifically concernced
with promotingd developmental activities of
comnmetcial banks.
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Seiting up of a  Holdiog Company for
Finantial Instituitons

10068. SHR! RAJDEO SINGH:
SHRT MUHAMMED SHERIFF:

Will the Minister of FINANCE
pleased to state:

(a) whether over the years, many long
and medium term lending institutions as
the Industrial Finance Corporation, the
Industrial Development Bank of India, State
Finance Corporations and Industrial Re-
eonstruction  Corporation etc. came into
existenice with certain amount of overlapp-

ing of functions and areas of co-operation:
and

he

(b) if so., whether Government are con-
sidering the idea of setting up a Holding
company for bringing under the manage-
ment or aegis, the many financial institn-
tions that ar¢ at present fuctioning in-
dependently?

THE MINISTER' OF FINANCE (SHIR1
YFSHWANTRAO CHAVAN): (a) and (b)
Fven thotgh all' the public term lending
finahciAl institutiohs have their own dis-
tinct areas of operation, certain - amount
of overlapping is inevitable, particularly
in the field of financing large projects.
Inter-instituttortal meerings - are, howewver,
held under the auspices of the Industrial
Development Bank of India to  finance
such projects on a consortium basis, there-
by coordinating assistance to  all projects
by the different institutions and commer-
cial hanks.

To bring about still greater coordination
amongst all the financial institutions. an
idea of having an institution in the form
of a Holding Companvy of the existing
financial institutions is being explored.

Sctting up of a Working Group bhv R.RB.I.
to Réview the Experience of Financing
Agencies
10069, SHR1 RAJDEO SINGH: Will the
Minister of FINANCE be pleased to state:
{a) whether a working group hat been
set up by the Reserve Bank of India to
review the experience of financing agencies
which have extended credit for construc-
tion of wells and tubewells and to amess the
extent of failures and also to suggest mea-
sures to mitigate the impact of likely losses

of ‘the credit agencies;

(b) if 'so. when the said working Group
is expected to submir its report: and

(¢}’ whether thé ﬁptm will be lald on
the talle of ' the Hbuse?

THE DEPUTY MINISTER IN THFE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI (a) to (c). Yes. Sir.
The Reserve Bank have set up a Studv
Group under the Chairmanship of Shri
V. M. [akhade. Economic Adviser. The
Group is expected to submit its Report
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within the next six months. Further action
1o he taken on the report will be decided
after the report hecomes available.

Abolution of the post of Director, Cential
Hindi Directorate, Ministry of Educa-
tion, Social Welfare and Culture,_ on
the Recommendation of Staff
Inspection Unit

10070, SHIRT RAJDEO SINGH: Will the
Minister of FINANCF. be pleased to state:

{a} whethet the post of the Director,
Central  Hindi  Directorate.  Ministry of
Fducation has ‘heen abolished by his Minis.
trv on the reeommendations of Staff Ins.
pection Unit; and

(b) if so, what action Government pro-
poses to rake in this connection?

THE MINISTER OF STATE IN THF
MENISTRY OF FINANCE (SHRI K. R.
GANFSH): (a) and (b) Consequent on the
establishment in March, 1971 of a scparate
Translation Buarean headed by a fullfedg-
rdd Director under the Ministry of Home
Affairs for transiation of Manuals, forms
ete., in Hindi and the subtequent decision
to merge 'ihe Commission for Scientific &
Techmical Torminology with  the  Central
Hindi Directorate in August, 1971, a review
of the staffing strength’ in ‘the combined set
up was “fountd necessary. At the instance of
the Ministry of Fduocation, the Staff Ins
peetion Unit of the Ministry of Finance
undertobk a ‘work studv of the eombined
office of Commission for Scientific & Tech-
nical Terminblogy and the Central Hindi
Directorate in 1972, On an assesment of
the staff requirements of the office in the
comhined set up hased on  the reduced
workload and other relevant factors, the
Staff Inspection Unit recommended combi-
nation of the post of Chairman of the
Commision  for  Secientific & Technical
Terminology with that of Director, Central
Hindi Directorate. The Ministry of FEduca-
tion & Social Welfare have since taken a
decision to abholish the post of Director,
Central Hindi Directorate.

Export of Kendu Leaf to Sri Lanka

10071, SHR/ P. GANGADER: Will the
Minister of COMMERCE be plased to
state:

(a} whether Orisea Forest Corporation has
decided’ to- export Kendn leaf ‘to Sri Lanka:
Y if so, the quantity to be exported;
and

fc) what is the total order secured from
sri 1anka Tnbacto Corporation hv India?

THFE DEPUTY MINISTER IN THFE
MINISTRY OF COMMERCF (SHRI A. C.
GFORGEY: (a) Yex. Sir.

M) 1500 to 4.000 M. Tonnes nf Kendu
Teaves are expected to be exportell to Sri
Lanka.



97 Wrilten Answers

{c) Sri Lanka Tobacco Carporation has
offered to purchase 3,500 tonnes of Kendu
Leaves during 1973-74.

Press Beport Regarding “New Kind of
Tourism to Bring India, U.S. Closer’

10072. SHRI P. GANGADEB:
SHRi P, M. MEHTA:

Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state:

(a) whether attention of Guvernment
has been drawn to a press report  appear-
ing in the Hindustan Times dated the 15th
April, 1973 under the heading., “"New kind
of tourism to bring India, U.S. closer'’;

(b) if so, the broad outlines of the new
proposal; and

(c) the recaction of Government of India
thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir,

(b} and (c) There are more than 5,000
active travel  agencies prumoting various
kinds of special interest f“hgc tours. The
report refers Lo one kind of special interest
tour for India. The Department of Tou-
visim has no information about the parti-
cular tours referred to in the press report,
but the development of such tours would
Le welcome.

New Basis for Trade with Indonesia
10078. SHRI P. GANGADEB:
SHRI P. M. MEHTA,

Will, the Minister of COMMERCE be
pleased Lo state:

(a) whether India has sought a new basis
for trade with Indonesia; and

(b) if so, whether Indonesia has respond-
ed to it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) No Sir, but it is the constant
cendeavour of this Ministry 1o increase the
extent of cconomic relations between the
two countries, and there is a continuing
dialoguc between representatives of hoth
countries at expert levels on bilateral econo-
mic and commercial cooperation:

(b) Does not arise.
James Finlay and Company, Calcutta

10874. SHR1 P. GANGADEB:

SHRI P. M. MEHTA:

Will the Minister of

pleased 1o refer to the reply given to Un-

starred Question No. 565& on 22nd De-

cember, 1972 regarding M/s. James Finlay
and Company and state:

(a) ‘wklhpr Government have since com-
pleted enquiry into the question of sale of
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premises by M/s, {ames Finlay and Com-
pany Limited, Calgutta;
(b) if. s, the result of the enquiry; and

(¢) the action contemplated by Govern-
ment in the matter?

WHE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN): (a) No, Sir.
(b) and (c) In view of (a) above, ques-
tion does not arise.

-Scheme to set up Hotels and Camping
Sites

10075 SHRI P. GANGADEB:
SHRI VARKEY GEORGE:

Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased lo state:

(a) whether his Ministery is working on
a scheme to set up hotels and camping
sites. throughout the coundry.

(b) if su, whether the Ministry has de-
vided 1o gu ahead with the schane even
theugh ne provision had been made for it
in the Fourth Plan under this head; and

(c) whether the Central Government has
addyessed letters 1o State Governnents ask-
ing lor their  suggestions and if so, the
reaction of State Government thereto?

I'HE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):

(a) to (c) To cncourage road tourism,
Goycrnment has proposals to put up models
and  camping sites on road routes where
the densily of tourist traffic is relatively
high. In order to work out a perapective
scheme on an all India basis, letters were
addressed 1o State Governments asking sug-
gestions for suitable locations. To  start
with, 19 locations for putting up camping
sites have been selected in consuliation with
the State Governments concerned.  Pre-
liminaries in this regard are being com-
pleted. While some expenditure will be met
during the current Plan out of the provision
for “'Facilities on road routes’” bulk of the
expenditure on these schemes will be in-
curred during the Fifth Plan.

Recruitment of Class IV S, Clerks and
Junior Othocis in Natsonalised Banks

10076. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of FINANCE be
pleased to state:

(a) whether the Natiot;a!i!edhﬂrnh eln-
ourage the reciuitment ol rom the
Il;‘:";':]‘smgiom to the ts fr‘.m 1V Staff,
Clerks and  Junior

(b) if so, whether there is any stipula-
tion in the rules and regulations govern-
ing the recruitment (o these posts; and

fhicers.

whether Government proposc
the provision of such stipula-
near future?

(¢) if not,
to consider ;
tion in the rules in the
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (@) to ()
While the Nationalised Banks make every
endcavour 1o recruit only local candidates
for Class IV posts, clerical posts  are
gencrally filled on the basis of tests and
interviews held by the at Regional Centres.

As regards  Junior Officers, while somg
banks fill uli these posts only by promo-
tion, others keep some percentage of posts

for dircct recruitment also. As the Junio
Officers are normally liable to be “trans-
ferred any where in India, their recruit-
ment is usually made on All India basis.

Construction of Office Buildings by Branches
of Various Bunks in Rural Arcas

10077. PROF. NARAIN CHAND PARA.
SHAR: Will the Minister of FINANCE be
pleased o state:

(a) whether the Branches of various Banks
in the rural areas follow the practice of
entering into contracts with local persons
for the construction of their office build-
ings and cnsure them cexorbitant remts in
advance; and

(b) if so_ the reasons why Banks do not
construct their own buildings?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and (b)
It is not possible for banks to construct
their own premises for all their offices as
this not only will block their funds but
will also unruly delay the process of open-
ing of offices. Banks first decide a suitable
location for an officc which will have 10
be centrally situated and  convenient  for
the prospective customers in the arca which

MAY 11,1973

Written Answers 100

the office expects to serve. Suitable premises
are then hired or leased. As the premises
for an officc gencrally require certain facili-
ties like strong room, convenient space for
the customers to transact business, coun-
ters, security arrangements for cash  and
valuables during business hours, often the
wailable premises may require alterations.
T'he banks were advised in February 1970
by the Rescrve Bank that while there was
no objection to advances being granted for
mecting the cost of construction, alteration
cte., of the premises sclected, quantum of
the advance should be reasonable and re-
lated o the cost of construction, altera-
tions ctc. and should not normally exeeed
the rent of the premises for ten  years.
Period of repayment of such  advances
should not also normally exceed 10 years.
I'he rent of the premises should be rea-
somable and should be inconfirmity with
the prevailing rents in the locality,

Amount given by R.B.l. for Cooperative
Banks in Himachal Pradesh

10078. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of FINANCE be
pleased to stare:

(a) the total amount given by the Re-
serve Bank of India for the various Co-
operative Banks in Himachal Pradesh dur-
ing the last three years;

(b) the purposes for which
amount was given; and

(c) the total amount asked for ycar-wise?

THE DEFPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) 10 (c) A state
ment s enclosed.

the  said

STATEMENT
(Rupees in Inkhs)
Limit Limit Limit  Maxi-
Yoar Purpose applied  recom- Banc- mum
for by  monded tioned  amount
tho by Y drawn
banks Regis- R.K.L
trar
1870-71 (%) Bhort-term credit for scasonal
agricultural operations . 125-00 125-00 5800 5000
1071.72 vo  (4) Bhort-term  oredit for seasonal !
agrioultural operations . 17000 17000 62-00 40-25
(i) Medium-term credit. for agri-
oultural purposea .. . 15-00 15-00 2-00  No
drawal
(§35) Modium-term credit for con-
vorsion purposee . . 60- 40 60-40 11-32 11-32
1972.73 (Upto (i) Short-term credit for seasonal
March 1978)  agricultural purposce s 120000 120-00 62:00 54-50
(%) Modinm-term credit for.srj.
cultural purposes .. ) 50-00 50-00 Information not

available so far.
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Use of Regional Languages in Nationalised
Banklf and State Bank of India

10079. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of FINANCE be

pleased to state:

(a) whether the State Bank of India, its
subsidiaries and the Nationalised Banks
encourage the use of various regional lan-
guages in their transactions with the local
people; and

(b) if so, the names of the Regional
Languages in which the publicity materials
and forms etc. are printed at present by
these Banks throughout the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes, Sir.

(b) The Banks have printed/taken steps
to print their publicity material and forms
in English, in Hindi and other regional
languages (which include Assamese, Ben-
gali, Gujarati, Kannada, Malayalam, Mara-
thi, Oriya, Punjabi, Tamil and Telugu) in
their respective arcas of operation.

Balance of Trade with USA as on 1.3.78

10080, SHRI DEVINDER SINGH
GARCHA:  Will the Minister of COM-
MERCE be pleased to state:

(a) what is the position of our balance
of trade with US as on Ist March, 197%;

(b) what is the total value of our ex-
ports to and imports from that country
during the last two years; and

(c) how the burden of repayment /debt
charges is being adjusted and by how much?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMEFRCE (SHRI A. C.
GFORGE): (a) Statistics of exports and im-

rts are available only up to September,

972. The position of the balance of our
trade as on that date was as follows:

(Value in Ra. lakhs)
India's Balanco
Trade

Perind

0,019 14,638 (+) 4,619
(Value in Rs. lakhs)
India's im-
ports from
UR.A.

45,2956
41,652

1972.73

India’s ex-
ports to
UB.A.
20,734
26,308

(b)

1970.71 .
1971-72
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(c) The debt liability outstanding from
time to time is repaid according to amor-
tization schedules applicable 1o the various
loans. These are generally repaid in US
dollars except some loans which are re-
raid in Rupees (e. g. Development Loan
‘und and Development  Assistance Loan
and PL 480 Rupees Loans). The estimated
debt servicing liability during the years

1972-73 and 1973-74 is as under:
(Rupece in lakhs)
Ropayable in Repayable in
foreign rupees
ourréncics
r e al r % Al
Prin- Inte- Prin- Inte-
cipal rest  ocipal  rest
1972.73 .. 5254 4,201 3,022 4,481
1973-74 .. 5,841 4,017 3,206 4,348
Sctting up of Export Oriented Unit of
Toy Industry
10081, SHRI DEVINDER SINGH
GARCHA:
SHRI YAMUNA PRASAD
MANDAL:
Will the Minister of COMMERCE be

pleased to state:

(a) whether after surveying India's ex-

rt potential of toys and decorations the
ndin Investment Centre has recommended
the development of toy industry by sett-
ing up export-oricnted units in the country,
and

(b) if so, what progress has been made in
this direction?
THE DEPUTY MINISTER

MINISTRY OF COMMERCE
A. C. GEORGE}: (a) Yes, Sir.

IN THE
(SHRI

(b) The Government has accepted this
recommendation and steps have been taken

to implement it

Withdrawal State Governments of Levies
to Bangladesh Rcfugees

b
for llelidy
10082, SHRI SUKHDEO PRASAD
VERMA:
SHRI PRABODH CHANDRA:

Will the Minister of FINANCE be pleased
o state:

{a)whether Centre's advice to the State
Governments to withdraw the Bangla-
desh refu levies imposed in 1971 has
been imp! nted;
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(b) -ift s0, which: of:.ithe State - Govern-
mentshave withdrawnj the levies; and

{¢) tha Slalcs winic,:h1 arc retaining it and
the purpuse thereof?

THE'MANISTER' OF STATE IN THE
'WHMNYSTRY 'OF 'FAINANCE (SHRI K. R.
GANESH): (a) ‘and '(b) ‘Andhra  Pradesh,
Assam, Gujarat, “Haryana, Mittikchal  Pra-
deshy famimu and Kashmir and Kerala have
withdrawn the levies. Action is being taken
to ‘withdraw the lewies in Manipur and
Orissa. MNagaland did mot  impose any
Bangladesh Refugee bevy.

(c) The mames. of the Sates which have
rewained the levies and the puipose of con-
tinuing the levies are indicated below:

1. Bihar—Augmentation of the resources
of the State,

2. Madhya  Pradesh—-Por development
Schemes and Drought relief.

8. Maharashtra—For ' scarcity relicf.

4. Meghalaya—For
Schemes and meeting
ments- on. ACCOUNL
ture.

financing  Plan
increased commit-
non-Plan  expendi-

5. Mysore-~Providing Homes for Housc-
less people "in Rural areas.

6. Punjab—Converted into  Education
Cess.

7. Rajasthan—For Drought relief ex-
penditure, '

8. Tamil Nadu—To fidance develop-
cental Programmes.

9. ‘Iripura—Augentation of the re-
sources of the State.

10. Utiar Pradesh—For meeting expen-
diture on Natural Calamities.

11 Wedt Bengwli—For 'financing fourth
Plan schemes and meeting increased com-
mirmeénts on aecount of non-Plan schemes.

kmport. iof Fextile s Machinery

160%3, SHRI SURHDEO: PRASAD
VERMA: Will the Minister of COMMERCE
be pleased to state:

(a) whether certain applications for the
import - of saphisticated  textile machinery
are  pending since July, 1971; and
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b} if so, the peasens. therefor?
l-

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
‘GEORGE:1(a) and (b) Applications for 'im-
port of 13 specitied items:of sophisticated
textile machinery by export oriented cotton
tewtile 'mills were invited-‘by the office of
the “T'extilt -Commissioner by issuing a press
nole dated 12th “July, I971. On scrutiny,

‘only ‘2] cotton textile mills' qualified on

the basis of their export performance for
treatment as export oriented units.  The
applications «f 15 out.of these 2] cotton
textile mills have been cleared by the Capi-
tal Goods Commitwe. The apfrimiom of
remaining 6 cotton textile null have been
held up  pending  confirmation of their
export earrings.

Increase in Financial Assistance to Bihar
‘State for' the development of Handloom
Industry

10us4. SHRI SUKHDEO PRASAD
VERMA: ‘Will the Minister of COMMERCE
be pleased to state:

(a) whether Government of Bihar have
asked for increased financial assistance for
the development of handloom industry in
the State [or the year 1978-74; and

(b) if so, how far the demand has been
acoepted?

THE DEPUTY MINISTER IN THE
MINISTRY - OF COMMERCE (SHRI A, C.
GEORGE : (a) No, 8ir.

(b) Does not arise.

Introducing (uota  System for  Ex of
Semi-Finished Leather port
10085, SHRI SUKHDEO PRASAD

VERMA: Will the Minister of COMMERCE
be pleased 10 state:

(a) whether the decision of Government
to introduce quota system for export of
xelgi-ﬁnish:d leather has been implemented;
an:

(b) if so, the quotas laid down for
various kinds of exporters?

THE. DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) and (b) Export of semi-
Etotcud hides and. skins is to be regulated
y a quota system with effect from Ist
April, 197%. Details of the quota scheme
are being worked out and are expected to
be annnunced by Government shortly,
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Free Trade Zomes

10086, SHRI SUKHDEO
VERMA:

SHRI
BHATIA:

Will the Minister of COMMERCE be
pleased o state:

(a) whether Government have appointed
a Committee to ‘report on setting up free
trade zones;

PRASAD

RAGHUNANDANLAL

(b) if so, the time by which the Com-
miltee is likely to submit its report; and

(c) the composition of the Committeer

THE DEPUTY MINISTER IN THE
MINISTRY OF 'COMMERCE- (SHRI A. C.
GEORGE): (a) w0 (c) A Working Group
consisting of the following has been set up
to prepare proposals for establishment of
two or three free trade zomes around ma-
jor industrial belts in the country during
the Fifth Plan period, The report of the
Working Group is exPer.'u:d to be received
in about iwo menths' time:

(i) Shri B. B. Lal, Secretary, Min. of
Com.—Chairman,

(it) Shri M. Narasimban, Addl

tary (DEA).

Secre-

(iii) Shri Jasjit Singh, Chairman, Cene
tral Board of Excise and Customs.

(iv) Prof. G. R. Kulkarni, Director
General, 1IFT.
(v) Dr. A. Seetharamiah, Director

General, Technical Development.

(vi) Dr. A. K. Ghush, Econuvmic Ad-
viser (ID).

(vii) Shri 5. K. Sahral, Juint  Secy.,
Min. of Industrial Development,

(viii) Shri A. 8. Gill, Jt. Secretary, Min.
of Commerce.

Forward cover taken by MMTC agains
anticipated camings liom exports of
Iron Ore to Japan

10087, SHRI INDRAJIT GUPTA: will
the Minister of COMMERCE be pleased
to tefer to the reply given to Unstarred
Question No. 6844 on the 6th April, 1973
and state:

a) whether. ne forward cover was taken
by M.M.T.C. in jJanuary, 1973 against its
anticipated earnings frem exports of iron
ore to Japan frosn May to July, 197%;

(b} whether between January, 1973 and
April, 1977 the rate of Rs. B8f-per dollar
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(forward cover) has gone down to Rs. 7.53
per dollar due to Huctvations in the ex-
change rates; and

()whether the consequent loss in Rupec
carnings on an anticipated sale of 20 mil-
lion dollars during this period will be
about Rupees one crore?

THE DEPUTY MINNTER IN THE
MINISTRY OF COMMERCE (SHRI A, C.
GEORGE): (a) to (¢) Due to wide fuctua-
tions in the Dollar—Ruper rate and rumors
about dollay devaluation with possibilitics
ol re-valuation of other currencies, specula-
tive tendency existed in the international
market. Dollar was devalued on 12th Feb-
ruary 1973, M.M.T.C. did not enter into
a speculative  market and only a token
forward cover for Agril shipment was taken
in January, 1978, During the period un-
certanties 1n the indernational market foreed
the banks even to close the forward cover
business and there were no quotations till
the market séttled down. The spot rates for
May, Junc and July 1978 are not known even
today. It s therefore difhcult to indicate
as to what has been the loss or gain by
taking or not takimg forward cover during
the period in q‘uution for shipmments durmg
May to July, 1973,

Foreign Control on Indian Companics

jooss. SHRI INDRAJIT GUPTA: Will
the Minister of FINANCE be pleased to
state:

(a) how far the l].voliq-' of restricting
forcign holdings in Indian companies has
been  implemnented; and

(b) what is the saving cfiected on acovunt
of dividend repatriation as a result of the
rastriclions imposed on foreign holdings?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (1) It has
been the Government’s policy im  recent
cars 1o insist upon increased Indian capital
participation in foreign majority Indian
companies and thereby reduicing the pro-
purtion of foreign shareholding in such con.
cerns, whenever they seek Government’s ap-

val umder () Section ‘IBA of the Forei

‘uchange Regulation Act, (il) Monopol
and Restrictive Trade Practices Act, (iif)
Industries (D and R} Act and (lv) Capital
Iwues Control Act. Am iltustrative statement
containing a list of the foreign majority
companies, where the proportion of foregn
sharcholding has been zpproved for reduc-
uon, s laid on the Table of the Lok -Sabha.

(b) T is not ible to amess the im.
pact*of Inllianisation in the matter of re-
patriation of dividend by the foreign con-
troffed companies concerned.
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. Nonh;dr?;idem Non-resident
priul:j%o I:t;_g:ng
dilution dilution
b %. %
1. Glaxo Laboratorics Litd. . . 100 74
2. Reckitt & Colman of Indis Ltd. e . 100 T0
3. E. Merck Litd, . - - 100 B0
4, Bmith & Nephew Ltd... .. .. e 53 50
6, Wander Ltd .. . " " ‘e ve 66 40
6. Ceat Tyres of India Ltd. e 60 50
7. General Eleotric Co. of India Lid, . e e 89014 74
8. Atlas Copeo lndia Lad. e 100 60
9. Shalimar Paints Ltd. .. . e 76 537
10. Gramophone Co. of Indis Litd, . 76 &0
11. Needle Industrice (India) Ltd. .. - = .. 737 59-3
12, Bestobell India Ltd. .. .. " . 100 80
13. English Eleotric Co, of India Ltd. . . 76 8623
14. Philips India Ltd, . " v e 692 60
15. Alfred Herbort (Indis) Lid, .. . . . 100 60
16. J. Btone & Co. (India) Ld. .. .. . .. 100 0
17. Motor Indusiries Co. Lid. . - N 575 51
18. 8. H. Benson (India) Pvi. Lid. e i - 100 40
19, Hindustan Thomson Associates Ltd, . 1im) 40
20, Lintas India Lud. + 2% - - .s 100 40
21. Grant Advortising (Indis) Pvt. Ltd. .. - «. DBranch ofa 40
forcign Co,
100 300

22, 5.K.F. Ball Bearing Co. Ltd. ..

Giving of Expori Earnings on Marine Pro-
ducts o Fishermen

10089, SHRI B, V. NATK:  Will the
Minister of COMMERCE be pleased to
state:

(@) whether fishermen will be given ex-
port carnings by way of Marine Products
produced and cxported by them; and

(L) if so, when?

THE DEPUTY MINISTER IN  THE
MINISTRY OF COMMERCE (SHRI A. C.
GFORGE): (a) and (1) Fishermen who pro-
duce and export marine products are al-
veady getting their wtal export carnings
in rupees after realisation from the foreign
importers, A part of the export realisa-
tion is given to them for import of certain
cssential  raw  materials and  equipment
under the import policy for registered ex-
porters of fish and fish products.

Incentive for Middle Class Tourism
10090. SHR1 B. V. NAIK: Will the' Minis-

twr of TOURISM AND CIVIL AVIATION
be pleased to state:

(a) what are the incentives for middle
class 1ourism in lndia; and

(b) what is the allocation for this pur-
pose in 1973-747

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN SINGH):
(a) and (b) The Department of Tourism
it putting up 2 number of projects to pro-
vide ' supplementary  accommodation  for
middle income tourists in the form of tourist
bungalows,  youth hostels, reception cen-
fres-cum-motels  and  rest houses in Wild
life Sanctuaries at a number of places in
the country, An allocation of Rs. 57.75
lakhs has heen made during 1973-74 for supp-
lementary accommodation projects.
Department has also set up a Hotel Deve-
lopment Loan Fund for giving loans for
construction and  expansion of hotcls, in-
cluding those suita for middle income
tourists. A provision of Ra. 200 lakhs bas
been made during 1978-74 for disburse-
ment of loans to hotel projects.
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Investment of L. I. C. in Public Limited
Companies
10091, PROF. MADHU DANDAVATE:
Will the Minister of FINANCE be pleased
to state:

(a) the latest figurc about the invest-
ment of the Life Insurance Corporation
in Public Limited Companies in the private
sector; and

(b) what portion of this investment is in
companies belonging to the first ten busi-
ness groups listed in the Monopolies In.
quiry Commission's Report?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Life Insurance
Corporation’s investments in public limited
companics in the private sector amounted tu
Rs. 258.68 crores on 3lst March, 1973.

(b) Rs. 95.65 crores.

Note: The figures are provisional and sub-
jeet o audit.
Plan to Build Airport at  Ratnagini
(Maharashtra)

10092. PROF. MADHU DANDAVATE:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased 10 state:

{a) whether Government propuse to give
priority to building airports in the Coastal
arcas;

(b) whether a plan to build an airport at
Ratnagiri in Maharashtra has been finalis-
ed; and

(c) when it is likely to be implemented?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) No, Sir, but coastal areas will be con-
sidered on their merits along with other
parts of the country.

(b) No, Sir.
(c) Does not arise.

Impact of Current Currency Crisis on India's
Trade with Japan

10008, PROF. MADHU DANDAVATE:
Will the Minister of COMMERCE be pleas-
od to state how far trade between [apan
and India is likely to be affected following
the recent currency crisis?

THFE. DEPUTY MINISTER IN THE
MINISTRY OF COMMFRCE (SHRI A. C.
GFORGE): The a iation of Japanese
Yen: vis-a-vis the Indian rupec could on the
one hand have a favourable effect on India's
cxports to Japan and on the other hand
make imports from Japan costlier in terms
of Indian rupees.
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Providing of Financial Asistance by Na-
tionalised Banks to meet the Expenses
of the Administrative Machinery con-
cerned with Wholesale Grain Trade

10094, PROF. MADHU DANDAVATE:
Will the Minister of FINANCE be pleased
o slate;

(a) whether in view of the new financial
burden that is likely to accrue as a result
of the take over of the wholesale grain
trade, the nationalised Banks propuse to
give more financial assistance in the form
of loans to meet the expenses of the ad-
ministrative machinery; and

(b) if so, the quantum of assistance pro-
posed to be given for the purpose?

I'HE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and (b)
Credit requirements arising out of the take-
over of wholesale trade for food procure-
ment operations are heing fully met by the
banks, To meet the enhanced requirements,
the credit limit of the Food Corporation of
India has been raised (rom Rs. 440 crores
to Rx, 660 crores and of the State Govern-
ments and their agencies from Rs. 248.65
crores o Rs. 358.65 croras in April, 1978,
Shortage of Experienced Bank  Personmel

10095, SHRI B. S, BHAURA: Will the
Minister of FINANCE be pleased to state:

(a) whether the dearth of expericnced
hands is hampering the progres in im-
proving the quality of bank serviee; and

{b) if so, what cforls are being made
to meet the shortage of experienced bank
personnel?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and (b)
The rn;grm madc since nationalisation in
branch expansion, growth of deposits and
the volume amd coverage of their advances
has, no doult, put a sirain on the avail-
able manpower of the banks, Banks are,
however, endeavouring to  improve their
services by rationalising and  simplifying
procedures, introduction  of teller  svstem,
ctr. To equip fheir siaff to shoulder the
new ﬂ:\puu\ibiliiwn devalvi on them, the
hanks are also giving continual attention
o the traini of staff at various levels,
by reviewing the cxisting training scheme
and devising thc new ones,

Ty WM § &1 wT O 9T g &
wrwrfrgl gTo sawtfow WY W W

10096. ¥o ®w ATTTAOW gty ;
wr faew et ag amd fopw ¥
fE:
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Complaints regarding, Violation of Ticket-
ing Regulation by Air India in 1972

10098. SHRI S§. N, MISRA: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether Government of India have
received compleints that the Air  India
violated ticketing regulation in' 1972;

(b) if s0, the number of such cases which
have come to the notice of the Govern-
ment; and ]

(¢} whether Government propose te hold
inquiry ‘into thesc cases and if not, the
reasons therefor?

THE MINISTER OF TOURISM AND
CIVIT. AVIATION' {DR. KARAN'SINGH):
(a) and (h). The U.S. Civil Aeronautirs
Board has alleged that Air India infringed
certain  ticketing regulations and wrongly
agreed to pay some extra commission to
a travel agency in order to persuade pas-
sengers to Ay by Air India. 'IPhc complaint
ielf, however, indicates that this extra
commission was not in fact paid,

() Air India is preparing its reply to
the complaint and its stand. is that it has
not violated the Federal Aviation Act.

T OF T X qdEw fewrr o ek @
WTa gy g% 97 ey wan saw

10099. st ¥& W ¥ ¢ FOT qEEA
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High Power Trade Dclegmtion scnt to
Foreign Couniries

10188,  SHRI NAWAL KBHOR

SHARMA: Will the Minister of COM-
MERCE be pleased to staue:
{a) the total number of high power rrade

tions semt to .various foreign countries
mu dusing the last (wo yeam; aod
t by Govern-
other

(b) the amount of money
ment on their T.A./D.A. lﬂlﬂur
allowances?

THF. DEPUTY MINISTER IN THE
MTNHPRY OF COMMRRCE /SHRI A. C.
GFRORGE): (a) 17

(b) Rs. 2.,80977.77.
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Decline in Export of Chemicals and Allied
oducts

10104, SHRI NAWAL KISHORE SHAR-
MA: Will the Minister of COMMERCE be
pleased 1o state:

(a) whether there has been a decline in
the export of chemicals and allied products
during the last two years;

(b) whether the causes for such a decline
have been examined; and

(c) if so, the steps being taken by Govern-
ment to step up the export thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GFORGE): (a) There was decline in the
cx]'mrls of chemicals and allied products in
1971-72, but during the year 1972-78 (April
—-Sept. 1972) there was improvement in ex-
port compared with  exporis  during the
same period of the previous two years.

(b) Yes. Sir. The causes for the decline
in the export of chemical and allied pro-
ducts have been examined. The main rea-
sons for the decline in  exports during
1971-72 arc shortage of imported raw mate-
rials in several cases high prices of indi-
genous raw materials as compared with in-

ternational prices, frieght  hikes, heavy
domestic emand for paper and  paper
Board, stiff competition from industrially

developed countries, and
ings to certain destinations.

inadequate sail-

(¢) A Task Force has been set up in the
Ministry to review the  progress of export
performance and suggest policy changes re-
quired to promote the export of Chemicals
and Allied Products. Bevides, exporters are
given the facilities of:—

(i) Import replenishment equivalent to
import c':rlucnt in the exported products:

(ii) Compensatory suppart in the shape
of cash assistance where necessary;

(iii) Railway freight concession; and

(iv) Drawback of Customs and Excisc
Duties,

The sieps have shown good results as re-
flected in the increase in exports during the
first half of 1972-7%.

Appointment of Working Group to work
out textile policy for Fifth Plan Period

10105. SHRI NAWAIL. KISHORF. SHAR-
MA: Will the Minister of COMMERCE be
pleased Lo s1atc:

'(a) whether the Working Group re t
ing textile mills, powerlooms  and hand-
looms has been appointed by Government

MAY 11, 1973
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for working out the details of the textile
policy in the country during the Fifth Plan
period; a

() if so, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) and (b) The broad terms of
reference of  the Working  Group[Task
Forces a;llpomlcd for working out the de-
tails of the textile policy for the Fifth Five
Ycar Plan are given below:—

1. Working Group on Textiles:

(i) To suggest the overall target and
the appropriate pattern of production
?’il the textile industry for the Fifth

an;

(ii) to examine the measures required
by way of modernisation and restruc-
turing of the industry;

(iii) to review the position of the sup-
ply of raw materials; and

{iv) to recommend an
distribution arrangement.

11. Task Forces on Handloom Industry
and Powerloom Industry:

(a) To make a critical review of the
physical and financial progress of the
development  programmes for different
village and small industries;

(b) to suggest a perspective of deve
lopment of different small  industries
from 1974.75 to 198%.84; and

(c) 1o formulate proposals in the light
of the perspective for the development
programmes for different small indus-
tries for the Fifth Five Year Plan.

Ill. Task Force on Textile Industries:

(i) To review the present status of
different textile industries (cotton, wool,
man-made fibre) and to assess the
trends in demand, capacity and pro-
duction:

(ii) to make an estimate of the likely

ition by the end of the Fourth Plan
in terms of demand, capacity, produc-
tion, imports and exports;

(iii) to make an estimate of the pat-
tern of demand for different ps of
textiles by the end of the Fifth Five
Year Plan period;

(iv) to make an cstimate of the ex.
ports of textiles:

(v) to work out the hroad perspective
of the textile industiries as at the end

of the Gth Plan;
wilNto su ] capacity and
e g Trvxrﬁon of
the textile industries by 1978-79;

appropriate

overall
appropriate pattern of
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(vii) to suggest the most advantageous
of sccuring the above objectives

le':; o

indicate the distribution of
additional production between the or-
ganised and unorganised sectors;

(viii} to assess the extent of sickness
in the textile industries and to examine
the various measures required with a
view 1o im{;mring their  productivity
and profitability;

(ix) 10 make an estimale of invest-
ment necessary for achieving the addi-
tional capacity;

{x) to estimate the requircments of
raw materials both indigenous and im-
ported and the measures required for
cnsuring a adequate supplies;

xi) to assess the employment poten-
tial likely to be provided by the Textile
Industries during the Fifth Plan perind;

(xii) to make a comprehensive review
of the current status of process, design,
engineering and consultancy facilities in
the country and to recommend specilic
measures for strengthening such facili.
ties consistent with the programme of
production and exports;

(xiii) to review the position regard-
ing the manufacturing facilities  for
equipment rcql.lirel‘l by the textile in-
dustries and to suggest measures  for
maximising domestic supplies.

(xiv) to assess the current status of
the rescarch and development activitics
in the textile industries and to formu-
late specific scheme and programme fon
research and development necessary to
support and sustain continuing growth
of the textile industries; and

(xv) to give a broad indication of the
infra-structure requirements of the tex-
tile industries in  terms of eleciricity.
fuel and transport facilities.

2. The Working Group on Textilea has
since submiited its report.

The Task Force on Handloom Industry
has also submitted itt report to the Stecring
Group on Village and  Small  Industries,
which appointed the Task Force.

The Task Forces on Powerloom Industry
and Textile Industries have yet to submit

their reports.

Sale of Forcign Owned Tea Estates to
Indian RBusinessmen

10106. SHRI R. K. SINHA:
SHRI SAT PAl. RAPUR:

Will the Mimister of FINANCE he pleas-
el to stawe:
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(@) how many tea estates owned by
forcign interests have been permitied to be
suld to Indian businessmen during the last
thiee years, year-wise;

(b) w_htlllcr any of these tea estates has
pa:;cd into the hands of monapaly houses;
dAan

() whether the workers in  these tea
plantations have made any representation
to Government against the sale proposals
and offered 1o purchase the estates them-
selves and if so, reaction of Government
thereto?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (2) The num-
lier of tea estates owned by forcign interests
which were purchased by Indian business-
men and for which permission was given
by R. B. 1. during the last three years
are indicated bhelow:—

1970—12.
1971—18,
19729,

(b) From the available data in live cases
the purchasers are identifiable with large
industrial Houses,

() Governnent have received representa-
twm  from  workers against the sale pro-
posals in some cases but no specific proposal
after negotiating with the vendors has been
submitiedd by the workers for consideration
of Government,

Volume of trade with Hong Kong
10107. SHRI R. K. SINHA:
SHR1 SAT PAL. KAPIIR:

Will the Minister of COMMERCE In
pleased 1o staie-

{a) the present volume of  trade  with
Hong Kong and how does it compare
with the wvolume of (rade during the lam
three years;

(b) whether Government made an analy-
sis of the export composition of Indian
Commodities and if so, whether there s
any scope for expansion in future; and

(c) whether Government are aware that
because of large arale construction industry
activity in Hong Kong, there are pomibili-
ties of substantial increase in exports from
India of items such as structural steel,
building hardware, rolling stock and iterns
in the engineering field aimed at the Hong
Kong market or reexport and if sn, the
steps Government propose 1o fake to have
advantage of the situation?

THE_ DEPIITY MINISTFR IN THF
MINISTRY OF COMMERCE (SHRI A. C.
GFORGE): (a) The volume of trade with
Honk Kong during the last threc years,
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were Rs. 13.72 crores in. 1969-70, Rs. 18.01
crores im 1970:¥1, Rs. 18.00 crores in 1971-72
and Rs, 10.14
(April-September) of 1972.78.

(b) and (c). Yes, Sir. There is scope for
expansion of exports {rem India to Hong
Kong except perhaps in respect of railway
rolling stock. Various steps taken to in-
crease exports o Hong Kong inter-alia
inchude (1) holding of a special ''India
Week'" exhibition, (ii) Visit to India at the
invitation of the SFC, of a team headed
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crores during. six months

by the Chairman, Hongkong Trade Develop-

ment Council, (iii) Visit to Hongkong of a
study team of the l‘:‘.nﬁinmiug export Pro-
motion Council for .1‘1 entifying items hav-
ing export potential, (iv) opening of a
nucleus office of 5. T. C., (V) Setting up
of STC (Far East) with ‘shares equally con-

tributed by §. T. 'C. India and leadin5
Hongkong  businessmen of Chinese an
India origin. Commercial information,

tender notices etc. are being disseminated
and exrotlers are being encouraged to avail
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Market Loans Boawewings Allowed to
Various States

10108. SHRI R. K. SINHA:
SHRI SAT PAL KAPUR:

Will the Minister of FINANCE he
pleased to state:

(a) the market loan bhorrowing allowed
to the various State Governmenmts in the
country during the last three ycars, year-
wise; and

(b) the principles ignuern‘ing the deeision
of the Government of India in this respect?

THE MINISFER OF STATE IN THFE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) A statement is laid on the
Table of the House.

(b) Market borrowings. are allocated 1o
States after taking into account the pre-
vailing market conditions, the needs of the

themselves of the export opportunities to  States and the maturity of outstanding
Hongkong. loans.
Statemment .
Market Borrowing (Gross) by State Governments during 1970:71, 1971-72 and 1972-78.
(Ra, Crores)
Name of the Btate 1070-71 1971-72 1072.73
1. Andhrs Pradesh .. ‘e . 13:20 14-24 22-65
2. Assam 5% - ) . 4-13 6-88 4-97
3. Bibar . - . - 552 6:88 13-20
4, Gujsrat. . . e o 17-61 1406 13-80
8. Haryana o " v a 4- 96 8-07 825
6. Himachal- Pradesh . . e 11
7. Jammu & Kashmir . . ‘e 2-20
8. Kerala e . iw, e 6-60 8.54 7-73
9. Madhya Pradesh v 7-70 110 8-91
10. Maharashtra .. . 21-22 18-84 21-78
11. Manipur . . o . i . 1-10
12. Moghalaya . . v . e v 1-10
13. Mywore . . " 11-68 11-01 15-68
14. Nagaland . . . . v e 1-n
15, Orisea . . . . 564 1-76 9-36
16. Punjab . . . . 5-82 8-43 6-54
17 Rajnsthan ™ . re = 6.62 8-02 18-48
18, Tamil Nada ,. . . 4 18-20 21-47 22-10
19, Uttar Pradesh .. . . v 15:16 17-33 21-72
20. West Bengsl , ,. . . 12-10 16-67 14-33
Total 187-06 176-80 217-50
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13 #g 326
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Renewal of Trade Pact with France

10113. SHRI BIBHUTI MISHRA: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the Trade Pact with France
has been renewed up to 1978;

(b) if so, to what extent the original
trade pact of 1959 has been enlarged and
diversi in respect of trade and economic
co-operation; a

(c) the future plan for cnlarging trade
and economic co-operation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A, C.
GEORGE): (a) Yes, Sir. The Trade Ar-
rangement with France has been extended
upto Dec. 31, 1973,

(b) and (c) The Protocol extending this
Trade Arrangement includes implcmﬂlta-
tion of an Indo-French Commercial Develup-
ment Programme (which seeks to promote
trade in certain identified products, with
suitable modifications/adaptations wherever
necessary) promotion of French industrial
collaboration in India in certain chosen
sectors, and Indo-French industrial coupera-
tion in third countties in selecled fhields
inculding consultancy services. These will
be pursued further in the interest of en-
largement /diversification of trade between
the two countries in accordance with the
ruLcs and policies of the Government of
India.

Names of Places ol"'l‘onri:t Attraction in

10114. SHRI GIRIDHAR GOMANGO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the names of places of tourist attrac-
tion in Orissa; and

(b) what is the annual income from and
expenditure on tourist centres in Orisa at
present?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) No specific list of places of tou-
rist intercst is  maintained, as the
development of such centres is a con-
tinuing process related to the attractions they
offer. Places in Orissa where tourist facilities
have so far been provided by the Central
Govermment or jointly by the Central and
State Governments are Konarak, Bhubanes-
war, Puri, Rourkela, Hirakud and Rambha.

(b) Earnings from tourism are not com-
puted on place-wise basis. In the Central
sector, two Travellers Lodges, one each at
Bhubaneswar and Konarak, are being run
by the India Tourism Development po-
ration. The expenditure on these lodges and
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the income from them for the year 1972.73
are given below:—

Travellers Lodge Bhubaneswor

Expenditure Income
{Rupees in lakhs)
1-25* 1-61*
Travellers Lodge Konarak
0-34% 01l

(*provisivnal figures subject to audit).

Prescrvation of Dhamma Kirti Budhist
Temple and a Hindu Temple by
Tourisin Department of Orissa

10115, SHRI GIRIDHAR GOMANGO:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased 1o state:

~ (a) whether Dhamma Kirti, a Budhist
Temple near Padmapur in Gunupur sub-
division of Orissa, is being neglected by the
Tourism Department of Orissa and that no
proper auention has been paid to develop
and preserve it for tourist attraction;

(b) whether nearby this Budhist temple,
one Hindu tmple built of stones l:awncz
ancient arts has also remained unattend
lo so lar; and

(¢) if so, the action proposed to be taken
in the matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (). The temples mentioned in the
question are not Centrally protecied monu-
ments.

Development of ‘Parikudo Gada' and
'Hal;?a!e Temple' in Chilka Lake
(Qrissa) as Tourist Centres

10116. SHRI GIRIDHAR GOMANGO:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased 1o state:

(a) whether there is an  island  called
‘Parikudo Gada’' in Chilka Lake of Orissa
amd a famous "Kalijaye Temple™” in the
mildle of the Chilka Lake (rissa) which is
a place of importance from historical and
tourism point of view;

(b} whether Government of Orissa have
included these places in the list of tourist
centres; and

(c) if so, how many sicam-boats have been
rovided for transport facility of tourists and
if not, what is the possible and easy way of
tramsportation to reach this island?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (). The Depagtment of Tourism las
no information on this island. nor
the State Government has any plans for its
development.
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Decline in Indo-Burma Trade

10117. SHRI1 YAMUNA PRASAD
MANDAL: Will the Minister of COM-
MERCE be pleased to state:

&a) whether Indo-Burzuese trade has shown
a decline during the past 12 months; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISIRY OF COMMERCE (SHRI A. C,
GEORGE): (a) Yes, Sir.

(b) The tight forci
ol Burma has obliged

ports from all sources,
India’s exports to Burma.

cxchange position
er to reduce her im-
This has affected

As regards Burma's exports to India, the
main commodity used to be rice which ac-
counted for over 75 per cent of total exports
to India mm 1971-72. With the growing pro-
duction of [ovd-grains in tlus country,
India’s imports of rice from Burma have
naturally been declining.

Impact of India’s Non-Participation in the
mecting of Asian Development Bank
10118, SHRI P. G. MAVALANKAR: Will

the Minister of FINANCE be pleased to

state:

(a) whether India lost Chairmanship ot
the Asian Development Bank for the com-
ing year because of the Finance Minister's
cancellation of his pruposed trip abroad
to attend the Board mecting of the Asian
Development Bank; and

(b) if so, the rcasons for the Minister's

last minute cancellation?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) No Sir.
The Finance Minister who is the Governor
for India was elected Chairman of the
Board of Governors of the Bank at the
sixth annual meeting ot the Asian Deve-
lopment Bank in Manila in April, 1973
tor the year 1973-74.

(b) The Finance Minister cancelled his
trip as his presence was necessary in th
Parliament at the time of Appropriatiof
bill and Finance bill.

Statutory control on prices and distribution
of Couon Yarn

10119, SHRI C. K. CHANDRAPPAN:
Will the Minister of COMMERCE be
pleased 1o state:

(a) whether at the first meeting of the
Review Committee on the working of sta-
tutory control on prices and distribution
of totlon yarn it was rcvealed that as many
as 3% cotton mills had defied the Textile
Commissioners’ directiveg

(b) if so, the facts of the matter; and
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(c) what concrete measures Government
intend  to take against these mill owners?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A, C.
GEORGE): (a) to (c) On 14th March 1978,
i.e. immediately atter imposition of statu-
tory control on prices and distribution of
cotton yarn, all textile mills were reguired
by the Textile Commissioner to furnish
information regarding their production
programme of different counts of yarn dur-
mmg April—June 1973, Replies from about
350 mills were not received by him upto
10th April, 1973. A notice asking the de-
faulting mills to show cause why action
should not be taken against them for their
failure to furnish the information was
issued by the Textile Commissioner. All
the detaulting mills, excepting 12 mills,
have since turnished the information to
the Textile Commissiongr and he has taken
suitable steps to prosecute the 12 default-
ing mills.

Shifting of Units of U.K.s Industry to
India

10120, SHRI C. K. CHANDRAPPAN:
Will the Minister of COMMERCE be pleas-
ed Lo state:

(a) whether the attention of Government
has been drawn to the news appearing in
the Hindustan Times dated 18th  April,
1973 under the heading “U.K. industries
may shift some units to India"’; .

(b) whether the mission sponsored by
Birmingham Chamber of Commerce and
Industry was o enler into spot transaction =
with parties in both the public and Pri-
vate sectors for technical collaboration in
India; and

{c) if so, the reaction of Government
thereto?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) Yes, Sir.

(b) No, Sir.

{c) The Government are not aware of
any precise proposal made by the delega-
tion.

Steps tuken to deal with Cloth Famine

10121. SHRI C. K. CHANDRAPPAN:
Will the Minister of COMMERCE be
pleased to state:

(2) whether the attention of Government
has heen drawn to the news report ap-
pearing in the Hindustan Standard dated
the 8rd April, 1978 under the heading
cloth famine feared; and

(b) if so, the steps taken by Government
o meet the situation?



129 Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE: (a) Yes, Sir.

(b) Government is fully aware of the
situation prevailing in the textile industry
and will take appropriate steps to meet the
situation, if and when necessary.

Arrears of Income Tax Against Industries/
Individuals in Orissa

10122. SHR1 D. K. PANDA: Will the
Minister of FINANCE be please to state:

(a) the total income-tax arrears upto 3lst
March, 197% due from industrialists and
income groups having an anual income
beyond rupees one lakh in Orissa;

(b) the total arrcars outstanding against
Shri Biju Patnaik either in his name or
his family members or in his firm or com-
pan'_r;

(c) the steps taken for collection of the
same till now; and

(d) the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH: (a) The requisite information in
;::ip“t of those as s who were asses-

during 1972-7% on income exceeding
Rs. 1 lakh, is being collected and will
be laid on the Table of the House as
carly as possible,

(b) The tax arrears outstanding as on
15th February, 1973 against Shri Biju
Patnaik and the wvarious companies con-
trolled by him are as follows:—

(Ra. in Inkhq)
(1) 8hri Biju Patnai - 27.760

(2) M/8. Kalinga Tubes Ltd. 30,168
(3) M/S. Kalingas Publications 0,82
(4) M/8. Kalinga Industries Ltd, 5,80

(5) M/8. Kalinga Constructions
(P) Ltd, 747
(6) M/S. B. Patnajk & Co. (P) Ltd, 0.07
(7) M/S. Kalinga Airlines (P) Ltd. 4.8
(8) M/S. B. Patnaik Mincs (P) Ltd. 4.44
B1.22

The main reasons for which the arrears
are outstanding are:—

(i) As many as 60 writ petitions are
pending in Patnaik group of cases, many
of which are against the service of no-
tices and collection of demands.

(iij) Recovery has been stayed by

various appellate authorities, includin
High Court. ®

(iiiy Demand disputed in appeals be-
fore various appellate authorities—Ap-
pellate  Assistant Commimioner of In-

come-tax, Appellate Tribunal or High
Court.
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(iv) Some of the companies have clos-
ed their activities.

(v) One of the companies has gone
into liquidation and has no assets.

The Department has been making con-
cerled efforts to finalise various arrear
cases and assessments but it has not been pos-
sible to improve the position appreciably
for some reason or the other. Quite a
large number of assessments are held up
because of injunction by the High Court
aml writs filed.

The latest position is as follows:—

(i) Number of assessments completed
during financial year 1971-72—80.

(ii) Number of assessments held wup
because of injumctions by the Hight
Court,.—29.

Information in respect of the members
of Shri Patnaik's family and his firm s
being collected and will be laid on the
Table of the House as early as possible.

(c) The fullowing steps have been taken
and are hing taken to collect the
alrcarsi—

(i) In respect of writ petitions, prompt
action is being taken by the Department
to file counter affidavits before the High
Court sn that the cases may be taken
up by the High Court early.

(iiy In respect of appeals involving big
demands, the appellate authorities have
been requesied to take up the appeals
out of turn.

has™

(iii) Recovery certificate been

issued.

(iv) Security has been taken in respect
of some outstanding arrears.

(d) The information is being collected
and will be laid on the Table of the
House as early as possible.

in Orima as a2
nere

Development of Gopal
Tourist

10128. SHRI D. K. PANDA: Will the
Minister of TOU'RISM AND CIVII. AVIA.
TION be pleased to state:

{a) whether in view of the decision to
develop Gopalpur in Orisa as a2  minor
port Government propose to develop it ax
a better tourist cenire by providing more
facilitics to the tourists and starting of
big restaurants and rest sheds in Public
Sector:

{b) if 80, the broad outlines thereof:and
(c) if mot, the rcasons therefor?
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THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN SINGH):
(a) to (c). Due o constraint on resources
and other priorities Government are not
in a position at present 1o include invest-
ments in this area in the Central sector
for tourism development, It is for the State
Government to consider whether as part
of their Fifth Plan facilities should be
created for tourists at Gopalpur.

A hotel in the private sector has becn
in ufn-atmn at  Gopalpur-on-sea for a
number of years.

Change in Purchase Procedure of Cotton
by C.C.L

10124, SHRI DHARAMRAO
PURKAR: Will the Minister of
MERCE he pleased to state:

AFZAL-
COM.

(a) whether there have been changes in
the procedure for purchase of cotton by
the Cotton Corporation of India; and

(b) if so. the broad outlines thereof?

THF. DFEPUTY MINISTER IN THE
MINISTRY OF COMMFRCE (SHRI A. C.
GEORGE): (a) No, Sir.

(b) Does not arise.

Impact of Increase in Fxcise Duty on

Prices of Domestic Electrical
Appliances
10125, SHRI DHARAMRAO AFZAL

PURKAR: Will the Minister of FINANCE
e pleased 10 state:

(a) whether prices of domestic electrical
appliances have recorded a marked rise in
I]r‘lhi during the last two weeks of March,
1978 rellecting the increase in excise duty
from 10 per cent to 25 per cent;

(b) whether electric  fans, Huorescent
tubes and lamps have shown a mixed ten-
dency: and

(¢) if so.
thereto?

THE MINISTER OF STATFE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANFSH): (a) to (¢). The prices of certain
items of domestic electrical appliances
have shown some increases in Delhi mar-
ket, However, it may be added that for
gouds like domestic electrical appliances the
ultimate consumer prices depend not only
on in-Teases in excise duty on the finished
products but on increases in import duties
on copper, stainless steel sheets and other
raw materials as well. There has been no
increase in excise duty on electric fans.
fluorescent tubes and lamps in the 1978
Budget and the consumer prices of these
items, in Delhi, have not shown any notice-
able variation.

the reaction of Government
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Setting up of an Ink Manufacturing Factory
in Kuwait in collaboration with a Delhi

Firm
10126. SHR1 DHARAMRAO AFZAL.-
PURKAR: Will the Minister of COM-

MERCE be pleased to state:

(a) whether a Delhi firm has decided to
collaborate in setting up an ink manu-
facturing factory in Kuwait which would
be exported from India; and

M if so, the salient features of the pro-
ject?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) and (b). The Government
have no information on this matter.

oo W a9 g€, AT €« 6}
waw wefa &1 soata T

10127. Sl §FA 97 59AT : I
fa=t welt a8 @™ # FUT F46F fF g
# frufoor & wETe oo AET A=,
ATIYT &1 I AT THA FH FT GAATAS
qeg TH ANa w g ?

fer waera & Trow WA (ot Wo WX
worw )+ wrEER fam g woft aw owaa-
T-AEF TR & T O (A AR =
gerfa) &1 ®1é frafaa faatr =8 fear
war 2 | g arfae Y wmi afmew
wa-%7 fagoft & qifas g== aeafedy €1
T 3,59,040 %o & | AW 7 faweforat &
-9 qfedt 1 qoq 7 faamar §

Raid by Income-tax Authorities on the
House and Business Premises of Cloth
Dealer in Kanpur

10128. SHRI §. M. BANERJEE:
SHRI R. V. BADE:

Will the Minister of FINANCE be

pleased to state:

() whether his attention has been drawn
to the news-item which appeared in the
Patriot dated 18th April, 1973 to the effect
that Income-tax Authorities raided the resi-
dence, shop and godown of a whole-sale
cloth dealer in Naugarah area in Kanpur
and seized unaccounted cash, gold biscuits,
jewellery and cloth worth several lakhs;

{b) whether a number of hooks were also
scized: and



183  Written Asnwers

(c) if so, the name of the person and the
action taken against him?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b) Yes, Sir.

(c) The following assets were seized
from M/s Ram Gopal Gupta, Kanpur as
a result of the search;

Cash—Rs. 444,488,
Jewellery—Rs. 4,470,
Pronotes —Rs.  2,50,000.

10 gold hiscuits with Swiss marking
valued at Rs. 35800 were found and
handed over to Customs authorities.
Prohibitory order under section 132(8) of
Income-tax Act, 1961 was passed  after
sealing the godown containing un-ac-
counted stock of cloth worth Rs. 2.7
lakhs. Investigations are in progress, and
further action as called for under the
law will he taken.

gtew fawmm = atewn & wewia gew
T W fawita sy

10129. st fatoita v : Fo7 Qe
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war
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faw same & v wa (st o W
min) : (%) WX (&) ;g owfaA
't ar @y & 9T agr-wew Wi Aavrgee
a7 e & Jrgt )

wea frdaw, s 7 fatr gro
fed ma¥ameda

10133. st guwT qi¥ : & =ferem
Aot q WA A g F
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(%) @ar @& 1972 ¥ wer fadaw,
e frafs & = ffe @rede qar
qifwz @rdt fFd

(@) z9% 7 fomd feedr & wrly el
T ; WX

() 9w wreEEl FuT oS #1 o
aaarer sfufran § gvag F wEOT A
fet & Sy 7 w7 & Fav FTOOT § AUV T
Ay § T FAT STIET FA 1 a4 g !

arforen sarera & Iwwet (st Qo #io
A) : (F) Ay wETE ATEEET, @
frafa smeAs #1 sty it gafer ww
Teferge Aredfaw, Teard ATgAEfad aqr
uFRarE ArgAfaq’ & wwrfora faar smr @
fomat sfet frafaa & & g9z g,
" 9T AT o

(@) #18 7&

(w) afz 1€ srdt g 7 & fe
argaq fz=r & ST fagr od & 9w 92
ggtfaa fa=e fam sroem | Farfy ag w4
97 w%an g f areda wraf w1 T WAt
(srafer oy oy WSt ) & w9 7 s
TR &Y A AT E

giegw guremia gra fewm arfaat st
AATATT 9 W 9 -TfAwTd SIeeg H AT

10134, =Y GuWT Of¥ @ FAT qUEA
o7 AP faumAA Wl gg a@r # O
Gt fF

() 2w & fagmr mifesl & qrar &
R sHEE ¥ qETAegE WX 0a-
ofasrd Joerew & arlt § aar gfowas
glear & ;

(@) @ swraeqa W ga-gfasd
ffr wary & wwfma @t & aqr fee
wrarsht & sfory gt § ; S
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(7) Far Twarr & gofAT A=
HATITCTA aqT WA 7 FHfera g arst
qa-qfasmsi wifs 1 fafy smafewar &
At & ; W afz g, @ o ww Frew
g7

iz W AT frr S (wo ww
fg) (%) s (=) wafes g
qU-9e 9 @ A fagw F & Wi g
[srearerar & <aw v 2fad we LT-5055/
73]

() =,
Decline in Exports to USS.R. and
Czechoslovakia

JAGANNATH MISHRA:
COMMERCE  be

10185. SHRI
Will the Minister of
pleased to state:

(a) whether there has been decline in our
-exports to Soviet Union and Czechosliva-
kia; and

(b) if so, the rcasons thercfor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) No, Sir.

(b) Does not arise.

Complaints regarding increase in Blood
Pressure due to Vibration in Boeing
while on Flight

101%6. SHRI D. B. CHANDRA GOWDA:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have received
complaints that the vibration in Boeings
while on flight increase the blood pres-
sure; and

(b) if so, the reaction of Government

thereto?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN SINGH):
(a) There is no evidence of this,

() Does not arise.

Trade between India and U. 8. A,

10137. SHRI D. B. CHANDRA GOWDA:
Will the Minister of COMMERCE be
pleased 1o stare:

(a) whether India is the largest Tradi
partner of United States; -
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(b) if so, the percentage of India's ex-
port during last three years; and

(¢) what is India’s percentage share of
wotal U, §. import at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) No, Sir.

(b) Does not arise.

(c) In 1972y India’s share of total
imports was (0.8 per cent.

Financial Assistance to Tobacco Gro-
wers of West Bengal

10138. SHRI B. K. DASCHOWDHURY:
will  the Minister of COMMERCE be
pleased 10 state:

us

(a) the reasons for not allowing subsidy
or other financial assistance to tobacco
growers of West Bengal, as done in the
case of Andhra Pradesh, Madhya Pradesh,
Rihar, Orissa and others;

(b) whether his ministry proposes to re-
mave the disparities; and

() if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE): (a) to (c¢) Financial assistance
by way ot subsidy on the cost of certain
items is being provided to tobacco growers
by the Govt. of India in the States of
Andhra Pradesh Madhya Pradesh, Bihar,
Orissa and others wunder the Centrally
Sponsored Scheme for the development of
Virginia Flue Cured Tobacco in new light
soil arcas. The scheme is not  being  im-
plemented in  West Bengal. However,
financial awistance by way of subsidy on
the cost of construction of curing-cum-
storage rooms, mdlinﬁ. pesticides, fumiga-
tion etc. is already being made available
to tobacco growers in West Bengal under
the Centrally ! sored Scheme for the
devclopment of Cigar Wrapper Tobacco in
Cooch- Bihar District of West Bengal which
in being implemented through the Central
tobacco Rescarch Institute Rajahmundry,

Financlal Assistance for Tobacco
Growers in West Bengal

10139, SHRI B. K. DASCHOWDHURY:
Will the Minister of FINANCE be pleased
to state:

(a) whether Government have any spe-
fic scheme for giving subsidy, loan and
other financial assistance to tobacro gro-
wers in general, who are growing cash-
crops and caring Foregin exchange, giving
huge excise duties particularly for West
Rengal wheré manv incentives for tobacco
growers are not applicable; and
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(b) if so, what are those and the amount
of loan or other financial assistance so
far given to West Bengal and Cooch Bihar
district, separately for the last three years?

THE DEPUTY MINISTER
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI: (a) and (b) A
scheme drawn by the Ministery of Agri-
culture for the development of Virginia
Flue Cured Tobacco in new light soil areas
is being implemented in the States of
Andhra Pradesh, Mysore, Gujarat, Tamil
Nadu and Uttar Pradesh and cxploratory
trials are heing conducted in the States of
Maharashtra, Bihar and Orissa.  The
sclieme is not being implemented in West
Bengal. The various incentives aund sub-
sidies offered under the scheme arc given
helow:—

IN THE

Item Rate of subsidy
1. Reedlings .. b0% subject to maxi-
mum of Ra, per
ACTo.
2. Pesticides +« Ra. 10 per acre
8. Construoction of
barns Ra. 1,250 per barn.
4. Copstruction  of
wells .. Ra, 1,600 per well.
5. Sprinklor Irriga-
tion i «s Re. 2,600 per unit.
6. Curing .. .« Ra. B0 per nore.
7. Hand  operated
aprayers Ra. 80 per sprayer.

Another Central Scheme for Development
of Cigar Wrapper Tobacco in Cooch-Bihar
DNistvict of West Bengal is being imple-
mented through the Central Tobacco Re-
scarch Institute, Rajahmundry. The incen-
tives and subsidies offered under this scheme

are as underi—
Item Rate o
subsidy
Ra. peracre
1. Construction of curing barns.
onm-sborage room . at 400
2, Seedlings .. - . 50
3. Pestioides .. . . 50
4. Funigstion T s ki

A total of Rs. 0.78 lakh has been re-
leased b Government of India
under this scheme in the district during the
last three yeam.
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Absorption of employees in International
Airports Authority

10140, SHRI B. K. DASCHOWDHURY:
SHRI M. 5. SIVASWAMY:

Will the Minister of TOURISM
CIVIL AVIATION be pleased to state:

{a) whether his Ministery has taken note
of the Press report published in Hindustan
Standard on 1Tth April, 1978 that some
employces on dcputation to the Interna-
tional  Airports Authority have started
‘Dharna’ demanding their absorption in the
L A A and alo putting forward other
demands on behalf of their Union;

and

(b if so, the reaction of his Ministry
thereto and steps taken in this regard: and

(c) the reasons for not regularising their
services, on deputation to the I. A. A.?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
{a) 10 (¢) Some cmployees of the Civil
Aviation Department on deputation with
the International Airports Authority of
India went on hunger strike at Calcutta
and Bombay, Their demands were that the
nl;'wly formed  International Airports Au-
thority Employees’ Union should be re-
cognised and the Civil Aviation Department
emplovees who are on deputation to the Au-
thority should be absorbed. The question
of recognition of any union of the Interna-
tional Airports Authority of India can be
ronsidered only after absorption of the Civil
Aviation Department employees in the Au-
thority. Government have taken the decision
that, to he fair to all the emplovees of
the Civil Aviation Department, absorption
in the International Airports Authority of
India of such employces should be hased
strictly on their seniority in the Depart-
ment, and action is under way accordingly.

Financial Asmsistance to Punjab

10141, SHRI SAT PAL KAPUR:

SHRI MAHADEEPAK
SHAKYA:

Will the Minister of FINANCE be pleas-
ed to state:

(a) whether Punjab Government have
made an appeal to Central Government
for more financial assistance; and

SINGH

(h) whether Punjab gets more financial
assistance than all other States?

THE MINISTER OF STATE IN THE
MTNISTRY OF FINANCE (SHRI K. R.
GANSEH): (a) Yes, Sir.

(b) No, Sir.
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Tmpact of Fiscal Policies on Public
Undertakings

10142. SHRI D. D. DESAI: Will the
Minister of FINANCE be pleased to state

{a) whether Government have initiated a
study on the impact of fiscal policies on
public undertakings to find out how their
profitability is affected by tax policies;

(b) if so, what are the findings of the
study; and

(c) whether Government propose  to
undertake a similar study about the pri-
vate sector also?

THFE. MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GGANESH): (a) No, Sir,

(b) Does not arise,

(c) No such decision has been taken,

News Report entitled “U. §. trade objec-
tive failed, says Aide’

10148. SHRT R. V. SWAMINATHAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the attention of Government
has been drawn to the Press Report in
Hindustan Times dated the 2%h March,
1973 under the heading ‘““U.S. trade ob-
jective failed, say aide” in which a sug-
gestion was made by Mr. William ]J. Haz-
rocco, Economic Adviser to the United
States Information Agency. that India and
other developing countries will do well 1o
hring about a proper linkage between their
trade policy, investment policy and mone-
tary policy; and

(b) if so, Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (2) and (b) The Government is
already following an integrated trade, in-
vestment and monetary policy, as a policy-
frame for its development plans.

Delay in Formation of Asian Clearing
Union

10144. SHRI R. V. SWAMINATHAN:
Will the Minister of FINANCE be pleased
to state:

(a) whether formation of Asian Clearing
Union has been delayed;

(b) whether this Clearing Union was to
come inte force on 19th April, 1978;

(c) if so, whether this delay has taken
place due to some Asian countries atti-
tude; and
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(d) when the same is likely to be form-
P

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (d)
The draft operational agreement for es-
tablishing an Asian Clearing Union was
finalised at a meeting of officials convened
by the United Nations Economic Commis-
sion for Asia and the Far East at Bang-
kok from February 23 w 28, 1978, e
establishment of an Asian Clearing Union
was formally approved at the annual ses-
sion of the United Nations Economic Com-
mission for Asia and the Far East held in
Tokvo from April 11 to 28, 197%. So far
only two countries, namely Sri Lanka and
Iran have signed the agreement. Three
other countries, namely Nepal, Afghanis-
ran and Pakistan have indicated their
willingness to join the Union. India also
intends to join after the necessary amend-
ments to the Reserve Bank of India Act
have heen made. The agreement establish-
ing the Asian Clearing Union will become
cffcctive as soon as the minimum of five
countries sign the agreement,

Issuing advance licences to exporters and
for import of samples by registered
Exporters

10145. SHRI C. K. TAFFEFR SHARIEF:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have decided the
procedure for processing applications  for
import  of capital goods, and for imuing
advance licences to exporters and for im-
port of samples by registcred exporters;
and

(b) if so. the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GFORGE): (a) and (b). Procedurce for sub-
mission and processing of application for
the grant of licences for import of capital
poods, advanee licences to exportems and
for import of samples by registered expor-
ters are contained in the TImport Trade
Control Policy (Red Book—Vol. IT) for
April, 197%-March, 1974 and Tmport Trade
Control Hand Rook of Rules & Procerures,
1978.74, which were notified under the
Ministry of Commerce Public Notices Nos.
46-TTCPNY /TS and 47-TTCPN) /7Y dated
the 2nd April. 1978,

Realisation of Tncome-tax from Al Tndia
Peace and Solidiarity Organisation

10146. SHRI H. M. PATFI: Wil the
Minister of FINANCE be pleased 1o state:

(m) whether the Afro-Asian Solidarity and
the ANl India Peace Coundl (now known
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as All India Peace and Selidarity Organi-
sation) have income runming into lakhs of
rupees through donations, profits on air-
travel tickets, etc.;

(b) whether these incomes are
under the Income Tax Act;

taxable

(c) if so, the amount of incomes of
these organisations during the last three
years and the tax, if any paid on such
incomes; and

(d) whether these are registered organi-
sations under the Societies Registration
Act?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (c). Information is being
collected and will laid on the table of
the House as early as possible,

(d) No. Sir.

Number of Weaver Centres and Institutes
of Handloom Technology in the country

10147. SHRI GADADHAR SAHA: Will
the Mihister of COMMERCE be pleased
10 state:

(a) the number of Weaver Service Cen-
tres in the country; State-wise; and

{b) the number of Institutes of hand-
loom technology in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GFORGE): (a) There are sevéen Weavers'
Service Centres—one each at Bangalore in
Mysore, Bombay in Maharashtra, Calcutta
in West Bengal, Indore in Madhya Pra-
desh, Madras in Tamil Nadu, Varanasi in
Uttar Pradesh and Vijayawada in Andhra
Pradesh— and one sub-Centre at Kanchee-
puram in Tamil Nadu.

Institutes of Hand-
one each at Varanasi
and Salem in Tamil

(b) There are two
loom Technology.
in  Uttar Pradesh
Nadu.

Export of Handloom Cotton Products

10148. SHRI GADADHAR SAHA: Wil
the Minister of COMMERCE be pleased to
state:

() the amoumt of cash assistance sanc-
tioned to the handloom industry for pro-
motion of export of handloom cotton pro-
ducts item-wise and State-wise during 1';09—
70, 1970-71 and 1971-72; and

(b) the volume of foreign trade and
foreign exchange earned during the said
period?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) The scheme of cash assis-
tance for the cotton textile industry, in-
cluding the handloom industry, is operated
by the Indian Cotton Mills Federation.
Figures of cash asmistance sanctioned for
exports of cotton handloom products, item-
wise and State-wise are not available,

(b) The figures are—

Year Value in
Rs. crores
1969.70 12.58
1970.71 165-92
1971.72 29.88

Cotton textile mills which obtained loan
from Industrial Finance Corporation

10149. SHRI GADADHAR SAHA: will
the Minister of COMMERCE be pleased to
slate the number of cotton Textile Mills
obtaining rupee loan during 1960-70, 1970-
71 and 1971-72 from the Industrial Finance
Corporation and the mames of States and
districts where these Mills are operating?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGF): A statement giving the requi-
site information is attached.

STATEMENT

Year No. of Names of Districts and State®
Mills granted 6te. in which the mills
loans are operating.
during
the
year

State and Distriot  Noof
1068-T0 11 —

(July-

June) dndhra  Pradesh.

E. Godavari Une
Neliore «» One
Maharashtra
Kolhapur Two
Yootmal « Qe
Osmanabad Onme
Sangli One
Mysore

Bijapur vo Ome
Raiohur One
Tamil Nadu

Tirunelveli .. Que
Balem . One
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Year  No. of Mills Names of Districts and
granted

loans
during
the year
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1870-71 11
(July-

Juns)

1971-72
(Jnly-

Juns)

Orizsa
States ete. in which the Cuttack .. One
mills are operating i
Broach One
- Madhya Prodeh
State and District No. of Mills = Kbandws One
o A Exports to E.C.A.F.E. during 1971.72 and
Tamil Nadu 1972.78
Tirunelveli Two 10150. SHRI ~RAGHUNANDANLAL
Salem One BHATIA: Will the Mimster of COM-
) MERCE be pleased to state:
Punjab s (a) what were India's exdpum to Asian
Ferozepur region (E.C.A.F.E, region) during the year
Andhra Pradesh 1971-72 and 1972-78;
Warimnagar Ons (b) wl:al ar(; the commodities that were
export o 1 tri i i ion;
Nellore One £ nﬁm ed 1o the countries in this region;
i (1]
E. Godavari o (c) what steps are being taken to main-
Maharashtra tain the favourable balance of trade?
Jalgaon One THE DEPUTY MINISTER IN THE
Aurangabad One MINISTRY OF COMMERCE (SHRI A. C.
GEORGEY: (a) India's exports to the coun-
Mysore trics of the ECAFE region during the
Raichur One year 1971-72 were of the order of Rs. 424.29
- One crores. During the year 1972-73 exports to
Bijupur :;ns {regm: in the  period April--Septem-
adesh r for which figures are available amount-
NI S ed 1o Rs. 22047 crores.
(b) The major commodities exported to
Nellors One the countries of this region are JIIJ[,E gouds,
Karimnagar One tea, iron ore, leather, hides and skins
tanned or dressed, iron and steel includ-
Mysore ing ferro alloys and ferro manganese, cot-
Raichur One ton piece goods—mill made and cotton
hitrad One yarn and thread fish & fish preparations.
Chitradurgs Some of the important non-traditional
Bijapur Ome items of exports to these countries are
machinery other than electric, electrical
Tamil Nedu machinery, apparanﬁu and app(liianﬁu'auam-
" i 0 port equipmeni, chemical and allied pro-
&r;w;::; ne ducts and petroleum products.

Madurai One (c) Mcasures bei taken to maintain
Salem One India's favourable balance of trade with
. tries of this region include:—

Madursi One CoRn
(i) Study of development plans and
Rajosthan import requirements of these countries;
Bhilwara Two (i) encouragement of visits to India
Ajmer ++ One by importers from this region as also
visits by Indian cxporters to these coun-
Utlar Pradesh tries;
Meorut <+ One (iii) holding of exhibitions periodically
in order to project the industrial image of
Meaharashira India:
Sangli »+ One (iv) Collection and dimemination  of
Aurangabed .. One @mmercial  intelligence received from
Nanded .. Ome this region lo experten.
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Up-Giadation ol Visakhapatnam City

10151. SHR1I  MOHAMMAD ISMAIL:
Will the Minister of FINANCE bLe pleased
W state:

(a) the reasons for not upgrading the
Visakhapatnam city into 'B' class cuy;

(b} whether  Govermment  have  received
any memorandum from  the workers and
camployees  organisation of Visakhapatnam
in this connection; and

(c) il su, the names ol the organisation
and the reaction ol Government therewo?

THE MINISTER OF STALE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The population ol Visakha-
patnam Municipality, according to the 1971
census fligures, 15 well below the limit of
4 lakbs which qualifies a city to be in-
cluded in B-2 class.

(b) amd (¢). Representations were received
from the Co-ordination Commiitee of Cen-
tral Government Employees  Unions and
Awmsociations of  Visakhapatnam. Govern-
ment have not lound it possible to agree
to the demand for upgrading Visakhapat-
nam to ‘B-2" class.

“Rate of Levies on lmpoit ol Jute Goods
from Nepal™

10152. SHR1 T. D. KAMBLE: Will the
Minister of FINANCE be pleased to state
the rates of duties or levies leviable on
the import ol Jute goods from Nepal and
the nature of such dutics?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): The rates of duty leviable on
the import of Jute goods from Nepal are
as [ollows:—

(1) Basic Customs Duly-—Nil.

(2) Auxiliary duty of Customs—Nil
with +effect from 8rd May, 1978. Before
that date auxiliary duty of Customs was
leviable at the rate of 5 per cent ad-
valorem.

(%) Countervailing Duty:—
_(a) Hessinns—Basic

600 per Metric tounc (no
duty).

Excise Duty Rs.
auxiliary

'“E] Other jute s including jute
twist, yarn, thread, rope and twine—
Basic cxcise duty Rs. 400 per Metric
tonne plus auxiliary duty of Rs. 200
per Metric tonne (i.e. 50 per cent ofe
the basic excise duty).
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Annual  Convention of Travel Agents
Amociation held in New Delhi on 22-3-1973

10153, DR. H. P. SHARMA: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased o state:

(a whether government's attention has
been drawn to the observations and sug-
gestions wade at the annual convention ol
the  Travel Agents Association of India
held on 22nd March, 1973 in New Delhi;

(b) how far the practice of undercutting
of air lares by international airways still
prevails and the details of cases of such
undercuiting of fares that have come to
Government’s notice during the past one
year; and

(c) the steps laken by Gyvernment fo
prevent this uncthical practice during the
past one year?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) and (c). 1t is believed that certain
international  airlines indulge in malprac-
tices such as undercutting the IATA ap-
proved  fares which result in the diver-
sion of traffic, The following measures
have been taken to deal with the situa-
tion:

(i) Reduced return excursion  [ares
have been introduced between the USA
and India.

(ii) Reduced return youth fares have
been  introduced  between  India  and
France.

(iii) A charter company has been es-
tablished by Air India for operation of
charters at cheap fares.

(iv) A new rule has been incorporated
in the Aircraft Rules, whereby it is
compulsory for airlines to file their
tariffs with the Director General of Civil
Aviation for approval.

Apart from the above measures, a close
watch is being maintained by the Inter-
national Air Transport Association enforce-
ment organisation as well as by our own

governmental  authorities concerned with
the infringment of the foreign exchange
regulations.

Taking over of closed and sick Tea
Estales

10154. DR. H. P. SHARMA: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government propose to amend
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the Tea Act, 1953, with a view (o incor-
porating therein  provisions similar  to
those of Chapter I1I-A of the Industries
(Development and  Regulations) Act, 1951
in order to conferm on the Tea Board the
power to take over closed and sick Tea
estates;

(b) when such a legislation
brought before Parliament; and

will  be

(c) the broad outlines of tl‘e pruposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) w (¢). Certain proposals in
this regard are being examined by the
Government.

Impact of Dollar Devaluation on Jute Trade

10155. DR. H. P. SHARMA: Will the
Minister of COMMERCE be pleased o
state:

(a) whether Government's atiention  has
been drawn to the asscssment of the im-
pact of dollar devaluation on Indian Jute
Industry made by the Indian Jute Mills’
Association 1 a press release dated Febru-
ary 27, 1973 as published in the Econo-
mic Times' dated 28th February, 1973; and

(b) if so, what is Government's indepen-
dent assessment in this regard and how far
it agrees with the IJMA’s appraisal in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) Yes, Sir.

(b) The compeutive position of jute
in the U.S. Market has been affected
marginally.

Mcf.l'mg of Northern India Cotton Textile
Mills’ Associatiom, held at New Delhi

10156. DR. H. P. SHARMA: Will the
Minister of COMMERCE be pleased w0
state:

{a) the broad outlines of the observa-
tions and suggestions made at the ninth
annual gencral meeting of the Northern
India Cotton Textile Milk" Association,
held in New Delhi on the Md April, 1978;
and

() the decisions and steps taken by Gov-
ernment in the light thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGF): (a) Some of the points made
by the President. Northern India Cotton
Textile Mills' Aswociation in  his speech
delivered at the Ninth Annual General
Meeting of the Asociation on 3rd April,
1973, in New Delhi were:
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(i) increasing the spindleage and loo-
mage in the cotton textile industry dur-
ing the Fifth Plan;

(ii) relieving the textile indusuy from
the burden of 40 per cent import-duty
on cotton;

1iiii) increase in the prices of control
led cloth; and

(iv) effecting certaiu changes in the
schane of distribution control on cotton
yarn.

(b) (i) Excrcises are under way to assess
the quantum of additional spindleage, loo-
mage, processing capacity etc. which should
be created in the cotton/textile-industry
during the Fifth Plan.

(ii) There is no change in the imposition
ol 40 per cent import duly on raw cotton.

(iii) The question of revision of the
prices of controlled cloth can be consider-
ed only on reccipt of the report of the
Burcau of Industrial Costs & Prices who
have been asked to undertake an enyguiry
into the prices of controlled cloth,

(iv) It has not been found possible to
give cficct to the changes in the scheme of
distribution control on cotlon yarn pro-
posed by the Association.

Termw and Conditions of  Surveyors  and
Loss  Assewmsors  of  Nati General
Insurance Companies

10157. SHRI BISWANARAYAN SHAS-
TRI: Will the Minister of FINANCE be
pleased o state:

(a) whether surveyors amnd loss assessors
of the nationalised General Insurance
Companies are the cmployees of the said
concerns;

(by if so, the terms and conditions of
their service; and

() il not, whether Government propose
lo give recognition to them as is given
1w the chartered accountants?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI): (a) to (c). The in.
formation is being collected and it will
be laid on the Table of the House as soon
at it is available.

Seizure of Pomographic Literatuwre and
Blue Filma by Calcutta Customs

10158. SHRI BISWANARAYAN SHAS-
TRI: Will the Minister of FINANCE be
pleased to state:

{a) whether customs Authorities in  Cal-
cutia carried a raid on a ship at Khider-

pur and seized a good quantity of porno-
graphic literature and blue films;
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(b) if so, the quantity of the seized ma-
terial; and

(c) what steps are being taken to stop
import of such things?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). On 22-4.78 Customs
authorities in Calcutta rummaged the ves-
sel M. V. Gwardia Ludowa at Kidderpore
Docks and  seized 2742 copies of no-
graphic books. Apart from this other arti-
cles i.e. cigarettes, pipe tobacco, cigareite
paper, Indian currency and Ceylone cur-
rency were also seized. No blue film was
recovered.

(c) The following steps have bren taken
by the Government to prevent smuggling
of goods including purnographic literature
and blue films:

Systematic collection and follow-up of
information, keeping a watchful eye on the
suspected  smugglers, rummaging of sus-
pected  vessels  or  aircralts, checking  of
vulnerable sectors along the coast and the
land fronticrs, etc. Additional launches
and  vehicles are being provided from
time to time for cfiective interception,
prevention etc. Efforts are being made to
provide a wire-less network along western
coast. Scnior officers of the rank of Col-
lectors of Customs additional collectors of
Customs and Assistant Collectors of Cus-
toms have been posted in vulnerable areas
tn look after anti-smuggling work  exclu-
sively, Customs Act, 1962 had been amend-
ed making additional provisions 1o take
special measures for the purposes of chr(-_k—
ing illegal import and export of certain
commaodities and  facilitating their deten-
tion. A Bill has also been introduced in
Parliament to further amend the Customs
Act, 62, in order to provide more severe
punishment for smuggling offences and to
plug in loopholes. The position is kept
under constant review,
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Stminar on Physical Planning and Area

Development held in New Delhi
10160. SHRI BIBHUTI MISHRA: Will

the Minister pf TOURISM AND CIVIL
AVIATION be pleased to siate:

(a) whether in his inaugural speech to
the six-day seminar on Physical Planning
and Area Development for tourism held
in New Delhi he had said that the tourism
has increased in the world;

(b) if su, to what extent it has increas-
ed in India; and

(c) the extent to which lhdia'is bene-
fited?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN SINGH):
(a) Yes, Sir,

{b) and (¢). In the last five years tourist
arrivals  to  India have gonc up from
1,809,000 to 343,000 and the corresponding
foreign exchange earnings on this account
from R.. 26 crores to 48 crores.
Substantial Increase in Countrys’  Export
during the Fifth Plan Period

10161, SHR1 M. KATHAMUTHU: Wwill
the Minister of COMMERCE be pleased
o state:

(a) whether the export strategy for regis-
tering a substantial increase in the coun-
try’s exports during the Fifth Plan period
has been finalised; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) and (b). The Government's
Export Strategy has already been set out
in the Export Policy Resolution which was
laid before the Parliament on the 30th
July, 1970. The E;::rorl Strategy is a con-
tinuous process a therefore within the
framework of the Resolution, suitable
changes are made in the strategy as and
when necessary.

The Approach Document to the Fifth
Plan has indicated three essential com-
ponents of export strategy viz.—(a) plan-
ning of adequate capacities in ex
sectors; (b) regulation of the growth of
domestic demand in line with the Plan
targets; (¢) a system of taxes and incentives
which would ensure an adequate rate of
relurn on exports.
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Changes in Budgetary system of Central

Gouvernment

10162, SHRI M. KATHAMUTHU: will
the Minister of FINANCE be pleased to
state:

(a) whether the Government have decid-
ed to change the present system of ac-
counting and bud'i;ﬂing from the next
financial year; an

(b) if so, what are the changes proposed
to be madc in this respect?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) In pur-
suance of the recommendations of the
Administrative Reforms Commission, Gov-
ernment set up a Team of officers to re-
commend changes in accounting classifica-
tion to facilitate introduction of perfor-
mance budgeting. The Team has submit-
ted its recommendations to Government and
they are at present  under consideration.
The revised classification is 1o be adopted
from 1974-75 budget.

{b) The Team has revised the accounting
classification to reflect the functions, pro-
grammes and activities of Government. A
statement  indicating the salient features of
the changes in accounting classification sug-
pestedd by the Team is  placed on  the
Table of the House.

STATEMENT

(i) Governmental functions may be group-
ed into three important sections: viz.

(i) General Services like  Police, De-
ffence, Gollection of Taxes, Administration
of Justice, District Administration, Jails,
Audit, etc.

Communily  Services

(ii) Social and
Public Hualth,

like Education, Medical,

Information and Publicity, Labour and
Employment, Housing, etc. -
(iii) Economic Services like Agricul-

ture, Industrics, Water and Power Deve-
lopment Transport and C ations,
elc,

(ii) In cach section important functions
amd major programmes may be allotted
Major Heads of account. At present many
importang functions have no corr ing
Major Heads. The Team has proposed 2
large number of new Major Heads like
Art and Culture., Housing, Urban Deve-
lopment, Information and Publicity, So-
cial Security and Welfare, Foreign Trade
and Export Promotion, Minor [Irrigation,
Soil amd Water Comservation, Food and
Nutrition, Dairy Development, Village and
$mall Industries, Toursim, etc.
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(iii) In the accounting structure major
heads are divided into minor heads. Minor
head classification is most important for
operational control, At present the minor
heads mainly represent organisations and
this has not been conducive to perfor-
mance budgeting and programme moni-
toring. The Team has recommended new
sets of minor heads which would reflect
meaningfully the major programmes like
prevention and control of  discases,  medi-
cal relief, promotion of languages & litera-
ture, Schemes for small and marginal
farmers and agricultural labour, Women's
wclfare, welfare of poor and destitute etc.

(iv) lmportant changes have been sug-
gested in the classification of capital ex-

nditure. At present investment  made
w Government in Public Sector Under-
takings are all reflected under an omnibus
head of account called “‘Capital outlay on
Industrial and Economic Development”,
imespective of the functions o which the
investments relate. In view of the sice  of
the capital investments in various Pru]ll:clu.
the Team has suggested an claborate classi-
fication for investments, Thus there would
e separate Major Heads for investments
in  “Machinery and Engineering  Indus-
tries”, “'Petroleum, Chemicals and  Fertili-
sers Industries”, “Aircraft and Ship Buila-
ing Industries”, ““Telecommunication  and
Flectronics  Industries’, ""Consumer Indus-
tries’”, “Mining and Metallurgical Indus-
tries™  etc.

(v) In view of the phonomenal increasc
in Governmental outlays by way of loans
the accounting «lassification for loan tran-
sactions has been completely revamped. At
present the classification of loans 1s relat-
ed to parties 10 whom loans are given
e.g. State Governments, Government com-
panies, private partics, Municipalities ¢te.
and not related to the purpose or pro-
gramme for which loans are given.

(vi) Expenditure on Secretariat is now
accounted for under one head as a part
of ‘Administrative Services'. This gives a
mislcading picture of the role of Secreta-
riat. The cam has recommended that
the Secretariat expenditure relating to Gene-
ral Services, Social and Community Ser-
vices and Economic Services shoul be
recorded under three distinct Major Heads
in the relevant sectors.

(vii) ANl expenditurc on  Public Works
whether on buildings or roads is presently
accounted for under a single Major Head
callwl “"Public Waorks'". Thus this Major
Head incldes expenditure on bousing, hos-
rilal huiklings, ofie  luildings, roads,
widges etc. and this vitiates the presen-
tation of expenditures in terms of func-
tions and programmes of Government
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Under the revised accounting classification
expenditure on roads and bridges will be
recorded under a separate Major Head in
the  Economic Services sector. Similarly
housing will be recorded distinctly in the
Social and Community Services sector, Ex-
penditure on functional  buildings  like
schools, hospitals ctc. will be recorded
under the functional Major Heads concern-
ed like “'Education”, "‘Medical™ etc. Such
a break up will facilitate a meaningful
appreciation of  the total cost of a pro-
gramme and also an understanding of the
nature of public works expenditure.

(viii) At present  the grants given by
Government o private  parties, etc, and
the expenditure incurred in England are
adjusted under omnibus minor heads cal-
led ""Grants-in-Aid, Contributions, etc.”
and ""Charges in England" irrcspective of
the programmes to which the expenditures
rclate. The Team has  proposed adjust-
ment of these expenditures under the rele-
vant programme minor heads along with
other expenditure on the programmes.

(ix) The Team has also revised the Re-
ceipt heads of account to show Tax Re-
venues separately from Non-Tax Revenues.
Within Tax Revenues the direct taxes amd
indirect taxes have been arranged in an
orderly fashion. In recognition of the
potential of Agricultural Income Tax as
a major source of revenue, a separate Ma-
jor Head has been proposed for this tax.
Similarly anticipating the trends in taxa-
tion policy a new Major Head for Taxes on
Immovable property has also been pro-
posed.

(x) Desides revising the heads of account
in the Consolidated Fumnd, The Team has
also rationalised the heads in the Public
Account  to make  Government  accounts
compact and ('onl]]lrl:ln‘ruiblc, The heads
have een reviewed, obsolete heads delet-
ed and transactions of similar nature have
been groupod methodically. As a result of
the rationalisation the mnumber of Major
Heads in Public Account will be reduced
from 157 to 65 without in any way affect-
ing the mecaningful reflection of transac-
tions.

(xi) At present there is no proper co-
dification of heads of account; receipt heads
have got Roman numbers, expenditure
heads have got Arabic numbers, l.0ans and
Advanees anil Public Account  transactions
have no numbering at all. The Team has
proposed a rational svstem of three digit
codification for all Major Heads of Ac-
count; the first digit to indicate the Divi-
sion to which the Major Head pertains,
that is, whether it is a reccipt head, a
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revenue  expenditure head, capital expen-
diture head or a loan head. The last two
digits will be uniform for corresponding
Major Heads in all the 4 Divisions.

(xii) The revised accounting classification
will—

(a) render  possible  presentation  of
Demands for Grants in terms of func-
tions, programmes and activities;

(b) give a fillip to the
of performance budgeting in
ment Departments; and

introduction
Govern-

(c) uvstablish a direct correlation  bet-

ween Budget  and account  heads and
heads of development  adopted in the
Five Yecar Plans,

A.R.C. Recommendations on accounting
aml  budgeting  procedure of  ‘Central
Government

10164, SIHIRI M. KATHAMUTHU: will
the Minister of FINANCE be pleased to
state:

(a) whether  the  Administrative  Reforms
Comumission’s  recommendations regarding
accounting  and  budgeting have been ac-
cepted by Government; and

(L) il so, when the new  system of
accounting and  budgeting is expected to
be introduced?

THE MINISTER OF FINANCE (SHRI1
YESHWANTRAO CHAVAN): (a) A state-
ment giving the recommendations of  the
Administrative  Reforms  Commission  on
accounting and  Budget along with  the
decisions of the Government thercon is laid
on the Table of the House. [Placed in
Library. Sce No. LT-5056/73.]

(b) Pursuant to the ARC Report, the
recommendations made by a Team of offi-
cers headed by the former Deputy Comp-
troller and Auditor General in regard to
the restructuring of Demands for Grants
have been implemented in the Budget for
197%-74  with the approval of the Fsti-
mates Committec.

The changes recommended by this Team
of Officers m the accounting classification
arc under consideration and it is lo be
implemented with effect from the Budget
for 1974.75. e
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Purchase of Cotton Bales by CCI from
1970 o 1973

10165. SHRIMATI SAVITRI SHYAM:
Will  the Minister of COMMERCE be
pleased to state:

(a) the total number of bales of Indian
Cotton purchased by the Cotton Cerpora-
tion of India during the last three yoars
and the value thereof;

(b) whether Cotton Corporation of India
suffered a heavy loss as a result of these
bargains;
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(¢) if so, the amount of loss suffered;

and

{d) whether an inquiry has been held to
find out the causes of the loss, if so, ithe
outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) The number of bales of
Indian Cotton purchased by the Cotton
Corporation of India during the last three
years and value thercof is given below:—

Cotton year (It No.of Valuein
implies the period from  bales of Ra.
1-9 to 318) 180 Kgs. Crores
each

197071 10,680 1-32

1971.72 . .. 5,017,364 58.00

197273 .. .. 3,871,270 4486
(Upto 31-3-1978

(by No, Sir.
(c) and (d). Do not arise.

THAEAT ST {¥ S| oaifaanma
w Wi ¥ oA
10166. Yo weHATIOW qi¥w :
s weeTEET

w1 faer Y oA H|ErA gx
STRaS THIFaTwT 87 UTT ¥ WA § are
# 9 UTH, 1973 & waATfEa g "o
2657 % IALH AU F 4 FATH HY
FIT K0T f& F1 gTFRC A TEIfAUIE &
AR 9T 99 4% &1 wandy &7 ¢,
wT afz gf, & & ?

farer sy & T WA (st wo wTTe
W) : wegTaeT 1 A HdY arw #F ar
e

Amount advanced to the Industries in
Haryana by Industrial Financial Corporation

10167. SHRI MUKHTIAR SINGH MA-
LIK: Will the Minister of FINANCE be
pleased 1o state the amount advanced to
the small and big induostries in the State of
Haryana' during the last threc years, Year-
wise by the Industrial Financial Corpora-
tion?



159 Written Answers

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVANYy Under the
Industrial Finance Corporation Act, 1948
as it stood before its recent amendment
in December, 1972, only public limited
companies and co-operatives were eligible
for financial assistance from the Industrial
Finance Corporation of India which us-
ually promote medium and large scale in-
dustrial units. The financial assistance sanc-
tioned and disbursed by the Corporation to
the medium and large scale industrial pro-
jects  located in the State of Haryana
during its following three accounting years

is given below:i—
Re. in lakhs.
Year Financial Assistanon
(July—June) e
Bane- Dis-
tionod bursed
1970.71 .. - 163-45 6064
1971-72 2p1-12 143-62
1972-73 - 115-34 13653
{July, 1972 to March,
1973)
Total 559-91 340-79

N.B. Disbursements include disbursals in
respect of carlier sanctions also.

Joint Ventares with Italy
10168, SHRI MUKHTIAR SINGH MA-
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(a) whether possibilities of joint colla-
borations [ventures with the Italian Gov-
crnment have lately been explored;

(b) if so, the outcome thereof; and

(c) whether any collaboration agreement
has been concluded as a result thereof
and if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) Possibilities of joint colla-
boration fventures with Italy are being ex-
plored [examined.

(b) and (¢). Do not arise,
Indianisation of Foreign Companies
10169. SHRI MUKHTIAR SINGH MA-

LIK: Will the Minister of FINANCE
be pleased to state:

(a) whether any (utci‘;n companies have
exempted from the obligation of Indiani-
sation of a certain percentage of their
ownership; and

(b) if so, the circumstances in which
cxemption was given and the names of
such firms?

THFE. MINISTFR OF FINANCE (SHRI
YASHWANTRA( CHAVAN): (a) and
(). Available infurmation shows that re-
laxation has been given in respect of five
cases for which a statement is laid on
the Table of the Lok Sabha. Further in-
formation in this regard is being collect-
ed from the various authorities concerned

11K: Will the Minister of COMMERCE and will be laid on the Table of House
be pleased to state: to the extent it becomes available.
STATEMENT
Foreign Foreign
Numo of the Company bolding Holding Reasonn
before now
" vxpansion allowed to rest
1 2 3 4
% % , ,

1. Motor Industrice Company Ltd. 57-5 61  Products highly bencficial to the
coonomy  savings  in foreign
exchange; prospeots of
larger exporta.

2. Alkali & Chemical Corporation 56-5 51 Country being  benefited

of India Ltd, T e M i =l

3. Dunlop India Ltd. .. 5264 51 Excellent past export perfor-

mer * mance & good prospects for
larger exports.

4. Triveni Tirence Ltd. o 4 51 Smooth flow of technieal knowhow.

5. Cibe of India Ltd. .. o ] 65  Dilation of foreign shareholding

wan not pressed as the amount
of dillution of Ra. 11-38 lakhs
wan small as ocompared to the
ocompany's  total  eapital of
Ra. 487-5 lakhs and an the
company was to export 759, of
the uotion of the new article—
Butin (Vitamin P),
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Loans advanced by L. L. C. to State
Housing Boards
10170. SHRI MUKHTIAR SINGH MA-
LIK: Will the Minister of FINANCE be
pleased to state:

(a) the amount advanced to each State
out of ten crores of rupees which the
Life Insurance Corporation had agreed 1o
advance in addition to the special loan
of fourtcen crores of ru already advanc-
ed by it to the State Housing Boards; and

(b) the amount which had been receiv-
ed back by the Life Insurance Corpora-
tion out of the previous loan of fourteen
crores of rupees?

THE DEPUTY MINISTER IN THE
MINISTRY of FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) During the
Fourth Five Year Plan period th e LIC
is committed to advancing total amount of
Rs. 14 crores every year by way of loans to
State Governments, on the basis of allo-
cation made by the Union Ministry of
Works & Housing, for financing the various
social housing schemes. In addition to this
amount, the LIC agrced to advance during
1971-72 a total amount of Rs. 10 crores as

loans directly to the (following State
Housing Boards.
Amount in
Housing Board in crorea of
rupees
1971-72
Andhra Pradesh .. - 1-00
Gujarat . . 1-60
Goa, Daman & Diu .e 0-25
Maharashtra e . 300
Rajasthan . . 1-25
Tamil Nadu ‘e e 1-00
Uttar Pradesh e . 2.00
Total . 1000

The amounts sanctioned during 1971-72
could not be disbursed in that year and
the assistance was therefore extended to
1972-78. So far, the Housing Boards of
Tamil Nadu, Gujarat and Maharashira
have drawn the amounts during 1972.78.

(b) Out of the loan of Rs. 17.05 crores
disbursed during 1971-72 to State Govern-
ments a sum of Rs. 0.29 crores has so far
heen repaid to the LIC.

Numher of Employees working in the
N\ Nationalised Banks

10171. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of FINANCFE
be pleased to state:
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(a) the total number of employees work-
ing in nationalised Banks in India, cate-
Rgory-wise;

(b) the total number of employees be-
longing to Scheduled Castes and Scheduled
Tribes working in the banks in India,
calegory-wise;

(c) whether the posis reserved for Sche-
duled Castes and Scheduled Tribes have
been filled up or not; and

(d) if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN : (a) and (b).
The total number of employees in Super-
vising, Clerical and Sub-ordinate Staff and
those belonging to Scheduled Castes/Sche-
duled Tribes in the 14 nationalised banks
as on 81-12-1972 is as under:

Bcheduled

Total  Schoduled.
Tribos

30,828 64
85,507 1,308

(i) Bupervising Staff
(s¥) Clerical Btaff
(#%) Bubordinate Btaff 88,187 3,003

(c) and (d). The banks have rcported
that all the reserved vacancies could not
be filled up for want of suitable candi-
dates from these communities. However
with a view to improving the repr i
of these communitics in the services of
the nationalised banks, instructions have
heen issued to the banks to take the fol-
lowing special mcasurcs:

(i) To prescribe lower standards of
qualification and qualifying standards
for members of Scheduled Castes/Sche-
duled Tribes;

(i) To restrict the temporary appeint-
ments of subordinate stalf to candidates
belonging to Scheduled Castes and Sche-
duled Tribes;

(iif) To indicate clearly in the adver-
tisements for recruitment the percen-
tage laid down for Scheduled Castes/
Scheduled Trihes communities and en-
dorse a copy of the advertisement to the
Department of Banking: and

(iv) To give wide publicity to reserv-
ed vacancies according to the instructions

of the Government; and
(v) To place a Report, after every
major vecruitment, hcfr!:c the Board of

Directors giving the number of Schedul-
ed Caste/Tribe candidates recrwited by
the Bank and the shortfall in percen-
tage, if any, and reasons why the full
quota has not filled.
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Export of Cashew-nuts during 1972-73

10172. SHRIMATI BHARGAUI THAN.
KAPPAN :

SHRI VAYALAR RAVI:

Will the Minister of COMMERCE be
pleased 1o state:

(a) the total

uantity and value of
cashew-nuts expurlc%

during 1972-78:

(b) the names of the States from which
exported; and

(c) the names of the countries o which
exported?

THE. DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE): (a) Total quantity and value of
cashew kernels  exported  during  1972-73
arei—

Quantity—65,948 M. Tonnes.
Value—Rs. 6853.41 lakhs.

hese figures are provisional and subject
to adjustment).

(b) State-wise export statistics are not

maintained.

(c) Major countries to which export have
been made are: USSR, USA, Canada, Ger-
man Democratic Rl:publil;. apan, U.K..
Australia, Hong Kong, and West Germany.

Bank Loans given to Farmers in Rerala

10173, SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of FINANCE
be pleased to state:

(a) the Bank loan given to farmers in
Kerala during 1972-7%; and

(b) whether the unemployed graduates
are getting loan to start new  business?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI1
SUSHILA ROHATGI): (a) The total quan-
tum of direct advances made to farmers by
scheduled commercial banks in Kerala, out-

standing as on the last Friday of June,

1972 was Rs. 14.56 crores.
(b) Yes, Sir
W § WA ® 100 safwrdf gror wre-wT
w1
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Reserved Vacancies for Scheduled Castes/
Tribes in various cat ies of posts in the
Office of D.G.C.I. & 5.

10176. SHRI CHANDRA SHALANI:
will the Minister of COMMERCE bLe

pleased to state:

(a) the number of rescrved vacancies for
Scheduled Castes/ Tribes in various catego-
ries of posts lying unfilled in the Office of
Dircctor General' Commercial Intelligence
and Statistics Calcutta since the year 1970
and the reasons for not filling up these
posis; and '

(b) the number of Scheduled Castes/
Tribes candidates on various categories of
posts benefited in  the above mentioned
officc as per the Department of Personnel
O.M. No. 27/2-Esi(SOT) dated 27th Nov-
cmber, 1972 regarding reservalion in pro-
motion for candidates belonging to these
communities?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCF (SHRI A.C.
GEORGE): (a) Nil

(b) This will be determined as and when
vacancics arise.

Air-Hosts or Male
of Air-Hoswcsses
Airlines

Proposal to appoint

Attendamts  instead

in Indian

10177. SHRI SHYAM SUNDER MOHA-

PATRA: Will the Minister of TOURISM

AND CIVIL. AVIATION be  pleased to
state:

(a) whether Government are’ considening
any proposal to appoint male air-hosts or
male attendants instcad of air-hosiesses in
Indian Airlines; a

(b) if so, when a decision is likcly to be
taken in the matter?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN SINGH):
{a) and (b), Indian Airlines employ at pre-
sent both Flight Stewards (male) and  Air
Hostesses  (females). There is no proposal
to change the practice.

Extension granted to Chief Engineer of
LT.DC.

10178. SHRI CHANDRIKA PRASAD:
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state:

{a) whether the Chief Engincer of 1T.
D.C. has been granted exicnsion beyond
the age of superannuation;

(b) whether the approval of the Board
of Directors was obtained in advance for
this extension:

{¢) whether any steps have been taken in
advance to advertisc the post and make
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recruiiment  before the date of retirement
of the present incumbent; and

(d) if not, why?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN SINGH):
(a) Yes, Sir. The present incumbent in the
post_of Chief Engincer has been allowed to
continue beyond the age of superannuation
up 1o 27-8-1974 when he is due 10 attain the
age of 60 years,

(b) No, Sir. Approval of the Board was
obtained sulwsequently.

{c) and (d). An advertisement is being
issucd scparately for the post of Additional
Chicf Engincer, with a view to grooming
him for taking over the post of Chicf En-
gineer.

fafclig oo wrveren (fagre) & wow
Lasc il B ]
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Fictitious and bogus sale of
purpose of taking export

10181, SHRI H. N. MUKHERJEE: Will
the Minister of COMMERCE be pleased to
stite:

(a) whether it has come to the notice of
jovernment that some shady elements in
the export trade are engaged in fictitious
and Iu)?us sale of ‘goods with the sole pur-
pose of taking maximum advantage of a

(b) if so, what action has been taken
against such shady elements in the export
trade?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): ) and (b). Some reports
about abuse of the facilities given to the
exporters have been received. Based on ex-
perience, improvewents in the scheme are
made from time to time. Suitable action,
as provided in the Imports & Exports
(Control) Act, 1947 and Orders issued there-
under, are promptly taken against the offen-
ders, and is duly published in the Weekly
Bulletin of Industrial Licences, Import Li-
cences and Export Licences. Copies of this
Bulletin are also supplied to the Lok Sabha
Library.

Export of orchid, both plant and flowers

10182, SHRI H. N. MUKHER]JEE: Will
the Minister of COMMERCE be pleased to
state: »

(a) whether his attention has been drawn
to the likelihood of earning substantial
foreign cxchange by export of orchid; both
the plant and cut flowers, which are products
of India's north-eastern States;

(b) whether he is aware that Indian ex-

tise in this line has for some years now

n ignored and is in danger of fading
away for lack of encouragement; and

{c) whether he will take special steps to
develop this line of Indian export?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
A. C. GEORGE): (a) Yes, Sir.

(b) and (c). Ministry of Agriculture in co-
ordination with Indian Council of icul-
tural Research (ICAR), have initiated spe.
cific projects in some north-eastern States in-
cluding ~ developing  orchidariums  which
would provide orchids that could be inter-
nationaly marketed,

Effect of i of rags on textile and
osiery Industry

10188. SHRI1 E. V. VIKHE PATIL: Will
the Minister of COMMERCE be pleased to
1cfer to the reply given to Unstarred Ques-
tion No. 1670 dated Znd March, 1973 re-
garding effect of import of rags on Textile
and Hosiery industry and state the reme-
dial measures which Government are taking
or propose to take in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGF): (i) The import of woollen rags
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as an item of replenishment has been ban-
ned, except against export of shoddy wool-
len blankets, with effect from 11-5-1972.

(ii) It has also been decided recently that
rags to be imported should be mutilated
abroad before shipment and to incorporate
this as a condition on the import licences
to be issued in future.

(iiiy The customs authoritics have been
sciring the goods offered for sale in the
market, wherever it is possible to estab-
lish the forcign origin of the goods and the
manner of their importation.

(iv) Release of detained woollen rags has
commenced. These bales are being released
where Import Trade Control regulations
are not infringed and where the bales are
predominantly woollen, and where no
documentary evidence is available  about
under-invoicing.’

Leather Development  Export Corporation

10184, SHRI E. V. VIKHE PATIL: Will
the Minister of COMMERCE be pleased to
refer to the reply given to unstarred Ques-
tion No. 1682 on the 2nd March, 197% and
state when the proposed Leather Develop-
ment Export Corporation is likely to come
into being and start functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCFE (SHRI A. C.
GEORGE): The question of establishing
the proposed Lcather Export Development
Corporation is under active consideration
of Government,

Loas of Man Hours in Textile Industry due
to Power cut

10185. SHRI E. V. VIKHE PATIL: Will
the Minister of COMMFRCE bhe pleased to
state the total number of man hours losi
in the textile industry due to power cut
since October, 1972,

THFE. DEPUTY MINISTER IN THE
MINISTRY OF COMMERCFE (SHRI A.C.
GEORGFE)Y: No assesasment of the total num-
ber of man hours lost in the textile indus-
try due to power cut since October, 1972
has been made,

Diq'h}:y of pictures and portraits of Indian
1 at I P Alry

tional

10186, SHRI PRIYA RANJAN DAS
MUNSI:  Will the Minister of TOURISM
AND CIVIL. AVIATION be plcased to
state:

{a) whether his Ministry exhibits the pic-
tures and portraits on Indian Culture apart
from exhibiting pictures on religious sub-
jects at International airports and if not,
the reasons thercfor;
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(b) whether at Delhi Airport the Hindu
religious subjects  have exhibited
through pictures and paintings; and

() if so, the decision of Ministry in this
regard?

THFE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN SINGH):
(a) to (c). The endeavour is ta display works
of art and pictures and poriraits depicting
Indian culture. Any religious motif 1s inci-
dental to this purpose.

Tourist Advertisement exhibiting Picture of
Girls engaged in Holi Festival

10187. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of URISM
AND CIVIL AVIATION be pleased to

slate:

(a) whether in the name of Tourist ad-
vertisement  the image of Santiniketan of
Gurudev is being tarnished by exhibiting
the pictures of girls engaged in holi festi-
val at most of the railway stations and in
news papers; and

(b) if so, what is the alternative planned
in this regard?

THE MINISTER OF TOURISM AND
CIVII, AVIATION (DR. KARAN SINGH):
(a) and (b). The Central Department of
Tourism has not produced or released any
advertiscment or poster of the kind men.
tioned in the questipn.

Purchase of Kendu leal by Shrl Lanka from
Orilwa Forest Corporation

10188, SHRI D). K. PANDA: Will the
Minister of COMMERCE  be pleased to
state:

(a) whether Sri 1.anka has offered to pur-
chase Kendu leaf  worth Rs. 1.25 crore
from Orissa Forest Corporation if s0, on
what terms; and

(b) the salient features of the agrecment
if any signed in this regard?

THFE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE): (a) and (b). Yes, Sir. Sri Lanka
Tobacco Industries Corporation has offered
to purchase 35000 M. Tonnes of Kendu
l.eaves from Orissa Forest ation dur-
ing 197%-74. The price has fixed at
Rs. 3150 per M. Tonnes, F.O.R. any Rail-
head in Orima. The total value of the ex-
port would be around Rs. 1.10 crores. For-
mal agreement will_be signed after visit 1o
Orissa of representatives of Sri Lanka Tobac-
oo Indusiries Corporation in May-June, this
vear
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Sciting up of a Regional Committce for
Rationalisation of the Scales of allow-
ances in Public Sector Enterprives

101R9. SHR1 S§. N. MISRA:
SHRI K. MALLANNA :

Will the Minister of FINANCE be pleas-
ed o state:

{a) whether it has been decided to set up
regional committees with a view to achieve
rationalisation of the scales of allnwanccs
and uniformity in the ap roach to l.abour
problems among the puElu. sector enler-
prises;

(b) if so, the composition of the Com:
mittees;

(c) the procedure adopted to have workers
participation in the Committees; and

(d) the time by which Committces will

start functioning?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Government's decision on a
recommendation of the Administrative Re-
forms Commission made in their Report
on Public Sector  Undertakings was that
while it may not be practicable to work vut
a uniform pattern for wages, salaries and
other terms and conditions of service for
all enterprises, the aim  should always be
that wherever  rationalisation is possible
this should he effected. In this context, Gov-
ernment had suggested that the enterprises
should set up coordinating committees for
“evolving rationalisation of such terms and
conditions in public enterprises.

(h) to (d). It has becn left to the enter-
pnm to constitute such Committees and
decide on matters such as procedure, com-

ition, etc. Such Commitices are alrcad‘
unctioning at Bangalore, Hyderabad anc
Ranchi constituted by the cnterprises of the
Tegions.

12.40 hrs,

PAPERS LAID ON THE TABLE
NoTiFicaTiONs UNDER CENTRAL Excise
Rures anp CustoMs AcT

THFE. MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): 1 beg to lay on the Tablc:—

() A copy-of Notilication Ne. G.S.R.
260 (Hindi and English versions) pub-
lished in Gazette of India dated the 17th
March, 1973 issued under the Central
Excise Rules, 1944 together with an ex-
planatory memorandum. [Placed in Lib-
rary. See No. LT.5040/78).

(2) A copy cach of the following No-
tifications (Hindi and English versions)
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under section 159 of the Customs Act,

(i) G.S.R. 241 published in Gazette
of India dated the 10th March, 1973,
together with an  explanatory memo-
randum,

(if) G.S.R, 331 published in Gazette
of India dawed the 31st March, 19738,
together  with an  explanatory  memo-
randum,

(3) A statement showinﬁ rcasons for
delay in laying the Notihcations men-
tioned at (1) and (2). |Placed in Lib-
rary. See No. LT-5041/73]

NOTIFICATIONS  UNBER  AIRCRAFT  ACT
STATEMENT RE. AsHOKA HoTeL
New Devin

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
I beg to lay on the Table:—

AND

(1) A copy cach of the foHowing No-
tifications  (Hindi and English versions),
under scction 14A of the Aircraft Act,
1954 : —

(i) The Aircrafe (Second Amendment)
Rules, 197%, published in Notilication
No. G.S.R. 231 in Gaeite of India
dated the 3%rd March, 1978
with an explanatory note,

(ii) ‘The Aircraft (Third Amendment)
Rules, 1973 l}uhlnhcd in Notification
No. GS.R. 270 in Gazetie of India
dated the 17th March, 1973, together
with an explanatory note.

(2) A stalement showing 1casons for
delay in laying the Notifications men.
tioned at (). [Placed in Library. Sec
No. LT-5042/73].

(3) A statement along with 14 appen-
dices [Hindi and Englis'h vruinns‘j g‘iving
details of amounts outstanding of Ashoka
Hotel, New Delhi as on the 31st March,
1972. [Placrd in Library. See No. LT-
5043 /78].

SHR1 JYOTIRMOY BOSU (Diamond
Harbour): Sir, I had written to your good-
self about the delay in laying papers on
he Table. In view of the ruling given by
he Deputy-Speaker yesterday, 1 have given
notice in respect of items 4(2), 5 and 6.

MR. SPEAKER: When papers are laid
alter some delay,’ there must some note
ap]peudui explaining the reasons for the
uclay.

together

SHRI JYOTIRMOY BOSU: 8o, they
should not bhe laid today.
MR. SPFAKER: They have already

come. Let them lay it today. So far as the
Drndm_r-Spﬁlters ruling is concerned that
stands.
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NOTIFICATIONS ~ UNDER  EXPURT  (QUALITY
CONTROL ~ AND  INSPECTION) ACT, REVIEW
AND ANNUAL ReporT 0F Projects ano Equie-
MENT CoRPORATION OF Inuia, Ltw., NEw
DriHi, REVIEW AND ANNUAL REPORT OF
Hanpicrarts amn HanoLooms Exports Cor-
PFORATION OF INmA LTD., New DELHI AND
REVIEW AND  ANNUAL REPORT OF STATE
TrRAMING CORPORATION OF INDIA, LTb.,
New Devmn

THE MINISTER OF COMMERCE
(PROF. D, P, CHATTOPADHYAYA): On
behalf of Shri A. C. George, 1 beg to lay
on the Table:—

(1) A copy cach of the following No
tifications (Hindi and English versions)
under sub-section (%) of section 17 of the
Export (Quality Control and Inspection)
Act, 1963:—

(iy The Export of Mincrals and
Ores-Group 1 (Inspection)  Amend-
ment Rules, 1973, published in Noti-
beation No. 5.0. 1128 in Gazette of
India dated the 2Ist April, 19738,

(ii) The Export of Minecrals and
Ores-Group I (Inspection)  Amend
ment Rules, 1973 published in  Noti.
fication No. $.0. 1124 in Gazette of
India dated the 21st April, 1973,

(iiiy The Exporit of Cutrr Power
(Inspection)  Rules, 1978 published  in
Notification Neo. $.0. 1128 in Gazetie
.of India dated the 2ist April, 1978,

(2) A statement  showing  reasons for
.delay in laying the notifications mention.
ed at (1). [Placed in Library, See No.
LT-5044/78].

(3) A copy cach of the following
papers (Hindi and English versions under
sub-section (1) of section G19A of the
Companies Act, 1956:—

M) (a) Review by the Government
on the working of the Projects and
Equipment Corporation of India Li
mit«R New, Delhi, for the year 1971
7

(b) Annual Report of the Projects
and Equipment Corporation of India
Limited, gcw Delhi, for  the' year
1971.72 along with the Audited Ac:
counts and the comments of the Comp-
troller and Auditor General thercon.
me-d in Library. See No. LT-5045f
1.

{ii) (a) Review by the Government
on the working of the Handicrafts and
Handlooms * Fxports  Corporation  of
India Limited, New Delhi, for the year
1971-72.
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(b) Annual Report of the Handicrafts
and Handlooms Exports Corporation of
India Limited, New Delhi, for the year
1971-72 along with the Audited Ac-
counts and the comnsents of the Comp-
troller and Aunditor General thercon,
| Placed in Library. See No. LT-5016/
73].

(iii) (a) Review by the Government
on the working of the Siate Trading
Corporation of India  Limited, Ngw
Nelhi, for the year '1971-72. '

(b) Annual Report of  the State
Trading Corporation of 4mdia Limited,
New Idelhi, for the year 1971-72 along
with the Audited Accounts and the
comments  of the Comptroller. and
Auvditor General thereon. [Placed  in
Library. See No. LT.5(47/73]..

Rerort oF COMMISSIONFR  FOR  BCHEDULRED
CASTFS AND SCHEDULED TRIBES FOR
1970.71.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. . MOHSIN): I beg to lay on the
Table a copy of the Report (Hindi and
English versions) of the E:mwiuion_ergior
Seheduled Castes and Scheduled Tribes for
the wear 1970-71, under article %38{2% of
the Constitution, |Placed in Lilirary. See
LT-5048/78]. i

STATEMENT  SHOWING  ACTION  TAKEN  RY
GOVERNMENT ON  VARIMIS  ASSURANCIS,
FTC, GIVEN BY MINISTFRS DURING TOK

SARHA Sr.usmus‘

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B. BHANKARANAND):
I beg to lay on the Tahle the following
statements showing the action taken by the
Government  on  various assurances , pro-
miscs and undertakings given by the Minis-
ters during the various sessions of lak

Sabha: —

Fourth Lok Sabha .,
(¢) Btatement No. XXX Seventh Sessioa, 1080
(5) Statement No. XXTX Eighth Bension, 1060
iii) Btatoment No, X XVIT Ninth Seesion, 1860
(ir) Btatoment No, XXX Tenth Resslon, 1970
() Rtatement No. XX Twelvth Soslon, 1070

FiffA Lot Babha

(%) Riatement No. XXT Recond Reesion, 1071
{pi) Rtatoment No, XTTT Third Rossion, 1971
(wivi) Btatement No. XIT Fourth Besion, 1072
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[SHRI B. SHANKARA NAND]

(iz) Statement No. VI Fifth Bession, 1972
(z) HStatement No. IV  Bixth Session, 1972
(i) Btatement No. IT Beventh Scesion, 1973

El"larrd in Library, See WNo. LT-50MY/
73).
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*“The Committec have decided to drop
a lmrge number of di assurances
rtaining to the Fourth Lo kSabha which
ave boen pending for the last two or
three yemrs as they felt that the informa
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tion promised in such assurances: have
lost their public importance. . . .

MR. SPEAKER: Now these papers are
just being laid on the Table. If you want
1o discuss this matter of delay in imple
mentation of assurances, or anything con-
nected with that, I think you should give
a notice, Then that can be discussed in the
House.

wft vy foerd - wovft aw Fvw ag @
fr gaTT a7 A€ gt & 1 afe afg v
A Toer & A 7 33 oman g 1 [
T waw F g W ww o P #
OAT § @20 v § At aaray arav § o
7 Fored | WY & S A @ & e gw
Feit? o agw 7@ @nfr At e & v wg
ot ara ?

MR. SPEAKER: You da not follow me.
This is just laying on the Table.

ot g fored : 7Y W & s WA
T | A7 & oY FY7 g7 wywr & ? few
oo oY e & o1 ?

MR. SPEAKER: As [ said, this is just
laying on the Table. If you think that there
are cases of lack of implementation, or no

implementation, or any matter connected
with the report...

sft wy fomd : 7 & &Y T & 1 W=
&1 wvaTeAl &1 ¢ qoq qg @ A
g1

MR. SPEAKER: We can devise an oc
casion where this question can be discussed.

sivay fomd : wEd faga w1 A=
g
MR. SPEAKER: It cannot be done at

the time of presenting or laying the report.
This can be taken up separately.

oft oy forerd : wor & awg a1 oy
% qwg A€ 0 |
MR. SPEAKER: 1 think we can find

some way for discussing it, but not at this
time.

oft vy fawd : wwwT AT & feanix
# ¥ fF Tau 27w 7 v @ Y ofoardy &
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qfearét # WA & & wwar § dfew foe
ot wre qEE g §

MR, SPEAKER: The author of that
book is here and he says...

SHRI SHYAMNANDAN MISHRA
(Begusarai): We can discuss this matter
when the Committee on Assurances submils
its report. Otherwise, it would be difficult
for us to go into all the items just now.

MR. SPEAKER: Once the Re
mitted, then it can be consider
be done at the time of laying.

SHRI JYOTIRMOY BOSU: Under rule
184 it can casily be considered.

MR. SPEAKER : I will examine this. This
ractice of the Assurances Commiitee was
introduced to see that the assurances are
implemented. If they are not implemented,
the House should get an opportunity to
bring it to the notice of the Government.

ity vy ford : @Y Y e F@T OB W@
a7 ? Wy q@ o fame fifon

MR. SPEAKFR: It is not a question of
five minutes or ten minutes. This is not the

proper occasion  for “is'-m; it. You may
give a scparate notice for it

ofy vy fawa : SrwewT F fag T wEa-
#41 0T waAT faerea w1 3R & e gawr g
qed A& @A | T WA AW @R AT
5T 99 @1 & 9g & o S §
werw wgtaw @ w5 oft g g &g
qifgw 1

shog ferd : o w0t 9 fagfe
TR *Y 8, foraw e 7o HAwIE 61gd
gmfr ¥ awiwTwrg |

oo wE : i v ag dwgi g
ot wy forerd ;. swafegs an & 97 W
® fg & are A7z $ 73 A dare g e
& TORTTHY TF AT o g AEY E1 T
weuw wEtwg @ w1 ot grly 1R A
S

SHRI PILOO MODY (Godhra): Ap.

parently, the Speaker docs not think it
serious or grave

t is sub-
. It cannot
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MR. SPEAKER: This is not the occasion,
You give a notice for its discussion.

ot my fored : o T @ A gvh &
Fq ISR 7

eI W : aga Jiw g, e o

st 7y (FWa W AEiEy, @ A
AR & faaT® & A w1 aw won g o

(Shri Madhu Limaye then left the House)

MR. SPEAKER: Let the House decide
whether such points can be raised at the
time of laying the Report on the Table of
the House. (Interruptions).

SHRI JYOTIRMOY BOSU: [ used to
give notices under a provision of the Hand
Book. A corrigendum was issued and that
provision from the Hand Book was re-
moved. I was debarred from raising the
matters,

MR, SPEAKER: 1 will look into it.

SHRI JYOTIRMOY BOSU: If you ap-
prove of the idea, the notice could be
given under Rube 184, that the House takes
note of the statement made by Shri Shan.
haranand, and a full.Bedged discussion
would be held.

SHRI S, M. BANERJEE (Kanpur): Pre
viously, when such reports were laid on
the Table of the House, some of us gave
notices 1o ask questions as to what hap-
pened to this particular assurance or that
particular assurance, whether that is cover-
cd and, if not, why.

MR. SPEAKER: That is through a pro-
per notice,

SHRI S. M. BANERJEE: Somc way
should be found out.

MR. SPEAKER: If you want a discus.
sion, it should be through a notice, not
while it is being laid on the Table. In
the case of these Reports, there is a diffe-
rence of opinion. Members differ from
cach other. Let me examine it. 1 wvery
much hold the opinion that at the time of
laying it on the Table, that is not an op-
portunity to discuss it. We should find
some way out whereby we can discuss it.

SHRI PILOO MODY: 1 am grateful to
you for having taken that stand. May 1
add one thing? Thiz i such a serious mat-
ter that is really holding the whole House
in contempt if assuranocs once given are
allowpd over a period of time to be for-
gotten. Therefore, we must devise a pro-
per and thorough mechanism ..
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MR. SPEAKER: Please sit down. 1 may
tell you, there is no bar to discussing it.
The House can discuss any Report through
a notice, not at the time of laying it on
the Table of the House.

SHRI PILOO MODY : I am going a step
further. I am saying that we must devise
a procedure by  which  assurances  once
given: may, not thereafter be Houted with-
out coming back to the House and explain-
ing why such and such assurances could
not be fulfilled. = °

MR. SPFAKER: What do you proposc?

SHRI PILOO MODY: Since you have
taken upon yourself to devise a procedure. .

‘MR, SPEAKFR: 1 am asking your ad-
vice.

Should 1 send it back to the Assurances
Committee o advise me on the subject?
I will send it back te the Assurances Com-
mittee saying that these are the objections
and what they advisc.

SHRILU P1LOO MODY: There is one more
point, The assurances given  during  each
session should be reported and laid on the
Table of the House.

MR. 'SPEAKER: 1ot me
Semctimes, 4t is not possible.

SHRI SAMAR GUHA  (Contai): sir, 1
was trying to draw your attention. 1 do
not shout.

MR. SPEAKER: You never shout!

SHRI SAMAR GUHA: T wanted to draw
your attention, and 1 drew your attention
carlier also, to the fact that the replics (o
a number of questions are that information
it being collected. In my case it has hap-
pened so many times. If you include the
tuestions of other members also where simi-
lar replies are given, then it will come 1o
about many questions in this session alone.
Some of those questions are very important
(Interruptions) and they do  not  answer;
the answer is that information is being col-
lected. And it takes months—not after one
inter-session period but after two or three
inter-session periods,—three or four months,
far the inforngation o be supplicd; it is
supplied so late’ that it loscs all importance.
‘Therefore, Sir, 1 seck your guidance. You,
in your wisdom, have observed that this
should not happen. 1 want your guidance.
1 request you to direet the Minister that
this type of thing should not happen.
(Interruptions),

MR. SPEAKFR:
rances Committee, please rest assured that
T want to find ‘some wecasion when  the
assurances which are not implemented must
be brought to the notice of this House.
Othefwise, there is no usc setting up this
Committee.

exaimine il.
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SHR1 SHYAMNANDAN MISHRA: The
Committee is there exactly for that purpdse.
It is a watch-dog committee.

MR. SPEAKER: They are supplied the
Action Taken Rcport...

PROF, MADHU DANDAVATE (Raja-
pur): What is the way-out, Sir?

MR. SPEAKER: These reports can be
discussed in this House if due notice is
given, but not on this occasion when the
report s presented to the House; this is
not the proper occasion, this is just a for-
mat business. A

PROF. MADHU DANDAVATE: Mr.
Limaye made it wery clear. He did nmot
want to violate the convention set up in
the House, Since the convention is that
there should be no discussion or debate on
that, he was bringing to your notice at
this stage .

MR. SPEAKER: But he acted too hasti-
ly. He should have listened to the others.
He acted too hastily on that,

STATEMENT RE. IRON AND STEEL (ConTRUL)
AMENDMENT ORDER,' 1973

DEPUTY MINISTER IN
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): I beg to lay
on the Table a statement explaining rea-
soms for delay in laying the Iron and Steel
(Control) Amendment Order, 1973 publish-
Notification No. 5.0. 2I4E) in
Gurette of India dated the 12th April,
1978, |Placed in Library. See No. LT-
5050/73].

THE THE

12.58 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, 1 have to rcport the
following messages received from the Secre-
tary of Rajya Sabha:—

(i) ‘1 am dirccted to inform the Lok
Sabha thar the Rajya Sabha, at its sitting
held on the 9th May, 1978, has passed
the enclosed motlon referring the Plan.
tations labour (Amendment). Bill, 14973,
to a Joint Committee of the Houses and
to request that the concurrence of  the
Lok Sabha in the said motior and Yhe
names of the Members of the Lok Sabha
to be appointed to the said Joing Gom-
mittee may be communicat to this
House.

MOTION "

“That the Bill further to amend the
Plantations Labour Act, 1961; be referred
10 a Joint Committee of the Houses con-
sisting of 15 members; 15 merbers from
this House, namely:—

1. Shri T. V. Anandan;: :

2, Shri Dattopant Thengari.
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. Shri Monoranjan Roy.

Shri G. A. Appan.

Shri B. N. Mandal.

Shri U. K. Lakshmana Gowda.

Shri N. H. Kumbhare.

. Shri Nripati Ranjan Choudhury.
9. Shri H. S. Narasiah.

10. Shri N. P, Chaudhari.

11. Shri T. G. Deshmukh.

12. Shrimati Sita Devi.

13. Shri Ibrahim Kalaniya,

14. Shri Nand Kishore Bhatt.

15. Shri K. V. Raghunatha Rcddy.

and 30 members from the Lok Sabha;

I

that in order to constitute a meeting
of the Joint Committee the guorum
shall be one-third of the total num-
ber of members of the Joint Committee;

that in other respects, the Rules of
Procedure of this House relating  to
Select Committees shall apply with such
variations and modifications as  the
Chairman may make;

that the Committee shall make a re-
port to this House by the first day of
the 85th Scssion (1978)  of the Rajya
Sabha; and

that this House recommends to the
Lok Sabha that the Lok Sabha do join
in the said Joint Committee and com-
municate to this House the names of
members to be appointed by the Lok
Sabha to the Joint Committee.”".".

(ii) "In accordance with the provisions
of sub-rule (6) of rule 186 of the Rules
of Procedure and Conduct of Business in
the Rajya Sabha, T am directed to re-
turn herewith the Central Excises and
Salt (Amendment) Bill, 1978, which was
passerl by the Lok Sabha at its sitting
held on the 7th May, 1978, and trans.
mitted to the Rajya Sabha for its re-
commendations and to state that this
House has no recommendations to make to
the lok Sabha in regard to the said
Bill.”"

ASSENT TO BILL

SECRETARY: Sir, 1 lav on the Table
the Appropriation (No. 2) Bill, 1973 passed
by the Houses of Parliament during the
current session and assented to since a re-
port was last made to the House on the
27th April, 1978,
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13 hrs.

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS
MinuTES
SHRI G. G. SWELL (Autonomous Dis-
tricts): 1 beg to lay on the Table Minutes
of the Twenty-sccond to Twenty-seventh
sittings of the Committee on Private Mem-
bers” Bills and Resolutions held during the
current  session.

]

COMMITTEF. OF PRIVILEGES
FourtH REPORT

DR. HENRY AUSTIN (Ernakulam): [
Iwg to present the Fourth Report of the
Committee of Privileges.

COMMITTEE ON GOVERNMENT
ASSURANCES

Firrit REPORT

DR. G. S. MELKOTE (Hyilerabad): 1
beg 1o present the Fifth Report of the
Committee om Government  Assurances.

COMMITTEE ON ABSENCE OF MEM-
BRERS FROM THE SITTINGS OF
THE HOUSE

TENTH Rrrowrt
SHRI C. D. GAUTAM (Balaghat): 1 beg

.o present the Tenth Report of the Com.

mitter: on Absence of Members from the
Sittings of the House.

1304 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMAIAH):
With your permission, Sir, I rise to an.
nounce that Government Business in this
House on May 14, 15 and 16, 1978, will
consist of 1 —

(1) Consideration of any item of *Go-
vernment Business carried over from to-
day’s Order Paper.

(2) Consideration and passing of the
Coal Mines (Nationalisation) Bill, 1973,

in prices ‘of

(%) Discussion on  rise
the

essential Commodities on Toesday,
15th May. 1978,

(4) Discussion on the location of a trac-
tor factory at Pratapgarh on Tuecsday, the
15th May, 197%.
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(5) Consideration of a motion for re.
fercnoe of the Taxation Laws (Amend-
ment) Bill, 1973, o a Select Committee.

(6) Consideration of a motion for con-
currence for reference of the Plantations
Labour ' (Amendment) Bill, 1973, to a
Joint Committee.

(7) Discussion on the Motion regard.
;;;:5 violation of thc provisions of and

ers made under the Indian Works of
Defence Act, 1903, on Wednesday, the
16th May.

Time permitting, it is also proposed to
take up the following items:—

(a) Further consideration and passing
of the Cinematograph (Amendment) Bill,
1972, as passed by Rajya Sabha.

(b) Consideration and passing of
Apprentices (Amendment) Bill, 1972,
passed by Rajya Sabha.

the
as

SHRI VIERAM MAHAJAN (Kangra):
What about the Fifth Five Year Plan?

SHRI SHYAMNANDAN MISHRA (Begu-
sarai): Since we are going to have a dis-
cussion  on  prices, may 1 osuggest o the
Government to circulate a statistical nole
on the latest price situation so that the dis-
cussion may be meaningfuly . . . ( (Inter-
ruptions),

MR, SPEAKER: I am «alling only thuose
members who have given notices.

SHRI VIKRAM MAHA]JAN: The Fifth
Five Year Plan is a very important thing.
You have assured the House that there
would be a discussion on the Approach o
the Fifth Five Year Plan,

SHRI BHHAGWAT JHA AZAD (Bhagal-
pur):. You have said it

MR. SPEAKFER: There is a very strong
demand from the Members that this Ap-
roach to the Fifth Five Year Plan should
discussed and also there are many other
matters pending.

SHRI VIKRAM MAHAJAN:
have it on the 17th.

SHRI SHYAMNANDAN MISHRA: Only
one day?

PROF. MADHU DANDAVATE (Raja-
pur): We were assured both in the Busi-
ness Advisory Committee as also in  the
House that there would be a discussion on
the Approach Document to the Fifth Plan.
50, some time should be found for i

MR. SPEAKER: The House was to have
adjourned to-day. To-day was the last day.
but we have extended the session for
another three days. In spite of that, manv
itcms are left. 1 think the best thing should

We may
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be that the next session should be fixed a
little carlier, say, in the second week of
July or at the most, the third week of
July. I have made it very clear to the
Minister that unlike last time, there should
be, not five weeks, but it must be a six
weeks session this time,

SHRI BHAGWAT JHA AZAD : Yos, Sir.
t should be six wecks.

MR. SPEAKER: Last time we lost one
week, This time it should be six weeks.

SHRI §. M. BANER]JEE (Kanpur): 1
would request the Minister of  Finance
through you and the Minister of Parlia-
mentary Affairs that we should have a dis-
cussion on the Pay Cowmission’s report,
1 was told by the Minister of Parliamen.
tary Affairs that because the Finance Minis-
try has not made up its mind or because
the Government has not made up its mind
as to how to reply to it and how to tackle
that problem, they are not ready for it.

Sir, there is a lot of discontent among
the Government cmployees and they arc
verv much agitated over this, That is why
a discussion should be held,

We wanted to have a discussion in the
Consultative Committee on Labour but they
refused. They said that this is to be dis-
cussed by the Finance Ministry. But what
are we here for, Sir? T would only request
vour, Sir, that a discussion should allow-
ed on our motion and let us express our
views. Ler the Finance Minister not make
any commitment this way qr that way, but
we should be gi\"l:n a chance to express
our  views. Sir, it involves 43 lakhs of
Government employces. So, please allow a
dist ussion, Sir,

Secondly, T want the hon. Minister for
Fducation to make a statement on  the
Aligarh Muslim  University. Now, Parlia.
ment is going to close on the 16th. 7,500
students are just on the streets. They do
not know their futurc. Let the Minister
make a statement, Sir.

MR. SPFAKER: You can otherwise also
make a mention to it any time.

SHRI S. M. BANERJEE: About Pay
Commission report something  should  be
said. We are answerable to our employees.

SHRI D. B. CHANDRA GOWDA
(Chikmagalur): A most non.controversial
Bill—a Bill to change the name of Mysore
to Kagnataka—is pending and it will not
take more than half an hour or at the
most, one hour. 1 would request the hon
Minister to find time for that also, Sir . . .
(Interruptions),

MR. SPEAKER: Not that vou can grt

up and speak. T will call only those who
have given notices.
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SHRI SAMAR GUHA (Contai): Abow
the hon. Member, Mr. Gopal, a statement
was 1o be made by the hon. Minister,

I wanted to bring o your notice that a
decision is reported 1o have been taken by
the Governmeng o abolish  the Manage-
ment Pool and about that, the Chairman
of the Uniom Public Service Commission,
Mr, Kidwai, has taken exception, ind it is
said thar the decision was taken without
consulting him, It is a very serious matter,
There is hostility from the side of the
bureaucrats, some IAS and other categorvies
of people. T drew your attention by send-
ing you seme Calling Attention notices on
this subject. It is a very important matter,
I request you cither to accept my Calling
Attention Notice or ask the Minister 1o
nuke a  statement.

Also, Sir, serious discussion  is aking
place in Tehran between Iran and Paki-
stan. lran is getting 3 billion dollars worth
of arms from America. It concerns the
security of India, It is against the §
agreement, Either the Mimister of Exicrnal
Affairs or the Defence Minister should make
a statement thereon,

MR. SPEAKER: This is outside the
scope. Shri Chandrika Prasad.

st afrzer wamr (afmr) o ower
REET, I G2 A OO0 AT AT HARC
T9=ATd 24 & | T 2T #E we wari
# 0o Yo UTEo & NrmH o 14 g, A &
qZT T wET F WA AT Y 4T | /A
FEIZIUHT § FG 34, 35 TG & ®OT
@it &, foam § e @ w9 w3
A FI WL TF §, AT ACT EY AT § W
FOT woat A wif gk & 1 @wr AT A
ATETY & A 0 gu £, A 37 %1 el
I F wrk # F1§ FrdArer AE w7 w6 F )
afomr fefgwe devardx & wmr o &
gFomi# oam graA 75 &, fer s &
fore Y€ sqaear At #Y € & 1 g fed
s #Y a9 ¢ fe fafewe gvwmde &
ot w1 e &1 gavg A &1 F fadE
T AT g i gAry 2w § wweady wfvr
wiafeai &, fomr & gz @wm ooy Ay &
T &A1 AT g ) ) Frafy afagmt ok
LiJ(X)7L85—8
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Wt 2| gafa g0 5| a9 fa=e
&1 Tifey f gard 3w 7 a7 ok afagr
aifz @ & fog woogw dA@fas &
graTT fFar S, @fE I FY AT A w5y
FPTAAT A TG | 9 Jg W STEAT HEAT ATEAT
g f& ot @ g7 wfawre & swifaa gg
g 37 F1 qCT g 3] N Eeqr AN
T |

SHRI  DINEN BHATTACHARYYA
(Scrampore):  With  your permission, 1
woulidl like o read a telegram  from  the
Steel Employees Union, Durgapur. This is
cansing serious obstacle to the production
in the steel plant at Durgapur, The tele-
gram from the Steel Employees Union says

MR, SPEAKER: I am not allowing you.
This is about the Business of the House.

SHRI DINEN BHATTACHARYYA: You
are poing 1o adjourn the House sine dic
next week, Pleise give me two  minttes,

MR. SPEAKER: No, 1 am sorry. You
an pet 10 minutes even, but only on a
relevant matter.

SHRI DINEN BHATTACHARYYA: This
is relevant so far as production in the steel
plant is concerned.

MR. SPEAKER: You aan give notice
under some other provision, There are still
nany  days.

SHRI DINEN BHATTACHARYYA: This
ix a serious thing.

MR. SPFAKFR: To convince these
people is a very dilicult matter. T am not
allowing vou. (Inlerruplions).

SHRI DINEN BHATTACHARYYA: On
Monday again I will raise this iwge. | will
wait for your orders,

SHRI 5. M. BANERJEE: Sir, we want
a discussion on the FPay Commission Re-
port,  (Interrupgions)

SHRI PILOO MODY (Godhra) i At the
Business Advisory Commitice meeting it was

ided that we posipone the discussion
::‘ It;c |-'h:e Year Plan and the discussion
an the Code of Criminal Procedure, « in

] discussion on the Pay Com:
::T“::rn::‘ l:-:;:u:. Now, 1 do not undetstand
why all of a sudden the discusion on the
Pay Copmission’s report has gone oab
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THE MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMAIAH):
May I make a submission, since a reference
has been made to what happened at the
Business Advisory Committee meeting? It
was su ted— it was only a suggestion, 1
would like to emphasise, for Government's
consideration-—that instead of taking up
the Five Year Plan, we should have dis-
cussion on the Pay Commission's report;
only in the event of Government's agree-
ing to a discugsion on the Pay Commission’s
report, the discussion on the Five Year
Plan was to be pm?:oncd. What actually
happened was this. I discussed the matter
with the Finance Minister and he felt that
since Government were examining the
malter, time was not ripe for that discus-
sion. I find that there is some half-an-hour
discussion, but that is beside the point.

We originally thought of having a dis-
cussion. Naturally, hon. Members on this
side of the House were also anxious and
since they also considered it important, they
also wanted a discussion. In the mean-
while what happened was this. The whole
House was anxious yesterday to have a
discussion on the increase in prices of
essential commodities, which means prac-
tically the whole day for it. Then, Shri
Shyamnandan Mishra wanted discussion
on a motion standing in his name, which
again would take practically another dav.
As you know, we have to adjourn on the
16th, and, therefore there is hardly any
time for anything else,

SHRI PILOO MODY: Am I to under-
stand that Government are not anxious to
discuss the Pay Commission's report be-
cause they are considering it? In the con-
sideration itself, do you not think that
Government would want to hear the views
of the Opposition also because it would
help them in taking some rational deci-
sions? After having made such a strong plea
on behalf of the entire Business Advisorv
Committee, T think it was unfortunate and
unwise on the part of the Government to
run down this discussion.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): We agreed to the postponement
of the general discussion and the clause byv-
clause consideration of the Criminal Proce.
dure Code Bill on the expectation that the
Pay Commission’s report would be discuss.
ed during this session. Now, if thev somer-
sault, we are not going to tolerate it. and
we would not let them have their way as
they wish to.

SHRI 5. M. BANFRJFF: 1 wanted to
discuss the matter in the Consultative Com-
mittee on Labour, but that has been re.

fected. T have been raising this matter for °

the last three vears on behalf of the Central
Government emplovees. But becamse the
Finance Minister cannot commit himself,
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this discussion is not being allowed. I do
not want any commitment from the Finance
Minister. We have read the Pay Commis-
sion’s report, and I shall show you the
printed book that we have prepared; here
15 the book that I have got printed orf be-
half of the JCM. They could not read the
report, but we could not only read the re-
port but print this book also. They just
want to whitewash the whole thing. They
arc guing to betray about 43 lakhs of em-
plx:{'ces including armymen, Air force men
and navy people. We do not want any com-
milment ffom the hon. Minister, but let
our views be allowed to be expressed. On
the 16th, let there be a night session, and
I am prepared to sit, The Central Govern-
ml::n:i employees are feeling very much frus-
trated . i

.. : i

MR. SPEAKER: Let Shri 5. M. Banerjee
kindly sit down now,

(Interruptions)

MR. SPEAKER: Do not try to outdo
one another in shouting.

(Interruptions)

MR. SPEAKFR: This is not a matter
wersonal for me. Do not bring in the Chair
into this. Tt is for you to decide in the
Business Advisory Committee, between the
Minister and yourselves.

(Interruptions)

MR, SPFAKER: Order, order. Does Mr.
[votirmov Hosn think that the Reporters
can tecord anything when all the members
arc speaking at the same time?

SHRIT S. M. BANERJEE: There is a mo-
tion admitted on the Tth May regarding
the Pay Commission recommendations. We
want at least four hours for it.

MR. SPEAKER: Kindly sit down.
Mavalankar,

SHRI P. G. MAVALANKAR (Ahmeda-
bad): On a point of order. This matter of
thie Pav Commission report has been on the
#nvil, in public discussion, for more than
two or three yvears. Now that the Report
has come. the whole country is agitated
over it. 1 want to seek your guidance or
ruling on a fundamental matter. 1f a par-
ticular Commission Report is made public
and Government are considering it and
thev have not accepted the recommendations
contained in the report partly or entirely.
should not this Honse, irrespective of Gov-
ernment’s decision, have the opportunity to
discwss the Report? 1f you agree with the
stand that Government will not give anv
time. our basic rights which are involved
in this will be violated. Here is a
questinn where a document is published and
jt is being disqussed in the whole country

Mr.
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and Parliament is denied the right to dis-
cuss it because Government do not want it
and it is not convenient to them.

~ MR. SPEAKER: Order, order. If there
is any usefulness in this sort of thing, you
can go on talking all the timne,

SHRI DINEN BHATTACHARYYA: You
should take the opinion of the House.

MR. SPEAKER: It is for the Minister to
find time.

AT e o S

(Interruptions)

MR. SPEAKER: | am sorry. A few mem-
bers are holding the House to ransom. If
this goes on like this, there will have 1o be
found some solution. Everybody is looking
at you to see when you will sit down. 1
do not want to go to the extreme. I only
request vou to please sit down.

SHRI SAMAR GUHA: On a point of
order.

MR. SPEAKER: On what?

SHRI K. LAKKAPPA (Tumkur): We are
also interested in a discussion of the Report
of the Pay Commission. As Shri Raghu
Ramaiah has rightly said, members this
side and that side also require some rime
because it is a big, voluminous, report.

(Interruptions)

MR. SPFAKER: 1 think the presiding
Officer should move out, If you want to
settle it by a counter-talking, it is all right,
vou do it yourselves,

(Interruptions)

MR. SPEAKER: Mr. Banerjee, please sit
down. You are on your legs all the time.

SHRI SAMAR GUHA: 1 wanted to diaw
vour attention to one point.

MR. SPEAKER: If it is a point of order,
1 will allow.

SHRI SAMAR GUHA: Yes, Sir. It is 2
point of order. The hon. Minister said
that the Government will take time for the
consideration of the different recommenda-
tions made hy the Pay Commission. At the
same time, he also announced that a half-
twur discussion on the Pay Commission re-
port has been admitted for the l4th. Tt
is a strange and contradictory attitude of
the Government, because, if the repart is
in the process of consideration, naturally.
the Government will not be In a_pasition
to make any derision whatsoever. The Gov-
.ernment wants to consider the mi!lﬂ:_l.'!ll
means they will take some time for decision.

L/J(N)7L88—8(s)
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MR. SPEAKER: What is the point of
order?

SHRI SAMAR GUHA: 1 will complete
it in one minute. After taking a decision,
the Government will come before this
House and say a decision has beeri taken.
Perhaps when they have taken a decision,
they will not hear our arguments. When the
thing is in the fuid state, we must discuss
it. But when their mind is freezed after
taking a decision, we will be asked to argue
and put forward our views and say what
recommendations are right and what are
wrong and what are the points to be ac-
cepted  and  what are the points to be
amended. Therefore, 1 reguest that you,
in your wisdom, should give us an oppor-
tunity to express our views, so that it will
help the Government to come to a correct
decision on the Pay Commission report.

SHRI S. M. BANER]EE: Si¢, a point of
order. Kindly hear me.

MR. SPEAKER: No point of order. There
is one more Member left.

SHRI 5. M. BANER]EE: Sir, please
hear me only for one minute.

MR. SPEAKER: Not now.

SHRI §. M. BANER]JEE: 1 only want to

invite your attention to the Bulletin No.
1164 dated Tth May, 1978, in which a mo-
tion is admitted under rule 189,

MR. SPFAKER: I will call you later on,
hecause Mr. Madhu limaye has also to say
a few words. He has come back. Please
listen to him. He has sent it in writing.
Mr. Madhu Limaye.

st wy ferrd (ater) : wemw wErew, &
frd YA BATAFANE I TR GA A F
wm w7 7e § 6 AR ® ardY w1 9 wHwe
v 3, 3T ® ANX AN Ay AvAE F
g1 @t wdA & aui @ a g qudh-
dar s sy off gAY & | A & vl
7 w20 ? sar wrf wwewHA U
aowTe waf 7 gRfAd wTeT R w7 qwa
afxd | & fad 6—7 faz Aefmr, ga
qEeq WY AYET | )

seaw wEYET 3 OTHT R ¥ wmnmoAnd
b dw d
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oft my o ;gAY AW AR
AT q@t & sraw g2 gen fw fggraw
regdifaan (feuerewt) i fawem St #
Foot @, 30 7 fawelt a1 fawr g7
fan a1, v fad wefeefedt 9 & g7 &t
faareft #Y oA #1 av w1 faar | TEE
1 fFom 2g & grm, wfeT gad oS
frea @ &, 38 & ar? 7 741 a2 &9
Faft ? waifs faset &t qead w7 a2 &
Iy J1 dETATT wEr GwT-ERIE &
fedi #1 qFa g, weET AT &,
HTHIT FT 299 GEM-TAET FFET FAA
% TET AAT AT TH | F1E FrIIEN T4,
T & FTT Fr§ T Ay 7

& AAATT qEEdi & §-FHInA F1 four
R agE § fad Frefaar g, 4 ) 5w 7
NG FLAT § W7 AGATE F 15 A0 FY
farz-ATgE AU &1 1A, TAT T FH4T AT
fAar g-9 a9 A HFT 1279 T 3@ T
TEH T AT |

SHRI 8. M, BANER|EE: In Bulletin
No. 4 dawd Tth May, 1973, a motion
has been admitted under rule 189, and the
motion is that “This House takes note of
the Report of the Third Central Pay Com-
mission  (Volumes 1 to 1V), laid on the
Table of the House on the 2nd April, 1973,
I'lie half-an-hour discussion which has been
admitted, even il it is converted into one
hour, will not be enough; amd that is on
a different aspect; a memorandum has been
submitted o you by some asociation, and
that will have 1o be covered. Now 1 re-
quest that on the 16th, or even on the
17th,—we are prepared 1o sit one day more
—-it should be ddiscussed, Let there be a
compromise with the Government.

MR. SPEAKER:
make the statement.

Shri  Khadilkar may

SHRI §. M. BANERJEKE: Sir, let the
discussion  be held on the 17th: we are
prepared. T would only reqeest him to find
soime  time,

MR. SPFAKER: Plegse sit down. 1 will
msk him on Mondav if be conld find time,
it inday.
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13.30 ins,
STATEMENT RE. 1058 OF VISION 1IN

AN EYE OF SHRI K. GOPAL, M.P.

THE MINISTER OF HEALIH AND
FAMILY PLANNING (SHRI R. K. KHA-
DILKRAR): Sir, there was a brief discussion
i the House on 9th May, 1973 on the
vircumstanees  in which  an Honourable
Mcember has suffered loss of sight in one
eye. 1 orise o make a statement on this
unfortunate affair. 1 felt shocked when 1
received this news at Geneva. A few days
Iefone & dett | had  reccived from Sl
Gopal a lewer dated it April, 1978 sav-
ing that he was taking treatment for his
eve al the Go B Pant Hospital and re-
questing  reimbursement under the Central
Government Health Scheme, 1 agreed o
the request aml had no notion at that time
of the seriousness of the case or of any
pewssible lapse on the part of any doctor in
any o our institutions.

On omy return this morning T have gone
through the proceedings of the House and
I fully share the concern expressed by Hon.
Menibiers over what has happened, At the
instarce of my collecague Prof. A, K. Kisku
an urgent and  thorough probe has been
initinted by the Direetor, Al India  Insti-
e of Medical Scicnces in association with
Dr. . Diesh, Gonunissioner for - Rural
Health Services. As President of the All
India \nstitmie of Medical Sciences 1 have
instincted  the Director o convene  imme-
digtely an exteaordinary meeting of  the
Institnie Bodv 1o take appropriate action
on the hasis of the findings of this probe.

However, the immediate question thay is
worrying me most is whether anything could
e done by way of restoring vision to Shri
Gopal's eye. 1 have already decided to set
up a board of eminent ophthalmologists to
examine Shri Gopal and give us their con-
sidered advice so that the ;l)ossibililitﬁ of
1estorative  treatment in India or abroad
can be explored.

Sir, it is a maitter of deep regret that
Shri Gopal should have been deprived of
vision in one eve at such an carly agﬁ. I
can assure the House that if this has hap-
pened duc to the negligence of any indivi-
dual, he will have to face the consequences.

MR. SPEAKER: We take up next iteny
of business. Mr. Mohan Kumaramangalam.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): 1 want to make a submission, T
have written to your goodself with regard
to the missing file, which was sent to Shri
I. N. Mishra. This was discussed in Rajya
Sabha. Tt is a scrious matter. A file was
sent 1o Mr. L. N. Mishra and that_file is
missing from  the Government  Pepart.
.'“f'“ ey
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MR. SPEAKER: It has happened in
Rajya Sabha; it cannot come here.

SHRI JYOTIRMOY BOSU: I have given
written notice.

MR. SPEAKER: You arc basing it on
what happened in Rajya Sabha.

SHRI JYOTIRMOY BOSU: I have nol
mentioned  anything  abowt  Rajva Sabha.
A file which was sent to Mr. L. N. Mishra
involing . . .

MR. SPEAKER: Please sit down;
not allow it. It has happened in
Sabha and you are raising it.

SHRI SHYAMNANDAN MISHRA (Begu-
sarai): On a point of order, Apart from
the subject-maiter  that is sought 10 be
raised, my point of order is this. 1 we get
any information  from the forum of the
Rajva Sabha_ shall we not take notice of
i Is that th~ rule? There might be very
serious  information thar might have been
conveyed to Rajya Sabha and that  can
form the subject-matter ol discussion here.
We get information from the newspapers,
That docs not mean that we shounld not get
any information  from the forum of hlr
Rajva Sabha,

MR. SPFAKER: There is nothing to de-
bar you.

SHRI O JYOTIRMOY  BOSU: I have
given fullest details, T have with me a copy
of that letier,

MR. SPEAKER: In this House, the prac
tiee is, that if that happens and if it comes
in the motion, to send that to the Minis.
ter,

SHRI JYOTIRMOY BOSU: 1 am very
glad that you have given me the chance.

MR. SPEAKER: So far as Shri Mishra is
concerned, T do not thing that any matter
which is under  discussion in the Rajya
Sabha cannot be referred in this House.
There is no bar against that.  You will
kindly sit down now since 1 have given my
lmlmg. Now, Shri Mohan Kumaramanga.
am.

1 do
Rajya

13.36 hrs.

COAL  MINES (NATIONALISATION)
BILL*

THE  MINISTER OF STEFL AND

MINES (SHRI §. MOHAN KUMARA.

MANGALAM): Sir. 1 beg to mowve for leave
to introduce a Bill o provide for the ac-
qusition and transfer of the right, tide and
interest of the owners in respect of the coal
mines specified in the Schedule with a view
to re-orpanising  and  reconstructing such
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woal mines so as to ensure the rational, co-
ordinated and scientific development  and
utilisation of cval resources consistent with
the growing requircments of the country,
in order that the ownership and control of
such resources are vested mo the State and
hereby so distributed as Dbest 10 subserve
the common good, and for matters con-
necled  therewilh o incidental thereto.

MR. SPEAKER:

“T'hat leave be granted to introduce a
Wl to provide for the acquisition and
transfer of the rvight, title and interest of
the owners in respect of the coal mines
specified in the Schedule with a view o
re-organising and reconstructing such coal
mines =0 as Lo ensure “",‘ 'aliﬂﬂll -
nrdinated and scientific development and
utilisation of coal resources  consistent
with the growing  requrements  of  the
couniry, in order that the ownership and
control of such resources are vested in
the State and therebv so distributed as
hest 1o subserve the common good, and
for matters connected therewith or incis
dental thereto.”

The question is:

The motion was adopted.

SHIRI 5. MOHAN KUMARAMANGA.
AM: Sir, T introducet the Bill.

silo THo MHo FAR : W:ET AF1EH,
7 ®fama @ oo w oww oww
zrew 4

wem WA : F ITH a1 FEwW A
g wirf trear fawa At fawear

138 hrs,

MATTER UNDER RULE 377

DecisioNn 10 WORK TO
RuLe

MR. SPEAKER: Now, Shri Dinen Bhat-
tacharyya.

Hanway  GuArps®

SHRI1 DINEN BHATTACHARYYA
(Serampore): Mr. Speaker, Sir, with your
permission, under ule 377, 1 want to

mention here that in the Hindustan Times
Delhi, it has appeared that from to-day,
the Guands of all  Railways all over the
country have decided to work to rule. So,
may 1 know froam the hon. Minister--their
demand is for the  revision of their pay
sales—-the reaction on this decision of the
guards?* The recnnmendation of the Pay
Commiwion Is there for which we are wo
anxious to find time for discussion,  This

*Published in Gazette of India Extraordi nary Part 11, Section 2, dated 11-5-73.
tIntroduced with the recommendation of the Prosident.

A R

wveen entiey (0 ACCEPL LIS requiest,

But
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(Shri Dinen Bhattacharyya]

notice has been sent to the Railway Board
by the Guards about their decision to work
to rule. The Minister is here. Let him say
something in this regard.

13.39 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MOHD. SHAF] QUERESHI)): I have scen
the reports appearing in the press. It has
also been brought to the notice of the
Railway Ministry that the All India Rail-
way Guards Council had passed a resolu-
tion wherein they have stated that they
would start the work to rule from to-day.
The Railways have no information whether
this action has been implemented actually
by the Guards or not. But, I have got the
statement by the Chief Adviser of Guaids
Congress, Shri Attar Singh Ahuja wherein
he has stated that 18,000 guards all over
the country were guing to observe the work
to rule from l0th June which would para-
R'sc the railways throughout the country.

t this critical stage, the whole Housc
knows that we have to move tremendous

uantity of foodgrains from onc part of
the country to another. | would request ‘lhc
railway guards not to resort o this agita-
tion ag this stage, If any other information
is available with the Railway Ministry, that
will be brought to the notice of the hon.
House.

SHRI DINEN BHATTACHARYYA:
What about the revision of pay saales?

SHRI MOHD. SHAFI QUERESHI: This
matter has been thoroughly gone into by
the Pay Commission. This matter was car-
lier referred to the Railway Board and the
same has been taken up by the Unions
also, It is under the consideration of the
Board.

SHRI 5. M. BANER]JEE (Kanpur): May
1 seek a clarification?

MR. DEPUTY-SPEAKER:
Rule 377.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): But it rule 377 invites a state
ment from the minister, a further clarifi-
cation ¢an be sought.

‘This is under

MR. DEPUTY-SPEAKER: By the mem-
ber who has raised it, not by any other
member.
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13.40 hre.

MOTION RE, REFERENCE OF MATTER

TO COMMITTEE OF PRIVILEGES

ABOUT IMPLEMENTATION OF LOK
SABHA RESOLUTION

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): 1 beg to move:

“That this House, having considercd
the statement made by the Minister of
Steel and Mines in the House on the 25th
April, 1978, points raised by Mcmbers
thereon, and other relevant facts relating
to the implementation of the latter part
of the resolution adopted by Lok Subha .
on the 2nd ber, 1970, namcly,
that the Government in the light of
gravity of the offence administer to Shri
5. C. Mukherjee maximum punishmnent
under the law and report the same tw
this House’, do resolve that the matter
be referred to the Committee of Privile-
ges; .

The House do further direct that the
Committee report to the House by the
16th August, 19738,

At a meeting  held by the Minister of
Steel and Mines with the leaders of the
opposition vesterday, it was decided that this
motion be passed without discussion,

MR. DEPUTY-SPEAKER: The ques
tion is:
““Ihat this House, having considered

the statement made by the Minister of
Steel and Mines in the House on the
25th April, 1973, poeints raised by Mem-
bers thereon, and other relevant f[acts
relating to the implementation of the
latter part of the resolution adopted by
Lok Sabha on the 2nd December, 1970,
namely, ‘that the Government in the
light of gravity of the offence administer
to Shri 8. G, Mukherjee maximum punish-
ment under the law and report the same
to this House,” do resolve that the mat-
ter be referred to the Committee of Pri-
vileges;

The House do further direct that the
Committee report to the House by the
16th August, 1973."

The motlon was udopted.

13.42 hn.

STATUTORY RESOLUTION RE. PRO-

CLAMATION IN RELATION TO THE

STATE OF MANIPUR AND MANIPUR

STATE LEGISLATURE (DELEGATION
OF POWERS) BILL

SHRI JYOTIRMOY BOSU (Diamond
Harbour): 1 rise on a point of order about
item ]8. This statutory resolution stands in .



" 197 President's Rule VAISAKHA 21, 1895 (Sata) in Manipur (Res.) and 198
Manipur State Leg, (Delegation of Powers) Bill

the name of Shri Uma Shankar Dikshit,
who is the Home Minister. If he thinks that
fund collection is more important than at-
tending the Lok Sabha, we are not going
to listen to Mr. Pant. Not that we have any
dislike for Mr. Pant as such. But we insisi
that Mr. Dikshit be summond to the House
before you take up this item. Otherwise,
we are not going o cooperate with the
Government in this House,

MR. DEPUTY-SPEAKER : Under the
rules, there is no bar to onc Minister 10
officiate for another in the same Ministry.
But in this case the notion stands in the
name of Mr. Uma Shankar Dikshit and I
have not been told that Shri Pant will he
moving the motion in his place. 1 can give
permission but I expected that the Chair
should have been informed ahout it

sft wy fma (FiFT): SuTETE o, AT
SEEqT AT AV & | 9 7 3 & wgr
W& g STATT qT qFeq o I www Afera
® A & § ot famr gt o oo fodt da
& Wy AE FT A |

JUTEqeT A 1ET, T I AW F 7Y AT,
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A} ©% A WY wEEl F AT &7 997 &
a1 e fret oft s aer g A e
gl a% TITEAET WIS, TIGAT T &7 A9
0 W R @ # aga A & qmar g Wi
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Fnive difera & w5 arg af &, @1 afe
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Should Shri Dikshit come or not?

SHRI  VAYALAR RAVI (Cirayinkil):
Ihe hon. Members, Shri Limaye and Shri
Basu imputed motives for the absence of
the hon. Home Minister. 1t should be re.
membered that he is the Leader of the other
House. Instead of tinding out whether the
hon. Minister is in the other House or at-
tending to some important work, they have
auributed motives, 1 fully agree that the
Minister should be present, But attributing
motives is unfortunate and should not be
allowed.

MR. DEPUTY SPEAKER: All these are
slightly beside the point. I am in a dith
culty here and 1 would like Shri Pant 10
assist me. 1 have said that under the rules
there is no bar; only he has to inform me,
what ever may be the reason. I have not
Lieen informed. So, it is now for Shri Pant
to help me out. What should I do?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): I shall certainly abide by
your wisdom in the matter. Due to certain
other work, the Minister could not be
resent. Since we have to get through this
wusiness 1 would request you, Sir, and the
House to show some indulgence and allow
us to proceed with this work,

s qg femd @ wRAT dfee ofr ®
fmm afgd o1 fF 37 ®1 awEE §

SHRI K. C. PANT: It has not been done.
But rather than hold up the work, I would
request the indulgence of the House to pro-
reed with this work.

MR. DEPUTY-SPEAKER: 1 take it that
Shri Pant makes a verbal request now, in
stead of in writing.

SHRI MADHU
must express regret.

SHRI JYOTIRMOY BOSU: Sir, on
point of order. If they had done it before 1
raised this point, it would have been all
right and acceptable and you would have
been entitled to accept this request. But

LIMAYE: Shri Dikshn
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since they have been cought in the wiong,
it they make a verbal request now, I do
nat think it would be binding on your good-
selfl to accede to that request. Under the
circumstances,, if you allow Shri Pant 1o
proceed with the Bill, it would be most un-
lortunate, irregular and improper.

MR. DEPUTY-SPEARER: 1 take it that
Shri Pant has now personnally made this
request that he should be allowed 1o move
this motion in place of Shri Uma Shanka
Dikshit.

Now, that is before the House; that is
before me. 1 can, of course, allow him lo
do that. But in this case, T would also pre-
fer 10 he guided by the House. Even if we
agree to his moving the motion, I would
like to say that this should not be repeated
by any Minister, that he does not inform
the Chair and then somcbody else comes to
move the motion. I think, that is not the

way to show respect to the Hownse. This
should not be repeated.
1 would like to have the sence of the

House. In view of the request made by Mr.
K. €. Pant and in view of the urgency of
the matter because, 1 think, there are cer-
tain constitutional restraints that this mu.t
he disposed of before a particular period—
he -has made that point also—I take it that
the House has the pleasure to agree to this.
1 have already expressed it that  ihis s
most unfortunate.  We should show more
respect 10 the House if we are to fur'lcl.l'lnll
as a parliamentary democracy. 1f we decide
at anv time to do away with democracy, 1o
do away with Parliament, that is a different
question. But as long as we are to function
as a parliamentary  democracy, we musl
show respect to the Housc.

1 take it that the House agrees with me,
in view of the particular circumstances, that
Mr. K. C. Pant may be allowed to move
the motion in place of Mr. Uma Shankar
Dikshit.

HON. MEMBERS: Yes.

SHRI K. C. PANT: Sir, T would alss
like 1o have your guidance on other matter.
ltem Nos. 18 and 19 refer to Manipur. I
want to know whether the discussion on
both of these items will be together or sepa-
rate.

MR. DEPUTY.SPEAKER: I think, they
should be discussed together.

SHRI K. C. PANT: So. T may be allowed
to make two speeches, one after the other

on both the items. One is the Statutorv
Resolution and the other is the Bill.

MR. DEPUTYSPEAKER: Yes.

§HRI K. C. PANT: Although you have
rebeameemracions_enourh _and the House has

been gracious enough to allow me 1o pro-
ceed, 1 would request you to take into ac-
count the kind of insinuations that were
made in the course of these remarks which
were most uncalled for.

MR. DEPUTY.-SPEARER:  They were
vather out of the way. I have said that.

SHRI K. C. PANT: I beg to move:

“That this House approves the Procla-
manon isued by the  President on the
28th  March, 1978, under article 356 of
the Constitution, in relation o the State
of Manipur.”

As the Jlouse would recall, following a
voiz of no-conlidence passed on the 24ih
Seprember, 1969 against the  Ministry  led
by Shri M. Koireng  Singh, the former
Union Territory of Manipur was brought
under the direct  control of the President
from the 16th October, 1969, as provided
in the Government of Union  Territories
Act, 1963, This position continued tll the
21st January, 1973 when the new State of
Manipur was formed. Since the administra-
won of the State could not be carried on in
accordance with the provisions of the Con-
stitution until the General Elections were
held and the Legislutive  Assembly  came
ima being, the President issued a Procla-
mation under article 356 of the Constitu-
non and took over the administration of
the State of Manipur  from 2Ist January,
1978,

Following the General Elections held in
March 1972, although no  party emerged
with a clear majority, a Ministry headed
v shre Alimuddin was formed on 20th
March, 1972 under the acgis of the “United
Legislature Party”™  which  comprised the
Manipur Peoples’ Party, the Socialist
Pavty the United Naga Integration Com-
mittee, the Congress (0) and some Inde-
p(-mlcnl.-e.

The report of the Governor of Manipur
has already been laid on the Table of the
House. The Governor has  described at
length the litical events of the State
which culminated in the neced for the issue
of the Proclamation under article 356 of
the Constitution,

Given the circumstances that were obtain-
ing in the State, there was no alicrnative
to a spell of the President’s rule in Mani-
pur. The fact that the realities of the poli-
tical situation were such that an alternative
stable Government was not possible was ac-
centuated by the budgetary dead-line. So,
it was decided that recourse should be had
10 article 856, The next  question  that
arose was whether the Legislative Assembly
should be suspended  or - dissovied.  The
Governor eid express  the  view that the
Assembly should he kept suspended for the
rrescnt. d
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Such a view could, perhaps, be j
on the basis of a hope of the possib
the political parties  in Manipur  sorting
oul, given some timg, their own internal
adjusiments leading 1o an alternative Minis-
try. But the political background, set ow
in the Governor's own report, did not sus
tain such a llxmibility, In fact, the Gover-
nor himself had not ruled out the possi-
bility of his being compelled to recom-
mend the dissolution of the Assembly and
the holding of fresh elections,

On the positive  side there were  othe
valid reasons which argued in favour of the
dissolution of the Legislative Assembly. It
cannot be denied  that  any  Government
formed cither by the Progressive Democra-
tic Alliance or the United Legiluture Party
would be dependent on the support of a
large number of defectors. As the Governor
himsell has pointed out, there were several
members in either group who had changed
their party loyalties more than once, Tt s
only reasonable 1o conclude that a Govern
ment based on such  mercurial  suppori
could hardly provide a stable adminisira-
ton which s of paramount importance (o
this young State throbbing with aspirations
and expectations. Tv is most unfortunate
that ever since the Statg came into being,
there have been defections and redefections,
If this murky poutical  situation is to he
cleared, if the State is to devole itsell single:
mindedly to the tasks of social and ccono-
mic advancement, it is of the utmost im-

rtance that the political parties should go
hack to the people and obrain an unegui-
vocal mandate.

Sir, 1 have no doubt that this august
House will fully appreciate the soundness
and constitutional propericty of the course
of action adopted in respect of the State
of Manipur aml whole-heartedly  approve
the proclamation issued by the President
on the 28th March, 1978,

Sir, T beg o move:*

“That the Bill to confer an the Presi-
dent the power of the Legislature of the
State of Manipur to make laws_ as passcd
by Rajya Sabha. be taken into considera-
tion."

The House is aware that, in the Procla-
mation dated the 28th March, 1973, in rela-
tion to the State of Manipur, the President
has declared that the power of the State
1egislature shall be excreised by or under
the authority of Parliament. However, in
view of the otherwise busy schedule of the
two Houses, it would be difficult for Parlia-
ment 1o deal with the various  legislative
measures that may be necessary in resepect

of the state. It would be even more dilfi-
cult n situations requiring emergent legis-
lation. "Lhe Bill, therelore, secks to conter
on the President the power of the State
Legislature to make laws in respect of the
State. It has been the normal practice to
undertake such legislation in relation to the
States under the President’s Rule and the
present Bill is vn the usual lines. Provision
has been made for the constitution of a
Consultative  Committee,  consisting ol
Members of Parliument in this regard. It
is ubwoy proposed 10 constitute an Advisory
Committee for Manipur so that the leaders
al all shades of political opinion in Mani-
pur are associaled with the administration
during the President’s Rule,  Provision is
also being made to empower Parliament to
direct modifications in the laws made by
the President, if considered nccessary.

I request the hon. Howse to accept the
legislative  proposal  before it

MR,
moved:

DEPUTY-SPEAKER:  Resolution

“1hat this House approves the Pro-
clumation issued by the President on the
28th March, 1978, under article 356 of
the Constitution in relation to the State
of Manipur.”™

Muotion moved:

“I'hat the Bill to confer on the Presi-
dent the power of the Legislature of the
State of Manipur o make laws, as passod
by Rajva Sabha, be taken into considera.

tion"',

SHRI BIREN DUTTA (Tripura West):
It is maost unfortunate that, after attaining
Statchood,  Manipur had to go er
Prsident’s rule for short  spell of time.
I'here is no doubt that the so-called mas-
sive mandate, reccived in the other States
by the ruling Congress Party, could not be
ot from the Manipur eclectorate.  From
that time there was an  attempt by the
ruling party to have its own Government
in Manipur. and that led to the creation
of a situation in which defections began.
This is most unfortunate. Now to come be-
fore the House and declare that the Mani-
pur people only are responsible for such a
defection is not correct.

14 hrs.

“In the one hand you were encouraging
AcFectors and on the other, you are blaming
them. That is how you are creating this
situation. Now vou are saying that hecause
of defection, the President has taken owver
the admimsiration of this arca. We find
that in other parts of the country when the

—_—

*Moved with the rccommendation of the President,
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ruling party has not got the majority, this
thing has happened. Llection must be held
in Manipur as carly as possible and there
should be no delay in this, After the formal
declaration of the Presidential Proclama-
tion, all such things have happened.

In this connection, I want to bring to the
notice of the Government that at the time
of the formation of the State and at the
titne of the formation of the North-Eastern
Council, 50 much hope was created in the
minds of the people of the North-Eastern
region that some concrete and tangible
steps would be taken to develop this area.
8ir, Manipur has no railway line. 1 do not
know whether the North-Eastern  Council
has given any thought to develop this area.
What will be its relationship, during the
period of President’s Rule, with this Coun-
¢il? Once I saw in the paper that the Nerth
Eastern Council had met. But, I came to
learn subsequently that this
not even given any importance to the deve-
lopment of this area.

MR. DEPUTY-SPEAKER: Are we dis-
cussing Manipur State Legislature (Delega-
tion of Powers) Bill or North-Eastern
Council Bill?

SHRI BIREN DUTTA: Sir, Manipur
meeds immediatcly a railway line. It needs
some industry also. Manipur demands es-
tablishment of some industries w|hich Bun
ive employment to their e. ut,
:tou kr?ow that in the pl\‘lrgrm-!'.au}rn
Council Bill it has been stated that the

lems connected with economic develop-
ment will be considered by that Gouncil.
What will be its relationship with  the
President’s Administration and the ad-
ministration of the North-Eastern Council?
Though it is an advisory body, 1 want to
know whether there will be any link or
mot with the North Eastern Council dur-
ing the President's Rule and whether this
Advisory Council and Parliamentary Com-
mittee which arc going to be formed will
have any relationship with this Council.
1 want to seck one clarification from the
Minister. You know that as regards’ Mani-
pur there is some serious apprehension in
the minds of the people that the Central
Government is trying to deny them their
rights to have their Legislative Assembly
to run their administration. Here, you
know there is ciisis; there is Naga trouble
and things of that kind. In this context
L uest that Govarnment should do
nu:eeaning immediately. How long will the
_President’s rule  continue? President’s
Rule must end as early as ible. Manipur
is under long spcll of President’s Rule.
It is situated in the bLorder area and there
is a lot of dissatisfaction among the people
which create some troubles there. A

Council had .

While 1 support this Bill ai present I
request the Government to consider very
seriously during the President’s rule to

develop Manipur economically, specially,
politically and culturally and give up this
idea that the President’s Ru[fe will end

only when conditions are created for the
ruling Congress to become victorious in
clections in Manipur.

Let them create a situation where demo-
cracy can really thrive and prosper. If
you want to develop the democratic ideas
and traditions you should look after the
needs and the aspirations of the local
people and their democratic systems. We
want to know whether you will hold the
mid-term  elections along with U. P.,
Orissa, etc. There must be some idea of
these things in the minds of the people.
If things are not done on proper lines,
what will happen is, certain clements and
forces, hostile to the development of
Manipur will take advantage and will dis-
rupt the minds of the people of Mani-
pur. This ~hould be avoidcc{ With these
words, 1 sfport the Bill.

SHRI N, TOMBI SINGH (Inncr Manipur):
I support the Resolution on the Proclamo-
tion of President’s rule in Manipur and
also the Bill conferring on the President
the power to make laws in respect of the
State of Manipur. One month back, the
circumstances t led to the proclamation
of President’s rule in Manipur were refer-
red to during the discussion in this House
on the Manipur B t, and both sides
of the House exp: their views. Today
1 see a marked change in the attitude of
one of the opposition parties, namely the
CPM. While speaking during the Budget
discussion, Mr. fyotirmoy Bosu, referred to
Manipur as ‘such a small State’. He laid
emphasls on the word ‘such a Small State’
and he connected it up with the amount
of expenditure that was allotted to Mani-
pur in the Budget saying “‘such a huge
amount for such a Symaql State”’, Natu-
rally, our sentiments are wounded. His
party does not have sympathy ‘for the
small State. It likes to judge the State by
the Lu?eneu of its size, and population
alone, If such a party had come to power,
what would have been the fate of back-
ward areas of the country? Sir, luckily we
are in safe hands today. I am happy
that a marked change has been expres-
sed in the of one of the Members
of the same party who comes from Tri-
pura. Perhaps he understands the diffi-
culty of the small areas because he him-
self comes from a small State.

The point which I wish to emphasise is
this. country is developing. There are
different areas of different grades of de-
velopment. -In some areas you have to
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spend more, in some areas, you have to
spend less. You should never think in
terms of, why should we spend for them,
because that is not proper. You shoumd
never  think  on these lines, After all,
what do thesc terms ‘we’ and ‘them’ de-
note? I believe, Sir, this tendency to
divide the country and bring in a sort of
‘big-brother attitude’ in our relationship,
saying, we are spending for them, under-
lines the idea of all conflicts, of all quar-
rels, of all differences, either in States or
in-between States, in regions or in-between
regions,  So, this is a very unhealthy ten-
dency which wounds our sentiments that
some section of the nation is patronising
some other, This a welfare State. We go
in where our help and assistance is ne-
cessary. Therefore, in some cases the size
and population of a State does not decide
the quantum of help from the Centre.

Coming to the issue of the proclamation
of President's Rule in Manipur and also
the Bill that we arec considering at the
moment 1 would like to say the circum-
stances that led to the downfall of the
Minisitry which was run by an unholy
alliance with Mr, Mohd, Alumidin as the
head were exposed carlier. I do not want
to go into the details. During the earlier
discussion we demanded a thorough probe
at the highest level into the misdeeds of
the Ministry which did so much masive
destruction  of ublic morality, in the
sphere of Administration, public life and
politics, Massive destruction was done in
every possible sphere. There is ample
proof for most the charges which we
have submitted in writing to the Home
Minister. 1 think we shall be getting an
encouraging ly but we are more in-
terested in action. We like this not as a
pelitical revenge but because we are in-
terested in paying the way for a healtheir
future. What we are most concerned with
is the future, Unless we do the right
thing by undoing the massive misdeeds of
the ULP Ministry aps we cannot
think of anything for the future. We
axpect. therefore that under the able leader-
ship of the Prime Minister and her Home
Ministry a thor probe will be con-
ducted  particularly in Public works
Department. 1t is a small area where
money wer is in the hands of a few

ple. Therefore, when this Public Works
B:::nunem through which we spend so0
many crores of ru goes wrong the en-
tire State could considered to be in
danger,

SHRI MANORANJAN HAZIRA (Aram-
bagh): Sir, there is no quorum in the
House.

MR. DEPUTY-SPEAKER: Let the quo-
rum bell be rung . . . Now there is quo-
Fum.

SHRI N. TOMBI SINGH: I was refer-
ring to the corruption in the Public Works
Department. During the last one year of
the ULP Ministry, the Ministers and also
the MLAs sent their workers' representa-
tives and relatives as contractors, enabling
them to be registered ad hoc and quickly
and without formalities, and enabling
them to be awarded contracts in such a
manner that big contracts were split into
small amounts in an unprecedented manner
s0 that these new recruits, followers and
patrons of the then ruling group could
get the benefit of the contract works.
After that, in the PWD the entire drama
was only a give-and-take Dbetween the
Ministers, their workers and some of the
engineers,

Particular reference may be made to
the present incumbent of the post of Chief
Engineer. The manner in which he was
appointed and the rumours that were
spread before his appointment were re-
ported in all the local papers. He financ-
ed and patronised the entire party by
mobilising money from his subordinates,
and contractors etc., and then after that,
as a reward for it, he was appointed Chicf
Engineer. This man is still continuing.
His continuance in oftice is such an im-
portant factor in the politics of the State
today that so long as he continues, it
makes ractically not much difference
whether Mr. Alimuddin continues as Chief
Minister with his Cabinet or not, because
all the money is flowing to them under
the patronage of this man whom they ap-
pointed on these wunder-hand considera-
tions which werc reported. Now, the res-
ponsibility of removing him and setting
the whole thing right and cxposing the
corruptions that have gone into this de-
partroent during the last one year is on the
Home Ministry, and 1 hope that no time
will be lost, because every day is impor-
tant and even one moment is important.
Therefore, there should be no excuse under
any technicalities or formalities for his
continuance even for one day more. His
appointment is ad hoc.

Another artment which deserves mem-
tion is the ucation Department. Here,
massive transfers were done at the level
of primary schools, and transfers were

e from one end of the State to the
other just because a poor and low-paid
teacher did not salute the Education
Minister one day, for instance. We heard
stories like this in the British days, but
we are finding this during the time of the
Fducation Minister of the ULP. He nmde
massive transfers on political grounds. If
he had done it at the college level or even
at the high school level one could have
understood it. But he did it even at the leval



207 President’s lule

MAY 11, 1973

in Manipur (Res.) and 208

Manipur Stat: Leg. (Delegation of Powers) Bill

|Shri N, Tombi Singh]

of the primary school teachers. Nothing
conld e more condmenable. 1 do not have
words strong enough to condemn this. Re-
cords will prove—~1 am not talking in the
recruitment and ap-
done only on  political
. thereby reducing the whole
of  Fducation 1o a kimd of
instrument of the erstwhile ULP
I we do not set this right again,
vdurat in the State will be ruinca. ht
15 not i the interest of the Congress, it
15 nolin the interest of any party that 1
Plead so. What T osay s the interest of
the genceral slic: beca in such a s
Stle 4 ol n standard has to be
med by all o wadh our you
ration the night thing.

ar-=how  promotions,
pointments
considerat

were

In my humble capacity as a member o,
the Congress y have had the privi-
of associa self in dillerent ac-
ties i the admimstration of the Staie
amd no Opposition: party. in spite of thewr
peneral complaints — and propaganda
against us, could criticisve ws cven o the
extent of onchundredih of  what we are
doing teday against them because we never
went 1o the extent of  political  punish-
ments  and  political  appointments. . We
could not think ol even a humdredth pan
of what they have done making room for

human w U, Ponlay as we  mmony
the honourable  Home ler aml also
mabilise  public  opinim about  this, we
are not dofng it in the sellish interest ot

the party. We know we are at the merey
of the people who voted us o power. Our
interest is 1o see that people are led in
the rght divedtion,

In the  last budget  discusion, T had
comparcd the entire: State 10 a beautiful
Hower garden which destroyed In a

wild clephant. Like Mobammed Bin Tugh-
Tak, whao things as he liked, (I|:|||gi"g
his opinion lom moment o moment,  this
beautiful State was desttoved by them as
a wild elephant destrovs a beawtifui garden.
Now we  cannol just rest,. We  have (o
make the whole State green again, make
it @ more beautiful  garden,

How can we do it? Only by
ing the whole thing, and also showing
to the ‘uph' and 1o such officers who
paid bribes or any other consideration to
the UL Ministers for their untimely pro.
motions or transfer that this cann, and
shoukl not, be done, that such malprac.
tice not carty them  anywhere,

We  onhv claim  that only sich cass
where real mistakes  hawe been  detected
be taken up. That is why we demand
that a therough probe has  to he con-
ducted.  particularly into  these two big
departients through whith we spend the

renTganis-

preatest percentage  of gosernment money.
Other departments may also be mentioned.
lor  cxample, the nedical department.
Lmitimely promotions of doctors were made,
political  transfers were  cHeced, Some  of
these officers imvolved were helpless  and
they had o obey the orders. But we
understand a few of them were hand in
glove  with the  Ministry and they got
illegitimate patromage  in terms  of
Ters, promotions or fresh recruitment, We
have 1o show that this also doces not work,
that such unhealthy practices do not take
them anywhere.

I would particularly mention the neglect
al the Mimstry in regard to cerlain issues
in the Staws. Ours is a Sale where there
is noindustry, Therefore, the ])(}l]lll.dlll‘lll
depemls on a.l,mullun- as their main pro-
fession,  Tast year,  there was  drought.
Even this year there are signs of drought.
We do not know yet; the rainy scason is
o start and let us hope there will be a
good rainy season. During the rule of the
CIPe the Government of  India  very
ously gave some funds for minor irri-
o I amwer 1o one of the questions
a few dav back, the Minister in charge
of irvigation aml  power was  just kind
cnough o inform me and the House of
the details of the funds allotted. But 1
should say  that the  way in which  the
funds were wtilised  was something  shock-
ing. they simply mi

They selecied a few
own without confirming whether they were
actual  cultivators or  not,  these
veceived  pump sets which they  use
purposes  other than  rrigation, and ll)r
that  methad  they made money, This is
the way in which they utilised the minor

su ilporlcrs of their

Icn sle

Irrigatio hwemes and  the amount  that
the Government of  India  so generously
allotted  to them. Thev think of politics

only, They look at ll:mg:. only from the
puhnul angle. The result is that this year
there is practically no sign of whatever
has been spent by the Government of India
through them  on minor  irrigation
schiemes,  Such amounts  have been mis-
used for building up the political strength
only,

Now. this should not lcad to any dis-
oouragement  on

thr“‘!l;arl of the Govern-
ment of Tndia te spend more,

that there is President’s rule, the machi-
nery is in our hands, and we must be
ahle to spend properly and also the appro-
priate amounts for this. Unless we make
arrangements for minor irrigation and sup-
v of water cven for drinking purposes,
it will be verv diflicult. You will be sur-
prived that in a place like Manipur whete
there iy plenty of ra‘nfall there was an

because, now

trans-
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unprecedentied drought, and people had to
urchase a bucket of water at Re. 1. That
appened  even during the. time of  the

visit. of the Minister of  Swlte of Home
Affairs, Shri K. C. Pant. This could be
not  except for  certain negligence ol the

State Government, They could have made

lemporary  arrangements by having  bar-
rages, digging tanks etc.  Experience has
now  taught ws that we have o take

precautionary  measures for the future “hy
digging tanks wherever it is posible, in
between villages and also in between agri-
cultural lands, so that in times of scarcity
ich may happen any time becawse of
the changing climage and unpredictable na-
tural occurrences, we may get the bene-
fit of these tanks. We must also hasten
the work of building the dams and bar-
rages on the sources ol the main rivers.

MR. DEPUTY SPEAKER. The  hon.

Member's time is up.

SHRI N. TOMBI SINGH: Just  one
&, You have been so indulgent, This
will be perhaps  the  last occasion during
this  session when this  matter can be
taiseil, You know, Sir, there is no Assemb.
Iv there. Till another session comes we do
not know  whether we shall have an o
casion to  discuss  similar  issues in this
forum. During the President’s rule, 1
would like 1o suggest to the Government
of India that cortain concrele  sleps
should be  taken. 1 would  divide these
steps into three. One s, the steps to be
taken  towards the  stabilisation of  the
economy. 1t may take timc, Industry
comes into the picture. A lew industrics
hive boeen proposed and  considered.  So
far. wr see that no industry has been
started. A start has o be made. Since a
start is not made now, what happens is,
we see only the passage of time, and even
after  a passage of time say, 10 or 15
vears, we see Manipur is not self-reliant.

The resources are there, manpower s
there.  What is  lacking is the will to
start, and the Covernment of Lndia, 1
think, should not lose any time in start-
ing some indusiries. 1 do not knmow why
this is taking time.

Another aspect is the  probe into the
working of the departments 1o retrieve the
morality of the service . Service
morality has been damaged. The member-
ship of the Public Service Commission was
filled by a defeated capdidate and promi-
nent leader of Manipur  People's Party.

The Public Service Commission is respon-

sible for the appointment of officers on
the basis of talent. But poltical-“comalde-
rations weighed in the matter of appaint.
ment of the membership of the Commis-

sion.  The chairman of the Pay Comuns-
sion s one who was une ol the defuated
tandidaws of the group, Chairman ol the
Law Commission is also a frustrated leader
of the People’s Party who was denied a
ticket to Rajya Sabha. All these appoint-
ments are made on suwch  considerations;
no ebjective vutlook, no gencrous outlogk
has Iwen adopted: these are things sirange
to them, Everytlung s decided  politically.
What can vou expeet from  them? There
showdd be a thorough probe, There should
abo be a sineere endeavour o change the
structure of the departments and  commis:
sions wherever necessary, so that we show
a pooed way for future generations so that
i omay benelit not only the  Congiress
peaple but also those who are opposed 10
Congress

We talk so miuch  about the develop-
ment of tourism, Nur nothing has  been
done. Unless something is done the natu-
ril  resources amd  the natural beauties,
particularly of the game sanciuary at Kei-
bl Lamjao, would not be appreciated by
people. There s a vare species of deer,
the only one of that Kind in the waorkd
and there s every likelihood  of it be-
coming  extinet. I it hecomes extined,
vou cannot see it again, 1 do not know
the technical name but it s the  only
sancinary in the world where this kind of
deer is seen. It gets no protedtion. No
adequate rules had been Tramed and en-
forced for the protection of  this animal.
So long as we Inok 10 the aspect of touri-
Tl In Manipur in a  casual way, the
money spent will not at all be indicative
of the real development that should take
place. So, these things should be empha-
siteel. Tourism s one thing:  industry s
another, taking care o the uadition and
culture of that place is alo of utmeost im-
portance, Reorganisation of the structure
amd  the  improvement of  administrative
machinery are very necessary.

Pastly I wamt to refer 1o fisheries aml
forestry. We have plemty of fisheries  in
natural lakes in the southern part of the
vally: inspitc of that we import fih from

outside on a large-sale. This means prex.
sure on our economy  which could ve
been avgided.  Sceondly, we are  cutting

down forest treca mercilesly in the name
of jhum cultivation. We are not trying
to replant forest. Unless we take serious
measurey to replant the forest, the ecomo-
my of the whole arca. particulaily the
climatic condition of that area which s
ciearcd of the trees will become extremly
intolerable . . . (Interruprionsy with thes
words, 1 support the Resolution and  the
Rill and 1 hope the hon. Minister will
congider the suggestion that T have maed



211 President’s Rule

MAY 11, 1978 ¢n Manipur (Res.) and Manipur

212

State Leg. (Delegation of Powers) Bill

ot RTCeeE T () o suemw W,
WY UF JUNEEIT FF AT 97 |
qiffearm & faafo & ag ot v & @™
«fa & ®rf dfas swae ad it § )
gt 2u & fafaw avgfomi o 99-
wegfaai Gady et @ & s gara 2w
A W TF AFE0IOT 9T TF AT TR\
W 0F agwrdig W agwTig Ued @
e was gg-enfagi AT S9-wmg o
TR Y £ | T WG A W A E
aga oy AW F waely #)

wforgz %1 ww it T g M A
w7 & | "o & Segfy gurk 2w Y
wepfadt & wom oF faiw @
w § W A AW T I F AT v R
TR AT F AT e T ¥ | wewa
® arz oY agi ATt i g ot goe
afr & o | O e, s &
afedi &1 wigw o7 @A 9 ST
9T AT 98 97 48T AT T §, I A FE
Aok afcads 481 gor | wwfed a2
TR R gIg § THFT WO 6T WA B
T Y & % wi favy s fan e
wifed fe 7gi % aefa qraedy 91 qmweAT
anyre § W § &0 & AAva g wnfed
arf T 1 AT = S geTan
oTEH | THH ST T A FTATH awT
T w¥7 FEw ATHAAT qEeE] ®) g #
gl

wifas ®7 § #forqz oF aga frgw
oo & | SfFT w0 w e g 3w A
Tt # o e 7 ofr gefer @ fw
g s drara weae §, ATogw v 8, dfefer
wfear & | ¥w ) s fe @ g
W # wifaw @ @ Ay freRr @ ar
" aga frowz § | g AW R @ataw J aga o
mrefynt @ @A & dArd o Al &)
wwfad s wor F fag s oW g

oo, $ Aforge & fawrg A aos, fadg -

iw%rmvfgﬂn

~ g ugt ¥ oF g af ATt 1 /e
& 9T gt g0 & off 99 9g oF 2 49,
TET IANT T qATT @T 1 FAGAAT F AT WY
wiferg s 39 a<E TE AT /HT | WA
FE1 ORI ® g9 F Teaw WET W
% AT I S WAT Aifgd aifF ag
weafer o agt i fawm fomm om &3
agl ® 9 oA #1 fawfam st & o
a geafer w1 fasrr o s wmaT v

A7 T AT qg WY TN qTA F w1 41
& reafa w1 e fegea & oA
o wadry ot & enfadt #2313
avy = g wifed, S feefy oy 3w A
& 9@ g %€ IOW A @ qE, W aT
et o w2w § dwfers goee T d TF
T AT AETAATE qHTH VAT | A wrE
T A @ ar 39 2w F, a1 " fEr
ot ww &, aegufa &1 wrRR wemw AT
frar e =nfgd o

AN 1y wlfrgr d gur @ 39 & faafad
# &y v wg fF wforqe &, g ama &
T w2y § s, ot e GEET W
oY weft o s AFY | ol o R AT
fw, defy gt ¥w & o oF wrooT e
o7 Y R, WA ATHE H WTHIC KT WTOR
T ¥ e §, R Ty wvom s e
a & gura o gl qomet w1 3w
Firfy, fe #afra qTRTT QO wEWTEETHT W
T ¥ g9 wexarh F wegafa wwe sy
T 4t § | oW Wty fafad & am
¥ wyma we ¥ wma } oy feafa adt
oty F1fed | feedt ft v & fggeam &
dar ww a1 w3 a1 e fad s wmae
efry w=p + fear o !ngﬁmﬁ.‘
s WY &Rdg yUTHT %1 |
faerer fy AvaT &0



213 President's Rule VAISAKHA 21, 1895 (Saka) sn Manipur (Res.) and 214
Manipur State Leg. (Delegation of Powers) Bill,

FATT AT F g9 H TH W WA Wi
¥ qT%, a1 Ty aw ¥, 79 fawre gy
¥ Sl | AT a7 @ aq @ A ag
HEHE FC qha & 16 deirm wrae et /iy
# dgae wTAA § W Ag 99 KT AW FT
FHT | §T MR ® A9 F WA ATy W
T E |

HAOKIP (Outer Mani-
pur): Sir, I support the Resolution and
also the Bill that is before the House.
This is the second time that the House
is discussing Manipur. On the last occa.
sion you were in the Chair and the House
discussed fully the problems of Manipur
as a whole and the problems created by
the dissolvedd Assembly. Today I do not
want to make an attempt to go into
details. My friend, Mr. Tombi Singh, has
pointed out the facts and figures and has
demanded an immediate enquiry into the
deeds and actions committ by the dis-
solved ministry. In this I am entirely one
with him and the Government should lose
no time in probing into the whole thing,
come out with facts and punish the cul-
prits, in order to prevent the recurrence
of such things in future not only in
Manipur but in the entire country.

SHRI PAOKAIL

Another point 1 want to make which
I do not think will be irrelevant is that
the conditions under which the people in
the hill arcas live are more difficult than
those of people who live in the plains.
People living in the hills have all along
been suffering more. All these years, Gov-
ernment has not been very successful in
controlling the situation in the hills and
protecting the people adquately to en-
able them to work with an adequate
amount of peace and carry on their daily
activities. Now I am happy to tell the
House that the situation has changed and
the people are having more quiet time for
pursuing their daily avocations. But the
distressing thing is this. We had hoped
that with the advent of statechood to the
people of Manipur things would be fast
changing and the Government that come
into  existence-—~which is no more there
todav—would he conducting things in such
a wav that people would have more
happiness in all respects.

But we have scen today that Govern-
ment did not do what the people expected
it to do. That is the whole problem be-
fore us. I need not go inte  dhis aspect
further. i R .

I would imvite the atiention of this
House and of the Government to the fact

g

that the administration of the hill areas
has to be very much strengthened by the
Centre and by the local Government, In
this connection, I would draw attention
to article 46 of the Constitution, which
says that the State shall promote with spe-
cial care the educativnal and economic
interests of the weaker scctions of the
people, and, in particular, of the Sche-
duled Castes and the Scheduled Tribes, and
shall protect them from social injustice
and all forms of exploitation. Another re-
levant article is 335 which says that the
claims of the members of the Scheduled
Castes and the Scheduled Tribes shall be
taken into comsideration, sconsistenlly with
the maintenance of efficiency of adminis-
tration, in the making of appointments to
services and ts in connection with the
affairs of the Union or of a State. This
provision, of course, is meant for the
whole of the Scheduled Castes and Sche-
duled Tribes of the country. 1 would like
to say with regret that in that part of the
countrv Government have not taken spe-
cial care to implement this provision.

Secondly, 1 want to say that I hail from
the hill area. I represent a constituency
the area of which is about 9,000 sq. miles.
Out of these 9.000 =q. miles of Manipur
as a whole, only 700 sq. miles is plain
area: the rest is hill area. If T may speak
in terms of sire, my constituency is wvery
vast but it has less population. According
to the latest census of 197! the population
of Manipur is 10,79,3%5. Since the census
in that area was not conducted properly
1 do not think these figures are correct.

The population of Manipur mav be 11
lakhs ar a little more than that. In the
hillv  area of Manipur we have Inner

Manipur and Outer Manipur, T represent
Outer Manipur and my friend represents
Inner Manipur.

Here. in the Quter Manipur constituency.
from the verv beginning, there are some
portions of the wvallev which are includ.
ed. contisting of a population of about
1.40.000; in terms of voters, B5.000 voters
and, in  terms  of MILA  constitnencles,
there are 4 constituencies. In times of
elections—1  am  placing our difficulty—
while conducting campaigns, in view of the
vastnews of the hill area, a randidate who
in the field of clections has to remain in
the portion of the vallev. In doing so.
what happens iz that one losex the whole
time and he it unable to move to other
parts o the hill area. In this way, a can-
didate is deprived of the opportunity of
meeting the peaple, This sort of difficulty
ks ‘there. There Is another difficulty frmm
the side of the hill people alsn. The
people of this area which in included in
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|Shri Paokai Haokip)

the Outer Manipur are absolutely depris-
ed, ..

SHRI K. C.
scals?

MR. DEPUTY-SPEAKER: What do vou
wiant o conclude  from  these  difficnluics
during  elections?  Should  this  Stataory
Rusolution be approved or what?

SHRI PADKAT HAOKIF: My  demand
is that the people  who are included in
the Outer Manipur have been deprived of
their right of  democracy. Whereas  they
can contest forethe Assembly clections, they
cannot contest for the Lok Sabha elections.

MR. DEPUTY.SPEAKER: What stamds
in their way?

SHRI PAOKAT HAORIP: They are de-
prived of their democratic vight, A numn-
ber of times in the  past. a number of
Memoranda have been given 1o the Gov-
crnment of India. But the Government ol
Tiddia  has not been  giving very  serions
dhought 1w it So, my  demand is that this
portion of the valley should be excluded
from the Ouier Manipur amd it should
be inclnded in the Inner Manipur. I

PANT: You want more

should no  longer  remain in the Outer
Manipur.
MR. DFPUTY-SPEAKER:  You know

very well that there is a Commiltee to po
into these matters of delimiting df consti-
tuencies. 8o, vou can make vour observa-
tions there. You vourself, perhaps, are a
member of  that Committee,

SHRI PAOKAL HAOKIP: 1| wanied 1o

bring it to the notice of the House, That
is my demand,

With these words, T support the Reso-
Tution.

aft Tre TR i (wiE ) : SuTeme AEvET
g XA § Tog wA off g7 A § g
* o ®1 4w FeR gu Trsaar A frod
aarer fear | ooque #7 R § & awl
q eyt e &4t fear o s & faw
EH-AE ®1 <Y FAAET | g WvEd
mAgfeam 1971 AW W @AY ™
AMH argr wix frgm mwel # el
8 A% 7w § fegar & art ®§ awmw e
o € ) et WA s g fw
g oAy ot o A & R IR wTEEs
fea a1 i fedwwm o o faw qrar smm
wmis - agraw | Nfomem & @

farg ot fom arefeaaiee v sfia #
qTar § I A H @ 412 K FIE THY ATAT-
EeE Rk s ket Kt
AT | T T TEF FLF AT & A1 FIEAAT
q AT ZAT GEAT | AT AL T AT I
FomAidiaTar ag fam m A |
T AFT 7T T TR I FTOOTE P v A
w?fﬁﬂ‘ww%%ﬁ Fur F49r 7

2o #7 gat @ f5 omas 99 A &
FAREA AT FF € AT FA T
gragaa pa Ay am @ 7 Az & age
ST ®7 6 a7y & aeee fid oA §
#7729 F wa faq avg F74 fo e
2 7 7 3ot e FA FT AAT e &
FT g7 FIAT T |

Tregafa wrEA w1 07w owA AT A
far s mwan @feq 77 39 ¢ fw g o
R 97 WA 7 AT agHA et wrar
T & g FaeedY 297 97 g7 fawey
7 wri A {7 6T s 7 37 1 22T
T w7 wregafa wEm A e
FATETOM FY FY 7FY & 1 If=1 F1 IITRTA
2, AT T IIEIW § AR TH F 9
IATHRW FT AT FTENE | T 1969
T sA A aeE A AT Bw §
aoare frmé W fam qg & waafa
WA AT ffar s§ &1 wemar ad@r o
7HAT | | ATag wFm & iz s w0
& ® K qg A 7] foar s afgd
AT FAT Iga T WTTVEFAT §1, AT B
fawer aoF & wAT 7 @ A7 IW WM
fwar s anfgd 1 o= fedanm & o fom
1 v=i 7t 7gEy 7 A § ¥ fammr
2? W A T kP e A-sre
FTATE ? T AT § TR ATHI & Hhadi
oo ar v aff @7 gwer
faely oft wore & wr afaare ad@ fear
HEAT | 4¢ A7 ATe-%re WY frgaw, o
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T WTHE T T Ig HTATAT 8, T IE
wTHE T FL@Amr W Aforge § 9 I
& goT 39 | faelt 7 fareft w0 & wrars @
F g wava g qfY A% 1072 & T

It g€ & 7w w1 Far-oivar ax @ A
F ot fr agt ® =T 7 §, wfrge fam
WqEET W FAT FEEIGUAT &, IEH
=gt a3 ¥ faur | graTaTa & At &
tfe & @ a@ ) oW & @A gem
& aforge ox dfwrm g B
dmr 97 &) d wfAA

agT 9T AT & BT WoF ATHT G §—
ag oo ot foardy 3, &9 fre & @a
&, it @ aw A fgmd &
adt, faelt gt o T AT T A W
was fad w3 avg & faindy 7= #7 wr-
AT A Y o FEAY, FevA @A A
& & qafad g w0 @ v o@ | ag
T T F A At woafawea &St
uTER A T @ |

15 hr.

sfrara ofY, granTA o7 a4 & A
Y q19 AR WITH AHA 6§ | GTATTRA &
FALATEAL 1 AgT A€ FAH ) AT mEE
& & g Wi Efrara A fealy gegaean
Lwmfigg i S A A} 6
e wd gu o ag A T g &
aforge w0 gewl * ogw wwm d—ww A
fordrardt are fam o7 T WA § 7

madt afeg o g R oW W
fosirrdy fFdt gut aw ae d...

ot go T it ¥t ( Fraramarx)

ITHG 9T |

ot oEo vt : AT G aAew
MI(N)TLBS 9

State Leg. (Delegation of Powers) Bill
® AR & @ § AT § aE ¥ wmwg
e fe oo o aodt At v gH-
fadrea £ @ wg & fe wmaR 7 Ry
wforgz afes 2w & freft off frr WY g drem
T Fan fE Ay wwE W, R
ate & va fr agi T smfaa g,
uifes fagma 7 & aife agi & FraTo
st vy & F1 AR dav @, feedt 7 ey
WA ¥, T FT, AT §, W §—qg WY
A TaAfa wTET R

FEA & § g wgav Srgn g fw wr
agi a7 1 ot a¥ gUERT AGT R 1 W 7 agt

. 9T wTE o T qoaEy A ok, forw &

g1 T AAAT KT FH AT &%, IT & 99
dar W@, 37 * wifew feafa woam €
o wudr wwfors  drgar agn & o
ot w1 gfrar s agr oo Al £ &
oY § WWg v —fF 99 qg Tgafa
wifad g o1 @ ¥, O 0 owsd A &
g ot ymea fAfxd & &7 & v oax
uifas, amifas ax woffes gfe &

Atz frera @ ad |

aforge ot ox o g erft E—den
gATL OF AT & g7 9T —¥W 7AW 7 anfy-
faas o aregfae . aopr aw W
sfaffues vt | qw %1 ag g3 7 g
"%t 7 & f aforgz ot wa, Wit aix
gwlt afea wamwn & o g wrer & wo-
T qT, WTA ¥F ® WHA A & ®1 Af
7 | agr A afa sw™E w w1 agran
& faar mar WY g wwTT & 39 w1 fowdt
# oe¥T 7 9 feqr o § o

A Y, teafr wr, dar e &3
qER FE W1, Tg TC AT A Wravgw
T gR e % oagEa At @ @
mam fEsRar o ™ ¢ W
fa®sq gTerT qar gear § ot ww ag
g faqr arm fe s fewer it
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1 TM@EA nAi)

& 79 ugafa wEw @ fe a0 &
T G qg WIOW &@mar § & o
s=g A & wiw {6 famw o @y
feivé w¢ ag saE o, fom @ & faa-
HIEA FLaT g ¥R v FL1 § 5 awg-
ofd WA & &7 & 9 A1 a1 A4 FE §
99 9 agW fear wm wie wfogr w@
wiepfas, Tatfas | swifas @ qoam
& FHH T A |

15,05 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS
TWENTY-SEVENTIL  REPORT
MR. DEPUTY-SPEAKER: Wc now tuke

up the Private Members” Business.
The motion may be moved by Shri . Giri-
dhar Gomango,

SHRI GIRIDHAR GOMANGO  (kora-
put): Sir, on behalf of Shri Amarnath

vidyalankar, 1 beg to move the following.—

“That this House do agree with the
Twenty-seventh Report of the Committee
on Private Mcembers' Bills and Resolu-
tions presented to the House on the Yth
May, 1978."

MR. DEPUTY-SI'EAKER: 1 aw sorry.
Shri A. N. Vidyalankar is here. I did not
see him. Mr. Gomango has moved it; he is
also a Mcember of the Committec, Now,
the question is

“That this House do agree with the
Twentys=seventh Report of the Commiltee
on Private Members' Bills and Resolutions
resented to the House on the 9th May,
978."

The motion was adopted.

15.08 hrs,

RESOLUTION RE: INDUSTRIAL DEVE-
LOPMENT OF EASTERN RECGION

MR. DEPUTY SPEARFR: Now we take
up furtber consideration of the followin,
Rewlution moved by  Shri  Chintaman
Panigrahi on the 27th April, 1973 i(—

“That this House urges upon the
Government to take immediate steps for
industrial development of the Eastern
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tegion of the country, particularly Orissa
in view of the utter cconomic backward-
ness of that part of the country."

Shri M. Ram Gopal Reddy was on his
legs. He may continue his speech.

SHRI M. RAM GOPAL REDDY (Nizam-
abad): Shri Panigrahi has moved a Resolu-
tion which spcaks of the patriotism he is
possessing. It cannot be taken in a narrow
sense that he is interested in Orissa only, or
in the eastern zone only, He is interested in
the castern zone Lecause it is very backward.
If there is any other backward area, he
would have supported development of that
backward area in this country. Eastern zone
was denied its legitimate due in respect ot
industrial development during the last four
plan periods. Indusirial backwardness was
due (o two major factors, nature and man.
‘The castern zone has got very rich poten-
tial. We cannot afford to waste any part of
the country and keep it undeveloped. These
undeveloped  areas are becoming more and
more backward,  becawse, the  advanced
arvas arc developing at a much  faster
rate. That is the fate of our country.
Sometimes we say that poor man is be-
coming  poorer and rich man is becom-
ing richer.  The same thing can be ap-
plicd here also.  The  undeveloped areas
are becoming more undeveloped, The devel.
oped areas are hecoming more  developed
gewting rapid progress. Some of the talents

which are in the Dbackward arcas gets
migrated to cities and developed  arcas.
The capital in the backward area gets

diverted to the advanced and developed
area, That is the faw of our country, Sir,

15.09 hrs,

[Suw1 K. N. TiwarY in the Chair]

1 want 1o quote cerfain figures,  In
regard to the small-scale industries, about
1.25.000 units are there, oul of which
RO are in big cities, just like Madras,
Bombay, Calcutta and Ludhiana. The rest
of the country is devoid of anv industrial
activity. That is why the r people are
finding noe means of livelihood and are
migrating to the cities and the cities are
becoming very much congested and slums
are developing. Most of the cities have
become places of slum dwellers and it is
very difficult now to clear these slums.
When a man goes to the city, city has
to provide him many facilities and these
facilitiek cost no less  dhan Rs. 12,000
per head.  If this much of amount is
.v.pent in backward areas the penglc from
those areas will not migrate to the cities.
That will reduce the congestion in the
cities and also the people of those areas
will be developing. That is why in our
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Plan period we have been telling that
the imbalances should go but as a matter
of fact during the last five Plan riods
the imbalances have increased. s no
serious cffort has been made so far the
backward areas arc still remaining back-
ward.

Maharashtra accounts for 40 per cent
of the total units whercas Calcutta and
Howrah accounts for 60 per cent of the
total units,  So, this is a very genuine
demand of Shri Chintamani Panigrahi. In
our own country some of the developed
arcas can be easily compared 1o the cities
of Washington, London and some other
cities whercas some of the areas arc so
backward that they can be compared to
the arcas of Africa.

Then, Sir. these statistics are very de-
ceptive. If you look at the national per
capita income you will see it ranges from
Ri. 150 to Rs. GO0 in certain arcas and
in certain other  areas il is  nol more
than Rs. 150, If it is split in the wvill
the incomie does not go heyond 40 paise
per day. Therefore, we urge upon the
government to invest huge amounts  in
the hackward arcas irrespective of  State
consideration,

Sir. the amount  given Tor backward
arca is spent on the salaries of the staff.
The Central government should have an
agency to sec that  the amount given for
backward areas is spent for the backward
arcas, In scveral States the amount given
by the Central government is spent on the
salaries of their staff. That 15 a serious
charge. Therefore, whenever the money is
given the Central Government should sec
to it that the amount is properly spent
otherwise  the Central Government  should
have ils own agency to spend this amount.

#SHRI KRISHNA CHANDRA HAILDER
(Ausgram): Mr. Chairman, Sir, 1 whole-
heartedly support the non-official resolution
urging upon the Government to take im-
mediate steps  for  industrial  development
of the eastern region of the country, parti-
cularly. Orissa  which has been brought
forward by the hon. Member Shrl Chinta-
mani Panigrahi. While lending my sup-
port. 1 would bricfly try to touch upon
the problems of the States in these regions.

Sir. umder the British rule, the entire
country was subjected to exploitation, the
conscquence of this exploitation was that
the industry  could not develop in our
country.  The lack of industnial growth
was aculely felt in the castern region of
the country. But after the atrainment of

(Resn.)

independence 25 years have gone by and
still today we find that there has becn

hardly  perceptible improvement in the
situation and the eastern region of the
country continues to be backward, The

States of Orissa, Dihar (Sir, you come from
North Bihar and you know it too well
how that part of the country is lagging
behind industrially) Uttar Pradesh, Assam,
Meghalaya, Manipur and Tripura continue
1o be industrially backward. It has to be
noted here Sir, that these are the regions
where a very large number of ns be-
longing to Scheduled Castes and Scheduled
Tribes live and the economic upliftment
of these cconomically weaker sections of
the people depend entirely on the econo-
mic development of these regions.  From
the different survey reports we find that
the compusition of Scheduled Castes and
Scheduled Tribes people in comparison to
total population of the region is as under:

Orissa Assaim Bibar West
Bongal
409 240, 939 269,

The per capita income of the people of
this region as compared to the other re-
gions of the country is as follows :

Punjab Mahurashtra Haryana
K. Na, Ra.
M5 778 784

Orinsa Assam Bilsr Woat

Bongal
R, Re. Ra. Ra.
326 546 402 520

Now let us take up the question of un-
cemplovinent. The severity of the problem
can well be realised by the fact that even
according  to the Chief Minister of West
Bengal and  evidence given before the
Finance Commission, the total number of
educated unemployed in West Bengal is 28
lakhs. The corresponding figures for Orissa
and Bihar are respectively 3 lakhs and 14
lakhs., These are the number of persons
who have registered themsclves with the
cmployment exchange but according to an
unofficial survey the ber of loyed

le in West Bengal alone is 50 lakhs, 1
do not know the corresponding figures for
Orima and Bihar but surely the situation
can in no wav be better there than that

prevailing in West Bengal.

*The original speech was delivered in Bengali.

MJ(N )7TLB8—0(s)
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[Shri Krishnachandra Halder]

Sir, while the all India average of the
persons helow the  poverty level is 419,
according to Shri Shankar Ghosh, the West
Bengal Finance Minister nearly 716 of the
population in  West Bengal are under the
poverty level.  In Orissa too, 71 of the
population live below poverty level and the
situation is as appaling in Assam, Tripura
and other States in the Eastern region. In
the background of such grim ecconomic
situation we are astonished to find that far
from  encouraging the industrial growth
rate in this area, the Ceniral Government’s
own action has contributed  substantially
towards the continued industrial stagnation
if we go by the number of letters of intents
and industrial licences issued during 1971
and upto Scptember, 1972, The State wise
break up as given below will make it clear
how this has been done :—

Lattors Indus-
of trial
Intont  licencos
1972
Gujarat . 187 11
Maharashtra 385 o
Assnm .t . 25 1
Manipur . e 1 Nil
Moghalays .. N 2 Nil
Urissa ‘e e 14 Nil
up . et 181 11
West Bongal ‘e wi 1]
1972
Weat. Bengal . 47 64
Maharashtra o 196 136
Gujarat . .. 95 6

§ir, on behalf of my party—the Commu-
nist Party of India (Marxist) I would like
to make it absolutely clear, and beyond all
controversy, that we want that Maharashira
and Gujarat should progress economically
and industrially. We have no quarrel on
that account but at the same time after 25
years of indcpendence. can we not legiti-
mately hope that the other parts of the
country, particularly those in the eastern
region  like  Orissa, Bihar, West Bengal
Assam, Tripura, Manipur, Meghalaya etc..
should also achieve the same level of deve-
IIUP:MN ]ecolnmuir.all\; and industrially? Un-
ortunately it is not so. The people
States, all during the past years ha::; tll:ucwn
treated with an attitude of neglect.  They
have received a step-motherly treatment and
nothing has been done to remove the
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cconontic disparity between these areas amd
the rest of the country rather the faulty
Government policies have accentuated them
to make it moure difficult and more arduous
for the people of this region. Sir, it is ab-
solutely necessary that the regional dispari-
ties and the cconomic disparities that exist
lwiween one region and the other is re-
moved and unless we are able to do it we
would not be able Lo achieve national integ-
ration in the truest sense of the term.

1 would now touch upon anothur point
ol unporiance. Sir, the port of Calcutta is
not only a port for the State of West Bengal
but it is the most important port for all
the States in the Eastern region,  All the
States have to depend on this port to a
great extent lor their imports and exports
and the country as a whole carns a sub-
stantial amount of foreign exchange through
the export of 1ea, jute etc. which is effected
through this port.  But unfortunately the
figures of lotal volume of trade handled at
the port of Calcutta over the years will only
go tw reveal a sad story of degeneration,
stagnation and economic descadence. During
1951-52 while the guods handled at the port
of Calcutta was 9.7 million tons the volume
of goods handled at the port of Bombay
during the same period was 7.6 million
tons, at Madras it  was 2.19 million tons
and at Vizag it was 2.9 million tons. During
1965-66 while the port of Calcutta handled
9.8 million tons of goods, the goods handled
at the port of Bombay during the same
period was 18.19 million tons, at the
of Madras it was 4.8 million tons and at
Vizag it was 14.8 million tons. Thus it will
be seen Sir, that during the same period
while the goods handled at the port of
Bombay increased by 24 times the figures
for Calcutta remained lamentably stagnant.
If we proceed a little further then we will
se¢ that the situation worsened further.
During 1969-70 the total volume of goods
handled drop, down from 9.8 million tons
(1965-66) to 0.1 million tons. The year that
followed ie. 1970-71 witnessed a situation,
which was perhaps the all time worse. The
quantum of goods handled during this
period dropped further from 6.1 million tons
to 6.01 millions tons. Why is it so? Is their
any calculated design to starve the port of
(;ari.‘ulla and to make it cripple? Will not
a cripple port mean a crippled economy of
the State of West Bengal and the other
States of Western region? Unfortunately,
the port of Calcutta is not getting sufficient
water that it nceds. The people’s represen-
tatives of West Bengal irrespective of their
party affiliations had demanded that the
port of Calcutta should be given a mini-
mum of 40 thousand cusecs of water and
even though a temporary arrangement has
been made no efforts are being made to
solve the problem on a permanent footing.
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I must also say in this connection Sir,
that along with the t of Calcutta the
other ports of the region need to be devel-
oped at much faster pace than at present.
The port of Paradeep must be developed
and it is also necessary that the work on
the shipyard at Haldia should be expedited.
I would also demand that the capacity of
fertilizer project at Haldia should &: raised
from 2.5 million tons to 5 million tons,

Sir, it is by now quite evident that the
entire eastern region is having a treat.
ment which is far from equitable and how
long and for how many years more are we
to remain content with “the stt]:-molhcrll\'
treatment that is being given to us? Sir,
the State of West Bengal contribute to the
Central divisible pool a sum of no less than
Rs. 250 crores but in rcturn it gets a paltry
sum of Rs. 60 crores a year only. How can
you expect a State to progress and prosper
economically with this small amount and
more so when its own contribution to the
national fund is so impressively massive.

Sir, Bankura, Birbhum and Purulia are
the backward regions of the State of West
Bengal. Paradoxically enough these regions
though poor economically are quite rich in
mineral resources. I would therefore demand
that a  Mineral Development Corporation
should be set up which will pay exclusive
attention for the exploitation of the mineral
resources of these backward areas and if it
so done 1 am sure it will go a long way to
contribute to the economic upliftment of
this region. Not only this Sir, we have to
pay our urgent attention for the develop:
ment of necessary infra-siructure in  this
region. A proper economic growth of
Bankura and Purulia can be achieved
through the creation of rail link connect-
ing Durgapur and  Jamshedpur  via
Bankura while more rnads should be con-
structed to reach the interior parts of the
region. Sir, the monopoly houses are being
asked by the Government to set up indus-
tries in the backward areas and they are
also being offered incentives for this pur-
pose. But the net result so far achieved
varies from “negligible’ to ‘‘nothing'. I
would therefore demand Sir. that the
public sector projects should be set up in
backward arcas if we want to achieve an
industrial breakthrough in these regiomt
instead of waiting and  depending upon
the monopoly houses for an indefinite

So far as North Bengal is concerned it in
necessary, rather imperative that a detailed
master plan should be drawn up and imple.
mented vigorously.

Therefore, Sir, in the end 1 will appeal to

all the Members of Parliament coming from

the industrially backward States of the
Fastern region that we should sink our
political differences and should try to exert
pressure on the Central Government not
only in Parliament but outside it. Let us
initiate a joint movement to focus the grie-
vances of our States many of which not only
suffer from frequent famines but in many
even the drinking water is not available, let
us work jointly to remove the economic
backwardness in the whole area. With these
words Sir, T conclude.

MR. CHAIRMAN : Order please. 19 hon.
Members have given their names; they would
like 1o speak on this subject.

SHRI SHYAM SUNDER MOHAPATRA
(Balasore):  Sir, T would like to submit—

MR. CHAIRMAN : When I am standing,
you have got up, I am informing the House
of my difficulty. But vou have got up and
have begun tn suy your own story. Now,
there are 19 hon. Members who have sub-
mitted their names and they would like to
speak on this subject. 1 think if they take
not more than five to six minutes or at the
of them

most. seven minutes, then, most
can he accommaoddated. Otherwise, if 1 go
on ringing the bell and the hon. Member

does not sit, on the onc hand it does not
look nice and on the other hand the other
friends would suffer.

SHRI SHYAM SUNDER MOHAPATRA"
Sir, 1 mav submit, apologerically, that 1
mav be allowed to speak now, because my
planc is at 4-30. 1 will not take more than
three minutes.

MR. CHAIRMAN : But I am ralling‘ac-
cording to the serial number. Ry what time
vou are going?

SHRI SHYAM SUNDER MOHAPATRA :
4-30. Because it concerns Orisa also, 1
wanted 1o speak for threc minutes only.

MR. CHAIRMAN : All right. T called Mr.
Arjun Sethi. 1 will call him again, after-
wards. Mr. Mohapatra.

SHRI SHYAM SUNDFR MOHAPATRA :
Mr. Chairman. Sir Mr. Panigrahi’s resolu-
tion focusses on the utter frustration through
which the people of Orima particularly are
roceeding now, because there is no economic
development in that Siate which was once
i« called bv Mahatma Gandhi the poorest
of all the States in India.

Harijans and people in the tribal areas
and remote villages have nothing to stand
upon and are working under a sense of
great  frustration. I persanally feel that
there i« great regional imbalance in our
country. Unles the economic imbalance is
wiped off through policies and programmes
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and through action oriented programme,
there will be disconicnument in  certain
States which are  under-developed in the
economic map of India.

Orissa is a State which can be probably
called the Ruhr of India, because Orissa
has 8 per cent of the total manganese re-
serves in the country, the best dolomite in
our country_ 35 per cent of the chromite
reserves of India and two lakh tonnes of
bauxite reserves, something very spectacu-
lar. China clay which is available in many
districts is considered to be one of Lthe best
reserves of the world. Coal reserves amount
to 1.2 per cent of the reserves in our coun
try. With all this deposit. 1 do not under-
stand why Orissa cannot have mineral based
industries.

Ouwt of 13 districts in Orissa, seven dis-
tricis are predominantly  tribal and great
reserves of forest products are available in
the States. That being so, having an eve
on the resurgence of the tribal economy is
it impossible for us to have medium sized
bamboo industries, and medium sized fur-
nishing industries in the tribal arcas? The
potential of the forest reserves is 8,035,000
tonnes per annum. That being so the Gov-
ernment of India, particularly the Plan-
ning Commission, should consider the set-
ting up of the forest based industries in all
these areas.

Oriwsa has 250 miles of coastal belt. If a
similar belt was available anywhere in
Europe, probably muritime enterprises would
have grown up. T cannot understand why
we cannot have a large fisheries  depart-
ment and fishery industry  working in the
coastal areas, particularly, Balasore, Chilka,
Puri, ete. We can even export and earn
torcign exchange,

Orissa has an  underdeveloped economy,
if we can lay stress on medium sized indus-
try and village type of industries which
Gandhiji once thought of, Orissa’s cconomy
can be changed. Dr. P. §. Lokanathan who
once visited] Orissa suggested industries such
as slate pencils, asbesto’s bleaching power,
sanitary wares, ctc. Since 70 per cent of
our people depend upon agriculture thev
will ;rptcciau sume industries based on
agriculture products, That being so Mr.
l.okhanathan suggested, tomato canning.
straw pulp board manufacture, casliew nut
curing, confectionary bone mcals and lea-
ther curing units o be set up in the rural
arcas.

Orissa had demanded two jute mills, if 1
am right. 1 shall now quote from a Govern-
ment publication:

“The production of jute in terms of
number of bales cach weighing 180 K.G.
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is: about 2.9 lakhs in 1968-69 and 3.15
lakhs in 1969-70 out of which Cuttack
district alone accounts for 2.35 lakhs in
the year 1969-70.'

This need is felt very much by the people
of Orissa. Orissa’s  production of jute is
not negligible, compared to other States.

50, we must have that. There has been a
certain other propuosal also lying with the
Government of India  which they should
kindly consider so as 10 improve the lot of
the tribal |x'n|]1|c—-r|1ral people- who consti-
tute quite a large population in Orisa.

*SHRT J. MATHA GOWDER (Nilgiris):
Mr. Chairman, Sir, on behall of Dravida
Munnciva  Kazhagam, I rise to say a few
words on the Resolution of my hon. friend,
Shri Panigrahi. Through this Resolution he
has tried to focus the attention of this
House on the economic backwardness of the
castern region of our country. Shri Pani-
grahi has done the right thing by placing
before this House the just  demands  of
the people of the States in the castern re
gion of our country. 1 whole-heartedly sup-
port this Resolution. 1 would also like to
point out that the Members belonging to
the Opposition Parties never hesitate to ex-
tendd th whole-hearted  supoprt o such
Resolutions though they are moved by Mem-
bers of the ruling Congress Party, because
they are comvinced of the correciness in
drawing the attention of this House o
the problems of the people living in this
region and 1o the necessity for taking neces-
-TI'\' sieps in finding  lasting solutions (o
them,

Sir, 1 need not say that the social  and
political unrest in the eastern region of our

country is an indication of the backward-
ness of this region. Mceghalava, Mizoram,
Assam,  Nagaland,  Manipur,  Tripura,

Arunachal Pradesh, West Bengal and Orissa
are the States in the eastern region. 1 fieel
strongly that it will not be possible to
narrate the innumerable woes and miseries
of these people even if 1 am allowed to take
one whole dav. T will confine myself o re-
ferring to a few instances so that you can
understand the magnitude of the problems
being faced by these people. 1 am sperso-
nally ashamed to say these things in this
House 25 vears afier our independence and
after implementing four Five Year Plans.
The very fact that Shri Panigrahi belong-
ing to the ruling Congress Partv has
brought forward this Resolution shows con-
clusively that the Central Government have
not paid adequate attention to the economic
development of the eastern region,

You take for cxample Orissa. Out of
46,000 villages in Orissa, only 5.000 villages
have so far been clectrified in 25 years

-

*The original speech was delivered in Tamil.w
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alter our independence. Throughout Orissa
there arc only 1,400 pumpsets. Ilow can
we expect the peasants in Orissa to help in
the achievement of scli-sufliciency in food-
grains production? Without adequate sup-
ply uf power, how arc they going to pro-
duce foudgrains cven to meet their needs?
At this rate, they may have to depend on
their neighbouring States for the supply of
fondgrains for some more centuries o come.
Sir, you know that in our country 80% of
our pupulaliun is engaged in agriculturc. I
the agriculturists in Orissa are placed in
this unlortunatc situation, therc will not
be any surprise if they take to violent means
for achieving their conds. Sir, three lakhs
of educated and vibrant  young men in
Ouissa are unemployed. They scem to have
lost their faith in the capacity of any Gov-
crnment for giving employment opportuni-
tics to them. Their frustration naturallv
reflects i social and political unrest. One
of the main reasons for the frequent change
in Govermmment in Orissa is lhcqlack of faith
of the people in the administration which
has failed to meet their hopes and aspira-
tions. I would say that the State Govern-
ment alone can be blamed for this miser-
able and unhappy situation., The Central
Government by their indifference and negli-
gence have accentuated the intensity of the
problems. The Central Government unfor-
tunatelv are not  guided by any cconomic
norms in the matier of helping the States
in Orissa. They are inclined ro become over-
considerate and over-zealous if the Congress
Paity is in power in that State. They do
not mind showing their annoyance through
their closed first if an Opposition Party is
in power in the State. Whatever may be
the political hue of the party in power,
ultimately the victims are the innocent peo-
ple of the State.

Even if the State Government happens to
take real interest in  the  ecconomic and
industrial  development of the State, ir
cannot do much on 1ts own. It has to ap-
proach the Central Government for indus.
trial licences and such other facilities. The
Central Government have their own criteria
in isuing such industrial licences. More
than the industrial needs of any particular
State, the itical  calculations sway the
decisions the Central Government. 1
am surc that even the mover of this Resolu-
tion will agree with me in this matter. This
kind of working on the part of the Central
Government has inevitably cnded in creat.
ing large patches of economic backwardness
in many parts of our country, more patently
in the eastern region.

It is not in Orissa alone that this situa-
tion obtains. You can take Manipur, which
has recenily become a State. Manipur is a
beautiful little vallev, like a shining dia.
mond in a crown. Even after 25 years of
independence, there is not an inch of nar.
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row-gauge railwayline. Who is to lay the
railway line? Mot the State Government.
The laying of a railway line is in the hands
of the Central Government. I wonder how
we can call Manipur a State without even
narrow-gauge railwayline? One can legiti-
mately arrive at this  conclusion that the
Central  Government  have  concentrated
everything in their  hands and the States
have got to the servile for centuries to come,

"1 would like to sulstantiate my contention

by saying that, out of the total financial
assistance given by the public financial in-
slitutions in the central sector during 1971-
72, the States in the eastern region have got
less than 25%. Similarly, out of the total
industrial licences issued by the Central
Government, the eastern States have got less
than 209. 1 am sure, Sir, that the Central
Government have for long  neglected the
needs and requirements of the States in the
easlern region.

Sir, the fact that the youth wing in the
Congress Party has given an ultimatum to
the Chief Minister of West Bengal portends
the things to come. This also reveals the
scant regard displayed by the Central Gov-
ernment in redressing the genuine grievan-
ces of the people living in the castern re-
gion,

The Central Government cannot afford
to forget the strategic  importance of the
castern region. They should also remember
that economic backwardness is a standing
threat from within to the nation's survival.
I am sure, Sir_ that the Government will
accept the Resolution of Shri Panigrahi and
take effective steps for the economic uplift-
ment of these entire castern region of our
country. Two and half decades is too long
a period to contain the misery of the ‘mo

le and unless their problems are solved
with the help of planned ecconomic _pro-
grammes, the Central Government may*have
to pay the price ultimately.

With these words, T conclude.

SHRI ARJUN SETHI (Bhadrak): Sir, at
the outset, I am thankful to the mover of
this resolution, Shri Panigrahi, for bringing
it before the House and providing an ap-
portunity 1o focus and discuss the major
problems of the castern region. 1 support
this resolution. Mr. Panigrahi. in his speech,
has vividly described the uneven economic
growth of the eastern region in general and
the State of Orissa in particular. T would
like to give certain further facts and fig-
ures in this regard.

In 1871, only 24 per «cent of Ori:n'l
population were  engaged in m'nAwucuL
tural occupations as against 309, in Assam,
%57, in Gujarat, 51% in Kerala and the
all.-India average of $19. Orisa’s urban
population in 1971 stood at 8% only m
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against the all-India figure of 209%. So,
769, of Orisia’s ?upulalion are engaged in
agriculture in 1971. The situation is aggia.
vated by the fact that its productivily is
one of the lowest in the country. Rice,
which is the principal crop of this State,
registered a \'l:r}r low yield of %0 kgs per
hectare during 1970-71, as compared 1o the
all India average of 1,134 kgs and 1974
kgs in Tamil Nadu, 1,725 kgs in Punjab
and 1,369 kgs in Andhra.

Similarly, Orissa’s backwardness could be
found in literacy, health services, rail and
road communications amd other helds of
cconomic growth. As against 60 per cent in
Kerala, 39 per cent in Maharashira, 385 per
cent in West Bengal and Punjab, and all
Imdia average of 29 per cent, Orissa’s lite-
racy according to the 1971 cemus stood at
less than 26 per cent. And to this is added
the high incidence of Scheduled Caste amd
Scheduled Tribe population, which is 3%
per cent, If you compare it with the four
neighbouring States, the figures are Andhra
Pradesh 17 per cent, Bihar 2% per cent.
West Bengal 25 per cent and Madhva Pra-
desh 33 per cent.

While the backwardness of Orissa is nol
disputed and there  will be unanimity in
supporting its strong case for special consi
deration, no concrete  and
steps have been taken in this respeet, espe-
tiaﬁ’l‘y for the dl:\'ck::[mll.'nl of key sectors
like agriculture, indusiry and irrigation
and power. The State planners have cala-
logued a series of high investiment indus-
tries, including a nickel project. a lewd
smelter, an iron ore raising mechanical
plant and a ferro-vanadium factory.

Two multi-pur, irrigation schemes at
Bhimkund and Rengali  across the rivers
Baitarani and Brahmani have been initiated
by tke State Government and send to the
Centre for its technical clearance. But no
technical decision has been taken vet al-
though these two projects have been accept-
ed “in principle’’. Even their sites have
not vet been selected. To finalise the loca-
tion of sites the State  Government  have
been requesting the Ministry of Irrigation
and Power to depute a team of engineers
and experts to resolve the dispute for all
times to come, but no action has been
taken so far.

The development of the ewential rail
communications would most certainly have
ledd to the exploitation of Orissa’s bountiful
natural resources and  would have broght
about considerable progress on the indus-
trial front. But, unfortunately. these have
not taken place. After the achievement of
independence. the railwavs completed two
projects, exclusively intended for export of
iron ore from Bailadilla of Madhva Pradesh
and Kiriburi of Bihar. The fact that these
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rail lines passed through Orissa is an acei-
dent of geography. Though the entire dis-
trict of Roraput is traversed by the DBK
railway, no goods traflic has so far been
allowed at any of the wavside stations in
Koraput district. . This has impeded the
growth of any industry in the region. This
has also seriously affected the establishment
of an integrated alumina and aluminium
plant in that area for which all preliminary
nvestigations  were  completed  and  for
which the availability of power would have
been no problem.

The necessity of developing a major pon
At Paradip arose out of the need for export
of large guantity of iron ore from its rich
hinterland in Keonjhar and Sundargarh and
proximity of these areas from the port, The
port has been  lanpuishing all these vears
hecause adequate steps have not been taken
10 p:m\'i(lr' the essential  facilities required
for functioning as a major port. It has been
denied the chance to play its intended role
because an access along the shortest route
1o its mineral rich hinterland has not heen
provided.  The establishment of a direct
rail link between Banspani and Jakhapura
is being delaved on some pretext or the
other. A traﬁir-nlm-engi_nc ring survey for
this line was undertaken about eight vears
agn, A fresh survey has again been ordered.
This pives one the impression of deliberate
delav in executing the most viable and
essential project.

What is required perhaps is a re-apprai-
sal of the traffic potential and not a full-
Aedged engineering survev. From whichever
angle one mav sce  traffic  potential on
techno-economic  consuleration  or overall
development of a backward region of the
country, there is more than adequate justi-
fication to proceed with the construction of
this  vital link forthwith. We have losi
enough in iron ore export trade. Still, a lot
van he salvaged if we declde to act quickly.

My senior friends here have already said
how the Nickle Plant headquarter is now
situated in Delhi which is more than thou-
sand miles away from Orissa. I do not un-
derstand what is the logic behind such a
decision. If the headquarters is situated in
Delhi and the project site is in Orissa, how
the work will be carried on, how soon it
will be completed and the way in which it
will he good for the project and the coun-
trv. T again request the hon. Minister that
he must immediately shift the hearquar-
ters from Delhi to Orissa so that employ-
ment opportunities are given to the local
people, specially below Rs. 500 range.

ey forsed " (aiwr) : wvafer g )
a8 qgd # wox faa oft fammafor arfor-
T Sft WY ez AT wTEAT % g A
wrrvE faww o dwg § wwi FR €
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IgA AT femr g F @AY qed
TATAT WL #Y ST FAT AEATE | A
T & At FEAR R QE ¥ qw gt
aTTR | wEAE ® g ¥ A% e g
e waw, fage, ST, ofvsdy s,
wEH, ¥R 9gTY UE—uAg # gafAT
T W HTS F A g & were-fady
AT oo F7 fawrT § | v seata-ae-
FAR-TST | §HA weatacHr w7 e
WEL-TATH-ATHIOT  TATHT | FFAT F
geitafy T8 QR ToE F e w7 @ E
freo ggrrsiT-deEt | gw & faaer
qETE TATET ¥ A At & g
g 7g fagre & &1, Ifmr A &1, AT
# g, g F &, faqa # g—-F aAaEr
qETEY S W —gEd W AT arr—ag
fran geafedy § | awfs w@im, ofe
W & fagmw 1 wnfes g
TG FIAT AT & a1 T 97 T TR Y
w5 & A wtaaei s i
F1 9y Frf awmarE fawrfad |

amfa wgEy, 99 & IR # AR 9T
fagre &1 91 F€m &1 @ F7 a8 AAEw
7d 5w gEl F A rewl A wey
HET A FE KTF L @IE | § W0
W g fomF a3 9\ § ) g wy
safee Toq-qTC WTHEAT FY UF H1F FH1ET
w1 & dfod —gw gfe & vfmr mam e
"xg T Uvg § W Awdan fawre W
It ®ife § w1 Avaw & 1 AT 9T A WiEE
# 97 *1 WA qu d w7 wwan g 5 oowr
qITq § w-=gfe wEA g ot
TF FAX A &, TEWTH, 400 T ¥ W
gl g & 402 wF 1 o T X
arow g

awrgfa wgreg, w1y a=A & 6 1965
®ATON § AL /LA T I AT 0 AT
A W g e # ®arw fomd qeadia
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FIAATG aATE wE, 1A arer dvw F wrg
FraeT 7 & Ag @ f, arfew gt a=
@ o, § FmaTe 7w w7 @ o
FAT GTF AIHATH I § Fq ATIHT TF AT
F & qar 7@ & f& Toga Sr-afa
wEAT T & | TewATT Hr-safae we
F Fr wgEAT & §- wiwe Wt W9 &
qre @Y § A A9 A AT AR R
A @13 & arer & wrferer & vz, qrafy
HEYTT, TIAAT ATART § JTETeH Y » ATy
AT T 1968 % WA § UF 97 JTU AL I0H
og FEAFT TS W T AFETY Y, A
TrgiA Y qTE WeAT off. m gw w7 aw
g AT | 17 A6l F 77 ¥ *W AL
srfra-dtg Maa qeraar fagre wsg i
4wk ft—o0 T |

IAF A5 IAT T2 FT AFT GT—101
wr, foT wrad ga A1 qEfa wea #
9y §, I &7 W IAA AT T | F g
HERA § WA AEAT § —HT I ® AR
fama srr-qiw aul § fega aeft & ar =y
famfamr 91 1950 % arg 17 a9t 7% ==,
T o ft, 99w AW % wiwe
IR 7S & AR TAA AT |

maafs wEEa, w3 & g A=t
qeqT HA SEEY # ATHA AT ATEAT
£ | 9T "4 7 7R a4 6 ara w7 AHfad)
Wy 4 wrAd g e fagre & ey @
aA §-— % e femr o gET g
femat - grer ammg &1 fgean afz Tasrk,
&z 1Y &3 1 aufe waa fear s
a1 fagre ® A ATRD A WY M R garr
oy zferr & &, w1 tATRY § oY mmAr
¥ - q 3w ¥ am A T, AT Ay
qater W #Y faAm # erwen v dardy
T 21 1966 ¥ &4 gwt faar a1 f
T ¢ yeffaafar srotvs # w1
W mwm,swduer g, aw w &
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[sft =g fomra)
“far’ deT FR BT FH T | AW 7 A
& na, fet fagre & s @%e &, T,
RIS, FEET, TEqTH, AT Tal 7 2,
dffr s awg £ & Forder & ar oY
guTa faar g, vt a% Fratfan T2 faar
T | |AWTelT wEET, T &7 Adre ag
gan | fard & sofar adt gf—Fawré & o
g8 70 qUA E1F §, F gy e fE
A -0 foATE &7 A FT & AT IAH
a7 § 79 g1 fagre # § w7 a7 & wfgs
FgT A g | fagre & aga oW AT @ v A
foarf #1 Taww &1 5%ar &, AfeT 97
ATHT % 76 TGI8 |
16 hrs.

wq @% A § AfAT—F77 7 74T 52
e &g 1 TewT fear smar g, 917
f fagre & ag wiwer 9. 5 frammw 0
fawsft % @aa 1 am #1 & Hifaqd—agt
HgTe R 153 feReEE-wmEaT safa
g fawret #1 @vq ¢, R & F99 44
freTaTE & | FEAAr & anA w1 AfAd—
Tgt H7A 7 60 Ffawa & wfasw @ wwre
&, fagre & ag wqura 20 sfawm & o 79
& | 77 T & uF W afan £ faa-
A1 F—10 F1T 9§37 1961 § JATTAT
& #ag foa faeerT o gw 3w 7 4,
Iq ¥ aga varar Aoz @ oA g
TR & &® fFar g wmw & o,
# faar 7 faren s s®ar § Wi T Zmer
X GFAT § | FF I { §F TOAT |
fazar ®Y @l § oA F1 wreEnmEr
FAm & fod g qeeew fear ) 55 w0
& & wifaw & STt | IR A O &
fear s ! facgw www 0wy
Feqfaat &1 far s & | wwdw & g
%t &1 ey famar @ 1 faelig qea &
faear & Wit aigEa @i @ fawar &
Afwra qafea W & o i fea | g
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I g o 1 7w @ ? 5 -
ST AEY 8 7 A A9y I3 § fan w3
ATZAT § U A" WA § 97 Ay q
Sigr 5 A wfus 3% Y oqrard § 787 oF T
& 13 fagre & uF oY wrar 7@ 2, SN
FHE | TIATHN AT A IAAY & "
B WA AFHAAHT AFT 9
FIAT AR D FTU A Fol fraw v &
afFT §1g IasT w9 TG HIAT | Fqa@T-
ez | gt safae 1§ 262 7y faar s
¢ fagre & fAq gz wiwer 14 2 ) AT Y
ST ggY grerd & | A Y siEE 9T faw
ST § qfvan @ & S wgroeg & o
4g F9T ToA § AfEA F WA AETY
# fe Fgm =g g F=ae wige WK
Tt wEe 1 gig difwd, wgrow § w-
AT AT FIFO gEE FooAEF ar agi
fargre st s & grva sy ) &1 9
T FAFT F1 Gre Afo, St T
F1—oft T qESA A @ amw A gfex
Tt et T Y oft TR @ g
gvE § | gt 9 St S /T T @
IAFT TGFL TAT AT |

16.04 hrs,

[SHRI S.A. KADER in the Chair]

Fgt a% e 5UT @ ogrE, SEardr
w17 AT F1, qATAR W # qwET
F1 &% a7 ¥ TWAT T IR AFLE
¥ wiT JETaT ¥ ogrdt AW & 4™
FEIT gL A A A fFar g &
o gAML |, ag  F Afgwrd 99
A& & & Fra @ e afage, faga ag =t
AT &% WIfaa T § 9 W & SqfAaw
& wafs ¥ T 3w & ufawrew o7 § W
I T WM Al &\ dFaa B
a8t wfasr fawd Tifgg Y wrw & gav
T ® § | @Y, Y 1Y wra e gfa
TR H w1 @ Wi qate Wi # 9
T § Sah ArAifas wiewr ft ag
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H-Hre AT = § | g aegafa wmaw #1
s faag & wafed 98 ) & FE 7@
AEAT § FAA wfAF GgAW T AT
SRATE | & WA A Ag FEAT ATGA §
[ FET FEL GH96G FroAT § 71
e A wafy, #1§ o fawa fafa
A wfgs wreda w)oax, faad
qatae A & o fogd gu s § s
Fatifror srfa & fog #1€ v g aard
s &% ! afg @@ aTg F AT G A
FAHT AT & AT FEA B I (AT § A7
T1few | o9 avg &1 AT &7 A ¢
gL Ten & fod 9g 37 %7 Wgeaer 3g #%,
QIEFHT FE agrIar & a8 7—al fwe
FY TgEaT, UF a1 419 Tow aFd 1 &
ATt § Wi gEe At afewrey o fafwea
TS 7 A § IH 7T ¥ G v g, A
M FT Fo He fa@wor @@ & A aw
FI | THATTF AT qIIET S 7 A1 AT
T3 A Rfew R awdT FATE L X
SHRI SURENDRA MOHANTY (Kend-
rapara): This is a Resolution which relates
1o the Minister of Planning.  Planning
Minister should have been present here in-
stead of the Deputy Minister of Industrial
Development. It is really trifling with this
House that the Planning Minister should
have been absent when an important De-

bate takes place mn:nmin{g Planning. You
may kindly summon the Planning Minister.

MR. CHAIRMAN: "The Industrial Deve-
lopment Minister is in charge of it. His
Deputy is present here. That is all right.

SHRI DINEN BHATTACHARYYA (Ser-
ampore): Not all right, Sir. This Resolution
is about Planning.

MR. CHATRMAN: Please sit down, This
is not the way to address the Chair. .

SHRI  DINEN BHATTACHARYYA:
Otherwise. what is the good of this discus-
sion, Sir?

MR. CHAIRMAN: When the Chair gives
g;:.rulinn. you should not challenge the
am.

SHRI DINEN BHATTACHARYYA: |
am not challenging you. My submision to
you is this. This relates to development of

(Resn.)

the castern region. This is what is being
discussed.  The Planning Minister shoul
have been present. Otherwise what is the

good of the Private Members' Resolution at

all 7 It has no importance, it seems . . .
MR. CHAIRMAN: Shri Goswami,

SHRI DINESH CHANDRA GOsSWAMI
(Gauhati): 1 express my gratitude to Mr.
Chintamani Panigrahi for bringing this im-
portant reselution before the House. 1 hope
the Minister will take note of the few sug:
gestions and  points that are made durin‘g
the course of this debate. 1 hope he will
treat it not merely as a Private Members'
Resolution, but with some amount of seri-
ousness. 1 fecl, not only the question of
cconomic development of the eastern region
is dependent upon the successful implemen-
tation of this resolution,  but, to a great
extent, 1 feel, from the security point of
view, from the integrity point of view of
the country, both these will be in jeopardy,
il some serious steps are not taken in regand
to development in the castern  region. [
come from that region., 1 have some cxperi-
ence regarding this region. 1 can tell you
with my personal knowledge that various
external forces are irying 1o penctrate in
that region. My own feeling is that some im-.
perialist powers are trying to create another
type of Vietnam there in the castern vegion,
Thev have been  aided bv many factors.
There are many factors which are aiding
these forces. As vou will appreciate, ecastern
region is composed  of  States with wide
diffcrences in language. culture, etc. and
hecause of these differences they are suscep-
tible 10 a certain extent and there is some
clement of mutual suspicion with one an.
other. External forces are trying to take ad-
vaniage of these issues. Government should
take serious view of the entire  question.
Unless something is done, the future secu.
rity of the countrv itself will be in danger,
I do not_agree with the statement of Mr.
Madhu Limaye that the proper scopg of the
Resolution starts from UK’. In that case . . .

d’rwqﬁw&:

SHRI DINESH CHANDRA GOSWAMI:
However, 1 will not go into the controversy,
I will confine myself to the nceds of the
eastern region. Take NEFA the territory
hordering China. Because of varlous restric.
tions amd various constraints nothing much
has heen done in this area uptill now.
NEFA came nothing much has been done in
this arca until now NFFA came tn im-
portance in 1962 when the Chinese forcen
put_their foot-steps there, Ir is ome of the
territory which ahounds with varioms types
of wealth. Nothing has been done tn im-
prove or explore these things. Two studies
were made to which 1 would like to make
a voference. One is the  techno-cronomic
survev which was conducted bv the Small-

9dl IAT gIW |
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scale Industries’ Service Institute in 1971,
and also eight members of Industrial Deve-
lopment Bank of India made another sur-
vey and their conclusion was that the in-
ner line regulation should be relaxed in
NEFA which has not been done uptil now.
1 do not understand why? We allow people
to go to Gulmarg and other strategic areas
of Kashmir. What is therc so much of
NEFA that we cannot allow people to go
to NEFA, of course subject to normal res-
trictions. The report this team is that
there is tremendous possibility of exploita-
tion of hydro-power, minerals, forests, eic.
The minerals which one can find in NEFA
are: limestone, soap-stone, marble, graphite,
coal, iron-ore, copper, etc. According to
Geological Survey of India all these mine-
rals are there. The entire character of the
country can be changed if proper explora.
tion of these minerals can be done. I think
these re]lwrts have gone in some waste paper
basket. It is high time that the government
should try to find out these reports and
make use of them. I know in NEFA if you
want to do something it may not be easy.
Some outside houses had shown some in-
terest to penetrate into NEFA but infiltra-
tion of these business houses will not help
unless you put in the mind of the local
population an energy to develop their mind
on industrial line, It is not an easv task but
we must try to ecducate and motivate the
local people avoiding at the same time the
risk of sudden change.

Then I come to Assam which in my view
is a paradox in itself. Assam today contri-
butes the sccond largest foreign exchange
to this country by way of tea. Assam pro-
duces oil the blood of madern development
and has many other resources which if pro-
perly tapped will transform the entire re-
gion. The paradox is that Assam is a poor
State in plenty. We express our decp great-
fulness to our hon. Prime Minister that it
is during her time we could see some
amount of interest from this government
towards the industrialisation of Assam. She
offered a package deal to Assam in Decem-
ber 1971 for a petro-chemical complex; a
power and paper mill and other industries.
We felt very happy but, unfortunately,
again the bureaueratic bungling to a cer-
tain extent has come in the way and we
request the hon. Minister to irnEreu upon
the other Ministries to see that these things
are d:vc’lopﬂl.

1 have found two constraints have come
in the way of development of backward
regions. One of the constraint is vou can-
not have industrial development unless von
have proper infra-strucfure in the region.
Unfortunately, when vou ask for infra-
structure the replv is because there is no
capacity for the infra-structure to stand
we cannot give you the infra-structure.
This has happened when I asked for a
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particular line on the south bank of
Brahmputra the reply was that because we
fecl the ficight will not be profitable we
cannot give you a train. When 1 asked for
industry the reply was: you do not have
the infra-structure and, as such, we cannot
give you industry. Therefore, Sir, I say we
are moving in a vicious circle. Unless some-
hoely takes interest to get out of the vici-
ous circle obviously the backward regions
will remain backward.

There is another vicious circle which 1
would like to point out. Often, private
business-houses or other industrialists are
not interested in going to a backward re-
gion, because they [eel that the atmosphere
in the region is not conducive for indus-
trial devclopment, and they fecel that the
atmosphere is not conducive because some-
times unstable situations  have occurred,
This instability is there for various reasons.
let us say, language. communal reasons,
regional differences and so on. It is because
of lack of economic development that there
is mutual suspicion between one group of
people and another; this  suspicion mav
express in the name of projudice of religion,
language and so on, but the main reason is
that one is not feeling sure of one's econo-
mic position. Thercfore, the industrialists
would not like to invest monev in these
backward regions because these regions are
not stahle, and these regions cannot be
stable unless Government try to get out of
the vicious circle and make a concerted
effort towards industrialisation of these re-
Fions.

T hope that the hon. Minister will take
note of this view. It is not that the Indus-
trial Development Minister or the Planning
Minister will be able to do anvthing alone,
There should be proper coordination het-
ween them. T must say here with a certain
amount of lamentation that there is no
coordination today  between the Railwav
Ministry and the Industries Ministry and
the Planning Ministry. Tf we want to deve-
lop the backward regions not onlv in the
caster region but in the entire country,
then there must be absolute coordination
between the Railway Ministry, the Aviation
Ministrv, the Power Ministry, the Agricul-
ture Ministry, the Industries Ministry, the
Ministrv of Heavy Industries, the Mincs
and Metals Ministry and the Planning
Minfry

Therefore, let me urge what had heen
urged cven by Mr. Kennedy when he came
1o India. namely that there should he a
pro pective planning for the entire
nnrmrca?;“m region. The north-eastern
region ic a rerion of which manv of us do
not have a nraper evasn. It is a diffienlt and
neculiar rerion. Therefore, not onlv in the
interests of this region bur in the interests
of the entire country, T plead with the
Government through the hon. Minister that
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they should have a proper and comprehen-
sive planning for the development of the
region. Let me hupe that the planning will
not just drop in the bungling of the
burcaucratic machinery but will result in
some time-bound programme for the deve-
lopment of this region.

MR. CHAIRMAN: Before I call the next
spcaker, 1 would like to point out that as
usual, there is a race  against time. The
time allotted was 2 hours, out of which 50
minutes were taken on the last occasion and
1 hour 10 minutes remained today. We
started the debate at 3.5 p.m. and now it
is 4.15 p.m. This means that we shall have
to extend the time. We have to take up
the second resolution also.

SHRI CHINTAMANI PANIGRAHI:
The second resolution can only be moved.

SHRlI SAMAR GUHA (Contai): Onc
minute would be enough for him.

MR. CHAIRMAN: 1 quite sce that. Bul
we must finish this by 5.15 p.m., because
at 5.30 p.m. we have to take up the half-
an-hour discussion.  Till 515 p.m. we
would have one more hour for this resolu-
tion.

SHIR] CHINTAMANI PANIGRAHI1
(Bhubancswar): Let it be 5.20 p.m. includ-
ing five minutes 1o me for reply.

MR. CHAIRMAN: Why is he so much
in love with 207 Let it be 5.15 p.m. The
hon. Minister may take some time to rq‘nlv.

Bv 5.15 p.m. we must finish this, How
much time is the hon. Minister likely to
take?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI PRANAB KUMAR
MUKHERJEE): About 20 minutes.

SHRI CHINTAMANI PANIGRAHI:
1 would take about 7 minutes for reply.

MR. CHAIRMAN:
minutes.

SHRI CHAPALNEDU BHATTACHARY-
YIA (Giridih): 1T would also request that I
mav be given five minutes.

MR. CHAIRMAN: So, there has to be a
time-limit on speeches, Except for Shri
Surendra Mohanty who will be speaking
now, for the others, let it be five minules
for each.

SHRI SURENDRA MOHANTY: Mr.
Chairman, the House must be beholden to
the Mover of the Resolution for his hav-
ing heen invited its attention in a3 very
pointed manner to an issue of considerable
importance.

Let him have five

(Resn.)

Having said that, 1 wish to enter a ca-
veat, that Orissa is never a backward State.
The people who were once famous in the
history of India as empire builders, as
carvers and architects of immortal temples,
pucls of rich literature and navigators of
maritime trades refuse to accept that they
can be backward. Orissa’s Eackwardncss
cmanated from the fact that Orissa was one
of the last States to come under the Bri-
tish in the 19th century. It was only in
the later half of the nineteenth century,
when we had participated in the war of
Indian independence in 1857, that Orissa
came under the British. Hence, the British
had wrecked vengeance on us by treating
Orissa as a colonv within a bigger colony
that was India. My regret is that the same
attitude is being pursued by Delhi today,
treating Orissa as a colony of the Indian
Union,

SHRI DINEN BHATTACHARYYA: That
is the contention of Shri Chintamani Pani-
grahi also.

SHRI SURENDRA MOHANTY: 1 say
Orissa is not backward, it is not depressed
but it is Delhi which is kecping it back-
ward and depressed.

Therclore, when we consider this issue,
we have (o consider it in proper perspec-
tive. That perspective is the removal of
regional dis arity. I wanted the Planning
Minister to be here, not out of any disres-
F)u‘l to the Deputy Minister of Industrial

evelopment. who 1 know is competent
enough to handle this debate, but 1 wanted
to impress on the Planning Minister that
since the First Five Year Plan, one national
desideratum  that has remained is the re-
moval of regional disparity. But my regret
is at the conclusion of the Fourth Plan we
are where we began in the First. Yet we
have taken no meaningful, purposeful step
towards removal of regional disparity.

For removal of regional disparity, we
have to change the occupational structure.
Without it all talk of removal of regional
disparity is sheer moonshine. In Orissa, 90
per cent of the people are still dependent
on agricullure. Agriculture is so precarious
an occupation since according to figures,
onlv 15.12 per cent of the land is irrigated,
the rest has to depend on a capricious rain-
fall. This is the condition of agriculture,
bt depending upon this precarious i
culture, 70 per cent of the people are liv-
ing helow the povertv line. Herein lies the
barkwardness, the poverty and depressed
condition of Orisa.

When we think of rhangir:? the occupa-
tional structure, how do we do it? By lift-
ing the people cngaged in primitive agri-
culture from land to factories. But what
is the position of factories? In Orissa, we
find that the factories are dwindling. In
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1968, we had 1129 manufacturing factories;
in 1971, it had dwindled 1o 9%8. Lhis is
the downward trend.

It is really shameful that the Govern-
ment while acknowledging the fact that 70
per cent ol the people @f Orissa are living
below the poverty line, has not taken as
yet any meaningiul step o hind out why
the manulacturing units in the State are
dwindling, why no letters or intent and
licenges arc issued, even though Orissa has
got all the mineral resources amd all the
raw materials for processing industies.

Que of the great drawbacks has been the
lack of mfra structure. As you know, Orissa
has got the lowest routcage of railway,
which is of the order of 1700 or 1800 kms.,
and even though many demands have been
made to open new railway lines, the Gov-
crnment have turned a blind eye to those
demands.

We have asked for a second steel plant
hecause we have the richest iron and steel
deposits, We have manganese; we have all
the necessary raw malterials and resources,
yet, the steel Factories could be located else-
where for political reasons and on economnic
grounds, on technical grounds, Orissa’s cose
was given the go-by. Now, we hear that a
fertiliser plant will be located in Parvad p
and also a shipyvard, ‘There seems Lo be a
competition now in the announcement of
new units for Orissa, pethaps keeping the
next elections in view., This kind of politi-
val double-crossing . (Interruption) . . .
Otherwise, the Prime Minister  till - the
other day had refused, saving that there
would be no shipyard in Orissa, in Para.
dip,

MR. CHAIRMAN: Will you allow me,
the Chair, to listen to the speech of the
hon. Member? No cross-talk please.

SHRI SURENDRA MOHANTY: What I
was venturing to submit is, fur those por-
sons who had categorically denied that there
will be no shipyard in Paradip. no fertili-
see plant in Paradip, to  suddenly  turn
round and talk of new units in Ovissa—
though it is welcome—we miust say that it
partakes of the nature of political double-
crossing. perhaps keeping the next elections
in view, This kind of very alluring pro-
mises have been made and whether they
will be fulfilled or not only the future will
show.

Be that as it mav_ what I was saying-—
and this is the most imporiant aspect to
which T would like to draw the attentinn
of the Govermment—is that as vet we have
not calculated the growth rate for the va-
rious States and territories of the Indian
wnion. It had been promised in the first
five vear Plan that an index of disparity
should be worked out and on the basis of
these indices, steps should be taken for the
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removal of regional disparities. You will
be surprised to learn that cven today the
Planning Commission has not worked out
what is the growth rate for the various
parts of the Indian union. Unless we have
the growth rate, how can we identify par-
ticular areas which require specific measures
for removing the disparities and imbalances.

As has been very ably pointed out by the
mover of the resolution, Orissa has got all
the natural resources. It has got all the
water resources; it has got all the human
resources. But what it lacking is a purpose-
ful plunning, and when we come to purpose-
lul planning, we find a most unenviable
position that under the five year plans the
rich States are becoming richer and  the
poor States are becoming poorer.,

If you look to the financing institutions,
whether they are the Unit Trust of India,
or the Life Insurance Corporation or the
IDB, you will find most of them invest
ment go to the rich States like Maharash-
ira, whercas Orissa is  being  denied  its
proper share. For instance, the Life Insu-
rance Corporation’s investment in Orissa in
1971-72 was a mere Rs. 6.B2 crores; simi-
larly, the Industrial Finance Corporation in
the same period  had  invested  merely

Rs. 5.23 crores in Orissa. The Industrial
Development  Bank  had  invested merely
Rs. 12,72 crores, whercas for States like

Maharashtra and Gujarat, these were much
highr; 10 times and may be 20 times higher.

In a State where the per capita investment
capacity is the lowest, 1t is for the Govern-
ment and for the financing institutions which
are commanded by the Government to come
to the aid of the people and the cntrepre.
neurs and to make investments so that new
units may grow. But this is the result that
we find; whether it is the LIC, the Unit
Trust or the IDR or whether they are the
nationalised banks, all are turning a blind
eve on Orissa,

This is at the root of the anger of the
people of QOrissa, They are more than con-

vinced that the Government of India in
Delhi is  still  perpeuating that colonial
attitwle, that colonial economy under

which Orissa had suffered during the Bri-
tish period.

Thercfore, while T welcome the hon.
mover's resolution—and I pray and hope
that Government will accept it—1 sincerelv
expect. and the people of Orissa expect,
that snmcthinr meanmgful something pur-
poseful, would be done by the Govgrnment
of India to see that these rep{innal dispari-
lics are removed and not only Orissa, but
the entire castern region which earns a
large mcasure of l'mweirn exchange resources
for this country really gets some benefits
and comes at par with the developed areas
of the Indian Union.
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SHR1 A. K. M. ISHAQUE (Basirhat): 1
thank the hon. Member Shri Panigrahi for
moving this resohition. 1 assure him of my
support. Any Indian who moves about in
the wostern part of India feels pruud ol
India because there is so much of cconomic
activity in the western part and various
types of engincering industrics are coming
up. One feels that India is progressing. We,
in the castern region would abo like to [ecl
the same sense of pride in the cast but
development is very much lacking and we
do not have that fecling and we do not
create that feeling in the castern region,
The western part is growing. We are not
envious. But has the western part the infra-
structure necessary for the growth of in-
dustries? 1t does not have coal or iron
ore. Even then that part of the coumry
is growing cveryday and it is growing at
the expense of the eastern part. While cval
and iron ore are abundant in the eastern
part and engineering industrics could have
been developed very rapidly in the eastern
part, the licensing policy of the Government
of India has been encouraging industries in
the western part, contrary to the laws of
cconomics. We were never able to follow
the implication of this policy.

The cash crop of the castern  region,
namely, jute carns foreign exchange for the
country. As early as 1930 a Commission
was appointed which said that the price of
one maund of jute should be equal o the
price of three maunds of rice. Since then
anid or of today the price of rice and the
price of jute had almost become  equal,
Nothing has been done to retain the high
wice of jute. The Government of India
imposes cxcise duty for exporting jute. The
Government of India earns money by the
toil of agriculiurists of the ecastern zone.
This earning does not go back to this re-
gion for its development. This carning is
never ploughed back for the development
of this industry in that part of the country
or for making rescarch for the improvement
of the quality of the jute, so that we can
face the challenge in the international mar-
ket. Even today most of the foreign exchange
is earned through the export of the jute.
The plants and machines that are coming
are being installed in some other parts of
India. What part of it is installed in the
castern 7one? Is the case of Orissa or West
Bengal taken into consideration? FEarly this
vear, I had been to Assam and | did not
find anv industry in Assam. It is a matter
of shame. How can this country progress
together? If one area is developed at the
expense of the other, if Gujarat is deve-
loped at the expense of Assam, are you
not encouraging the fecling to grow in the
minids of people that they are being ex-
ploited for the henefit of others?

This has to he stopped. If we have got
natural resources in one particular part of

(Resn.)

the country, that areca must be developed.
‘That would bring about unity; that would
bring about morc strepgth; that  would
Lring about more prosperity for the entire
country. Steel plants have been installed in
castern parts of the country, in Orissa and
in West Bengal. If production takes place
who will be the beneficiariess It is the
Indian people who will he the beneficiaries.
Take for example steel. If you get the
steel in Caleutta for Rs. 5 a pound you
do pet that steel in Bombay at that very
price. But, take for example, coal. There
is plenty of coal available in West Bengal
and in Orissa as also in Bibar. For carry-
ing coal from Raniganj 1o Calcutta look at
the tariff that is added o the price of coal.
That will be equal 1o the charge that vou
have to pay for its transport from Rani-
ganj to Bombay which is eight times the
distance from Raniganj to Calcutta,  Has
anybody heard of such a comtradiction any-
where?

We, in West Bengal, have enough  of
textile mills. You know the history of this
region, Bengal used to produce muslin in
hnge quantity which was sold at the price
eyual to the weight of guld. Now, cotton
sells merely at Rs. 22 per seer in Bombav
and it is sold at Rs. 70 per seer in Calcutta.
Whv steel sells at Rs. 5 a pound in Calcutta
and at the same price in Bombay as well?
May be, this is the policy of discrimination.
This discrimination must come 1o an end
for the benefit of the Indian people, for
the all roumd prosperity of Indian people.
If the Government gives up this policy and
looks upon all arcas of India as cquals
then amd then only this regional imbalance
of which the Govermment is so much wor-
ried about ean go. Otherwise this regional
imbalance will be there and that would be
a sore point in the Indian politics.

I wholcheartedly support this Resolution
of Shri Chintamani Panigrahi and sincerelv
hope that the Government of India  will
develop the entire Tndia equally and [ollow
that policy which would be suited to the
development of all the arcas.

t wTC e v () ;o mwmafE
wEEg, & qrfody o & weamw v afaw
rdE sTAT E | oY UF geom IEET R
T @}, T F g T, IR IR
faeeft #t w=HY, Fufaaw wer & fawfaw
frar 1 & wv zfewor & o awwa g
TE TTAEE WTIZAE & W7 ZAI AW F A
T AET | 9 a7 & oF "o 7 Wiw
3R gu w1 f& arwTerArd wiveai e &
% a1 fauaAm ¥ w1 oW W
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2 SHuE wad 7 A oF e g faar
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ATa Y AEUF g qeTE W d-ag
wfwar Y @ wwdt & 1w e
AT MERTA R daT g W agt @
@, A wrar-ardt 3§ A1 Afwe &
aiz & fod farc @ A wAlE v gy
Il ST AT AT T G T o6 -
AEAA HAAT A /RS T2W G
w7 | W fad AT AvTEEd A @ fed
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WA I 33T F1 G A 92 a4 & 1
zw ot feamy gfeesor ¥ off oo, W
AT saT F1 5 fag? ool & faww B
wfg eqm 37 Ffed

¥ AR F @ F o 39 E-fa Ay
TCH HLATT FT T & FIA IIAT E0IT |
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foa & wwraami ® ¥ §, 2fw-
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2

AET-TTATEE § 9ae, 99 5 fgE
Sat 7 aga Aot ¥ qgr@ ad | o fi wrHy
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BT H g W9 f9gE R frgdw
FTEFERA § W AIA 0 & 9 I7a
AT A awFE A1 FC R A T CF g9
wfa & s & ok qaw g1 a9 § |

SHRI TARUN GOGOIL (Jurhay): sir, al-
though the country has made progress
various helds, the country is passing through
a most cufhicult period and is conronted
with so many problems. The most impor-
tant problem is poverty and unciuploywent,
I'he problem ol uncmployment s beeoming
more and more alarming. Uhere has been
an_ increase ol 835.2 per cent in 1972 over
1970. So is the casc with poverty. 40 per
cent of our people are living below poverty
line, Availability of towd and dothing has
declined  because of the slow  progress in
the ficld of agriculture and industry. 1t s
4 matter of concern that there is no wni-
form progress or development in the lield of
agriculture and particularly in the field of
industry. Although one of the main objec-
tives ol Government is removal of regional
disparity, in fact there is still regional im-
balance in the matter of cconomic devglop:
ment and as a result of which some States
are left behind  while other States have
made considerable progress, Particularly the
States from the castern side, namcly, Bihar,
Bengal, Orissa, Assam, Nagaland, Manipur,
Tripura and the hill States are lagging fa
far behind even though these are the States
which have got mineral and other natural
resources and development potentialities. In
spite of all this, these States arc still lagg
ing behind while other States which have
less  development potentialitics have deve-
loped much and made faster progress in the
ficld of industry. The reason is that these
are the States which have been benelited by
the five year plans and by the assistance of
the public financial instilutions,

Coming to my State of Assam, it occupics
a strategic place in the whoele of India.
It is a Stawe which is the largest producer
of tea and tea is the sccond largest foreign
exchange-carner in the country. It is the ma-
jor industry in Assam and the whole progress
of Assam is linked up with the progress of
the tea industry. It provides employment
for five lakhs of people. There has not_been
much of improvement of this industry
though there is great scope for its develop-
ment. The quality of tea has not improved
and the export of tea has declined. There
Is discrimination in the imposition of excise
duty. While in other parts of the country
the excise duty ix 25 paise, in Assam il was
raised to Rs. 1.15.

Coming to oil, Assam is known to_ have
the largest deposits of oil and natural gas,
much more than Gujarat. While Assam
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crude oil, Gujarat has got only 62.02 mil-
lion tons. Wihile Assam nas got 42,460 mil-
lion cubic metres natural gas, Gujarat has
got unly 16780 million cubic metres. In
spite of all this, these industries have not
developed as much in Assam as they de-
serve 0 be, Even though crude ol in
Assam was discovered in  1U50, it tovk
ten long years to establish the first refinery,
the Gauhati refinery, and that too after a
great agitation. Now the capacity of the
Gaubati rehnery is not as much as we want
1t be, It should be increased. We have
a pelro-chumical vomplex  at  Bongaigam.
Considering the resources of Assam, the ca-
gaj;.rily of that complex should be increas-

Now 1 come to the financial assistance
received by Assam from the public financial
institutions. The contribution of the Indian
Development Bank to Assam is only 0.10
per cent while the contribution of the Agri-
cultural Relihance Corporation is 2.87 per
cvent and that of the Industrial Finance
Corpmation 2,28 per cent. This is the low
amount of assistance which Assam is recciv-
ing from these institutions.

An respect ol infra-structure like conunu-
mications, railways aml electricity and power
my State has got the lowest priority,

In the country there are about 30,000
km. of broadgauge lines, but in my State
the percentage is very negligible, only a
small distance up to Bongaigam. These are
the most backward arcas in the country
and unless the Government come in a
big way 1o assist these arcas Lo
come up they will continue to remain back-
ward, x{nd s0 long as onc part of the coun-
try remains backward, there cannot be any
unity and there cannot be any integrity.
For the purpose of unity and integrity the
first and foremost thing is that all parts of
the country must be developed equally and
looked after equally so that there is no
discrimination.

That feeling is also onc of the most
important factors for the purpose of achiev-
ing the object of national integration or
national unity.

It is also heartening to lcarn that the
Government has realised the importance of
developing that arca. They have establish-
ed a North-Fastern Council.  Unless the
Council is provided sufficient  assistance,
just establishing a Council for the develop-
ment of that area will not serve any pur-
pose.

I hope, the Government will scc that all

the backward arcas throughout the country
receive due consideration.

With these words, T extend my support
to the Resolution moved by my hon. friend,

have a deposit of 69.27 million tons of Shri Chintamani Panigrahi.
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SHR1 SAMAR GUHA (Contai)i Mr.
Chairman, 8ir, this Resolution is really an
expression of agony pot only of Orissa but
ol the whole of castern region. By “castern
region’’, 1 mean Orissa, Bihar, West Bengal,
Assam_ Itipura, Meghalaya, Arunachal and
other small States, hike Nagaland, Manipur
and Migoram.

1 will not make any speech today, but 1
only want lo draw your attention to facts
and figures, Taking jute, tea, iren ore, coal
and other minerals, like, mica, manganesc
and also iron and steel industries, engineer-
ing industries—taking all these together,
perhaps the eastern region makes the largest
quantum of contribution of national in-
come to our country. But what to speak of

vproportionate return of benefit it does not
¢t even equitable linancial and other bene-
ils from the Centre.

I will not make any speech but 1 will
only cite certain statistics and most ol the
statistics 1 have got in reply to my Ques-
tions put to the Government during the
budget session. 1 will quote only a few
replies to my Questions.

According to a reply to my Question, 69
lakhs of registered unemployed  educated
youths are there in the whole of our coun-
try out of which 14.7 lakhs arc in West
Bengal alone which means 22 per cent of
lutaf cducated unemployed. If you take the
whole of the castern region, it will be
about 37 lakhs. But, unfortunately, under
the Central crash programme of employ-
ment, not even 20 per cent of the benelit
has gone to the castern region.

‘L'hen, although there are many denials
from the Centre, the West Bengal Govern-
ment has made a complaint that during the
last three years, Rs. BU0O crores of capital
has been shifted from West Bengal to out-
side. A large number of industrics have
been allowed to shift from West Bengal to
outside.

in reply to my Question, the Governiment
has given a list of 160 engineering and other
units in West Bengal in which there is
idle capacity. They have admitted that there
is idle capacity in these industrial units,
which can be utilised. They have said:

A e there is some idle capacity in
West Bengal in respect of industries, ‘nu.{.h
as, electric motors, commercial vehicles,
road rollers, railway leaf springs,. indus-
trial machinery and auto ancillaries.

Instead of trying to utilise the idle capa-
c.uy, wpl¥ Fu my question, they have
given an interesting reply and the reply is
that new licences have been given—almost”
the same industries outside West Bengal.
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rcports are given in the Weekly Bulletins
of Industrial Licences, Import Licences and
Export Licences; the weekly Indian Trade
Journal and the monthly Journal of Indus-
try and Trade” to avoid identification of
these licences outside West Bengal. [ have
got a lot of data Which gives tigures that
are fantastic.  Although idle capacity is
there, similar licences for same industries
are given to other western regions.

About foreign companies having more
than 50 per cent equity capital, in reply
to one of the Questions, the names of 16
companics are given and all the 16 com-
panies are located in Bombay.

Coming to rural electrification which is
the base not only for agricultural growth
but even for small-scale industries and, ulti-
mately, large-scale industries also, fantastic
figures are given. Take, for imstance,
1969—72 figures.

The figures in rﬁru:t of pumpsets ener-
siscd arc: Assam only 50, Orissa 592, West
hcnga] 201. Andhra Pradesh 99,500, Har-
yana 55,800, Maharashtra 1,14,000, Mysore
58,000, Punjab 37,000, Tamil Nadu 1,84,000,
Uttar I'radesh 84,000. There is no necessity
for making any comments. The disparity is
so obvious,

L now come to the number of closed
industrial units showing the position as on
51-10-1972. In the case of *West Bengal it
was 234, Assam 2, Orissa 4. West Bengal
has the largest number in this regard, aud
no substanual cfort has been made to re-
open these closed industrial units,

I now come to the financial assistance
given by IDBI to various States. Here also
the disparity is very much. This is in res-
pect 1971-72. In the case of refinance,
the figures are: Assam Rs. 12 lakhs, Orissa
Rs. 31 lakhs; West Bengal Rs. 63 lakhs,
Bihar Rs. 82 lakhs, Gujarat Rs, 378 lakhs_
Himachal Pradesh Rs. 128 lakhs, Kerala
Rs. 100 lakhs, Maharashira Rs. 550 lakhs,
Mysore Rs. 230 lakhs and Tamil Nadu
Rs. 275 lakhs. Comments are unnecessary.

Coming to the distribution of financial
asistance to the different Siates, the figures
for 1971-72 are: Assam Rs. 6 lakhs, Orissa
Rs. 134 lakhs, West Bengal Rs. 108 lakhs,
Maharashtra Rs. 684 lakhs, Mysore Rs. 182
lakhs, Uttar Pradesh Rs. 268 lakhs. Com-
ments are unnecessary.

The number of industrial units is back-

ward areas sanctioned concessional finance -

by financial institutions by 31-12-1972 in
respect of various States is: Assam 4, Orissa
15, West Bengal 8, Gujarat 93, Haryana 37,
Maharashira 58, Mysore 52. Comments are

The Minister has referred to me that “lhmunnoomar;r.

A
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1 now come 1o housing scheme. The grants
sanctioned (o the various States for 1972-73
are as tollows: Orissa Rs. 2.10 lakhs, West
Bengal Rs. 4.85 lakhs, Bihar Rs. [1.45
lakhs, Gujarat Rs. 76 lakhs, Kerala Rs. 205
lakhs, Maharashtra Rs. 41 lakhs, ahd Mysore
Rs. 59 lakhs. Comments arc unnecessary.

The State-wise break-up of Scheduled
Comumercial Bank's advances to farmers as
at the end of June 1972 is as follows: Assam

Rs. 82 lakhs, Orissa Rs. 99 lakhs, West
Bengal Rs. 1,000 lakhs, Gujarat Rs. 2.800
lakhs—this is a rough figure—, Kerala
Rs. 1,400 lakhs, Maharashwra Rs. 4,769

lakhs, Mysore about Rs. 3,000 lakhs, Tamil
Nadu about Rs, 3,600 lakhs., Comments are
unnecessary.

About im
a horrible figure it has pointed  for
Eastern region . . .

rt and export figures, what
the

17 hrs.
MR. CHAIRMAN:

SHRI SAMAR GUHA: | am not making
any speech. I am just giving the informa-
non that 1 got in reply 1o my questions.

By Agricultural Relinance  Corporation,
the commitment is: Assam—Rs. 1.02 crores.
West Rengal—Rs. 160 crores,  Tripura,
Meghalava and Nagaland—Nil. Maharash-
tra—Rs. 17.68 crores and Mysore—Rs, 29.85
Crares.

Please  conclude.

MR. CHAIRMAN: You give only the
lowest and the highest figure.

SHRI SAMAR GUHA: Then with regand
to the commitment by the Agricultural Re-
finance Corporation of the Reserve Bank of
India with regard to State-wise schemes is
Asam—Rs. 018 crores, Orissa—Rs, 1 crore,
West Bengal—Rs.  0.04 crore, Gujarat—
Rs. 12,10 crores. Punjab—Rs. 5.13% crores,
ete. Sir, I do not want to burden you with
any speech. This is all in reply o my
questions . . .

MR. CHAIRMAN: You should consider
that there are others also who want 1o speak
and I have to call the Minister to reply.

SHRI SAMAR GUHA: Then, what is the
number of backward arcas chosen bw. the
Government for development? 1 just give
you the figures. For Andhra, they have
identified 11 areas. Asam—2 areas. Maha-
rashtra—17 areas, Madhva Pradesh—I14
areas, Gujarat—37 areas and Orissa—?
atcas, UP—10 arcas, West Bengal—only one
area.

Lastly, my concluding comments . . .

MR. CHAIRMAN: No comments,

SHRI SAMAR GUHA: Only last com-
ment. As I have said, I started saving that
the largest quantum .of national income for
the centre. is contributed from this eastern
region and what in return they get—I have
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quoted from the Government figures. There-
ture, I request the hon. Minister to consider
that this 15 a serious matter of disparity
and the Central Government should con-
sider whether equitable distribution of na-
tional wealth and equitable benefit is going
to the eastern region also. 1 do not grudge
the development of other regions, but ours
is a country having a natignal policy. There
should be harmonious, synthétic and equit-
able distribution of income, opportunities
and benefits to all States. My statistics have
shown cnough to justify this remark.

SHRI CHOPALENDU BHATTACHARY.
Y1A) (Giridih): In the context of popula-
tiun eaplosion in the castern region, a sort
of the Alice in the Wonderland picture has
emerged where you have to do all the
running just to remain where you are and
if you cannot do the running, you slide
back and you 1egress. That has been the
picture of the past 20 years of development
ol this castern region that  has  brought
about regional variations. The rich have
hecome nicher and the poor régions have
become poorer. That is the suin total that
lras been brought out very clearly by the
two monographs published by the Plann-
ing Commission itself.

As a result of this, the Eastern Region
has becn losing a sense of participation
and of belonging and  a  self-gencrating
growth and frustration and alienation stalks
this region. Just as 'Garibi Hatao' means
cquality, reasonable equality. between  the
rich and the poor, so alw this holds good
as between rich and  poor regions as it is
hetween vich and poor nations,

Bit we have no data anchal by anchal,
black by block and regarding per capita in-
come, productivity and production of food-
grains, of rate of savings and rate of invest-
ment in that anchal itself, the level of un-
employment and conscquently regional varia-
tions. As against the total per capita con-
sumption of Electricity of the all Indja
average of B4 units, in Bihar, the per capita
consumption of cleciricity comes to 8. We
can describe how this has come about. There
are columns of stavistics which have been
rattled off by my previous speakers. My
time is very limited and 1 will not like to
go into the details, I wish to say about some
policy decisions. Matching-grant policy is one
such dangerous policv. If a State gives Rs. 20
crores, Planning Commission will plough
in another Rs. 20 crores. Richer States al-
wavs got more, Poorer States got less, The
end-result of this policv of matching-grant
which was presented to promote selfreliance
really ended by increasing disparities of re-
ginnal development,

I will give vou one cxample relating to
cooperative financing. The overdues 10 Re-
serve Bank by Statc Cooperative Banks. In
1970-71 works out as follows,
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Maharashtra—241 crores.
Gujarat—I176 crores.

Tamilnadu—130 crores.
Andhra—110 crores.

Bihar—27 crores.
West Bengal—22 crores.
Assan—Only 5 crores.

These overdues have adequately primed the
pumips of economy ol those regions whereas
of the castern region, the pumps were not
primed at all,

1 come trom the region of Chotanagpur
where the total income is hardly Rs. 30 to
Rs. 40 per acre. The people just now in some
regions are literally living on tree leaves.
20 vears of planning has not benelited this
region. No infra structure is there; no elec-
tricty is there; no ncw cropping patter e
there, such as supflower, sovabean, virginia
tobacco and all that. There were enormous
possibilities which these locust yems have
eaten. We have to take purpuose ful action to
remove these regional variations. How can
India reach its destiny unless all these regions
move forward? Thank you.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOI™
MENT (SHR1 PRANAR RUAAR
MUKHER]EE): While listening 1o ihe
speeches on the Resolution moved by omy
hon. friend Shri Chintamani Panigrahi, it
seems to me that perhaps in the nocon-
tention of the speeches and the points made
by hon. members, and the idea of the gov-
ernment on the development of the badk-
ward region theve is no substantial diffcrence.
At the same time it is a fact that large num-
ber of statistics have been quoted and it is
verv difficult for me in what context these
statistical figures have been mentioned. 1
do not want to challenge their validity but
at the same time 1 am to submit that the
figures which are with me ave at variance
with some of the tigures quoted by some of
the hon, Members.

If we start with the presumption that an
arca has been developed at the expense of
the other perhaps that line of argument
would lead us 10 a very dangerous conclusion.
It has already been pointed out by some
hon, Members even in a  parlicular  arca
there are certain areas which are alllucot
and which are backward, There are certain
pockets which are industrially and econo-
mically developed and at the same time a
neighbouring area is not so sound from eco-
nomic point of view. If we start from this
presumption that at the expense of the
ather area one area has been developed per-
haps it would lead us to that point in which
the whole structure will be shattered and
broken into pieces. If we stick to this sort
of argument that at the expense of the Eas-
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tern region Western region has developed
perhaps it would be very difficult for the
States of the Eastern region itself to refute
the argument that at the expense of other
arts some States of the Eastern region have
ecn developed.,

No doubt, there are problems of the back-
ward areas, For the solution of those prob-
lems certain broad guidelines have been men-
tiomed in the mid-term appraisal of Fourth
Five Year Plan and in the approach paper
lw Fifth Five Year Plan, According to the
recommendations  and -observations of the
Pande Comumittee certain areas have begn
identified as backward areas and those back-
ward arecas have been surveyed by various
agencies for their  industrial  potentialities,
economic development, arrangements through
which these areas may be established on a
lirm economic footing have been looked into
and certain broad principles have also been
enunciated.

With your permission I can mention some
of the broad guidclines which have been
taken up in regard to the tribal areas. It
has been pointed out that Orissa, which is
the crux of the discussion, there is a large
number of population belonging to  the
wribal people. For the development of tribal
arcas Rs. 325 crores have been allocated
during the Fourth Plan for 489 wibal deve-
lopment blocks under the Centrally spon-
soredd schemes. Regarding  rural  electrifica-
tion, 1 can tell vou. a rvural electrification
corporation has been sel-up recently and gave
finanee on concessivnal basis o State Elec-
tricity Boards to implement their schemes for
backward areas. Special programmes of large
magnitude are being implemented for the
benefit of the weaker section in the rural
!wpulaliun amd, as such, 46 Farmers deve-
opment agency projects; 41 sub-marginal
farmers development agency projects and 24
projects for farmers in dry areas have been
sanctioned.

An amount to the extent of Rs. 100
crores has already been provided for the
integrated programme of road works in 54
chromically  drought-affected  areas. Apart
from that, for rural unemployment scheme.
under the provisions, Rs. 50 crores has been
allocated. T am mentioning these things not
only to point out that something has been
done, but to impress upon the hon. Mem-
hers, through vou sir, that Government are
1aking a serious notc of backwardness and
backward areas, and mcasures are being
taken in right earnest to fiight out, these
problems.

AL the same time, what should be the
criteria for the development of backward
regions? If we merely inject certain indus.
trial units or initiate certain projects or take
up certain schemes, would it be sufficient
10 develop the backward regions? If we look
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at the economic development of the coun-
try, we cannot forget that the entire econo-
mic structure of this country was base on a
colonial system in whjch certain areas were
developed, having the interest of locational
economic advantage and the interests of
toreign rulers in view. In a country like
ours, there was no other alternative but
to accept, in spite of our unwillingness,
some of these phenomena, some of the re-
sultants of that economy, as a result of
which the country was liberated, even on
that dav certain areas were economically
backward and certain areas were economical-
Iv advanced. During these years, if we say
that nothing has been done to do away
with the backwardness of these areas, per-
haps, it would be unfair and unkind,

It has been pointed out that most of the
castern regions have been neglected. Even
the word ‘colonialism’ has also been used.

MR. CHAIRMAN: The hon. Minister
may refer or may not refer to the points
raised by those hon. Members who are not
present in the House now.

SHRI PRANAB KUMAR MUKHER]EE:
One hon. Member who had raised it is
present. . . .

MR. CHAIRMAN: When the Members
who had made certain points are nol present
in the House what s the necessiny o
refers to those points? He mav refer onlv
to those points which were raised v hon.
Members who are present in the House
now.

SHRI PRANAB KUMAR AMUKHER]JEE:
I can only point out that so far as Bihar
is concermed, a sum  to the extent of
Rs. 1300 crores was invesied in Central pub-
lic sector projects, which is the biggest one
so far. Bihar stands first, so far as public
sector investment from the Centre is con-
cerned and West Bengal stands third in this
regard.

It has been pointed out that licences
have not been issued to  the  States,
and various statistical data have been
quoted. 1 do not like to into all those
things in detail . T would onlv point out
some of the recent figures regarding the
Central assistance to Plan allocation which
would clearly point out that there is no
scope for discrimination while making al-
location from the Central resources. Among
the Eastern States, in Bihar, the Central
assjstance for the annual plan of 1973-74
was Rs. 77.78 crores, while the State's own
resources came lo -Rs. 55. 26 crores. In the
casc of Orissa, the corresponding figuies
are 37.03 crores and Rs. 28.57 crores re-
spectively in the case of West Bengal, thev
are Rs. 50.89 crores and Rs. 40.97 crores
respectively. As regards some of the advanc-
cd States which have been mentioned, in
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the case of Maharashtra, for instance, Cen-
tral assistance which was provided was
Rs. 56.60 crores in the case of Bihar, the
figure was Rs, 77.78 crores, in the case of
Assam Rs. 45.%4 crores and in the case of
West Bengal Rs. 50.89 crores.

It has been pointed out that while identi-
fying backward areas, discrimination has
been made. Out of 87 districts declared
backward and entitled to 10, now 15 per
cent outright subsidy grant out of these
schemes, the following are the States belong-
ing to the castern region: Bihar 6 districts,
Orissa 6 districts. West Bengal % districts. For
assistance on concessional rates from financial
institutions, the figures are: Bihar 9 dis-
tricts, Orissa 8 districts and West Bengal
all 1% districts except Calcutta, Howrah and
24-Parganas. As for licences, Orissa  has
been provided 15, Bihar 64 and West
Bengal 179 during 1970—72.

A complaint has been made that some of
the factories registered and working there
have come down. I would like the hon,
member to pass on those statistics if he has
them with him to me so that 1 can get
them verified and correct my statistics, But
the figures 1 have with me relating to facto-
ries registered with the Directorate of In-
dustries of course, the State Directorate are:
Bihar fif) in 1861, 16,395 in 1972, Orissa
14.000 in 1961, to 2967 do to day; West
Bengal 5022 in 1961 and 29.137 now.

As regards  advances to small scale in-
dustries by the scheduled commercial banks.
1 would like tn quote certain figures. Im
1968, Assam obtained sanction of Rs. 2.06
crores for 141 units and in 1972 it got
sanctioned Rs. 7.95 crores for 1.118 units.
Bihar got sanctioned Rs. 4.54 crores for
855 units in 1968 and Rs. 18.36 crores
for 2.178 units in 1972. For West Bengal.
the figures are: 1.636 units sanctioned
Rs. 9508 crores in 1968 and 7,026 units
sanctioned Rs. 7283 crores in 1972, The
same is the case with other financial assis-

tance.

In this connection, keeping an eve on the
special problems of West Bengal. the In-
ustrial Reconstruction Corgoration of India
has been established. It is the main job of
the Corporation to sec that the West Bengal
units sick or closed are converted into vi-
able units. Out of the assistance given by
the IRCI, 95 per cent goes to the units in
industrial sectors in West Rengal.

Thercfore. if assistance from the IFC or
the IDBI is not according to the proportion
in other States, should 1 come to the con-
clusion from those figures that West Bcna'al
is neglected and other areas are being de-
veloped at its expensc? At the very outsel,
1 pointed out that I entirely agree with

hon. members that ecach and everv back-
ward areas of the country should be
developed.
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There is no second opinion on it. There
are no two opinions on it. Each and every
part of India should be equally developed.
And for that, what sorts of arrangements,
financial, institutional, plant, etc., are to be
made, are being made, and 1 can tell you,
and_through you, the hon. Members of the
House that the Government of India has
taken wup the problem of the backward
arcas with all seriousness. It has been

inted out that the big houses, the large
house—and the licepsing policy—are not 1n
favour of development of the backward
areas. It has been pointed out that if any
large housc wants to establish any industry
in the backward regions, it will be given
preference; the large house will be given
preference even if they want to establish
the industry in the backward region. But
should we not develop the infra-structure
there?

1 can tell you in this connection that the
West Bengal Government has taken up a
decision to build up the infra-structure in
all the backward areas. If the various State
Governments can institute the infra-struc-
ture and taken u‘p the building of the infra-
spructure, it will be good. And infrastruc-
ture «does not mean merely Railway link, it
means various things like providing eleciri-
city, providing roads_ establishing industrial
estates,  etc.  These things have o be
developed.

1 have, alrcady mentioned some of the
programmes in  which assistance is  being
dircctly given by the Centre. Even far the
planning machinery, for the establishment
of planning institutions, two-thirds of this
expenditure is met by the Government of
India, Therefore, if the State Governments
want o establish these institutions, for
'maintaining these institutions, they  will
get assistance  [rom the  Government of
India. =

In view of this, 1 can tell the hon.
Members that the Central Government is
serious and it is taking all measures for
‘the development of the backward  areas.
In view of this, T would request the hon.
Member, the mover o the resolution, to
withdraw the resolution.

SHRI CHINTAMANI PANIGRAHI
{Bhubaneswar): Mr. Chairman Sir, I am
grateful to the hon. Members belonging to
all sections of the House who have ex-
tended their overwhelming support 10 this
resolution. 1 think that the Government in
their  wisdom should have acoepted this
resolution  because it was so simple and
innocuous. It is jlst a request to the Gov-
ernment to develop the backward regions
in the eastern area. I thought that the
Government should have accepted the re-
solvtion.
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. way very happy, when the Deputy
Minister wag given thé responsibility to
reply o this debate, though 1 thought
that Mr. Dharia or the Planning Minister
could have ceme here 1o reply to the de-
bate and then they could have done jus-
tice to this debate. However, 1 thought
that a chance was given 1o the Govern-
ment o explain 1o, the people of back-
ward areas, especially knowing fully well
what is coming in Orissa. At the time
when, the Government should have come
forward with certain  proposals for the
development of Orissa, they have lost this
opportunity.

However, 1 would just like to briefly
mention—you  have given me only five
minutes’ time—to bring to the notice of
the hon. Minister, certain  points. 1 do
not know whether he has read the ap-
proach paper of the fifth five year Plan
very scriously. In the approach paper of
the fifth five year Plan, it has been said:

“The development of backward regions
assumes critical importance in view  of
the l:lu]l)h:ln'is laid on  increasing the
level of living of the lowest 30 per cent
ol the population, a significant portion
of which s found in the backward
arvas.”’

Therefore,  this is the crux of the pro-
blem, and the Planning  Commission s
really giving serious atention to it,  but
that seriousness was not well revealed 'n
the reply of the hon, Mimster,

Here, T would like to point out that so lar
as Orissa is gongerned, 80 applications Lo
industrial  licences  were  received  from
Orissa, and only 15 licences were granted
durjng the last three years, 1969 1w 1971,
The Cement Corporation of India had re-
ceived a proposal from the Government of
Orissa for the setting up of a cement plam
in Orissa, and for the last three or tour
vears it is pending with the Cement Cor-
poration of India. The Government of
India also is mot taking as much inte-
rest as it should take so that the cement
plant could come up. Government should
give thought to this problem. In this
House there was a debate on the setting
up of a jute mill in Orissa and the Minis-
ter of Foreign Trade Shri L. N. Mishra
promised in this House that a jute mill
would be set up soon. Since then two
vgars have passed. and nothing has hap-
pened. That proposal should be imple-
mented  soon.

81 applications for licenses and letters
of intent from Orissa are still pending with
the Government and have not been clear-
ed. In answer to a question it was stated
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that the process was laborious and there-
fore it took a little time. I hope the hon.
Minister will try to clear these letters of
intent and ljcences pending with the Gov-
ernment, They refer to the setting up of
plants for sponge iron, shoddy yarn, pa-
per and pulp, soap, refractories etc. The
licenses should be given.

The demand for a sccond steel plant in
Orissa is pending with the Government.
We got a very favourable answer when
the Prime Mimister went to Orissa and in
this House also. Orissa has rich deposits
of iron ore. So this should be considered
in the Fifth Plan. I thought that the hon.
Minister would throw some light on the
progress that has been made because a
Committee had been appointed to go into
the location of the future steel plants. 1
wanted to know what thie Government had
done for underiaking locational survey
otc. for future steel plants. The work
should start even in the Fifth Plan.

Lastly I want to mention this. Res-
pected Ministers like Dharia and Dhar—
the names sound similar—have mentioned
a particular sum for the development of
the backward regions, but the approach
paper to the Fifth Plan does not clearly
mention the figure. Mr. Chairman, you
also belong to the backward region and
there was a conference of Members of
Parliament and we had approached the
Prime Minister, the Planning Minister
and other Ministers also and they have
gone on record that Rs. 3,300 crores had
been allotted separately for the develop-
ment of the backward regions, but that
has not been mentioned in 'the approach
paper. 1 think this should be mentioned.
Secondly Rs. 3,300 crores is insufficient
and this sum should be raised to Rs. 8,000
crores, The outlay on the Fifth Plan
is estimated to be Rs. 51,000 crores. The
value of the rupee is only thirty five
paise and so it would increase to Rs. 61,000
crores if you actually want to achieve what
You have planned and it may even go up
to Rs. 71,000 crores, the way the prices are
rising.

I would have been glad if the govern-
ment had accepted this resolution. My
friend has requested me to withdraw this
resolution. I request your permission to
do so. I thank the hon. Members who
had given overwhelming support to this
resolution. Though I am withdrawing the
resolution, 1 hope the eastern region
India will develop very soon with the
assistance of the tral Government and
the Piannirg Commission so that at the
end of the Fifth Plan no-body would com-
plaim that the benefits of planned deve-
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lopment were not as widespread as  they
were expected to be and that the benefits
had not gone to all sections of the people.

MR. CHAIRMAN: Has the hon. Mem-
ber leave of the House to withdraw the
resolution?

The Resolution was, by leave, withdrawn

17.35 lus. .
RESOIL.UTION RE: PEASANT DOCTORS

DR. G. 5. MELKOTE (Hyderabad): Sir
1 beg 1o move the following resvlution:

““This House welcomes the scheme of

Peasant Doctors to serve the rural po-
pulation and wges upon the Govern-
ment o take steps W implement the

same  expeditiously.”

1 have pleasure in  mentioning that
ng the last two or three vears cer-
tain  significant developments have taken
place.

MR. CHAIRMAN: You can continue
neal  time.
1736 hrs.

HALF-AN-HOUR DISCUSSION

ProPLE'S  PARTICIPATING IN  PREPARATION
AND IMPLEMENTATION OF FIFTH PLAN

MR. CHAIRMAN: We shall take up
half-an-hour  discussion by Shri Samar
Guha. There are [our Members who want
to ask questions and they must be given.
hive minutes, S0, Samar Guha may take
ten minutes,

SHRI SAMAR GUHA (Contai): Filteen
minutes should be given to me.

Sir, Lenin will be remembered by the
whole humanity-—not only as one of the

greatest revolutionaries of our contury but
also as the integral father of plah eco-
nomy for evolving the concept of plan-

ning. Had he lived his full Life, perhaps,
his idea of ‘All Power to Sovicts' would
have given a different orientation o the
concept as also the structure of planning
in Sovict Russia. After him, the planning
got a completely different orientation—a
totalitarian orientation in Russia--at the
cost of millions of lives and at the cost
of the sufferings of millions more in the
concentration camps and slave camps in
Siberia. .

MR. CHAIRMAN: Just a second. Are
we dealing with Planning in Soviet Rusiia
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or India? Otherwise
much time.

you will be losing

SHRI SAMAR GUHA: 1 am coming to
that. 1 want to bring out that this totali-
t1arian conc::;n of planning of—Russia was
also followed by the Fascist Germeny—the
pattern was same but for different objec-
tive. The method, the concept and struc-
ture of planning in our democratic coun-
try slmuki be different. Gandhiji was the
Father of the philosophy of planning in
a democratic country like ours, Netaji
Subhas Chandra was the father of Indian
planning in the sense that he was first
to introduce the idea of planning in our
country, Pandit Jawabarlal Nehru gave
shape to our planning. The Father of the
Nation was the person who indicated how
socialism was to be integraled with demo-
cracy. We only talk of Gandhiji but many
of us failed to understand his concept of
‘Charkha  Economy’  i.e. the—economic
and political philosophy behind that. By
his ‘Charkha Economy' Dbe only meant
evolution of political and economic power.
Unless the present generation accepts the
concept of decentralised  economic plan-
ning, planning in a democratic country like
ours, may have a dangerous consequence
leading ultimately 1o growth of totalitarian
type of planning'

Sir, 1 was looking to all the speeches
made by Netaji Subhas Chandra Bose
regarding  Socialism. 1 found in one of
his speeches which he nade in Hindupur
Congress. Interestingly, he never used the
word ‘nationalisation’, He always used the
word ‘socialisation’. The words ‘nationalisa-
tion" or ‘socialism” have different conceptual
and structural meanings. Socialisation means
devolution of power; it means involvement
of people with planning. Not only that. It
also means initiative from the people. But,
unfortunately, for the last twenly years,
in a demodratic country like ours, we have
almost [orgollen this and we have dl.'\'f:](JPEl]
a different concept; a different pattern and
different structure of planning. This indi-
cates a dangerous trend for the future of
our political system. Our democralic system
may get eroded by this system of Soviet
type of planning. During the last twenty
years or so the concept or the structure of
planning that was followed by us is follow-
ed only in a totalitarian country. In fact,
the trinity—the politicians, the bureaucrats
and the economic entrepreneurs are all
combined in it, who want to have this kind
of State planning. That is the reason why—
the Government themselves agreed that—409,
of our people are still living below poverty
line. Since Government themselves agree on
this there is no need for' me to make any
comments on  the result of our planning.
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Look at the last four Five Year Plans, I
thought that at least after our experience
of the last four Five Year Plans, the Govern:
ment would make an  appraisal of the
achicvements made in the last four Five
Years Plans and would have made a con-
ceptual as also structural re-orientation in
the Fifth Five Year Plan so as to fit it with
our democratic ideals, But, Sir, they have
not done that. Let me quote the political
jargon which the Government have “used
in the Approach Paper of the Fifth Five
Year Plan, 1 goute from the "Approach to
the Fifth Plan, Document, This is what
they say :—
oo consolidation of the demo-
cratic political order, prevention of cons
ceniration of economic power. reduction
of disparities in income and wealth,
attainment of balanced regional develop-
ment, and  spread  of the institutions,
values and attitudes of a free and just
society.””

All this ultimately means involvement of
the preople by their participation not only
in the preparation of the Plan but alwo
in its execution or its implementation, But,
1 am sorry to state that in this approach
to the Plan they have only made a political
jargon which 1 quoted just now. The
words that have been used are:—

... comsolidation ol the demn-
cratic political order.”

In the name of democratic planning, a
dangerous tendency is being created in our
country. You are creating a political and
economic milicu,  a matrix, a structure
which is the same as that followed by the
other totalitarian countries. Whether you
want it or not, by making the State amn
over-bearing  authority, in  the name of
planning, you are creating a condition ot
Statisation and bureaucratisation; you may
create a political compulsion of totalitarian
planning out of which it may be impossible
for you to come out. May be some new
aspirant will require to give a new twist
and orientation of a totalitarian concept ‘to
our democratic policy.

17.35 hrs.
[SuriMATI SHFILA KauL, in the Chair]

You have talked aboui people’s involve-
ment. How casually you have mentioned
ahout participation of labour in ‘the “Ap-
proach Paper’. It reads:

h"It 'i;] duul':’lful if the management ‘in
the public undertakings possesses the right
type of orientation. "l,'fe role of the ﬁ
ing class in the managerial function is
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insignificant. The existing system of higher
technical education and training almost
completely  excludes the working  class.
There are hardly any rank and hle
workers in our technical and manage-
ment institules and colleges.  Even the
most brilliant and honest among the rank
and file of the workers have little chance
to move into leading positions.”

What an admission! And, yet you talk of
involvement and participation of the people
hoth in formulation and implementation.
Whar role have vou assigned to the work-
ing class either in the formulation or im-
plementation of this plan?

SHR1  JYOTIRMOQY BOSU (Diamond
Harbour): Is he opposing the nationalisa-
tion of; kev sectors?

SHRI SAMAR GUHA : There is a radical
distinction between the concept of nationa-
lisation and the concept of socialisation.
Nationalisation  means Statisation, which
means bureaucratisation, which means com-
plete concentration of political and econo-
mic power in the hands of Government.
On the other hand, socialisation means in-
volvement of the people, of the working
class, of the agriculturists, of the producers,
not only in the formulation of the plan
but also in its execution. That is abso-
lutely lacking in our planning.

1 was not a Gandhiite during the frecdom
struggle days. But what was Gandhiji's
real philosophy? Hce had shown the way
how 1o integrate freedom with democracy,
how 1o integrate democracy with socialism
and how to develop a really people's demo-
cracy and people’s socialism by propound-
ing the theory of devolution of purilital and
cconomic powers, by giving a greater role
to the people. In the end of this
Approach to the Fifth Plan, you say:

“"In order to ensure that these are forth-
coming in the required measure, there
is need for active involvement of the
people in  the formulation and imple-
mentation of the Plan. The involvement
of youth on a massive scale can bring

about  a qualitative improvement in
implementation. A necessary condition
for such involvement is understanding

and appreciation of Plan  objectives,
strategy and programmes, In this task, Plan
information and education can play an
important role. High priority would be
accorded  towards working and  putting
into practice the various modalities of
‘peoples’  invalvement.”

What a solution! Thev sav people’s in-
volvcment is important. What is it there?
ek a (ew cheap editions of the Approach
to the Fifth Plan documents are to be

printed 1o cducate them. What is the ob-
Jective? What is the swrategy? What are
the modalities by which you want to in-
volve youngmen, agriculturists, the working
class? There is no mention of that.

In reply o the guestion, out of which
this discussion  arises, the Government
pathetically admit :

“The peoples’  participation in  the
preparation as well as implementation
of the Fifth Plan has not been available
to the extent necessary.....'’.

Why was it not availabler Who is res-
pomsible for it? Who makes the pro-
grammes for the plan? Who thinks about
the programme and working structure for
the implementation of Plan?  The reply
given by Government says:

“It has mnot been available 10 the
extent necessary  mainly  because  the
progress with regard to decentralisation

of decision-making has  gencrally been
slow. Moreover, institutional arrangement
has also not been established to asso-
ciale the nonofficial  experts and the
representatives of the people with  the
formulation and review of the Plan.”

What a pathetic admission by the Govern-
ment!

In conclusion, 1 want to say, although
it will be a cry in the wilderness, after
25 vears of independence you have pro-
pounded a  philosophy, you have got
your own concept and you have laid down
the structure, bur that structure is nothing
but a totalitarian  concept of planning,
not a democratic  concept  of planning.
Although it is a cry in the wilderness, 1
want to say that if you want the Plan to
succeed, then the Plan must come fromn
the bottom upwards and not wice versa
and the result must benefit the last man
fist. 1 want to repeat the concept of
Gandhiji, when he said, "My socialism
does not start from zero but from one™
thereby meaning that his socialism  does
not start from the State but from the
p(‘ﬂplc,

Secondlv, it mumt lead to encouragement
of the building up of the initiative of the
common man, by giving more and more
areas to he managed and run by him
through his primary community; it means
the production must be controlled and uti-
lized by the actual workers and producers.

Lasily, the aim of the I’Iaﬁ. the first

priority, should bhe for providing full
emplovment, nprmﬂunitid for work to
every able-bodied person in the country

even at the cost of rate of growth or rise
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per capita income. ‘Then alone the poverty
in the country can be removed..

- Otherwise, T conclude by giving a warn-
ing. vou will be creating a political com-
pulsion when by concentrating the political
and economic powers in the hands of the
State alone you will be creating a condi-
tion lor the growth of a totalitarian polity,
for scuttling  the whole foundation ol our
democracy  and the future of peoples’
socialism in our country.

“SHRI P, G. MAVALANKAR (Ahmeda-
bad): Madam Chairman, 1 am very glad
that this topic has been brought for a dis-
cussion cven though only for half an hour.

Alv hon. friend, Shri Samar Guha, has
talked about Gandhiji. 1 agree with him.
Gandhiji insisted on common man’s involve-
ment in the processes of our freedom. T
am remimled of a very important dictum
of (ke late Mr. Aneurin Bevan, a fiery
leader of the Labour Party in the United
Kingdom :

“The language of priorities is the reli-
gion of socialism.”

Is it ot true that because the priorities
are not set right that prurlr do not Teel
involved in the processes of planning? Un-
less the millions of people of this country
feel that they have a stake in what the
Government is doing. that they have some-
thing to gain by having this planning, the
people’s interest will not he roused. Unless
you set vour priorities right, how ave you
going to have people’s ])arii('ip:ninn in your
planning?

What is the fundamental question? Are
we having democratic planning?  Are not
we having  instead ., more of centralised
planning and regimented institations and is
not demhocratic planning still distant? Are
the people in the centre of all we say and
do? Is the welfare of the people the main
concern or s it the correctness of certain
institutions,  the  correciness  of  certain
bureaucratic patterns and the correctness of
Government machinery? Which is more im-
portant? If people are more important, only
then people’s involvement can be expected.
Are people enabled to  involve themselves
in the plan processes? How much of initia-
tive have they got in their hands? If they
have no initiative, how can they partici-
pate in terms of decision-making and imple-
mentation?

Then. in regard to planning, in terms of
thinking and action, how much of it is
emanating from grass-root level? Are not
fost of things thrust on the people from
__abt)‘\'e? Is that not the reason why because
it is thrust from above, the peogle are

—
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not feeling enthusiastic about it in terms
of their response to it?

1 ask the Minister: Have we or have we
not failed in getting people’s involve-
ment? If the answer is, by and large, we
have failed in that, have the Government
gone into this question and found out the
whys and hows of people’s apathy, in-
diffcrence and lethargy?

Why is it that everything is done by
Government  and  semi-Government agen-
cies? Has any effort been made to obtain
both the consent as well as the will of
the peaple? Is  indcpendent, free, critical
thinking about public issues and vital pri-
orities really and sincerely encouraged?

What is the role of
academic bodies and
leges: Talking about
colleges, it is a sad
these Tour Five-Year
Planning  forums in  colleges have been,
more or less, defunet or ineffective mainly
because  even a slight  suggestion is not
respected and s not looked into by various
authorities. If this is a sad record, by and
large—there mav be a few pgood institu-
tions and forums by way of exception in
some  colleges and  universities—then, now
that the Fifth Plan is about to be launch-
eid. shall we rectifv the mistakes and see
to it that in order to achieve the princi-
ples amd practices of democratic planning,
we rectify the mistakes and set the coun.
trv and the people on the right path by
inviting experts. independents, non-partisan
people, and consult them and take them
mio confidence and  respect their wishes
even if they are not in conformity with
the views of the establishment and of the
Government? If we accept this, can we not
then expect that results will be better and
there will he more people's participation?

MR. CHAIRMAN: Shri Kachwai—absent.
Shri 8. M. Banerjee. As the time is short,
1 would requeset the hon. Members to put
their questions in brief.

voluntary agencies,
universities and col-
planning forumns in
record. Throughout
Plans, most of the

SHRI 5. M. BANERJEE (Kanpur):
Madam Chairman, 1 was surprised to hear
the speech of mv hon. friend, Shri Samar
Guha, who started with Lenin and then
mentioned  Netaji  and, further on. he
spoke against nationalisation and in_favour
of socialisation a slogan that was given by
Mr. Morarji Desai also . . . (Interruption)
Whenever we talked of nationalisation, Mr.
Morarji Desai used to reply that socialisa-
tion was the real slogan. 1 did not know it
was so important at that time. (Interrup-
tion). .

Another thing is that Government has
heen accused of follgwing a pattern based
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on socialistic system as in USSR. He says
that they arc totalitarian countries; by
totalitarian countries he means those coun-
tries which are socialist countries,

It is a tragedy that we are not going to-
wards socialism, because we want the mix-
ed economy to continue. 1 do not know
where the mixed economy will lead us to.
In a socialist country, . .

SHRI SAMAR GUHA: 1 have not said
anything about mixed economy. He has his

own indoctrination of one particular_politi-
cal philisophy. Therefore, he will not
understand my idea ol socialism. I did

not stand for ‘mixed ecconomy’.

SHRI S. M. BANERJEE: He only used
the word ‘socialisation’. 1 am saying that,
if this Government really wants to bring
socialism, thev will have to move towards
socialism. T'here is nothing wrong in follow-
ing the system which has eliminated em-
loyment. In America, the value of Dollar
i1s going down and there is a crisis there.
There, every year uncmployment is rising.
In the Soviet Union, however, even the
worst enemies of communism will admit,
there is no unemployment. You have seen
that communist hunting ultimately results
in suicide.

1 would like to know from the hon,
Minister whether the growth of State
capital instead of growth of monopoly or
concentration of wealth in a few hands,
is bhetter or not, whether he is going to
associate the reprsentatives of the people
and the people with the plan in order to
give them the fecling that the Plan is
meant for the people and not thar people
are meant for the plan, so that they will
have confidence. 1 fully support what has
heen demanded by my hon. friend, Mr.
Mavalankar, verv honestly and ecarnestly,
that all sections of the pcople—professors,
students, intellectuals, those who are work-
ing with their hands and those who are
working with their brains or pen should
be associated, so that the plan is taken as
their own Plan and they work for its im-
plementation. But the Plan should not re-
sult in  uncmployment. In this country,
what has p]annmg pruu'd? Here more
planning mecans more uncmployment. That
is why people have lost faith in the Plan.

My question is whether this mixed eco-
nomy theory will he blasted once and for
all. We do not want a forum of free en-

terprise.  We  want definitc  economy.
an  economy which  moves  toward
socialism. Socialist countries are those

countries which are on the map of the en-
tire universe, and USSR is one of them. We
do not know the unknown socialist coun-
tries. Let us not follow the American pat-
tern where they are having so maany pro-

blems, where unemployment is mounting
up and they are going to face another
crisis.

SHRI ARJUN SETHI (Bhadrak): People’s
participation in the picpaiation and im-
plementation of the Plans, 1 consider, is
the most important factor for the success-
ful implementation of our Plans. But this
has not been sv in the past and the hon.
Minister, while replying to questions, has
conceded this. In the Approach paper they

have said:

“The Approach Paper envisages a re-
duction in the consumption level at the
top decibels of the ptgmhtion, a higher
rate of savings and betler performance
by all sections of the population.”

In this context, may I ask the hon. Minis-
ter what is the reduction in the consump-
tion level envisaged and whether it is com.
Eulsory or voluntary? Similarly 1 ask the
on. Minister whether the ‘higher rate of
savings' will bhe compulsory or voluntary,
Also, the Approach Paper spraks of betier
performance by all sections of the popula-
tion. 1 want to know from the hon. Minls.
ter what is meant hy this ‘performance’.

I consider this should be clearly mentioned
to the people so that they can realise. . . .

MR. CHAIRMAN: I would request the
hon. Member to put straight questions
please and not to make any speech.

SHRI ARJUN SETHI: . . . so that
people can realise their duties.

Lastly, I want to know from the hon.
Minister one thing, There was a proposal
under consideration of the Government to
create  District  Planning Cells and State
Planning Boards to involve the people at
the lowest strata of the planning process.
I want to know what sort of assistance the
Central Government is going to give to
these planning ccll and boards.

THFE MINISTFR OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA): Several important points
have been raised here and the time is too
short. Therefore, 1 shall try to be brief.

Regarding the involvement of the people
in the process of planning, as [ have al-
ready said in replv to an earlier question,
that we have fairlv conceded that people’s
involvement to the extent necessary in the
carlier Plans was not possible and this
time we have decided to have as much in-
volvement as pmsihlg while formulating
the Fifth Plan asy also in implementing it
It is not enough that we have given an
asurance, we have started the proces. In
the Consultative Committee meetings for
Plannirg we have discussed this matter on
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serveral occasions, We have started dialo-
ues with the various Parties in the Oppo-
gﬂirm and we have already had discussions
with ‘the Communist Party (Marxist). !ana
Hangh as also with the DMK. We shall be
having this diulogue further with the re-
imigining  Parties and also with the trade
Hnien %{'.Idt‘.l“i and organisations of entre-
fweneurs  and also  with the economists.
Yheréd' wore two mectings with the econo-
mists in the country and that dialogue
vjll not only be continued but we would
ﬁ - to“have all their advice while formu-
{aﬁng the Fifth Plan.

* 4o sharc the feelings of Prof Mavalan-
kar when he said that at the University
level,, at the CoTlege level, the forums that
were ‘[unctioning are not functioning and
that they have gone dead. We wonld like
16 ~give life to these forums and even if
some expenditure is to be incurred, we
shafl not mind. We want that these dis-
cussions and dialogues should continue.

. Prof, Samar Guba has raised various
points ipcluding nationalisation and sociali-
sation. | have not been able to understand
the difference when he said that Subhash
Ghandra  DBose was the father of Indian
planning and Gandhiji was the real father.
It is very difficult for me to understand the
Aistinction. T think that we should not do
ahv ipjustice 1o Subhash Chandra Bose. 1
feel.

CSHRL SAMAR GUHA: 1 have said  that
Garidhiji was the philosopher of the inte-
grated concept of freedom and demeacracy. . .

AHR MOHAN DHARIA: You ean go
throngh the record tomorrow and then you
will ‘fimd what vou have said. 1 personallv
frod. that it was Subhash  Chandra Bose
when he was the President of the Congress
that a planning committee was formed and
is_was Gandhiji and Pandit Jawharlal
Wehru who were the pioncers, and who
gave that new sight to the country.

. By _this planned economy in the country
what lhiave vou done--that was the question
asked by Prof. Samar Guha. T know there
are difficulties. But, at the same time, We
canpot forget that it is hecause of the plan-
ned eeonomy in the country that we have
rajsed the in‘ra-structure for the indusma‘ﬂ
ToASeraripmic progress of the country, Is it
ned A fact that during the last 25 years,
frfoiptrins production has gone up from 5
ddive in M crores of tonnes? Is it not 2
i fMjat ‘A country which was not even
i (o manufacture bicveles, that countrv
tifpv - aatfActyres motor  cars, bicveles.
JBi=et G cngines and even acroplanes? And
tHerd “are ANV eight countries in the world
1A}a%* swhich are producing atemic eneTgy
#rrd <hnifd we not be proud that India is
onte df the countries which prednee atomic
energy Por peaceful purposes. So. tn v
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that nothing is achieved in the country, I
think, is too much an underestimation on
ourselves.

We cannot forget the problems of our
coputry. Take for instance, education. In
1950 the number of children who were go-
ing to schools, colleges and technical insti-
tutions was hardly 2.50 crores. ‘l'oday therc
are over 8 crores of students in  various
schools and colleges ol the country. 1 know
that standards shall have to be improved.
But bow can we forget that our number
of students is more than countries like
Germany, England and France? When we
take the whole planning process into con-
sideration. we should not forget that this
country is facing several problems almost
upto the height of the Himalayas. Is it not
really something that this country has pro-
ceeded on this planning process, has  been
able to create the conditions whereby we
have been able o face all these calamities
that this country has been confronted with
till today? Is it not something to be taken
into consideration? Su.  how can anybody
say that there is any dictatorial hierarchy
and all that? It is certainly wot correct.
We are wedded to the democratic process,
The Planning Commission is there at the
National level.  We want o have such
baoddies at State level. 1t is an old idea and
it has been pursued further and now 1 am
happv  that in 13 States in the  country
there are also Planning Boards ar the State
level. These Planning Boards have already
been constituted. Mr. Sethi referred to this.
We have requested them to treat districts
as the units and this plan process should
start. right from the bottom, as suggested
by Mr. Banerjee. We  want that type of
grass-root planning.

We have suggested certain guidelines o
the State Governments and we have stated
that while submitting the Draft Fifth Plan
they should have an appendix where they
should also attach plans for every district
in that State. It has never happened be-
fore in the past. We have given such guide-
lincs. Why have we done all these things?
It is onlv because we want the plannine

process to  start from the lowest possible
level. How can this be ensured® This is
done by involving people, by involving

non-officials at the State level and the dis-
trict level. Some questions were asked 10
the effect, why the people’s representatives
are oot being taken into confidence by
State Governments and all that. 1T personal.
Iv wrote to Chief Ministers saving that this
is the Ffeeling of Members of Parliament.
T am happv to say that 1 got back replies
from many of the Chief Ministers to the
effect that thev are involving Members of
Parliament and also Members of the Legis
lative Assemblies at various levels while
formulating the plan. I am going to insist
that this participation should not only be



473 Deople’s Participation VAISAKHA 21, 1895 (Saka) in preparation and . 21
smplementation of Fifth Plan (11.4.H. Disc.)

at the formulation stage but also at the
stage of implementation. There should be
proper machinery for collecting the neces-
sary data. On the basis of that data plan
formulation can take place. After the for-
mulation, we have to take care of the im-
plementation part and then we shall go
1o the assessment as to what happened to
them, not so much in terms of monetary
resuts, but as Mr. Scthi said, in terms of
physical targets. We want physical targets
1o be achieved. Therefore, all these plans
have to be realistic. If they are to be realis-
tie, we cannot forget the people’s represen-
tatives, We have to carry our their aspi-
vations and therefore we would like to
involve them at various levels.

There are various dialogues with the
various political partics and this dialogue
is not only to he done at the initial stage
while formulating the plan. but this is to
e done at the implementation stage also.
We intend to have such dialogue with the
political parties in the country, with va-
rious non ofhicial agencies in the country,
with various experts in the country.

Now, Madam, some other problems re-
garding employment were mentioned  and
very mightly so by my friend, shri Baner-
jee. We plan for what? We do not want
to plan for scarcity. We want 1o plan for
plenty.  ‘I'he  whole approach  has to be
changed and while achieving new heights of
economy we cannot forget that justice has
1w be rendered 1o the weakest sections in
the society. Therefore, the main objective
of the Fifth Plan is cradication of poverty
and atainment of seli-reliance. We have
taken a balanced arpmarh, We would like
to have agricultural and industrial produc-
tion but while doing that we want this
country to become a  self-reliant country
andl, therefore, we cannot afford o neglect
core sectors whether it be steel, power, fer-
tiliser, chemicals, mines  and other basic
industries.

One more question has been raised by
Mr. Banerjec as to how it is goiu% to be
the investment trend whether we like to
have more capital invested from monopolv
section or from State section? There can-
not be any dispute and. therefore, in this
envisaged plan of Rs. 51,000 crores more
than Rs. XG,000 crores will be in public
sector. I can assure Mr. Bancrjce the gov-
ernment is very clear that these monopoly
houses cannot exploit the society in future.
It is true in this country private sector
will have its ficld of operation but com-
manding heights of economy shall always

under the control of public sector.
(Interruption).

SHRI SAMAR GUHA: Sir today's dis-
cussion is vegarding people’s partieipation
in preparation and implementation of Fifth

Plan. 1 want to know how public sector
will be more autunomous; to what cywnt,
there will be participation ot workers hid
producers of wealth. 1 did not touch tl
other points. These are the points an whiclj,
you should enlighten us. .

SHRI MOHAN DHARIA: Madam Chair«
man, 1 was under the impression  thad
while other Mcmbers were putting me the:
questions the hon. Mr. Guha was ligemngi
to their questions. 1 am not reforring S
any question which was not mentioned:, sy
the Aoor of the House. 1 know how 1o b,
consistent in the House and 1 also wane
the Hon. Member not to disturb the other
Members while they are speaking. He, may;
kindly allow me to speak. Madam, 1 cyny
enlighten those who  are in a  mood "19i
understand. R |

My hon. friend was very much inmt:s_l'gl.
ed in knowing the modalities of how we;
wanted to do it. What 1 had staded was,
the form of the wmwodalitics. We have stariy,
ed our dialogue with the various political,
garlits. We have started a dialogue in thye;

arliamentary Consultative Commitice, We,
have requested the State Govermments o
have mulilevel planning. We have request-,
ed them to have planning boards at (hg
State level and to involve non-officials. W,
have requested them 1o involve the repre-
sentatives of the people. We have requested
them to involve the workers and their repret®
sentatives and also to see that they get their,
share in management and they participate’
in management. [ am happy to say thai |
was—the Hindustan Antilnotics, which *ail
the first public sector undertaking in the:
country wherce a representative of the wor”’
kers has been nominated on the bhoard of
management. ‘This is how all these efforis
are heing made.

But may 1 again appeal to the House
that when we have a {:mncd economy, it
is the people who wilrhavt to come for-
ward and it is the duty of the represcnta-
tives of the people to see that they are
properly mobilised?

"We have taken up the minimum needs
rogramme. This is perhaps one of the

t ible programmes that we are hav-
ing. In the minimum needs programme, we
have said that there shall not be a village
not having water to drink, there shall not
be a village not having a school within
a_radius of 1.5 k.m., there shall not be a
village having a population of 1500 or a
cluster of villages having a population of
1500 not having a road which 18 a perma-
nent road, which is an all-weather-proof
road, there shall not he a village where we.
have not given health amenities and .for
every area with a population between . 5000
and 10000 there would be a sub-health-
centre, and for a ?npulau'nn 41 " Lievivein
B0O.000 and 1 lakh, there shall be one pub-
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lic health centre. Again, we have said that
40 per cent of the rural population will
be necessarily brought under rural clectri-
fication thiough thus Fifth Five Year Plan.

In regard to those who are landless and
who are homeless, and whose number is
darge, the Central Government has said
that there is no question of money or
funds and we shall make all the funds
available to every man from the rural
areas or backward areas to have a home-
stead of his own, and for that the ‘land
will be given at the cost of Government.
We have tuken up this programme. But it
is not nleu‘l{‘ a Wurstiun of taking up the
’mﬂamnu‘. ut all these villages shall have
0 identified, and the people will have
to be identified, and care shall have to be
taken to see that justice is rendered to
them, Because of this progiamme, it will
be possible for us to take care particularly
of the ::ckward arcas and backward vil-
1 , a the people will get that feelin,
w'ﬁ'i:u was er;:l'el:ncd hs Shri P. G’f
Mavalankar when he said .") you tell them
that this is being given to you, then they
will t involved. 1 would like to tell
them “This is given to you, friends’, and
in this way, we can involve them more and
more.

This is the new approach that we have
accepted. 1 do not have unforiunately much
time at my disposal, otherwise 1 could go
into all the details. But 1 can say that
while we think of the Five Year Plan, it
is a ?Iau meant for the people. After all,
for whom is the Plan? Is the plun for the
people or are the people for the plan? It
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is the plan which is for the people, and
Government are well aware of it, and we
would like to have more and more invol-
vement of the people. 1 would like to ap-
peal 10 my hon. friends that as the repre-
senlatives of the people, we would like to
have their utmost cooperation. There is no
question of any party in this. Those who
believe in Ilnm:cd economy, those who be-
lieve in democratic socialism should all
come forward. In this counury, we have
accepted  socialism, but we do not want
dictatorship, and, therefore, we say that it
is democratic socialism which we want. We
cherish all values of democracy, at the same
time, we wang to render social justice, and
without a socialist economy it shall not be
possible.  Therefore, while Netaji Subhash
Chandra Bose, Mahatma Gandhi and
Nehruji are our pllilmrhcrs and guides,
at the same time, we shall have w take
all these realities into comsideration. Mv
hon. friend can rest asswied that we shall
not allow any dictatorial system to come
into this country in this form or that form.
That shall be our aim. It is in this demo-
cratic set-up that we shall establish socia-
list Society. But if these socialist ideas are
not implemented, then democracy itsell
will be in danger. For us democracy and
Socialisim are the two sides of the same coin.
In order to avoid any danger to this philo-
sophy, care shall have to be taken, and we
are very much aware of it. 1 am thankful
to the House for giving me this opporiunity.

18.15 hrs. s
The Lok Sabla then ut.i‘{':umtd

Eleven of the Clock en Mon
1978 Vaisakha 24, 1895 (Saka).
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